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 LOK  SABHA

 Wednesday,  June  28,  !987/Asadha  7,
 3689  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 (Mk.  Speaker  in  the  Chair}.
 QRAL  ANSWERS  TO  QUESTIONS

 Prohibition  Target
 +

 नहा,  Shri  Sexhiyan:
 Shri  R.  Barua:
 Shri  D.  N.  Patodia:
 Shri  C.  C,  Desal:
 Shri  P.  K.  Vasudevan  Nair:
 Shri  9,  Amat:
 Shri  P.  C.  Adichan:
 Shri  C,  Janardhanan:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  any  proposal  to  introduce
 total  prohibition  throughout  tndia  by
 3969,  the  birth  centenary  of  Mahatma
 Gandhi;  and

 (b)  if  so,  the  scheme  drawn  up  for
 that  purpose?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  The
 Study  Team  on  Prohibition  recom-
 Mended  introduction  of  total  prohibi-
 tion  throughout  India  by  30th  January,
 970  when  the  birth  centenary  cele-
 brations  of  Mahatma  Gandhi  Were
 going  to  conclude.  This  recommenda-
 tion  was  considered  in  consultation
 with  the  State  Governments.  Some
 of  the  wet  States  have  not  accepted
 this  recommendation.  Others  have
 agreed  in  principle  but  have  insisted
 that  a  firm  undertaking  should  be

 #iven  by  the  Central  Government  for

 full!  reimbursement  of  the  loss  of
 excise  revenue  consequent  on  the
 introduction  of  prohibition,  The
 financial  and  other  issues  raised  are
 still  under  consideration.

 .
 Shri  Seshiyan:  There  is  a  definite

 directive  in  article  47  of  the  Constitu-
 tion  which  reads  thus:

 “....in  particular,  the  State
 shall  endeavour  to  bring  about
 Prohibition  of  the  consumption
 except  for  medicina]  purposes  of
 intoxicating  drinks  and  of  drugs
 which  are  injurious  to  health.”

 In  spite  of  this  definite  directive  in
 the  Constitution,  may  I  know  whether
 Government  ate  awate  that  instead  of
 implementing  the  policy  and  extend-
 ing  the  area  of  prohibition,  there  is  a
 Growing  tendency  on  the  part  of  the
 Government  here  as  well  as  in  the
 States  not  merely  to  limit  the  area  of
 prohibition  but  even  to  undo  whatever
 has  been  done  in  the  sphere  of  pro-
 hibition,  and  if  so,  what  Government
 are  going  to  do  to  implement  the
 directive  principle  laid  down  in  the
 Constitution?

 Shri  Vidya  Charan  Shukla:  We  are
 aware  of  this  directive  principle  in
 the  Constitution.  But  as  the  House
 Knows,  prohibition  js  a  State  subject
 and  the  State  Governments  are  free
 to  decide  upon  the  time-table  and  the
 extent  of  prohibition  that  they  would
 introduce  in  their  areas.  We  have
 been  trying  to  persuade  the  State
 Governments  to  introduce  prohibition
 and  also  to  accept  the  recormmenda-
 tions  of  the  study  team.  But  as  I
 have  said  earlier,  it  depends  on  the
 different  State  administrations.

 Shri  Seshiyan:  The  only  way  to
 induce  the  State  Governments  to  intro-
 duce  prohibition  is  to  give  them  the
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 financial]  help  that  they  need  because
 as  a  result  of  prohibition  there  is  not
 merely  a  loss  of  revenue  but  an
 increasing  expenditure  on  the  main-
 tenance  of  police  to  implement  pro-
 hfbition.  The  hon.  Minister  has  said
 that  prohibition  is  a  State  subject,  but
 here  jis  a  constitutional  provision
 which  should  be  respected  by  both  the
 Central  Government  as  well  as  the
 State  Governments.  Therefore,  may
 I  know  what  the  Central  Government
 have  been  doing  for  the  past  seventeen
 years  ever  since  the  commencement
 of  the  Constitution,  to  bring  in  total
 prohibition  throughout  the  country
 and  to  bring  about  the  necessary
 conditions  for  the  same?

 Shri  Vidya  Charan  Shukla:  I  have
 said  that  this  is  a  State  subject.
 Except  trying  to  persuade  the  State
 administrations  there  is  nothing  much
 that  we  can  do  about  it.

 As  far  as  the  question  of  financial
 aid  is  concerned,  the  House  knows
 thet  from  time  to  time,  various  pro-
 poaitions  were  put  forward.  At  one
 time,  there  was  a  proposition  to  meet
 half  the  cost  of  prohibition,  but  that
 too  was  not  accepted  by  the  State
 administrations;  most  of  them  wanted
 ३890  per  cent  reimbursement.  In  view
 of  the  present  financial  position  we
 do  not  think  that  it  is  8  practical
 preposition,  and  the  State  Govern-
 ments  now  have  to  decide  about  this
 matter  in  the  light  of  their  own
 resources.

 Sani  RB.  Baran:  In  spite  of  the  con-
 stitutional  provision,  there  is  a  psy-
 chology  growing  in  the  country
 against  prohibition.  In  view  of  this,
 may  I  knew  what  steps  Government
 are  taking  to  educate  public  opinion
 in  favour  of  it  and  to  get  the  opinion
 of  the  diferent  Ministries  in  this
 regard?

 Ghri  Vidya  Charan  Shukia:  There
 is  an  All  India  Prohibition  Council
 which  Was  been  formed,  and  according
 to  its  advice,  we  are  undertaking
 some  measures  to  propagate  the  ideals
 ef  prohibition.  Sonre  non-official
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 agencies  are  also  given  aid  for  pro-
 pagating  the  ideals  of  prohibition.

 Seri  B.  १३,  Patodia:  Prohibition  has
 become  a  forbidden  fruit  wherever  it
 has  been  imposed,  it  only  attracts
 people  to  indulge  in  drinking.  It  is  a
 farce  where  sometimes  even  the  spon-
 sors  of  prohibition  are  not  immune.
 We  are  already  losing  a  large  amount
 of  revenue.  If  it  is  imposed  all  over
 the  country.  the  loss  will  be  tremen-
 dous.  Ia  view  of  this,  may  ]  know
 whether  in  consultation  with  the  State
 Governments,  the  Centre  will  now
 be  realistic  about  the  whole  problem
 and  scrap  prohibition  all  over  the
 country?

 Shri  Vidya  Charaa  Shukla:  We  are
 very  realistic  about  it.

 Shri  Piloo  Medy:  Has  he  started
 drinking?

 Shri  Vasudevan  Nair:  On  several
 occasions  in  this  House  itself,  we  were
 told  that  almost  all  State  Govern-
 ments  have  requested  the  Centre
 either  to  allow  them  to  relax  or  to
 scrap  prohibition  or  to  heip
 them  with  additional  finance,  and  that
 the  Central  Government  are  consider-
 ing  the  whole  question.  Even  after
 the  general  elections,  irrespective  of
 Congress  or  non-Congress  Govern-
 ments  being  in  power  in  the  States,
 reports  have  appeared  that  many
 State  Governments  are  proposing  to
 at  least  relax  prohibition.  At  least  in
 one  State,  Kerala,  they  have  com-
 pletely  scrapped  the  farce  of  prohibi-
 tion.  Will  the  Central  Government
 advise  or  allow  the  other  State  Gov-
 ernments  to  follow  the  grand  exampl
 of  Kerala?

 Shri  Vidya  Charan  Ghukia:  As  I
 have  said  earlier,  there  is  no  ques-
 tion  of  the  Central  Government  allow-
 ing  anything.  If  the  State  adminis-
 trations  want  to  take  any  action,  they
 are  completely  free  to  take  any  action
 they  like  in  this  matter.

 Shri  2.  रु,  Adichan:
 Malayeiam).

 (Spoke  in
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 Shri  Vasudevan  Nair:  I  will  trans-
 late  it.  It  is  well  known  that  today
 and  some  other  forms  of  country
 liguor  help  agricultural  labourers  and
 those  who  toil  on  land  to  recoup
 themselves  after  a  day's  hard  labour.
 But  because  of  prohibition  all  kinds
 of  poisonous  drinks  or  illicit  liquor
 are  being  consumed.  May  I  know
 from  the  honourable  Minister  whether
 the  Government  sre  aware  that  the
 health  of  many  people  get  deteriorated
 because  of  drinking  these  illicit  liquors
 and  death  alto  octcur.

 Shri  Vidya  Charan  Shukla:  These
 are  matters  for  the  State  administra-
 tions  to  consider.

 Shri  Seshiyan:  What  is  the  opinion
 of  the  Central  Government?

 Shri  Tenneti  Viswanatham:  On  a
 point  of  order.  Three  times  the
 Minister  has  said  that  it  is  a  State
 subject.  Then  why  has  this  question
 been  put  on  the  list  at  all?

 Mr,  Speaker:  The  question  was
 whether  the  Central  Government
 would  give  the  States  financial  help
 to  offset  the  loss  suffered  by  State
 Governments  while  enforcing  prohibi-
 tion.  He  said  in  the  beginning  that
 the  Centre  was  prepared  to  give  50
 per  cent,  but  the  States  wanted  cent
 per  cent.  After  this,  some  other  ques-
 tions  are  being  put  by  hon,  Members.
 I  cannot  help  it.  It  is  already  ten
 minutes,  [  am  still  allowing  it  know-
 ing  that  the  reply  will  be  the  same,
 that  it  is  a  State  subject.

 nri  Sezhiyan:  On  a  point  of  order.

 nri  है  R.  Thakur:  The  West  Benga)
 Government  has  recently  dane  away
 with  the  observance  of  one  day  in
 the  week  as  dry  day.  Has  the  West
 Bengal  Government  consulted  the
 Government  of  India  as  regards  this?

 Shri  Vidya  Charan  Shukla:  As
 far  as  I  am  aware,  we  have  not  becn
 consulted  in  the  matter.

 बका,  Geshigan:  I  rise  on  a  point  of
 onder;  Artigle  47  -बनिज,  that  the  State
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 shall  endeavour  to  bring  about  pro-
 hibition.  Article  36,  the  opening
 article  of  the  Chapter  on  Directive
 Principles,  says:

 “In  this  Part,  unless  the  context
 otherwise  requires,  ‘the  State’  has
 the  same  meaning  as  in  Part  IT.”

 In  part  Ul  the  definition  of  “State”
 is:  rs

 “In  this  Part,  unless  the  con-
 text  otherwise  requires,  ‘the
 State’  includes  the  Government

 and  Parliament  of  India  and  the
 Government  and  the  Legislature
 of  each  of  the  States  and  all  local
 or  other  authorities  within  the
 territory  of  India  or  under  the
 contro!  of  the  Government  of
 India.”

 Therefore,  in  implementing  this  policy
 of  prohibition  and  all  the  other  direc-
 tive  principles  the  Central  Govern-
 ment,  Parliament  and  the  State  legis-
 lutures  are  equally  bound  to  imple-
 ment  this.  That  is  why  the  question
 should  be  answered  by  the  Central
 Government,

 Mr,  Speaker:  Shri  Hem  Barua.

 Shri  Seshiyan:  What  is  the  ruling?

 Mr.  Speaker:  There  is  no  ruling.  It
 is  a  constitutional  question.  In  the
 Question  Hour  I  cannot  discuss  judg-
 ments  and  Constitution  now.

 Sbri  Hem  Barua:  I  think  you  will
 agree  with  me  if  I  say  that  prohibi-
 tion  has  been  made  a  fetish  by  per-
 sons  like  Dr.  Tek  Chand  and  Mr.
 Morarji  Desai,  so  much  so  thet  now
 people,  when  they  want  a  glass  of
 beer,  say,  “give  me  a  glass  of  Tek
 Chand”,  and  when  they  want  a  glass
 of  whiskey,  they  say  “give  me  a  glass
 of  Morarji  Desai’.  rt  bas  come  te
 that.  Whatever  that  may  be,  since
 some  of  the  State  Governments  are
 actively  opposing  prohibition,  may  J
 know  whether  the  Government  ar  the
 hon.  Home  Minister  thinks  that  he
 would  be  able  to  impose  this  stupen-
 ह... अ  fraud  called  prohibition  on  our
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 people  in  spite  of  the  opposition  com-
 ing  from  the  State  Governments?

 Shri  Vidya  Charan  Shukla:  Prohibi-
 tion  is  not  a  fraud.  This  is  one  of
 the  principles  enshrined  in  the  direc-
 tive  principles  of  our  Constitution.

 Shri  Hem  Barua:  On  a  point  of
 order.  He  agrees  that  it  is  one  of  the
 principles  enshrined  in  the  Constitu-
 tion.  Then,  why  does  he  says  that
 the  responsibility  lies  with  the  State
 Government?

 Mr.  Speaker:  It  is  between  the
 Centre  and  the  State.

 Shri  Vidya  Charan  Shukla:  As  far
 as  the  implementation  is  concerned,  १
 have  said  it  is  the  responsibility  of
 the  State  Government.

 झोतती  जयाबेन  शाह  :  भ्रध्यक्ष  महोदय,
 मैं  मंत्री  महोदय  से  जानना  चाहती हूं  कि

 प्राहीविशन  की  बात  हमारे  संविधान  के  डाइ-
 ैक्टिय  प्रिन्सिपल  में  बताई  गई  है,  इस
 लिये  इस  के  इम्पलीमेन्टशन  की  जिम्मेदारी
 केन्द्रीय  सरकार  की  है,  ऐसी  हालत  में  इस
 में  पंसे  का  या  रिसोसेंज  का  क्‍या  मतलब
 है,  इस  को  इम्पलीमेन्ट  करने  के  लिये  हन्कम
 हो  या  न  हो,  दागे  चलना  ही  होगा,  यदि

 ऐसा  नहीं  करेंगे  तो  यह  कॉांस्टोट्यूशन कंसे
 चलेगा  ?  मैं  जाननाचाहतो  हूं  कि  इस  के
 बारे  में  झापकी  क्‍या  पालिसी  है  ?

 अं!  विज्ञायरण  शक्‍्त:  इस  नीति  को
 राज्य  सरकारों  ने  लागू  करने  का  जब  प्रयत्न
 किया  तो  उनके  सामने  शाथिक  समस्या  झाई

 यदि  उनके  सामने  झाथिक  समस्या  नधाती
 तो  इस  काम  को  दूसरे  ढंग से  पूरा  किया  जा

 सकता  था,  लेकन  झ्राथिक  समस्‍या  के  कारण

 ही  बहुत  सी  राज्य  सरकारों  ने  झपती  झत-
 मर्थता  व्यक्त  की  कि  ये  इस  नीति  को  झपने

 महा  जाग  नहीं  कर  सकेंगे  t

 ‘Ohi  Swell:  May  I  know  whether
 it  is  a  fact  that  whatever  be  the  merits
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 of  prohibition  as  a  personal  or  a
 national  principle,  it  has  proved  a
 complete  failure  because  it  has  not
 been  implemented,  but  has  also  given
 rise  to  many  forms  of  social  evil  like
 illegal  distillation,  corruption  of  the
 mora)  fabric  of  society,  smuggling,  use
 of  poisonous  ingredients  in  the  distil-
 lation  of  liquor,  affecting  the  health
 of  the  country  etc.  Now,  if  these  are
 the  facts,  I  would  like  to  know  whe-
 ther  the  Government  proposes  to
 revise  its  proposal  of  introducing
 complete  prohibition  in  the  country
 by  a  particular  target  date?

 Shri  Vidya  Charan  Shukla:  What
 the  hon.  Member  has  said  earlier,  is  u
 matter  of  opinion.  As  for  the  latter
 Part  of  his  question,  I  have  already
 said  that  the  study  team’s  recommen-
 dations  arc  under  consideration.

 Mr,  Speaker:  Next  question.

 बिदेशों  क्वारा भारत  में  सानाजिक  तथा
 सांस्कृतिक  हंगठनों  कॉ  थन  दिया  जाना

 +
 #782,  ष्  कंबर  साल  गुत :

 थ्नी  Tlo  to  _विद्यार्थों  H

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  हूं  कि  कुछ
 ।विदेशी  सरकारें  भारत  में  सामाजिक  तथा
 सांस्कृतिक  संगठनों  तथा  कुछ  व्यक्तितयों  को
 भिन्न  भिन्न  तरीके  से  धन  देती  हैं;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्या

 (ग)  क्‍या  सरकार  ने  इस  मामले
 की  कोई  जांच  की  है;  भौर

 (थ)  यदि  हां,  तो  उसका  क्या  परिणाम
 निकला  है  ?

 The  Minister  of  Home  Afairs  (Bkr!
 ¥.  B.  Chavan):  (2)  to  (a).  The
 Intelligence  Bureay  were,  directed  to
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 make  inquiries  into  the  use  of  foreign
 funds  in  the  recent  elections  and  for
 other  purposes.  A  report  has  recently
 been  received  from  I.B,  and  is  being
 examined  carefully.  Government  will
 take  some  time  to  formulate  their
 conclusions  on  the  report  and  to
 decide  whether  any  further  inquiries
 are  necessary.

 Shri  indrajit  Gupta:  Sir,  I  rise  to
 @  point  of  order.  This  question  does
 not  relate  to  the  use  of  funds  for  the
 purposes  of  general  elections.  This
 refers  to  the  giving  of  money  by
 foreign  governments  in  different  forms
 to  social  and  cultural  organisations
 and  individuals.  (Interruption).  In
 any  case,  this  is  not  the  other  ques-
 tion  referring  specifically  to  the  use
 of  PL  480  funds  for  general  elections.
 This  is  a  much  wider  question.  He
 should  reply  to  that.

 Shri  S.  M.  Banerjee:  Sir,  I  raise  a
 point  of  order.  What  the  hon.  Minis-
 jer  has  replied  can  be  the  reply  to
 Question  No.  80l.  Kindly  see  that
 question.  There  is  a  specific  ques-
 tion—Question  Ne.  80]—which  relates
 to  CBI  repor:  on  PL  480  funds,  during
 the  general  elections.  |  think  he  has
 confused  the  reply.  We  can  link  up
 both  the  questions,  if  you  permit.

 Mr,  Speaker:  Mr.  Kanwar  Lai  Gupta
 who  has  tabled  the  question  will  cer-
 tainly  raise  it.  Let  us  see.

 श्री  कंवर  लाल  गुप्त :.  जब  पहले  यह
 बात  अाई  थी,  तब  सब  लोगों  ने  कहा  था  कि

 चूंकि  सी०  बी०  झाई०  की  रिपोर्ट  इतनी
 रिलायेबल  नहीं  है,  वहू  तो  ऊपर  से  एक  चीज़
 की  हुई  है,  इस  लिये  कया  सरकार
 इस  सम्बन्ध  में  कोई  कमीशन  बैठाने  पर
 विचार  करेगी  जो  कि  सब  लोगों  से  बातचीत
 कर  के,  एविडन्स  ले  कर,  सही  तथ्य  क्‍या

 हैं,  मालूम  कर  सके,  झन्यथा  केवल  लली०
 tte  धाई०  रिपोर्ट  से  सही  चीज़  सामने

 नहीं  झा  सकेगी  ?

 Shri  a  8,  Chavan:  When  we  discus-
 sed  this  matter  in  the  House,  this

 Oral  Answer,e  ASADHA  4%,  686  (SAKA)  Orat  Answers  7970

 question  was  debated  for  one  hour  or
 so,  and  at  that  time,  I  had  indicated
 that  after  studying  the  conclusions  of
 this  enquiry  report,  this  question  will
 have  to  be  considered,  whether  a
 further  enquiry  by  a  commission  will
 be  necessary.  But  before  that,  it
 would  be  very  difficult  for  me  to
 express  an  opinion.

 Shri  S.  M,  Banerjee:  What  about
 the  CIA  activities?  You  have  not
 replied  at  all,

 श्रो  कंवर  लाल  गुप्त  :  जैनरल  इलेंबशन्द
 में  या  झाज  तक  जो  कुछ  होता  रहा  है,  बह  तो

 होता रहा  है,  लेकिन  भाइन्दा  हमारे  देश
 की  सोशल  लाइफ,  पोलिटिकल  लाइफ,
 इकानाभिक  लाइफ  में  चाहे  वह  रूस  का  पैसा

 हो  या  भ्रमरीका  का  प्रेसा  हो  या  किसी  भी
 देश  का  पैसा  हो,  एक  पार्टी  ले  या

 दूसरी  पार्टों  ले,  एक  इन्टोविजुभल  से  या

 दुसरा  इन्हीविजुअल  ले,  उस  का  कोईले  के  दखल

 नहें  या  इस दृष्टि  से सरकार  कौन  से  कदम
 उठाने  के  बारे  में  सोच  रही  है  7  क्‍या  सर-
 कार  इस  थारे  भें  कोई  लेजिस्लेशन  लाना

 चाहती  है  या  कोई  और  रास्ता  अपनाना

 चाहती  है,  जिससे  ्राइन्दा  यह  चीज़  बन्द
 हो?

 Shri  ¥.  B.  Chavan:  9  am  entirely
 at  one  with  the  hon.  Member,  because,
 what,  really  speaking,  we  are  aiming
 at  is  that.  And  the  purpose  of  rais-
 ing  the  discussion  and  asking  the
 question  was  to  clear  the  national  life
 from  these  dangers.  But  what  steps
 could  be  taken  and  all  that—for  that,
 we  must  know,  and  we  must  be  in  a
 Position  to  ascertain  exactly  how  it  is
 working,  where  it  is  working  and
 what  measures  will  have  to  be
 adopted.  Before  that  proper  study  is
 made,  if  you  just  go  on  bandying
 about  opinions,  then  it  amounts  to
 spreading  suspicion,  and  it  is  suspicion
 against  ourselves,  against  the  nation
 itself.  I  think  I  was  pleading  fer
 certain  time  for  a  proper  study  of  this
 report,  and  after  that  study,  I  will
 certainly  come  before  this  hon.  House
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 to  indicate  the  conclusions  and  the
 action  to  be  taken  thereafter.

 Shri  Krishna  Kumar  Chatterji:  Is
 the  hon.  Minister  aware  (a)  that  the
 Bank  of  China  was  not  allowed  to
 function  by  the  Reserve  Bank  as  it
 was  evident  to  the  Reserve  Bank
 authorities  that  the  bank  was  being
 utilised  by  political  parties  for  financ-
 ing  their  election  campaign  and  for
 other  party  work,  and  (b),  if  so,  is
 the  hon.  Minister  prepared  ito  take
 suitable  steps  to  see  that  foreign
 money  is  not  made  available  to  politi-
 cal  parties  through  subterfuge?

 Shri  YY  B.  Chavan:  I  do  not  have
 information  about  this.

 ny  orient fag  :  कया  मंत्री  महोदय
 यह  बठाने  का  कब्ट  करेंगे  कि  छछिया  फाउं-
 डेशन  ला  इंस्टीच्यूट  को  दपना  भी  Go  Fo
 कृष्ण  मेनन  के  द्वारा  देती  है  जोकि  सी०
 जाई०  qe  का  है  तथा  कह  जो  ब्ल्ड  कांग्रेस

 चीफ  कल्यरल  कड़रेशन है  बह  भी  उसी  सोस  से

 शपका  पाती  है  ?  यह  तो  श्राप  की  झ्मरीका
 की  काल  हो  गयी  i  ह. ठ  शाइवे  रूस  में  ।  ध्राल

 इंडिया  ट्रेड  यूनियन  कांग्रेस  जिस को  रूस से
 & ...... ड  बतख  फडरेशन  घाफ  ट्रेड  के  द्वारा
 मिलता  हैं  जिसके  कि  उपसभापति  एक  बहुत
 बड़े  नेता हैं  7  इस  सिलसिले में  भ्रध्यक्ष  महोदय,

 मैं  झाष  का  ध्यान  यंग  इंडिया  मैगजीन  के  जून
 67  के  बलि  की  झोर  ध्राकषित  करना  चाहता

 हूं  जिसमें  कि  यह  बर्दैककन  वा  है  श्लौर  जिसका
 कि  जक  पैट्रवाट  में  भी  इस  हुडिग  के

 मातहत  मिलता  है  :

 Take-over  of  student  organiza-
 tions—Btig  business  houses  filll  gap
 left  by  CIA.

 मैं  जाना  चाइता हूं हूं  कि  क्‍या  इस  की
 जानकारी  मंत्री  महोदथ  को  है,  यदि  नहीं
 @  इस  बारे  में  जांच  कराने  के  लिए  यह  क्‍या

 कर  रहे  हैं  पौर  क्या  बह  इस  के  लिए  एक
 मिति  का  गठन  करने  का  इरादा  रखते  हैं
 जोकि  इस  बारे  में  जांच  करके  अपनी  रिपोर्ट
 ह है अ
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 Mr.  Speaker:  Has  the  Minister
 followed  the  question?

 Shot  ¥.  B  Chavan:  No,  Siz.
 Mr,  Speaker:  Please  repeat  only

 the  question.
 aft  'कामेकबर  |... ह  झब्यक  महोरय,

 ब्या  एशिया  फाउंडेशन  से  ला  इंस्टीच्यूट  को
 श्री  fro  के०  कृष्ण  मेनेन  के  द्वारा  रुपया
 मिलता है  तथा  ।  जो  बल्ह  कांग्रेस  ons
 कल्यरल  फैडरेशन  है  उस  को  भी  re  श्राई०
 ए०  का  पैसा  मिलता  है  तथा  झाल  इंडिया
 ट्रेंड  बूनियन  कांग्रेस  को  सोवियट
 रूस  से  वैसा  बल्द  फैडर नन  झाफ
 ट्रेंड  के  द्वारा  मिलता  है  तथा  इस  एलेक्शम
 मे ंभी  i290  डीडेट्स  हस  के  थे  जिन्हें
 KGB  जोकि रूस  का  है,  CIA®
 समान  हैं।  उससे  रुपया  उन  लोगों  को
 मिलता  हैँ  7  यह  यंग  इंडिया  के  जूद
 की  प्रति  में  हैं।  क्‍या  इस  का  पता
 ह... 4  महोदय  को  है,  अगर  नहीं हैं  तो
 में  इसको  सभा  पटल  पर  रख  दूं  क्योंकि  किसी
 भी  देश  का  रूपया  हो  हमारे  राष्ट्रीय  जीवन
 में  वह  नहीं  चलेगा  ?

 Shri  Y.  B.  Chavan:  i  would  make
 a@  request  to  hon.  Members,  If  they
 fo  on  individually  mentioning  some
 allegation  or  some  facts  which  they
 think  they  know  and  which  are  pub-
 lished  in  some  papers,  etc,,  that  would
 be  unending.  All  these  matters  are
 the  subject-matter  of  the  inquiry  that
 has  been  taken  up.

 की  थू  लिमये  :  उन्होंने  जो  सवाल
 उठाया  है  क्या  उसकी  भरी  जांच  कर  रहे
 हें?
 Shri  है  8,  Chavam:  It  is  not  only  a

 question  of  use  of  foreign  money  in
 the  elections,  but  the  general  role  of
 foreign  money  in  our  political  life.
 That  is  also  a  subject-matter  of
 inquiry.  I  do  not  know  whether  this
 particular  matter  mentioned  by  the
 hon.  Member  is  involved  in  that  oF
 not.  The  only  ansWer  I  can  give  is,
 I  have  no  information,  What  I  am
 trying  to  convey  to  the  House  is  that
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 in  these  matters,  instead  of  mention-
 ing  individual  instances,  we  might
 wait  till  the  study  is  completed.

 शो  मु  लिमवे  :  प्रध्यक्ष  महोदय,
 उन्होंने  एक  निश्चित  प्रश्न  पूछा  है  उस  का
 जवाब  कहां  भागा  है  ?

 Shri  ¥.  B.  Chavan:  I  have  no  infor-
 mation.

 aft  मथु  सिमये  :  यह  ठीक  है  ऐसा  पहले
 ही  कह  देते  ?

 Shri  Chintamani  Panigrahi:  May  I
 know  whether  Government  has  got
 any  complete  list  of  the  different
 social,  cultural,  youth  and  other  bodies
 which  are  receiving  money  from
 foreign  sources  and  if  so,  what  are
 those  organisation?

 Shri  ¥.  B.  Chavan:  Government
 does  not  maintain  @  list  of  people  who
 receive  money.  We  are  discussing  a
 certain  aspect  of  the  question  whether
 any  organisations  are  receiving  any
 foreign  money  in  an  unauthorised
 way.  That  cannot  be  answered  unless
 we  study  the  report.

 hri  Indrajit  Gupta:  Sir,  I  am  glad
 to  hear  from  the  hon,  Minister  that
 this  inquiry  is  not  going  to  be  limited
 to  the  question  of  the  use  of  foreign
 funds  in  the  general  elections  but  also
 the  general  question  of  foreign
 money  coming  into  the  various  types
 of  organisations  and  individuals.  Of
 course,  he  has  cast  his  net  very  wide.
 I  would  like  to  know,  in  order  to
 make  such  an  inquiry  effective,  what
 procedure  he  proposes  to  follow  in
 the  way  of  receiving  specific  com-
 plaints  or  specific  allegations,  inviting
 the  public  to  give  him  information  or
 inviting  Members  of  this  House  to
 give  him  facts.  How  will  this  inquiry
 proceed  unless  it  has  some  evidence
 and  facts  to  go  on?  We  are  quite
 Willing  to  co-operate,  We  can  give
 him  a  let  of  evidence.

 Shri  है “  | ज  Chavan:  I  would  like  to
 give  some  beekground  of  the  inquiry
 ‘Sint.  was  undertaken.  Certain  criti-

 cisms  wert  levelied  in  the  Press  and
 it  was  aired  in  this  House  and  even
 in  the  public  outside,  that  foreign

 money  has  played  its  role  in  our  paliti-
 cal  life,  cultural  life  and  social  life,
 This  question  became  more  patti-
 cularly  vocal  after  the  general  elec-
 tions  because  there  was  a  feeling  that
 foreign  money  was  very  liberally
 spent  in  the  last  general  elections.  It
 was  because  of  that  that  this  question
 was  raised.  But  the  inquiry,  really
 speaking,  was  not  confined  to  the  use
 of  money  only  in  the  general  elec-
 tions.  Jt  certainly  had  taken  other
 aspects  also  into  consideration.  How
 far  it  bas  gone,  whether  the  net  is
 too  wide,  whether  it  has  included
 everything,  I  really  do  not  know.  The
 study  is  not  yet  complete.  I  cannot
 say  whether  we  can  start  that  type
 of  inquiry  where  we  can  invite  aile-
 gations  and  complaints  from  indivi-
 dual  Members  etc.  Possibly  we  may
 reach  that  stage  after  the  whole  study
 is  completed.  Certainly,  I  can  share
 with  this  august  House  the  conclu-
 sions  that  have  been  reached.

 ay  लिसये  :  जानकारी  हासिल

 करने  के  पहले  द्वी  निष्कर्ष  निकाल  लेगें ? ?
 श्री  इंद्जीत  गुप्त  कह  रहे  हैं  कि  वह
 सरकार  को  जानकारी  देने  के  लिए  तैयार  हैं  ।

 bri  अं,  B.  Chavan:  They  will  not
 be  the  conclusions  of  the  Government,
 but  the  conclusions  thet,  really  speak-"
 ing,  can  reasonably  be  drawn  from
 the  report.  Then  certainly  we  can
 discuss  it  here  and  if  the  Parliament,
 which  is  the  supreme  body,  indicates
 a  certain  line  of  action  the  Govern-
 ment  will  be  willing  to  undertake  that
 (Interruptions).  It  certainly  did  not

 start  on  any  charge-sheet  or  allega-
 tion  against  anybody.

 Mr.  Speaker:  The  hon.  Minister
 need  answer  the  question  that  is  put
 and  not  further  arguments;  otherwise
 there  will  be  no  end  to  it.

 Shri  K.  Narayana  Rao:  Sir,  I  have
 been  associated  with  several  academic
 institutions  which  have  been  receiy-
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 ing  foreign  funds.  ]  fee!  I  have  a
 definite  knowledge  that  at  least  they
 are  doing  good  work.  In  the  light  of
 that,  may  I  know  whether  the  scope of  inquiry  would  be  confined  merely to  know  what  institutions  have  been
 getting  money  from  foreign  sources
 or  would  jit  also  go  into  the  merits  of
 a  particular  case,  in  the  sense  whether
 the  fact  of  getting  foreign  money
 really  or  in  any  way  influences  the
 Jeve)  of  research  or  other  academic
 deveiopment  that  is  taking  place  in
 this  country?

 Shri  ¥.  B.  Chavan:  Sir,  it  is  the
 same  aspect  of  the  question  which  I
 nave  already  answered,

 Shri  Bal  Raj  Madhok:  Sir,  one
 reason  why  foreign  money  has  been
 playing  a  part  in  India's  political  and
 Social  life  is  that  there  are  large
 reserves  of  Indian  money  with  some
 foreign  powers  because  we  have  been
 making  them  payments  in  Indian
 rupee.  May  I  know  whether  this
 accumulation  of  Indian  money  in  the
 hands  of  foreign  embassies,  foreign
 powers  or  foreign  countries  will  be
 stopped  and  for  that  purpose  will  this
 money  payment  in  rupee  for  the  goods
 that  we  get  be  stopped?  If  that  is
 not  stopped  there  can  be  no  end  to
 this  kind  of  things.  May  I  know  what
 steps  Government  are  taking  to  pre-
 vent  this  kind  of  accumulation  of
 indian  money  in  foreign  hands?

 Shri  Y.  B.  Chavan:  Sir,  again  a
 general  question  has  been  raised  with
 which  certain  economic  policies  and
 other  matters  will  have  to  be  con-
 sidered.  For  example,  the  question  of
 PL,  480  funds  is  linked  up  with  this.
 I  just  cannot  get  up  and  say  that  we
 will  stop  that  sort  of  thing.  We  will
 have  to  go  into  the  fact  whether
 foreign  money,  whether  PL  480  funds,
 were  misused  for  political  purposes.
 We  have  to  be  certain  about  that
 before  we  take  a  view.  Unless  we
 are  certain  that  it  was  misused,  we
 cannot  take  a  view  on  this.

 Shri  J.  B.  Eripalani:  Is  it  not  a
 fact  that  in  our  scriptures  it  is  written
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 that  all  money  is  sacred  and  that  even
 a  Brahmin  can  take  money  from  a
 pariah?

 ay  बाल्मीकि  जोबरर।  :  विदेशी  पंसे
 से  भारतीय  राजनीति  का  काम  चलता  है  इस
 सम्बन्ध  में  जितने  प्रश्न  हुए  उनका  उत्तर  माननीय

 पंत्री  महोदय  ने  जिस  नाटकीय  ढंग  से  दिया  है
 उस  से  पता  चलता  है  कि  बाल  को  छिपाया
 जा  रहा  है  या  जिस  एजेन्सी  से  यह  जानकारी
 ली  जाती  है,  वह  कमजोर  है।  में  जानना  चाहता
 हूं  कि,  क्‍या  मंत्री  महोदय  ले  इस  एन्कवायरी
 की  रूट  को  पकड़ा  है  या  नहीं  ?

 Shri  ¥.  B.  Chavan;  Well,  that  is  also
 a  matter  for  further  scrutiny.  I  can-
 not  say  tha!  just  now,

 श्भी  सिवल  at:  मैं  माननीय  मंत्री
 महोदय  से  पूछता  चाहता  हूं  कि  क्‍या  उन
 को  पता  है  कि  इंडियन  प्रेस  इन्स्दिटयूट  को
 सी०  झ्राई०  go  के  हारा  पैसा  भिलता  है
 शौर  'क्यस्ट'  नाम  का  जो  झखबार  है  उस
 को  भी  बाहर  से  फेंसा  मिलता  है  ?

 Shri  Y.  B.  Chavan:  |  think  I  have
 answered  it.

 Shri  Sradhakar  Supakar:  May  I
 know  at  what  level  this  inquiry  is  at
 present  being  conducted  and  whether
 having  regard  to  the  wide  implications
 of  the  existence  of  money  received
 from  foreign  countries  Government
 contemplate  setting  up  either  a  parlia-
 mentary  or  statutory  committee  to
 look  into  the  implications  of  this  pro-
 blem?

 hri  ¥.  B  Chavan:  No,  Sir.  It  is
 not  intended  at  present  to  do  anything
 of  that  sort.

 Shri  H.  N.  Muakerjee:  May  I  know  if
 the  Home  Minister  is  not  considering
 it  advisable  to  have  an  inquiry,
 different  from  the  IB  method  of  in-
 quiry,  which  has  some  perverse  orien-
 tation  and  which  might

 omar  gard create  a  tentative  atmosph:  us~
 picion  which  would  not  be  warranted,
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 and  whether  he  would  not  prefer  2
 kind  of  investigation  to  wnich  Shri
 Indrajit  Gupta  has  referred,  an  inves-
 tigation  in  which  assistance  could  be
 rendered  to  Government  by  ail  kinds
 of  organisations  and  individuais  at
 this  very  present  moment?

 shri  द. “ह  B,  Chavan:  I  think  this  is  a
 point  of  view  which  will  have  to  be
 considered  after  the  study  is  compicte,
 It  is  certainly  an  important  point  u!
 view.

 Several  hon.  Members  rose—

 Mr.  Speaker;  We  have  spent  20
 minutes  on  this.  Now  may  I  go  to
 the  next  question?  Even  if  7  am  to
 call  more  members,  I  can  at  the  most
 call  only  two  or  three  members;  not
 all  whe  ure  standing  up.  Further,  we
 have  had  a  discussion  on  CIA  tunds,
 foreign  money  in  elections,  ete.  Of
 course,  if  hon.  Members  want  the  rest
 uf  the  20  minutes  also  to  be  spent  on
 the  same  question,  I  have  no  objec-
 tion.

 Shri  Umanath;  The  Asia  Foundation
 having  found  to  be  a  condu:t  of  CIA,
 may  of  the  organisations  in  our  coun-
 try  have  stopped  taking  funds  from
 it.  May  I  know  whether  the  Uni-
 versity  Grants  Commission  is  still  con-
 tinuing  to  receive  money  from  that  or-
 ganisation?  The  Home  Minister  was
 saying  that  the  matter  is  still  under
 consideration.  I  am  putting  a  specitic
 question.  In  the  Rajasthan  University
 Senate  the  other  day  a  resolution
 moved  by  a  Senate  member  to  stop
 taking  Asia  Foundation  grants  was
 defeated,  which  means  that  the  Senate
 of  the  Rajasthan  University  has  decid-
 ed  to  continue  ta  take  money  from
 the  Asia  Foundation.  I  would  like  to
 know  from  the  Home  Minister
 whether  this  is  a  fact  and,  if  so,  what
 action  the  Home  Minister  has  taken
 to  stop  the  grants  of  the  Asia  Foun-
 dation  received  by  the  Rajasthan  Uni-
 versity.

 gbri  ¥.  B,  Chavan:  I  ाा  have  to
 get  at  the  facts  first.  Really  speak-

 fog:  I  do-  not  know  whether  the
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 money  that  is  being  received  is  objec-
 tlonable  money  or  regular  money.  Un~
 less  4  know  the  facts  4  canno,  say
 anything.

 Shri  Umanath:  It  is  CIA  conduit
 money.

 Shri  D.  ह.  Tiwary:  May  I  know
 whether  the  inquiry  which  the  Gov-
 ernment  is  making  will  cover  all  or-
 Ganisutions  and  individuals  receiving
 money  from  foreign  countries,  either
 Openiy  or  secretly?

 Shri  Y,  B.  Chavan;  2  am  prepared
 to  make  an  appeal  here  and  now  tat
 no  institution,  whether  podlitica,  or
 economic,  cun  receive  any  foreign
 money  for  this  type  of  activity.

 Shri  Ss.  M.  Banerjee:  I  would  lke  to
 know  wheuher  the  attention  of  |  the
 hon.  Minisier  has  been  drawn  to  a
 news  jiem  in  the  Patriot  dated  tne
 27th  June  under  the  caption  "Take-
 over  of  Student  Organisations.  Big
 Business  houses  fill  gap  left  by  CIA”.
 The  news  item  says:—

 “Foliowing  the  public  disclosure
 of  its  lnks  with  CIA-financea
 foundations,  the  NCUSI"—

 that  is,  the  National  Council  of  Um-
 versity  Studefts  of  India,  the  Bharat
 Yuvak  Samaj  which  is  actually  the
 youth  wing  of  the  Bharat  Sewak
 Sama),  received  Rs.  50,000  from  big
 Dusyness  houses  and  organised  a  s€m:-
 nar  which  was  held  in  Pilani.  It  35
 CIA  money.  Will  he  investigate  inw
 its  affairs  because  it  means  that  stu-
 dent  organisations  are  being  captured-
 by  big  business  houses  helped  by  CIA
 finance?

 डिक  तर,  B  Chavan:  Unfortunately,  I
 have  missed  that  news  item  in  the
 Patriot.  will  look  into  it,

 shri  R.  K.  Sinha:  I  want  to  ask  the
 Minister  about  a  question  whict:
 transcends  the  other  questions  in  the
 House.  Foreign  money  comes  into  this
 country  because  of  costly  general  elec.
 tions  ang  artificially  provoked  agite-
 tions  on  the  eve  of  elections,  Will  ह क
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 Minister  go  into  the  question  whether
 genera)  elections  in  India  may  be  such
 that  poor  people  will  be  elected  to
 Assemblies  and  Parliament,  whether
 parties’  expenses  will  be  curbed  and
 artificial  agitations  on  the  eve  of  elec-
 tions  may  also  be  curbed  so  that
 foreign  money  may  not  be  able  to
 subvert  Indian  democracy?

 Mr.  Speaker:  That  does  not  arise
 out  of  this.

 Shri  M.  L.  Sondhi;:  May  I  ask  the
 Minister  whether  in  view  of  the  fact
 that  there  are  such  widespread  feel-
 ings  in  the  country  that  some  people
 or  the  other  are  acting  as  foreign
 agents,  he  will  consider  a  proposal  to
 introduce  legislation  to  permit  the
 registration  of  Indian  nationals  who
 work  as  foreign  agents?

 Mr.  Speaker:  Next  question.

 राजन  लिक  बसों  के  बाय  aw  सजी
 विवरण

 +783  ष्बी  अगजाण  राज  जोगी  :
 थो  कुकम  प्वन्द  कदचाय  :
 श्री  राम  िहु  झवरयाल  :

 क्या  सृहकार्य  संत्री  यह  बताने  को
 कृपा  करेंगे  कि  :

 (क)  क्या  यह सच सब  है  कि  ब्रिटेन  में
 प्रत्येक  राजनेतिक  दल  को  झपनी  आव  तथा
 क  का  विवरण  प्रस्तुत  करना  पड़ता  है;

 (ले)  क्‍या  अपनी  ब्लय  तथा  व्यय  की
 घोषणा  करना  भारत  के  राजनेतिक  दलों

 के  लिये  ऋनियाय॑  बनाने  के  लिये  भारत  सर-

 कार  ने  कोई  कार्यवाही की  है;  और

 (ग)  यदि  नहीं,  तो  उसके  क्‍या  कारण
 ?

 The  Minister  of  Heme  Affairs  (Shri
 Y.  B.  Chava):  (a)  As  far  as  we  are
 aWare  political  parties  ere  not  re
 quired  by  law  in  the  United  Kingdom

 expenditure.

 (b)  and  (c).  The  Santhanam  Com-
 mittee  had  recommended  that  all
 political  parties  should  keep  a  pro-
 per  account  of  their  receipts  and  ex-
 Penditure  and  should  publish  annual
 audited  statement  of  such  accounts
 giving  details  of  all  individual  receipts
 and  that  failure  to  do  80  should  debur
 a  political  party  from  recognition  by
 the  Election  Commission,  the  postal
 authorities  and  banks.  This  recom-
 mendation:  is  being  examined  in  con-
 sultation  with  the  Election  Commis-
 sion.

 wt  ware  tr  जोशी :  माननीय
 मंत्री  महोदय  ने  सन्‍्तानम  कमेटी  की  सिफा-
 रिशों  को  यहां  पर,आर  बार  स्मरण  दिलाया

 है  ।  झभी  जो  पैसों  के  मामलों  पर  बहस
 हुई  है  वह  तो  शयद  सभी  बाहर  का  होगा  ।
 मैं  जाना  चाहता  हूं  कि  धर  के  भीतर  के  कितने
 घनी  थे  जिन  का  पैसा  चुनाव  के  दिलों  में
 पोलिटिकल  पार्टियों  के  जरिये  काफी  ्य
 हुआ  है,  जब  कि  संविधान  ने  हर  एक  व्यक्ति
 को  समानाधिकार  दिया  है,  धौर  प्रजातन्स
 का  यह  मूल  सिद्धान्त  है  ।  जब  हर  व्यक्ति  के
 हर्च  पर  हम  लोगों  ने  कानूनत  रोक  लगा
 रबी  है  तब  यदि  कोई  व्यक्ति  किसी  पक्ष
 के  बल  ब्ते  पर  खड़ा  रहता  है  शर  पार्टी  के
 ऊपर  कोई  रोक  नहीं  रहेगी  तो  यह  संविधान
 के  भावना  के  विपरित  होगा  ।  इन  सब  बातों
 को  देखते  हुए  क्‍या  मंत्री  महोदव  ने  सन्तागभ
 समिति  की  सिफारिशों  को  लागू  करने  का
 वियधार  किया  है  ?

 Shri  ¥.  B.  Chavan:  I  think,  I  have
 answered  that  this  recommendation
 is  under  examination.

 wt  wares  ce  ब्लोची  :  भी  बध

 यह  बात  गिचारभीन  है  तो  में  दूसरा  सवाल

 यह  कहना  चाहता  हूं  कि  जिस  अकार  से  हम  ने
 पिछड़े  हुए  लोगों  के  लिये  सुरक्षित  स्वाण
 ्ण्क्लें  हैं  भौर  रखने  का  विचार  हा  Ger
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 झा  रहा  है,  उसी  प्रकार  के  चुनाव  के  ्  में
 जो  बुद्धिमान  हैं,  कुचूत्सम्कस  हैं,  सेबाभावी

 हैं,  त्यागी हैं  भौर  केवल  कैसा  न  होने  के  कारण
 पिछड़े  रह  जाते  हैं,  उन  को  सामने  लाने  के

 लिये  क्‍या  सरकार  कोई  सुरक्षित  स्थान
 उन  के  लिये  रखने  का  विचार  करेगी  ?

 Shri  Y.  B.  Chavan:  The  elections
 to  legislatures  are  not  guaranteed  by
 Government.

 Shrimatt  Tarkeshwarl  Sinha:  May
 I  know  whether,  apart  from  the
 political  parties  receiving  funds,  the
 Government  is  thinking  of  regulating
 the  receipt  of  funds,  either  in  cash  or
 in  cheques,  from  the  business  houses
 by  individuals,  to  whichever  party
 they  may  belong,  who  are  contestin’
 elections  either  for  Legislative  As-
 semblies  in  the  States  or  for  Parlia-
 ment?

 Shri  Y.  है.  Chavan:  In  these  mat-
 ters,  ultimately,  it  will  depend  upon
 the  election  law.  If  at  all  we  want
 to  do  anything  with  the  election  law.
 I  think,  we  will  have  to  consult  the
 Election  Commission.  Naturally,
 there  is  one  guarantee  of  the  maxi-
 Mum  expenditure  and  that  can  be
 legally  done.

 Shrimati  Tarkeshwari  Sinha:  I
 would  like  to  have  a_  clarification.
 Acceptance  of  money  by  political  per-
 ties  is  neither  illegal  nor  immoral  in
 this  country.  We  have  accepted  that
 all  political  parties  can  receive  funds
 and  they  have  to  give  accounts  of  the
 funds  in  their  income-tax  returns.  But
 there  is  a  feeling  growing  in  the  coun-
 try  that  individuals  belonging  to  diffe-
 rent  political  parties  receive  funds
 either  in  cash  or  in  cheques.  Unless
 and  until  this  abuse  is  checked,  there
 will  be  no  dearth  of  this  kind  of  mud-
 slinging  going  on.  I  want  to  know
 whether  Government  is  aware  of  it
 and,  if  so,  whether  they  are  thinking
 of  pagulating  the  receipt  of  funds  in-
 dividually. «
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 Shri  ¥.  B.  Chavan:  ‘That  is  a  sug-
 gestion  which  needs  examination.

 Shri  Hem  Barua:  Sir,  before  I  put
 a  question,  may  I  make  a  submission
 to  you.  We  have  been  struggling  for
 such  a  long  time  to  put  supplemen-
 taries  and  there  are  no  Members  on
 the  other  side  who  want  to  put  ques-
 tions  and  you  almost  incite  them  to
 put  questions.

 Mr.  Speaker:  Otherwise,  they  will
 say,  all  the  questions  are  put  from
 this  side  and  that  they  are  not  given
 a  chance.  (Interruption).

 Shri  Hem  Barua:  Is  the  hon.  Home
 Minister  in  a  position  to  tell  us  of  any
 political  party  in  India  which  has  not
 received  money  from  some  foreign
 source  or  from  some  biack-marketeers
 and  profiteers  in  this  country?

 Shri  Y.  B.  Chavaa:  I  am  not  in  a
 position  to  say.

 Mr.  Speaker:  I  find  for  every  Ques-
 tion,  some  friends  stand  up  every
 fime.  I  am  seeing  this  side  as  well  as
 that  side.  Without  mentioning  any
 names,  I  am  appealing  to  them  not  to
 get  up  every  time  on  every  Question.
 Otherwise,  others  will  not  get  a
 chance.  I  find  some  friends  stand  up
 every  time.  I  appeal  to  them  not  to
 do  it  so  that  other  Members  also  may
 get  a  chance.

 Shri  Hem  Barua:  May  I  submit  that
 those  Members  who  want  to  put  ques-
 tions  are  mentally  alert...  (Inter-
 ruption).

 Mr.  Speaker:  Supposing  30  Members
 are  mentally  alert  and  if  I  लगी  all  the
 30  Members  only,  others  will  not  get
 a  chance.

 Shri  Narendra  Singh  Mahida:  The
 public  Himited  compenies  are  giving
 moneys  to  various  political  parties.  I
 have  noticed  that  some  of  the  share-
 holders  object  to  this.  May  I  know
 whether  the  hon.  Minister  will  make
 a  statement  whether  such  moneys,  in
 spite  of  the  objectiong  of  share-
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 holders,  should  be  given  to  political
 parties  or  bring  about  such  a  change
 in  the  election  law  where  such  grants
 to  political  parties  are  completely
 banned?

 Shri  Y.  B.  Chavan:  I  cannot  make  8
 statement  nor  can  I  do  anything  about
 it.  It  is  a  question  of  share-holders
 and  their  companies.  They  can  cer-
 tainly  take  matters  to  court  if  they
 are  doing  it  il'egally  or  unauthorised-
 ly.

 शी  मधु  लिसमये  :  शायद  इस  तरह  का
 हिसाब  किताब  इसलिए  नहीं  झाता  है  कि
 राजनीतिक  दलों  को  रजिस्टर  नहीं  किया

 “जाता  है  जैसे  सोसइटीज़  होती  हैं,  कोग्ो-
 प्रटिय  सोसाइटीज़  हैं  या  कम्पनियां  होती  हैं,
 उनको  रिजस्टर  किया  जाता  है  उस  तरह  से
 राजनीतिक  दलों  को  रिजस्टर  नहीं  किया
 जाता  है  ।  क्‍या  मंत्री  महोदय  इसके  बारे
 में  सोचेंगे  कि  ऐसा  कोई  कानून  बनाया  जाए
 जिससे  हर  एक  राजनीतिक  दल  को  रिजस्टर
 करना  पड़े  सोसइटीज  के  मातहत  ताकि

 हिसाब  किताब  ग्रादि  तमाम  चीजें  जनता  के
 सामने  झा  सकें  ?

 Shri  Y.  B.  Chavan:  Possibly  I  can-
 not  give  any  opinion.  My  own  fear
 is—I  can  give  my  personal  opinion—
 that  it  might  go  against  the  funda-
 mental  right.  Having  a  voluntary  or-
 ganisation  is  very  fundamental  in  this
 country.  I  do  not  think  I  can  do  it.

 ओ  मु  लिमये :  रोक  लगाने  के  लिए
 मैंने  नहीं  कहा  है,  रजिस्टर  कराने  के  लिए
 कह  है  T  बम्पादो  भ्रश्चिक।र  तो  बने  रहते  है  ।

 थनी  यहचम्त  राव  चअन्‍्काज  :  हो  सकता  हैं
 ले  किन  एग्जेमिन  करा  लेंगे  1

 Shri  2.  K.  Ghosh;  I  would  like  to
 know  whether  the  Minister  is  consi-
 dering  bringing  about  a  legislation  to
 ban  the  political  parties  from  taking
 monetary  help  frem  business  houses,
 which  ultimately  brings  about  corrup-
 tion.
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 Mr.  speaker:  I  have  also  not  under-
 stood  what  he  has  said.  Mr.  Sarjoo
 Pandey,

 wt  सरण  पाण्डेय  :  क्‍या  मंत्री  जी  को
 इस  बात  का  पता  है  या  कुछ  उन्होंने  इस  बात
 की  जानकारी  प्राप्त  की  है  कि  हिन्दुस्तान  के
 राजनीतिक  दलों  भें  से  सब  से  स्‍झधिक  पैंसा
 व्यापारिक  क्षेत्रों  &  कसि  दल  को  मिलता  2  ?
 क्या  इसके  बारे  में  भ्रापको  कोई  झाइडिया  है?

 की  मधु  खिमये  :  कांग्रेस  के  झलावा
 झौर  कौन  सा  दल  हो  सकता  है  ।

 थ्रो  घन्नवन्त  राव  चव्हाण  :  मेरे  पास
 इत्तिला  नहीं  है  |

 Mr.  Speaker:  It  is  an  admitted  fact.
 What  is  the  point  in  putting  questions?
 Naturally  in  proportion  to  the  size
 of  the  parties,  they  do  get.  There  is
 no  question  of  denying  it.

 श्री  कंबर  लाल  गुप्त  :  फिर  भी  वह
 मुकर  रहे  हैं  ।  होम  मिलिस्टर  को  मातृम  भी
 है  फिर  भी  मानते  नहीं  है  पैसा  भी  लेते
 हैं  शौर  मानते  भी  नहीं  हें  t

 Shri  Y.  B.  Chavan:  I  think,  every
 one  knows.  Every  party  has  possibly
 got  those  connections.

 Shri  ए.  Gopalan:  I  would  like  to
 know  from  the  Minister  whether  the
 Government’s  attention  has  been
 drawn  to  the  recent  statement  made
 by  the  former  Finance  Minister,  Mr.
 T.  T.  Krishnamachari  to  the  effect  that
 in  Indiq  there  Is  an  Aid  Swatantra
 Party  Consortium  of  big  business
 group  which  has  contributed  about
 Rs.  25  lakhs  to  the  Swatantra  Party
 fund  during  the  last  Elections.  (In-
 terruptions).  It  has  also  been  stated
 that  immediately  after  the  decontrol
 of  cement,  all  the  cement  oom-
 panies....  हि

 Mr.  speaker:  He  may  put  his  पप्डा-
 tion.
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 Shri  है  Gopalan:..  .all  the  cement
 Companies  came  to  a  tacit  understand-
 ing  by  setting  apart  a  sum  of  23  दाह,
 for  every  tonne  of  cement  produced  on
 invoice,  Altoghether  it  came  ६0
 about  Rs.  25  lakhs  and  it  has  been
 contributed  to  the  Swatantra  Party
 fund.  I  would  like  to  know  from  the
 Minister  whether  this  particular
 charge  has  been  investigated  and  if  so,
 the  results  thereof.

 Shri  ¥.  B.  Chavan:  Let  me  make  it
 very  clear  that  we  are  not  investigat-
 ing  the  contribution  of  local  money
 to  the  po'itical  parties.  This  is  not
 a  matter  for  investigation.  It  is  not
 investigated.  Whether  the  Swataut:a
 Party  has  received  money  or  not,  the
 question  may  better  be  put  to  —  the
 Leader  of  the  Swatantra  Party.

 Shri  Kartik  Oraon:  I  would  like  to
 ask  the  Minister  whether  he  has  re.
 ceived  any  complaints  from  any
 political  party  whatsoever  in  India
 that  that  party  has  not  received  any
 financial  assistance  from  any  cuom-
 mercial  or  business  establishments?

 Shri  Y.  8.  Chavan:  No,  Sir.
 Contract  with  Kalinga  Airways

 785,  Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lohia:

 a
 है.  M.  Banerjee:

 ri  George  Fernandes:
 Shri  R.  S.  Vidyarthi:
 Shri  Swell:
 Shri  R.  Barua:
 Shri  Indrafit  Gupta:
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 Shri  Siddsyya:
 Shri  Bimsikanti  Ghosh:
 Shri  Sradhakar  Supakar:
 Shrimati  Sushila  Robatgi:
 Shri  J.  H.  Patel:
 Shri  RaM  Ray:
 Shri  Yajna  Dutt  Sharma:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  Government  have  taken
 any  decision  on  not  extending  the
 contract  for  the  air  dropping  of  sup-
 p'ies  in  NEFA  with  the  Kalinga  Air-
 ways;

 (b)  whether  it  is  a  fact  that  LAF.
 will  take  over  the  work  pending  crea-
 tion  of  a  new  Company  in  the  Public
 Sector;

 (6)  whether  any  memorandum  has
 been  sent  by  the  Kalinga  employees
 who  are  likely  to  be  retrenched  that
 they  be  absorbed  in  LAF.  as  non-
 combatants  pending  their  absorption
 in  the  proposed  Corporation;

 (a)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (e)  whether  there  is  a  proposal  to
 impose  any  penalty  on  the  Kalinga
 Airways  for  their  cheating  and  =  for
 taking  over  their  assets  in  lieu  of  this
 penalty?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Yes,  Sir.  The
 Government  have  decided  not  to  ex-
 tend  the  contract  for  sirdropping  of
 supplies  in  NEFA  with  the  Kalinga
 Airways  beyond  80th  June,  967  viz.
 the  date  of  expiry  of  the  present  con~
 tract.

 (b)  Yes,  Sir.

 (c)  Yes,  Sir.

 (a)  It  will  be  for  the  Government
 agency  that  is  ultimately  set  up

 a
 to

 consider  what  staff  etc.  of  the  existing
 Kalinga  Airlines,  if  any,  can  be
 taken  up  by  them.  ‘There  is  no  pro-
 posal  to  absorb  these  persons  in  the

 Indian  Air
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 (€)  The  Public  Accounts  Committee
 found  that  certain  irregularities,  over-
 Payments  etc,  had  occurred  in  the
 implementation  of  the  contract.  They
 recommended  the  setting  up  of  a  Com-
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 mittee  to  go  into  these  questions.  The
 Committee  was  set  up  but  has  not  yet
 submitted  its  report.

 थी  & | ६  सिपये :  झच्यक  महोदय,
 में  मंत्री  महोदय  का  ध्यान  पैंबलिक  एकाउंटस
 कमेटी  की  रपट  की  शोर  दिलाना  चाहता  हूं।
 समय  की  कमी  के  कारण  में  उस  में  स ेउद्धरण
 नहीं  पढ़ता  हूं  लेकिन  उसने  बताया  है  कि
 करीब  करीब  एक  करोड़  रुपया  तक  बिता

 बजह  कलिंग  एयरवेज  को  दिय  गया  हे  |
 यह  ठीक  है  कि  सरकार  ने  यह  ठेका  तो  समाप्त
 किया  है,  लेकिन  बहू: इस  कम्पनी  के  एसेट्स
 को  क्यों  नहीं  ले  रही  है?  बाद  में प्रदालट
 में  जो  कार्यवाही  होगी,  उस  के  झनुसार
 फ़ैसला  हो  ?

 श्री  बिद्या  चरण  बकल :.  कानून  के
 पझन्सगेत  एसी  कोई  व्यवस्था  नहीं  है  कि  हम
 किसी  की  भी  जायदाद  को  स्ट्रेटवे  एटैच  कर
 सकें  i  पहले  तो  झारबिटरेशन  की  कार्यवाही
 ह.  करनी  पड़ेगी  |  वह  कार्यवाही  शख
 करने  के  बाद  झपर  इस  तरह  का  खतरा  ह्भा
 कि  जिस  कम्पनी  की  प्रापर्टी  का  प्रारबिटरेशन
 हो  रहा  है,  वह  कम्पनी  अपनी  प्रापर्टी  को  बेच
 रही  है  या  फिकाल  रही  है,  तब  तो  भ्रदालत
 में  दरक्बास्त  देकर  उस  कम्पनी  की  प्रापर्टी
 को  ले  लिया  जा  सकता  है।  लेकिन  अब  तक
 आरबिटरेशन  प्रोसीढिग्ड  शुरू  न  हों,  तब
 तक  ऐसा  करना  कानूनन  सम्भव  नहीं  है  t
 इस  बारे  में  विचार  किया  गया  है  और  हमें
 यह  कानूनी  राय  दी  गई  है।  जहां  तक  झारबि-
 टरेशन  का  शवाल  है,  उस  के  लिए  एक  जज  की

 नियुक्त  का  पघ्ररन  हम  लोगों  के  विचा  राधीस
 है  t  यहां  तक  हम  लोयों  का  खयाल  है,
 जल्दी  ही  उसकी  नियुक्ति  की  जायेगी  शौर
 झारजिटरेशन  की  कार्यवाही  शुरू  हो  जायेगी  ry
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 oft  पन्थ  खिमये :  इस  सदन  में  कलिय
 एयरवेज,  श्री  बीजू  पदतायक  की  दूसरी
 फ़म्दों  भौर  खुद  श्री  बीजू  पटनायक  की  इनकम
 टैक्स  लाइबिलिटीज़  के  बारे  में  सवाल  उठाया
 गया  था  और  हम  को--श्लौर  शाज्य  सना
 को  भी--यहू  भाश्वासन  दिया  गया
 था  कि  हर  हालत  में  शाम  चनाव  के  पहले
 इसके  बारे  में  जानकारी  दी  जायेगी  जहां
 तक  भुझे  पता  है,  भ्रभी  तक  दोनों  सदनों  को
 इसकी  जानकारी  नहीं  ष्दी  गई  है  ।  मैं  मंत्री
 महोदय  से  जानना  चाहता  हूं---विक्त  मंत्री
 भी  सदन  में  बैठे  हैं---कि  क्या  इस  तरह  का
 झाश्यासन  दिया  गया  था  और
 यदढ़ि  दिया  गया  था,  तो  उसकी  पूति  क्यों  नहीं
 हुई  7  कम  से  कम  इनकम  टैक्स  को  लेकर
 तो  जुर्माना  या  दण्ड  किया  ही  जा  सछता  है  |

 oft  fear  we  शक्ल:  इनकम  टैक्स
 के  सम्बन्ध  में  मुझ  कोई  ज्ञान  नहीं  है  ।

 bri  Surendranath  Dwivedy:
 is  the  reply?

 What

 i  fear  are  gee  :  मैंने  कहा  है
 कि  इनकम  टैक्स  के  सस्बस्ध  में  मुझे  कोई  जान-
 कारी  नहीं  है  ।

 श्री  न  लिसये  :  भ्रध्यक्ष  महोदय,  यह
 सरकार  कोई  खण्डित  सरका  र  तो  नहीं  है  न  ,
 ये  जो  चोरियां हुई  हैं,  उसी  में  से  इनकम  टैक्स
 का  सवाल  उत्पन्न हुआ  था  1  वित्त  मंत्री  बैठे
 हैं  ।  वह  जवाब  दें  ।  में  बहु  जगना  चाहता
 हूं  कि  पालियामेंट  को  यह  जो  झ्राश्यासन  दिया
 गया  था  कि  चुनाव  से  पहले  इस  बारे  में
 जानकारी  थी  खगिंगी,  उस  को  शनी  तक  पूरा
 क्यों  नहीं  किया  गया  है  ?

 Mr.  Speaker:  <A  seperate  question
 ean  be  put.  The  bon.  Minister  is  not
 obliged  to  answer  it  now.

 The  Deputy  Prima  Minister  and
 Minister  of  Finance  (Shri  Merariji
 Desai):  I  have  alraady  replied  to  a
 question  in  the  Rajya  Sabha  about  this
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 ally.  tf  the  hon.  Member  puts  @

 estion
 here  I  shall  certainly  reply

 >

 थी सच  लिमये  :  भ्रध्यक्ष  महोदय,
 यह  प्रप्त  इसी  में  से  तिकलता  है।  !  कारण
 बताता  हूं  ;  भ्रगर  इनकम  टैक्स  की  जानकारी
 दी  जाती,  तो  एसेट्स  जब्त  करने  के  बारे  में
 मैंने  जो  कहा  है,  वह  किया  जा  सकता  था  |
 इसलिये  यह  सम्बन्धित  सवाल  है  शौर  में
 उसका  उत्तर  वित्त  मंत्री  महोदय  से  चाहता
 8

 Mr.  Speaker:  How  can  the  Home
 Ainister  know  about  income-tax?

 aft  सभ  लिमये  :  भ्रध्यक्ष  महोदय,  हम
 जानकारी  प्राप्त  करने  के  लिए  सवाल  पूछते
 हैं  t  मंत्री  महोदय  कहते  हैं  कि  भगर  दूसरा
 ब्रश्न  दिया  जाये,  तो  बहू  यह  जानकारी  देंगे  td
 इस  समय  यह  जानकारी  देने  में  इन  का  कया

 मुकसान  होता  है  ?  यह  तफ़्सील  में  न  जायें  i
 कम  से  कम  वह  यह  बता  दें  कि  जो  भाश्वासन
 पॉलियामेंट  को  दिया  गया  था,  उस  की  पूर्ति
 क्यों  नहीं  हुई  है  ry

 Shri  Morarji  Desai:  I  do  not  carry
 i  the  figures  in  my  head.

 Shri  s.  M.  Banerjee:  During  the
 chinese  aggression,  when  the  West
 serman  Government  gave  us  blankets
 or  distribution  among  the  jawans  in
 hose  mountain  peaks,  and  a'so  socks
 ind  jerseys,  @  contract  was  awarded
 o  the  Kalinga  Airways  for  the  air-
 tropping  of  these  things  on  the  mout-
 ain  peaks.  But  it  was  reported,  and
 t  was  reported  even  to  the  PAC  that
 nany  blankets  which  were  to  be  dis-
 ributed  to  the  jawans  in  those  areas
 were  sold  in  the  Calcutta  and  Patna
 narkets.

 Shri  Hem  Barua:  And  also  at
 Dibrugarh  and  Jorhat.

 Shri  &  M.  Banerjee:  and  at
 ather  places,  and  those  blankets  were

 ३3०9  (Al)  LSD—32.

 Oral  Answers  7990
 available  not  for  the  jawans  but  for
 the  old  men  who  had  money.  I  would
 like  to  know  whether  this  investiga-
 tion  was  completed,  and  if  this  charge
 is  proved,  will  this  company  be  taken
 Over  by  Government  so  that  the
 empire  of  Biju  Patnaik  will  come  to
 an  end.

 bri  Vidya  Charan  shukia:  I  have  |
 already  said  that  this  company  is  not
 Going  to  he  taken  over,  but  the  con-
 tract  with  this  company  is  going  to  be
 terminated.

 Mr.  Speaker:  He  asked  about  bian-
 kets  etc.

 Shri  Vidya  Charan  Shukla:  We  are
 trying  to  reply  at  present  to  the
 auestion  concerning  the  report  of  the
 Public  Accounts  Committee  and  action
 arising  out  of  that.  If  the  hon.  Mem-
 ber  tables  a  separate  question,  I  shall
 certainly  give  the  answer.

 Shri  Ranga:  I  take  objection  to  this.
 He  has  put  the  question.  He  can  take
 notice  of  it  and  inquire.  Why  does
 he  want  a  separate  notice?

 Mr.  Speaker:  He  will  take  note  of
 this  and  inquire  into  it.

 Shri  Vidya  Charan  Shakia:  ‘Yes.

 Shri  S.  M.  Banerjee:  I  seek  your
 guidance.  Part  (a)  of  the  question  is
 whether  Government  have  taken  any
 decision  on  not  extending  the  contract
 for  the  air  dropping  of  supplies  in
 NEFA.  What  I  have  asked  is  that
 there  were  some  supplies  which  were
 dropped  not  in  NEFA  but  in  Calcutta,
 Patna  and  other  places.

 Mr,  Speaker:  Shri  Ranga  raised  that
 Question.  He  has  accepted  that  and
 gaid  that  he  will  inquire  isto  it.

 Shri  हि.  M.  Banerjee:  Why  does  he
 not  come  prepared  to  enswer  it  now
 itself.  He  knew  that  these  charges
 were  there.

 aft  wy  feat  :  erat  महोदय,
 किसी सी  प्रश्न का  उत्तर  नहीं  भा  रहा  है  t

 शाप  उत्तर  दिलाइये  |
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 हैं.  साये  कफरनेस्कीजा:  क्या  कलिंग
 एमरबंज  के  कर्मचारियों  की  झोर  से  ऐसी  मांग
 आई  है  कि  ये  को-सापरेटिय  सोसाइटी  बना  कर
 इस  काम  को  चलाना  चाहते  हैं  ;  यदि  हां,
 तो  क्‍या  सरकार  हस  मांग  पर  विचार  करने
 के  लिये  तैयार  है  ?

 aft  विद्या  चरण  शुक्ल  :  इस  तरह  का
 सुझाव  हमारे  सामने  झाया  था,  पर  सब  बातों
 पर  विचार  करने  फे  बाद  ह. «ह  निर्णय  लिया
 गया  है  कि  हम  पब्लिक  सेक्टर  के  अन्तर्गत
 एक  कम्पनी  खोलेंगे  1
 Shri  Swell:  Is  it  a  fact  that  one  of

 the  irregularities  for  which  Govern-
 ment  decided  to  discontinue  the  con-
 tract  with  this  company  is  the  num-
 der  of  unauthorised  sorties  in  NEFA
 and  other  areas  by  planes  of  this  com-
 pany?  Is  it  a  fact  that  this  number
 was  mentioned  in  the  PAC  report  at
 about  600  and  that  after  the  PAC  re-
 port  had  been  published  laid  on  the
 Table,  the  number  of  sorties  has  now
 come  down  to  200  or  less?  If  so,  how
 has  it  come  to  happen  and  whether
 the  NEFA  administration,  in  charge
 of  these  supplies,  had  maintained  pro-
 per  records  of  the  sorties  and  flights?

 Shri  Vidya  Charan  Shukia:  Yes,  the
 NEFA  administration  is  taking  care
 to  maintain  proper  records.  As  far  as
 the  other  matter  mentioned  by  the
 hon.  Member  is  concerned,  there  is
 &  committee  appointed  to  look  into
 the  claims  concerning  sorties  which
 were  authorised,  which  were  not
 authorised,  and  the  claims  and  coun-
 ter-claims  made  by  Government  and
 the  company.

 Shri  Indrajit  Gupta:  It  was  known
 te  Government  for  sometime  that  the
 present  contract  would  not  be  renewed
 beyond  30  June.  In  spite  of  this,
 nothing  has  been  done  upto  now-—~to-
 Gay  is  the  28  June—to  set  up  any
 alternate  machinery  except  to  rely  on
 the  air  force  which,  as  everybody
 knows,  is  already  straining  its  resour-
 ces  and  should  not  be  diverted  from
 for  this  particular  work.  Why  have
 Government  delayed  all  this  time
 the  setting  up  a  public  sector  freighter
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 corporation  fer  doing  all  the  freight
 carrying  work,  including  air-dropping
 in  NEFA,  and  why  have  they  now
 faced  the  country  with  an  indefinite
 period  of  delay  during  which  the  re-
 sources  of  thé  air  force,  which  can
 be  better  used  somewhere  else,  have
 to  be  devoted  to  this  work,.  with
 no  certainty  about  the  shape  of  the
 future  corporation  and  the  chances  of
 its  absorbing  these  employees  and
 Pilots  who  have  been  doing  this  job
 and  have  very  good  experience  of  it?

 Shri  Vidys  Charan  Shukla:  We  are
 not  wasting  any  time.  After  consider-
 ing  all  the  relevant  facts,  a  decision
 has  been  taken,  and  the  process  of
 setting  up  the  corporation  has  already
 been  started,  but  there  will  be  some
 time  gap,  for  which  the  air  force  will
 have  to  be  used,  so  that  the  strategic
 supplies  are  not  interrupted,  but  I  can
 assure  the  House  that  we  are  doing
 our  best  to  expedite  this,  so  that  the
 time  gap  is  reduced.

 aft  काशीमाण  पॉडेय  :  माननीय  मंत्री
 जी  ने  भ्रभी  जवाब  देते  हुए  यह  कहा  था  कि
 इस  टर्म  के  समाप्त  होने  पर  सभी  कर्मचारियों
 को  लेना  सम्भव  नहीं  होगा  ।  इसका  मतलब
 यह  है  कि  कुछ  कर्मचारियों  को  वह  ले
 तैयार  हैं।  तो  कया  इस  तरह  का  कोई  सिद्ध ते
 तय  हुआ  है  कि  किन  झाधार  पर  यह  ले

 लिए  जाएंगे  ?

 की  बिद्या  चरण  शुक्ल  :  जहां  तक
 इन  को  लेने  का  सवाल  है  जब  नयी  का रपोरेशन
 बन  जाएगी  तब  इन  कर्मचारियों  के  बारे  में
 जांच  पड़ताल  करेंगे,  तब  इनके  लेने  के  प्रश्न
 पर  जिचार  करेंगे  शौर  जो  कर्मचारी  योग्य
 सिद्ध  होंगे  जो  नयी  कारपोरेशन  के  काम  में
 था  सकेंगे  उन  को  झवश्य  लिया  आयया  +

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Working  conditices  of  Indian  Mines
 7186,  Shri  Bibhuti  Mishra:  Wil)  the

 Minister  of  Labour  and  Rehabiiitation
 be  pleased  to  state:

 {a)  whether  i¢  is  a  fact  that  the
 working  conditions  of  the  Indian
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 dimes  specially  coal  mines  and  other
 lines  are  scandalous  and  the  manage-
 tent  is  inefficient;

 (b)  whether  most  of  the  mines  are
 sing  obsolete  techniques  and  worneut
 qyuipment,;  and

 (ea)  if  so,  the  action  proposed  to  be
 iken  by  Government?

 The  Minister  of  State  in  the  Minis-
 ty  of  Labour,  Employment  and  Re-
 abilitation  (Shri  L.  ्,  Mishra):  (a)
 lo,

 (b)  No.  The  equipment  used  and
 he  method  of  work  adopted  tn  most
 f  the  mines  are  generally  satisfactory.
 fowever,  there  is  room  for  further
 mprovement.

 (९)  Improvement  in  working  con-
 litions  and  increase  in  productivity
 re  constantly  kept  in  view  and  suit-
 ble  action  is  taken  to  introduce  pet-
 sr  techniques  and  =  equipment
 vherever  feasible.
 Jobs  for  Unemployed  during  Third

 Pian
 °786.  Shrimati  Tarkeshwari  Sivha:

 Will  the  Minister  of  Labour  and  Re-
 wbilitation  be  pleased  to  state:

 (a)  how  far  the  Third  Plan  has  suc-
 teedeq  in  providing  jobs  to  the  un-
 mmployed;  and

 (b)  whether  it  is  q  fact  that  the
 ictual  working  of  the  Plan  has  proved
 hat  the  targets  fixed  for  providing
 mployment  were  unrealistic?

 The  Minister  of  State  in  the  Minis-
 ey  of  Labour,  Employment  and  Be-
 babilkation  (Shri  L.  N.  Mishra):  (a)
 and  (b).  The  additional  employment
 ppportunities  created  during  the
 Third  Plan  period  are  estimated  at
 44.5  million;  0.5  being  in  the  non-
 agricultural  sector  and  4  million  in  the
 agricultural  sector.  At  the  time  of
 formulation  of  the  Third  Plan,  it  was
 roviseged  that  the  Plan  may  provide
 additional  employment  of  the  order  of
 L4  mafltion.
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 Retirement  Age

 पडा,  Shri  Yashpal  Singh:
 Shri  Sradhakar  Supskar:
 Shri  Deven  Sen:
 Sbri  Namblar:
 Shri  0.  ९.  Sharma:
 Shri  Onkar  Lal  Berwa:
 Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lohia;

 hri  =Mohsin:
 Shrimati  TarkeshWari  Siaha:
 Shri  s.  M.  Joshi:
 Shri  Sezhiyan:
 Shri  Anbazbagan:
 Shri  Kartik  Oraon:
 Shri  A.  B.  Vajpayee:
 Shri  Kanwar  Lal  Gupta:
 Shri  Hukam  Chead  Kachwal:
 Shri  Ram  Singh  Ayarwal:
 Shri  K.  N.  Pandey:
 Shri  s.  M.  Banerjee:
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 Sidheshwar  Prasad:
 George  Fernandes:

 Shri  J.  BH.  Patel;
 Shri  K.  P.  Singh  Deo:
 Shri  K.  Anirudhan:
 Sbri  Jyotirmoy  Basu:
 Shri  0.  K.  Chakrapani:
 Shri  Umanath:
 Shri  K.  M.  Abraham:
 Shri  Vishwanatha  Menon:
 Shri  BR.  8,  Vidyarthi:

 hri  Yajna  Datt  Sharma:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 fad  whether  Gavernment  have  a  bro-
 posal  under  consideration  whereby  the
 retirement  age  is  proposed  to  be  re-
 duced  to  50  years;  ang

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  No,
 Sir.  However,  Government  have  de-
 cide@  to  amend  the  rules  so  as  to  pro-
 vide  for  retirement  in  the  public  in-
 tereat  on  completion  of  25  yeara  of
 service  or  attaining  of  50  years  of  age,
 whichever  may  be  earlier,  after  giv-
 ing  three  months  notice.  The  em
 ployees  will  have  ॥  similar  right  to
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 retire  after  giving  tnree  months
 notice.

 Commitiee  on  Students’  Agitation
 *7188,  Shri  B.  Vidyarthi:

 Dr.  Karni  singh:
 Shrimati  Nirlep  Kaor:
 Shri  Bibhuti  Mishra:

 Dr.  Ram  Manohar  Lobia: Shri  Vishwa  Nath  Pandey:
 Shri  Valmiki  Choudhary:

 ‘Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  200  on  the
 3370  November,  966  and  state:

 (a)  whether  the  Committee  on  Stu-
 dents’  Agitation  has  since  submitted  its
 report  to  Government;  ang

 (७)  if  the  main  recommendations
 of  the  Committee  and  those  accepted
 by  Government  for  implementation?

 The  Minister  of  Home  Affaire  (Shri
 Y.  B.  Chavan):  (a)  Yes,  Sir.

 (b)  The  report  is  being  examined
 and  it  will  take  some  time  for  the
 Government  to  formulate  its  views.

 Comamon  Links  between  Punjab  and
 Maryana

 *789,  Shri  D.  N.  Patodia:
 Shri  Bishwanath  Roy:
 Shri  K.  N.  Pandey:
 Shri  Prakasy,  Vir  Shastri:
 Shri  R.  Barus:

 Willi  the  Minister  of  Home  Affairs
 He  pleaseg  to  state:

 (a)  the  progres  achieved  ao  far  to
 resolve  the  disputes  arising  out  of  the
 common  links  between  Punjab  and
 Haryana:

 o)  whether  the  present  Govern-
 iments  in  those  States  have  disagreed
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 to  accept  the  principles  already  laid down  in  this  regard;

 (c)  whether  the  new  State  Govern-
 ments  have  suggested  some  alternate
 solution;  ang

 (a)  if  so,  whether  any  new  pro-
 cedure  has  since  been  evolved  to  re
 solve  the  disputes  arising  out  of  the
 common  links  between  these  two
 States?

 The  Minister  of  Home  Affairs  (Shri
 yy.  B.  Chavan):  (a)  to  (d).  Action  i=
 being  taken  to  appoint  separate
 Governors  for  Punjab  and  Haryana, A  Bill  for  setting  up  of  separate  High
 Courts  for  the  two  States  is  being
 drawn  up.

 Under  the  Punjab  Reorganisation
 Act,  1966,  the  State  Electricity  Board
 and  the  State  Warehousing  Corpora-
 tion  have  to  be  divided  on  or  before
 the  lst  November,  1967.  The  State
 Electricity  Board  of  the  composite
 State  of  Punjab  has  already  been
 divided  and  the  Government  of  Punjab
 have  been  requested  to  draw  yp  the
 necessary  scheme  for  the  division  of
 the  State  Warehousing  Corporation.
 Among  the  other  Inter-State  Corpora-
 tions,  the  Stae  Financial  Corporation
 has  deen  divided.  The  Government
 of  Punjab  have  been  requested  te
 draw  up  necessary  schemes  for  the
 division  of  other  Inter-State  Corpora-
 lions  in  consultation  with  the  concern-
 थ्त  Governments.  This  work  is  report-
 ed  to  be  progressing.  Necessary
 orders  will  be  issued  by  the  Central
 Government  in  the  light  of  the
 schemes  so  prepared.  In  the  mean-
 time,  after  consulting  the  State  Gov-
 ernments,  adequate  representatio,  has
 been  given  on  some  of  the  Inter-State
 Corporations  to  the  concerned  (कठ
 ernments.  As  stated,  certain  common
 links  have  already  been  abolished  and
 others  are  in  the  process  of  being
 abolished.  No  disagreement  or  dispute
 between  the  Governments  of  Punjab
 and  Haryana  has  been  reported  on  the
 question  of  reorganising  these  Inter-
 State  Corporations.
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 Pakistant  Raids

 7190,  Shri  R.  Damani:
 Shri  Prakash  Vir  Shastri;
 Shri  Hukam  Chand  EKachwal:
 Shri  Shiv  Kamar  Shastri:
 Shri  Ram  Gopal  Shaiwsle:
 Shri  Raghuvir  Singh  Shastri:
 Shri  Nar  Deo  Snatak:
 Shri  Atam  Das:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Pakistan  has  been  con-
 tinuing  its  raids  on  the  Western
 borders  even  after  the  Tashkent  dec-
 laration  and  caused  loss  to  the  life  and
 property  of  the  inhabitants;  and

 (b)  if  so,  the  details  of  the  same?

 The  Minister  of  Home  Affairs  (Shri
 Y.  B.  Chavan):  (a)  and  (b).  Where-
 ag  there  are  no  reports  of  such  raids
 in  respect  of  Punjab  and  Gujarat,
 there  have  been  4707  lang  intrusions
 and  23  violations  of  the  Indian  air
 @pace  by  Pakistan  in  J.&K.  Incidents
 reported  from  Rajasthan  are  mostly
 fn  the  nature  of  trans-border  crimes
 like  robberies,  kidnappings.  cattle
 lifting,  thefts,  etc.,  in  a  view  of  which
 Pak  Ranges  are  believed  to  have  had
 a  hand.

 प्रशासन  सुधार  क्रायोग  से  सम्बद्ध
 अधिकारों

 791.  श्री  .सिदेक्वर  प्रसाद:
 श्भी  वाशिरंजन:

 क्या  गृह-काें  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  प्रशासन  सुधार  भाषोग  से  सम्बद्ध

 झधिकारियों/कर्मेचारियों  की  वर्गवार  संख्या
 कितनी  है  भौर  उनके  बेतन  तथा  भत्तों
 चर  ह... ल  तक  कुल  कितना  ्य  झाया  है  ;

 (छल)  धन्य  मदों  पर  ब  तक  कितना
 ह. अ  झाया  है  ;  भौर
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 (ग)  इस  झायोग  द्वारा  अपना  प्रतिबेदन
 कब  तक  दिया  जाना  था  और  इसे  श्रपना
 कार्य  पूरा  करने  में  वस्तुत:  कितना  समय
 लगेगा  ?

 मृह-कार्य  मंत्रालय  में  राज्यन्मंत्री  (श्री
 विद्या  जरण  शबल :.  (क)  से  हग.
 सदन,  के  सभा  पटल  पर  एक  विवरण  रख
 दिया  गया  है।  [पुस्तकालय  में रख  दिया  गया।
 बेलियें  संख्या  LT  —3  9/67]

 Extra  Departmental  Employees

 792,  Shri  Omanath:
 Shri  A.  K,  Gopalan:
 Shri  P.  Gopalan:

 Will  the  Minister  of  Communications
 be  pleaseg  to  state:

 (a)  the  number  of  extra-Depart-
 mental  employees  working  under  the
 Posts  and  Telegraphs  Department,
 statewise;

 (b)  the  details  of  the  salary  and
 allowances  granted  te  them;

 (९)  whether  there  is  any  proposal  to
 recognize  them  at  least  as  part-time
 Departmental  siaff;

 (d)  if  not,  the  reasons  therefor;
 (९)  the  duty  time  fixed  for  the  extra

 Departmental  Staff;  ang
 (f)  whether  overtime  allowances  are

 granted  to  them?
 Yhe  Minister  of  State  in  the  De-

 partments  of  Parllamentary  Affairs
 ang  Communications  (Shri  LK.
 Gujral):  (a)  and  (b).  A  statement  is
 laid  on  the  Table  of  the  House,  [Placed
 in  Library.  See  No.  LT-820/67).

 (c)  No,  Sir.
 (d)  Extra  Departmental  Agents  per-

 form  postal  functions  on  an  agency
 basis  and  they  are  expected  to  have
 some  other  means  of  livelihood  also.
 They  are  not  regular  civil  servantz.

 (e)  The  duty  hours  of  various  cate-
 gories  of  Extra  Departmental  staff  are
 fixed  by  local  authorities  with  refer
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 ence  to  work  load  in  particular  offices.
 They  vary  in  the  same  category  and
 from  Office  to  office,  subject  t)  the
 maximum  not  exceeding  5  hours  a
 day.

 (f)  No  Sir.

 Priva:e  Papers  of  the  Late
 Jawaharlal  Nehru

 783.  Shri  Indraji:  Gupta:
 Shri  Vasudevan  Nair:
 Shri  N.  0,  Chatterjee:

 Shri  Sidbeshwar  Prasad:

 Will  the  Minister  of  Education  be
 Pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  the  late
 Jawaharlal  Nehru  had  bequeathed  his
 private  papers  to  either  the  National
 Library,  Calcuttg  or  the  National
 Archives,  New  Delhi;

 (b)  if  so,  whether  his  Jast  wishcs  in
 this  respect  have  been  carried  out;

 (०)  if  the  reply  to  part  (9)  above  be
 in  the  negative,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  to  (c).  The  portion  of  Shri
 Jawahar  Lal  Nehru's  Will  and  Testa-
 ment  so  far  published  goes  not  contain
 any  reference  to  this  matter.  It  is,
 however,  understoog  that  he  gid  make
 a@  reference  to  the  effect  that  all  im-
 portant  documents  of  historical  value,
 bearing  on  the  history  of  the  Freedom
 Struggle  and  post  Independence  period
 be  offereg  to  the  institutions  mention-
 ed.  The  implementation  of  this  part
 of  the  Will  involves  sorting  out  very
 voluminous  papers  in  the  light  of  his
 wishes  and  the  work  is  in  hand.

 Police  Verification  for  Central  Jobs

 "108,  Shri  BE.  x  Nayanar:  Wil)  the
 Minister  of  Home  Affairs  be  pleased  to
 state  whether  Goernment  are  planning
 to  make  their  own  separeéte  arrange-
 ments  to  conduct  Police  verification  of
 candidates  selected  by  the  Union  Pub-
 Ne  Service  Commission  for  Central
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 The  Minister  of  State  im  the  Mints-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  No,  Sir.

 Finanolal  Position  of  Central
 Government  Employees

 *795,  Shri  A.  ४,  Vajpayee:
 हक,  Bal  Raj  Madbok:
 Shri  Shri  Chand  Geel:
 Shri  Molaho  Prasad:
 Shri  Rabi  Ray:
 Shri  Maharaj  Singh  Bharati:
 Shri  Yajna  Datt  Sharma:
 Shri  R.  8.  Vidyarthi:
 Shri  Hardayal  Devgun:

 Will  the  Minister  of  Home  Affaire  be
 pleased  to  state:

 (a)  whether  Government  have  con-
 ducted  any  survey  into  the  financial
 position  of  the  Centra]  Government
 employees,

 (b)  whether  it  is  a  fact  that  major
 percentage  of  the  employees  are  al-
 ways  under  debt;  and

 (c)  if  50,  the  possible  reasons  for
 such  a  state  of  affairs  ang  the  measur-
 es  proposed  ta  be  taken  by  govern-
 ment  to  better  the  lot  of  Govern-
 ment  employees?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  EK.  8.
 Ramaswamy):  (a)  to  (c).  No  survey
 in  regarg  to  the  financial  position  of
 Central  Government  employees  has
 been  conducted.  It  is,  therefore  not
 possible  to  say  what  percentage  of  the
 employees  are  under  debt  and  the
 reasons  for  this.

 Suspension  of  Certain  Empleyece  of
 the  ‘Hitvada’

 °796.  Shri  Gunanand  Thaker:
 Shrt  Maahn  Limsye:

 Will  the  Minister  of  Labour  and  Be-
 habiitation  be  pleased  to  state:

 (a)  whether  the  dispute  between  the
 management  of  the  Hitvads  end  ite
 employees  over  the  suspension  of  cer-
 tain  employees  has  since  beds  :gettied:
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 (b)  if  दाणी,  whether  the  parties  to  the
 dispute  have  approached  the  Centre  to
 intervene  in  the  matter;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Labour  and  Reha-
 Dilitation  (Shri  Hathi):  (a)  The
 matter  falls  within  the  State  sphere.
 However,  it  has  been  reported  to  us
 that  closure  has  since  been  lifted.

 (०)  No.
 (c)  Does  not  arise.

 Indian  Delegation  to  UNESCO

 7197,  Shrimaif  Sharda  Mvukerjee:
 ‘Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  composition  of  the  2966
 Indian  delegation  to  the  UNESCO;  and

 (b)  the  criterig  foliowed  by  Gov-
 ernment  in  nominating  members  of
 this  Delegation?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  A  statement  is  laid
 on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-82/67).

 (b)  Suitability  to  represent  the
 Government's  point  of  view  consistent
 with  the  need  for  economy.

 Common  Seript

 9798,  Dr.  Ranen  Sen;  Will  the  Minis-
 ter  of  Education  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  197  on  the  3lst  May,  72967  and
 state:

 (a)  whether  the  new  Hindi  script  as
 a  link  script  has  been  appreciated  by
 the  various  State  Governments;  and

 (०)  whether  the  proposal  to  make
 thie  new  script  an  additional  scsipt  for
 various  other  Indian  languages  has
 been  approved  by  the  Parliamentary
 Committee  on  Education  at  their  meet-
 ing  held  recently?

 The  Minister  of  State  in  the  Minis-

 try  of  Binention  (Shri  Bhagwat  Jha
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 Azad):  (a)  Copies  of  the  pamphlet
 containing  the  modifieqg  Devnagari
 script  were  supplied  to  all  the  State
 Governments  ‘but  no  formal  comments

 ot
 any  of  them  have  been  received  so

 ‘ar,

 (b)  The  matter  has  not  been  placed
 before  the  Parliamentary  Committee.
 This  Committee  is  primarily  concern-
 @g  with  the  consideration  of  the  re-
 commendations  made  by  the  Educa-
 tion  Commission  and  the  formulation
 of  g  national  educationa)  policy.

 Scholarships  to  Foreign  Students

 °799.  Shri  Ram  Kishan:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  certain
 new  conditions  have  been  laid  down
 for  foreign  students,  who  are  awarded
 scholarships  for  study  in  India.

 (b)  whether  they  have  to  give  @
 written  declaration  not  to  participate
 in  any  political  activity;  and

 (९)  If  50,  whether  Government  have
 noticed  recently  any  violation  of  such
 written  undertakings  by  the  foreign
 students?

 The  Minister  of  State  in  the  Mints-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  No,  Sir.

 (b)  The  scholars  are  expected  not  to
 take  part  in  political  or  other  objec-
 tionable  or  illegal  activities.  This  has
 een  specifically  laid  down  in  the
 Scheme  of  General  Cultural  Scholar-
 ships,  a  copy  of  which  is  given  to
 every  scholar.  It  has  not  been  con-
 sidereg  desirable  or  necessary  to  take
 a  written  undertaking  from  them  ia
 this  respect.

 (ey  Does  not  arise.

 Natfomalieation  of  Text-hooks  ry

 *g00,  1... ह  G.  s.  ह! .,  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  progress  made  so  far  towards
 the  nationalisation  of  text-books;  =  Bos
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 (b)  whether  the  standard  text-bookg
 will  be  made  available  from  the  cur-
 rent  session;

 (c)  if  not,  the  reasons  for  the  delay;
 and

 (d)  the  steps  being  taken  by  Gov-
 ernment  to  make  available  technical
 literature  and  technical  books  at  cheap
 rates?

 The  Minister  of  State  In  the  Minis-
 tery  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  The  question  of  nationali-
 sation  of  text-books  rests  with  the
 State  Governments.  However,  ac-
 cording  to  the  information  available  in
 the  Ministry,  all  State  Governments
 except  Gujarat  have  nationalised  text-
 book  production  at  various  stages  and
 in  varying  degrees,

 (b)  and  (c).  The  Central  Govern-
 ment  has  no  responsibility  for  making
 standard  text-books  available  for  use
 in  schools.  However,  the  National
 Council  for  Educational  Research  and
 Training  has  a  programme  of  prepar-
 ing  model  text-books  in  different  sub-
 jects,  and  making  them  available  to
 the  State  Governments  for  adoption
 and  adaptation.  Some  of  the  books
 prepared  by  the  Council  have  already
 been  prescribed  by  the  Centrai  Board
 of  Secondary  Education,  Delhi  and
 Delhi  Administration.

 (a)  Standard  works  of  foreign  and
 Indian  origin  including  technical  books
 mainly  at  the  University  level  are
 republished  in  English  in  low-priced
 editions  for  use  of  students  in  India.

 CBI.  Report  on  P.L.  480  Funds

 *e01,  Shri  Bhogendra  Jha:  Will  the
 Minister  of  Home  Affairs  be  pleased
 40  state:

 (a)  whether  the  C.B.I.  has  submit-
 ted  an  interim  report  regarding  ‘the
 use  of  C.LA.  and  P.L.  480  funds  in  the
 last  General  Elections;  and

 (9)  if  so,  whether  Government  in-
 tend  to  undertake  adequate  and
 mecessary  steps  with  regard  to  the
 g@ame  and  if  0,  the  details  thereof?

 JUNE  38,  3987  Written  Anewers  goog

 The  Minister  of  Home  Affairs  (Shri
 Y.  B.  Chavan):  (a)  The  Intelligence
 Bureau  have  submitted  a  report  after
 inquiring  into  allegations  regarding
 the  use  of  foreign  funds  in  the  recent
 General  Elections  and  for  other  pur-
 poses.

 (b)  The  report  is  being  examined
 carefully.  Government  will  take
 some  time  to  formulate  their  conclu-
 sions  on  the  report  and  to  decide
 whether  any  further  inquiries  are
 necessary.

 aa  समूसों  की  डाक  दिकरटें

 *go2.  oft  fare  कुमार  शास्त्री  :

 श्री  भ्रकाइवीर  शास्त्री:
 श्री  द. ..!...... ल  सिह  कशवाह  :
 ज्ा०  सूर्य  प्रकाश  पुरी:
 श्री  रामावतार  ह... ह  :

 ह,  ारत  ्प्सः
 श्मी  जुग  पिह  भ् रिया :

 क्या  संचार  मंत्री  यह  बताने  को  कपा
 करेंगे  कि  :

 (क)  क्या  सरकार  ने  डाक  टिकटों

 को  विदेशी  डाक  टिकटों  जैसा  सुन्दर  एवं
 प्राकर्थक  बनाने  के  लिये  उनके  नये  नमूने
 तैयार  करने  के  बारे  में  कोई  निर्णय  किया

 है;

 (ख)  क्या  सरकार  ने  देश  की  कला-
 त्मक  क्ृतियों  को  भी  ध्यान  में  रखा  है;
 भौर

 (ग)  यदि  नहीं,  तो  ऐसा  न  करने
 के  क्‍या  कारण  है  ?

 संसद-कार्य  तथा  संचार  विभाग  में
 रा्य-संत्री  (थी  इ०  go  quer:  (क)
 तथा  पख) -  जी  हां  1

 (ग)  है)... ह  ही  गहीं  उठता  |
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 Linking  Wages  with  Prodactivity
 °803.  Shri  Nitiraj  Singh  Chaudhary:

 Shri  G.  Mishra:

 Will  the  Minister  of  Labour  and
 Rehabiliiation  be  pleased  to  state:

 (a)  whether  any  steps  are  proposed
 to  be  taken  for  linking  workers’  wages
 with  priduction;  ang

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Labour  and  Re-
 habilitation  (Shri  Hathi):  (a)  Wage
 fixing  authorities  determine  wages
 after  taking  into  account  various  fac-
 tors  including  productivity.

 (b)  Does  not  arise.

 Survey  of  the  Indian  Ocean

 °804.  Shri  Swell:  Will  the  Minister
 of  Education  be  pleased  to  state:

 (a)  whether  Government  have  made
 a  study  of  the  economic  potentialities
 of  the  Indian  Ocean;

 (b)  the  agencies  of  Government
 which  made  the  study;  and

 (c)  whether  any  scheme  has  een
 formulated  for  the  cxploitation  of
 these  economic  potentialities?

 The  Minister  of  Education  (Dr.
 Trigung  Sen):  (a)  A  beginning  towards
 auch  a  study  has  been  made.

 (b)  The  National  Institute  of  Oces-
 mography  of  the  Council  of
 Scientific  and  Industria!  Research.

 (c)  Not  yet,  Sir.

 Return  of  Mizo  Rebels

 ‘9805.  Ghri  Vishwanath  Pandey:
 Shri  Mesdihu  Limaye:

 Shri  Molahy  Prasad:
 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whethey  it  is  a  fact  that  about
 300  armed  Mizo  rebels  accompanied  by
 some  Kuki  Naga  hostiles  are  on  way
 to  Nagaland  through  Kalapahar  and
 एल]  Valley  of  the  Sadar  Hills  sub-
 division  of  Manipur  to  contact  the
 Naga  underground;  and

 (bo)  if  so,  the  reaction  of  Govern
 ment?

 The  Minister  of  State  iz  the  Minis
 try  of  Home  Affairs  (Shri  Vidy:
 Charan  Shukla):  (a)  and  (b).  Al
 armed  gang  of  Mizos  ang  Kukis  is  re
 Ported  to  have  entered  Manipur  arei
 from  Mizo  Hills  in  the  early  part  ०
 May  1967.  The  gang  hasbeen  movin)
 north-eastward  but  the  ultimate  desti.
 nation  of  this  gang  is  not  very  clear
 However,  the  security  measures  hav!
 been  tightened  and  patrolling  nas  bee
 intensified.

 टेलीफोन

 *306.  शौ  मोलहू  प्रसाद  :
 श्री  रवि  राय  :
 शो  महाराज  सिह  भारती  :
 श्री  रास  सेथवा  यादव  :

 क्या  संयार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भारत  सरका  र,  दिल्ली  प्रशासन,
 दिल्ली  नगर  निगम,  महानगर  परिषद,
 दिल्‍ली  तथा  उन  से  सम्बन्ध  कार्यालयों  तथा
 स्वायत्तगाती  निकायों  के  पास  कितने  टेलि-
 फोन  है  ;

 (@)  उनमें  से  कितने  टेलिफोन  झबि
 कारियों  शोर  कमेंचा रियों  के  धरों  पर  |
 तथा  कार्यालयों  में  कितने  टेलिफोन  ।

 हुए  हैं;
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 (ग)  दिल्ली  के  निवासियों  को  कितने
 टेगोीफोल  दिये  गये  है  ;

 (भ)  क्‍या  कोई  ऐसी  व्यवस्था  हैं
 जिसके  भ्रनुसार  भ्रधिकारियों  तथा  कर्म-
 बारियों  के  घरों  पर  लगे  हुए  टेलिफोनों  से
 को  गई  निजी  काल  कम  को  जा  सकती
 है;  और

 (ड)  यदि  नहीं,  तो  इसके  क्‍या  का  रण

 4  8007

 है?

 सं  पन्‍-कार्य  सब!  में पपर  विवता  यें  राज्य-
 लंत्री  थमो  To  Go  गुन्नराल):  (क)से
 (ग).  टेलिफोन  को  श्रेणी  नबा  कुछ  भी

 हो  भर्थात  चाहे  वह  सरकारों  हो  या  निजी,
 टेलिफोन  कनेकक्‍्शनों  के  रिकाई  संख्या  के
 कम  से  रखे  जाते  हू  ।  इस  समय  दिल्‍ल  में
 60,631  टेलिफोन  काम  कर  रहे  है  ।

 (थ)  तथा  (इ).  किसी  भी  टेंलिफोल
 से  किये  जाने  वाले  कुल  कालों  में  से  निजो
 और  सरकारी  कालों  को  प्रलग-प्रल 7  करना
 तकनीकी  रूप  में  संभव  नहीं  है  ।  किसी  भी
 टेलिफोन  से  हीन  बाले  सभी  काल  एक  हो
 मीटर  द्वारा  रिकार्ट  किये  जातें  है  t

 Tebar  उम्र,  Demi

 Shri  Bal  Raj  Madbok:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 ‘Central  Jail,  Tehar,  New  Dethi  has  a
 total  accommodation  for  1250  prison-
 ers:

 tb)  whether  it  is  also  a  fact  that
 the  total  number  of  prisoners  in  this
 jail  during  the  last  six  months  has
 ranged  between  two  to  three  thousands
 as  a  result  of  which  even  the  mininum
 ration,  clothing  etc.  permissible  to  the
 prisoners  under  the  Jail  Manual  has
 not  been  available  for  them;  and

 (c)  if  so,  the  steps  contemplated  by
 ‘Government  to  extend  the  central
 jail  or,reduce  the  number  of  prison-
 ers  lodgea  in  it?
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 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (shri  Vidya
 Charan  Shukia):  (a)  Tehar  Jail
 provides  accommodation  for  इशा5  pri-
 soners.

 (b)  The  population  in  the  Central
 Jail,  Tehar,  during  the  last  six  months
 remained  between  2,000  and  ‘3,500.  १
 is  not  a  fact  that  the  minimus  rations
 and  clothing  as  prefcribed  in  the
 Jaii  Manual  were  not  provided  to  the
 prisoners,

 (ce)  Proposals  for  the  expansion  of
 accommodation  for  prisoners  in  Delhi
 are  under  the  consideration  of  the
 Delhi  Administration.

 ae  wager

 *sog.  wt  प्रकाशवीर  झारभी  :
 ली  हुक्म  स्ग्द  कछुवाय  :
 की  राम  पोपाल  शालबाले  :

 आओ  शिव  कुमार  दास्थी  :

 भी  Fo  ला०  सोधी  :
 sft  ार्जुन  सिह  अवौरिया  :

 शो हेम ह्म  ददा  :

 शी  to  न०  सोलंकी  :

 शी  अलराज  मधोक  :

 भरी  हरदधाल  tage:

 aft  acer  विहारी  वाजपेयी
 बरी  io  प्र०  त्यागी  :

 की  बज  मूडण  लाल  :

 की  एयसना  सिह  फोटारी:
 ह । ड  सॉकार  लाल  जेरथा  :

 द | उ  ध ५  प्रकाश  धुरी  :

 बी  रामाशतार  ह. ड  :

 ht  ater  दास :
 ची  बेनी  शंकर  जागी :
 aft  यवायाल  सिह  :

 wt  fe  शाम  :

 कहो  राम  सैशक  चादथ  :

 Wh  @s  एज०  Wa  :

 जी  'नॉलहु  sere  :

 जी  काना  क्वि  . .. हू
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 ओम  शारदा  मुकलों :
 थी  कवर  ह्वाहा  शुष्ज  :
 थ्यो  हिवचना  ह
 वी  रा>  ब्रतओ:
 थी  वेवकं;नन्‍्दन  पाटोदिया  :
 sft  बीरेन  कुमार  शाह:

 क्या  मृहु-कार्य  मंत्री  यह  बतान  को
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जख  श्रब-
 दुल्ला  की  डाक्टरी  जांच  और  उपचार  के
 लिये  दिल्‍ली  लाया  गया  है  ;  स्रौर

 (व)  यदि  हां,तो  क्या  सरहार  प्ग्ग्हे
 रिहा  करने  का  निश्चम  कर  लिया  है  ?

 गृह-कायं  बंगी  (ली  a  ्रयन्त  राव  चब्हाण  ):
 (क)  जी  हां  |

 (ख)  सरकार  ने  शंक्ष  प्रब्दुल्ला
 पर  से  प्रतिबन्धों  को  हटाने  का  निर्णय  नहीं
 किया  है  tv

 Allegations  levelled  by  West  Bengal Dy.  Chief  Minister  against  Minister of  Home  Affairs

 *603.  Shri  Ram  Gopal  Shalwale: Will  the  Minister  of  Home  Affairs be  pleased  to  state:
 (a)  whether  he  has  received  from

 the  West  Bengal  Government  the facts  regarding  the  reported  allega- tions  by  the  Deputy  Chief  Minister of  West  Bengal  against  him  to  the
 effect  that  the  latter  had  instigated officials  to  revolt;

 (b)  if  s0,  the  text  of  the  report;
 and

 (ec)  Government's  reaction  thereon?

 The  Minister  of  Home  Affairs  (Shri
 है.  B.  Chavan):  (a)  and  (b).  Yes,
 Sir.

 The  West  Bengal  Government  have
 stated  that  Deputy  Chief  Minister's
 apetch  a»  reported  in  the  Statesman
 e@.8th  June;  .  was  generally  cor-
 rect:
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 (c)  The  charge  made  by  the  Deputy Chief  Minister  of  West  Bengal  in wholly  unfair  and  unwarranted  and is  strongly  repudiated.
 Pak.  Trespass  into  South  Rerubari

 Village
 *8l0,  Shri  8.  K.  Tapuriah:

 Shri  8.  S.  Kothari:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  gang of  Pakistanis  trespassed  into  Barni-
 para  village  in  South  Berubari  on
 the  9th  June  and  kidnapped  a  vil-
 lager  Shri  Mahendra  Das;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  this  regard?

 The  Minister  of  Home  Affairs  (Shrt
 Y.  है,  Chavan):  (a)  Five  Pakistani
 nationals  trespassed  into  the  Indian
 territory  at  vil'age  Beraipara,  Dis-
 trict  Jalpaiguri,  and  kidnapped  Shri
 Mahendra  Das,  an  Indian  national,
 while  he  was  grazing  his  cattle  near
 the  border,  on  9h  June,  1967,  Shri
 Mahendra  Das  returned  to  his  village
 on  the  same  day.

 (०)  A  protest  has  been  lodged  by
 the  State  Government,  demanding
 that  stringent  measures  be  taken
 against  offenders  and  asking  the
 Government  of  East  Pakistan  to  pre-
 vent  recurrence  of  such  incidents.

 Dacoit  problem  in  Chambal  Valley
 ‘3776,  Shri  Baburao  Patel:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  progress  made  in  the  study
 of  the  dacoit  problem  in  the  Chambael
 Valley  and  other  places  by  the  Cen-
 tral  Bureau  of  Investigation;

 (b)  the  reasons  for  the  delsy  in
 completing  the  study;  and

 (९)  when  the  report  is  expected  to
 be  ready?

 ‘Fhe  Minister  of  ene  in  the.
 चट् ल्  ी  Heme  Adfaiee.  (Shel.  Vitys



 Soir

 Charan  Shukla):  (a)  to  (c).  A  study
 is  being  conducted  by  the  Central
 Burequ  of  Investigation  into  certain
 aspects  of  the  problem  of  dacoity  and
 kidnapping  for  ransom  in  the  Cham-
 bal  Valley  and  contiguous  areas
 This  is  a  big  project  and  involves
 Jocal  enquiries  on  an  extensive  scale.
 It  also  requires  case  studies  of  -ome
 important  criminals.  It  is  being  con-
 ducted  under  the  guidance  of  a  Pro-
 fessor  of  Sociology.  Life  histories  of
 80  important  dacoits  have  been  com-
 pleted  and  the  relevant  statistical  in-
 formation  has  also  been  collected.  A
 echedule  for  planned  avalysis  and
 atudy  of  the  available  material  has
 been  drawn  up.

 By  its  very  nature  the  study  is
 likely  to  take  considerable  time.  It
 ig  not  possibie  at  this  stage  to  indi-
 eate  the  time  by  which  the  report
 4a  expected  to  be  ready.

 Disptaced  Persons  in  Tripura

 S17],  Shri  Mohammad  Ismafi;
 Shri  Ganesh  Ghosh:
 shri  B.  K.  Modak:
 shrt  Bhagaban  Daz:
 Shri  Jyotirmoy  Basu:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  p'eased  to  state:

 (a)  the  number  of  displaced  per-
 gons  who  entered  ‘Tripura  during
 964—67  (upto  April);

 (b)  the  number  of  auch  persons
 yehabilitated  outside  Tripura;

 (c)  the  number  of  displaced  per-
 sons  now  in  camps  and  reception
 eentres;  and

 (a)  the  steps  Government  propose
 to  take  to  resettle  them?

 The  Minister  of  State  in  the  Ainis-
 try  of  Labour,  Employment  ana  Re-
 Rabititation  (Shri  L.  N.  Mishra):  (a)
 118.988  persons  from  ‘1-1-1966  to  80-
 4.1967,

 (७)  7,288  persons,
 te)  About  10,000:  persons  of  whom

 ane  are  in  Tripura.

 Written  Answers  उश  28,  2967  Written  Answers  Sore

 (ay  Persons  belonging  to  the  long-
 term  ability  cate:  are  eopoeed
 to  be  shifted  to  a  new  Home  which
 will  be  located  at  Amtali  near
 Agartala,  in  Tripura,  Others,  who
 are  still  living  in  camps  and  recep-
 tion  centres  in  Tripura,  are  intended
 to  be  sent  to  other  States  for  reset-
 tlement,  a3  there  is  hardly  any  scope
 for  their  rehabilitation  in  Tripura  it-
 self.  Persons,  already  dispersed  from
 Tripura  and  at  present  accommoda-
 ted  in  transit  or  relief  camps  located
 in  other  States,  are  awaiting  their
 turn  for  rehabilitation  under  the
 different  agricultural  and  non-agri-
 cultural  settlement  programmes.

 Kidnapping  of  Indians  from  Pak-Tri-
 pura  Border

 37I8.  shri  Mohammad  Ismaif:
 Shri  Ganesy,  Ghosh:
 Shri  p.  K.  Modak:
 Shri  Bhzgaban  Das:
 Shei  Jyotiemey  Basu:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (४)  the  nuniber  of  Indian  citizens
 kidnapped  by  Pakistanis  from  Pak-
 ‘Tripura  border  during  the  last  5
 years  and  the  places  from  which  they
 were  kidnapped;  and

 (b)  the  steps  taken  to  prevent  such
 kidnapping?

 The  Minister  of  Home  Affatry  (Shrt
 YY  B.  Chavan):  (a)  Information,  year-
 wise,  is  as  follows:—
 —— =

 Year  Number  of  Indian  citi-
 zens  kidnapped.

 968  20
 066  74
 965  2
 986  2
 1967  डे

 Regarding  the  places  from  where
 the  above-mantioned  persons  were
 kidnapped,  a  statement  is  placed  on
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 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-822/67).

 (b)  Protests  were  lodged  with  Pak
 authorities  in  fit  cases,  demanding  re-
 turn  of  the  kidnapped  persons  and
 asking  the  Pak  authorities  to  prevent
 recurrence  of  such  incidents.  Inten-
 sive  patrolling  on  the  border  was
 maintained  and  whenever  weaknesses
 in  border  security  arrangements  were

 pestis
 steps  were  taken  ‘9  remove

 them.

 Conversions  by  Missionaries
 ‘8779.  shri  Baburao  Patel;  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  foreign  Chris-
 tian  missions  and  missionaries  at  pre-
 sent  operating  in  Madhya  Pradesh;

 (b)  the  areas  of  the  State  where
 they  operate;

 (c)  the  nationalities  to  which
 these  missionaries  belong  and  their
 number;

 (a)  whether  Government  have
 received  reports  of  mass  conversions
 of  Harijans  and  Adivasis  by  these
 missionaries;  and

 (e)  if  so,  the  number  of  persons
 converted  and  the  places  where  such
 conversions  took  place  and  the  dates
 on  which  these  were  done?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shnkia):  (a)  The  number  of
 foreign  Christian  missions  and  mis-
 sionaries  at  present  operating  in
 Madhya  Pradesh  is  6  and  284  res-
 pectively.

 (b)  Almost  all  the  Districts  of  the
 State.

 (e)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-823/67]}.

 (ad)  and  (e).  There  is  no  law
 providing  for  the  registration  of  con-
 versions  from  one  religion  to  another.
 No  authentic  record  of  such  conver-
 sions  is,  therefore,  kept.  However,

 05l  persons  are  reported  to  have
 been  baptised  or  converted  into  Chri
 tianity  since  April,  1965.

 Conversion  of  Hindu  Nagaa
 3780  shri  Baburao  Patel:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  700
 Hindu  Zemi  Nagas  were  forcibly  con-
 verted  to  Christianity  in  two  Naga
 villages  of  Toushom  and  Moguilong;

 (b)  whether  it  is  a  fact  that  these
 Hindu  Zemi  Nagas  sent  an  20.5.  to
 our  local  Army  Headquarters  asking
 for  help  to  prevent  this  forcible  con-
 version  and  to  protect  their  religion,
 but  no  help  was  given  by  our  army
 authorities;

 (c)  whether  it  is  also  a  fact  that  the
 so-called  Government  of  hostile
 underground  Nagas  have  declared
 Christianity  89  their  “State  religion”
 and  have  destroyed  old  Hindu  temples
 and  constructed  new  churches  in  their
 place;

 (d)  the  number  of  Christian  mis-
 sionaries  in  the  Manipur  area,  the
 countries  they  come  from  and  the
 nature  of  political  work  they  do;  and

 (e)  the  steps  taken  by  Government
 to  prevent  Christian  missionaries
 from  using  religion  as  a  cover  for
 political  designs?  _

 The  Miniater  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  There  have  been
 reports  of  about  600  non-Christian
 Nagas  being  converted  to  Christianity
 from  the  two  villages.  In  Toushem
 village,  the  conversion  is  reported  to
 have  been  under  threat  of  expulsion
 from  the  village  by  hostile  Nagas.
 However,  no  formal  complaint  of  any
 forcible  conversion  has  been  receiv-
 ef,

 (b)  No,  Sir.

 (७)  ‘The  Government  of  India  do  not
 recognise  any.  so-called  Government
 of  hostile  underground  Nagas.  There
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 are  no  reports  of  destruction  of  old
 Hindu  temples.

 (d)  There  are  0  foreigner  as
 Christian  missionaries  in  Manipur.
 There  are  in  all  34  Christian  mission-
 aries  including  one  of  Italian  origin
 who  obtained  Indian  citizenship  in
 1964.  There  is  no  information  of
 their  being  involved  in  any  political
 activity.

 (e)  The  Government  are  keeping
 a  close  watch  over  the  situation.

 Rehabilitation  of  Repatriates
 378I.  Shri  Ranga:  Wi!’  the  Minister

 of  Labour  and  Rehabilitation  be
 pleased  to  state:

 (a)  the  steps  taken  to  rehabilitate
 and  to  provide  employment  to  the
 repatriates  from  Burma  in  (i)  the
 Steel  Works,  Harbour,  the  Port  and
 the  Ship-building  Yard  at  Visakha-
 patnam,  (ii)  the  M.I.G.  Factory  at
 Koraput,  (iii)  on  the  new  railway  line
 from  Vizianagaram  to  Jaypore  and
 Belladilla  and  (iv)  at  Bhilai  and
 Rourkela  Stee]  Plants;

 (b)  the  number  of  such  repatriates
 already  provided  employment  stating
 the  works  in  which  they  have  been
 employed  and  how  many  more  are
 ह  on  the  registers  of  the  local
 Employment  Exchanges  and  that  of
 the  Ministry;  and

 (०)  the  steps  taken  by  the  Minis-
 try  through  their  own  local  aid  offices
 to  enable  these  repatriates  ‘o  know
 and  obtain  such  relief  from  the
 Government?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  ind  Re-
 habiiitation  (Shri  LE.  N.  Mishra):  (a)
 The  Administrative  Ministries  were
 requested  to  issue  instructions  to  the
 Public  Sector  Undertakings  under
 their  respective  contro]  to  reserve  25
 to  33-1/3  per  cent  vacancies  in  the
 Undertakings  for  the  repatriates  from
 Burma  and  Ceylon.  Besides  this.
 priority  has  been  accorded  to  Burma
 repatriates  for  appointment  through
 Employment  Exchanges  to  posts  and
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 8oi6

 services  under  the  Central  Govern-
 Upper  age  limit  has  also  been

 relaxed  up  to  45  years,  with  a  further
 relaxation  of  5  years  in  the  case  of
 Scheduled  Castes  and  Scheduled
 Tribes  candidates.
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 A  statement  showing  the  action
 taken  by  the  Administrative  Minis-
 tries  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-824/87},

 A  Committee  consisting  of  the  re-
 presentatives  of  Visakhapatnam  Port
 Trust,  Dock  Labour  Board,  Coro-
 mandal  Fertiliser  and  other  impor-
 tant  functioneries,  has  been  set  up
 in  Visakhapatnam  to  explore  ways
 and  means  for  procuring  emp!oyment
 to  the  repatriates.

 (b)  9,329  persons  have  so  far  been
 provided  employment  as_  indicated
 below:

 Central  and  State
 Government  Offices.  5062

 Public  Sector  Under-
 takings.  279

 Private  Industries  and
 other  Organisations.  3988

 Total:  9329

 Number  of  persons  employed  in
 each  OfficelUndertaking  is  not  avail-
 able  separately.

 @
 2,285  repatriates  from  Burma  were

 on  the  live  registers  of  the  Employ-
 ment  Exchanges  as  on  30th  April,
 ‘1967,

 (6)  Instructions  issued  by  the  Gov-
 ernment  of  India  according  ‘Priority’
 ete.  to  the  repatriates  have  been
 brought  to  the  notice  of  the  Empioy-
 ment  Exchanges  throughout  Indie
 and  the  State  Governments.
 Employment  Liaison  Officers  lve
 also  been  appointed  to  maintain  Jai-
 son  with  the  repatriates,  Employment
 Exchanges  and  the  employers  and
 render  employment  assistance  to  the
 repatriates.
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 Opening  of  B.T.  College  in  Each
 District

 Shri  B.  है.  Daschowdhary:
 Will  the  Minister  of  Educstion  be
 pleased  to  state:

 (a)  whether  the  Government  of.
 India  have  a  proposal  to  start  one
 B.T.  College  in  every  district;

 (b)  if  so,  when  the  B.T.  Colleges
 will  be  started  in  Districts,  where
 there  iz  none  at  present;  and

 (c)  whether  the  Government  of
 India  are  in  8  position  to  start  a  B.T.
 College  immediately,  if  the  local  peo-
 ple  of  a  District  donate  land?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  No,  Sir.  Education  being
 a  State  subject,  such  institutions  are
 generally  set  up  by  the  States,  keep-
 ing  in  view,  the  needs  of  the  area  and
 resources  of  the  State.

 (b)  Does  not  arise.

 (९)  Such  a  proposal  has  to  be  made
 to  and  considered  by  the  State  Gov-
 ernment  concerned.

 Reserved  Vacancies  for  S.C.  and  S.T.

 Shri  Siddayya:  Will  the
 Minister  of  Labour  and  Rehabilita-
 tion  be  pleased  to  state:

 (a)  whether  the  Director  General,
 Employment  and  Training  has  the
 authority  to  nominate  Scheduled
 Castes  and  Scheduled  Tribe  zandi-
 dates  against  reserved  vacancies;

 (b)  if  so.  in  how  many  cases  and
 in  what  category  of  posts  he  has
 nominated  such  candidates  during
 1963-64  to  ‘1966-67;  and

 (c)  whether  a  copy  of  the  order
 authorising  him  to  nominate  them  to

 «reserved  vacancies  will  be  laid  on
 the  Table  of  the  House?

 Tee  Minister  of  Labour  and  Re-
 Riabiiitation  (Shri  Hathi):  (a)  No.

 (bd)  and  (c).  Do  not  arise.
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 Employment  Exchange;  in  Dadra,
 Nagar  Haveli  and  Laccadives  Islands

 sme,  Shri  iddayya:  Will  the
 Minister  of  Labour  and  Rehabilitation
 be  pleased  to  state:

 (a)  whether  there  are  any  Employ-
 ment  Exchanges  in  Dadra,  Nagar
 Haveli  ang  Laccadives  Islands:

 (b)  if  not,  the  reasons  therefor;  and

 (ce)  if  so,  the  number  of  candidates
 registered  and  the  number  of  place-
 ments  during  the  year  ‘1966-677,

 The  Minister  of  Labour  and  Re-
 habilitation  (Shri  Hathi):  (a)  No.

 (b)  The  areas  are  not  as  yet  indus-
 trially  important,  nor  have  they  any
 employment  potential.

 (९)  Does  not  arise.

 Ahmed  Group  of  Millis  near  Bombay

 3785.  Shri  Narendra  Singh  Mahida:
 Wil]  the  Minister  of  Labour  and  Re-
 habilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Ahmed  Group  of  Mills  at  Ambarnath
 (near  Bombay)  after  being  acquired
 as  evacuee  property  for  Rehabilita-
 tion  Pool  in  March.  955  was  sold  to
 one.  Kanwar  Rajnath,  for  Rs.  50,1  1,000
 in  August,  1957;

 (b)  whether  Government  have  re-
 ceived  the  full  sale  price;

 {e)  if  not,  details  of  payments  50
 far  received  and  the  amount  outstand-
 ing  from  the  purchaser  and  reasons
 for  delayed  payment;

 (a)  whether  it  is  a  fact  that  the
 purchaser  has  given  cheques  in  pay-
 ment  which  were  dishonoured  by  the
 banks;  and

 (e)  if  so,  the  details  of  such  pay-
 ments  and  action  taken  by  the  Gov-
 ernment  for  the  recovery  of  the  due
 amount?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Ezxaployment  amg  Re-
 hablitation  (Ghri  L.  N.  Mishra):  qay



 Borg  Written  Answers

 There  was  an  agreement  to  sell  the
 mills  to  Shri  Raj  Nath  in  August,  ‘1957
 but  this  agreement  was  later  on
 superceded  and  the  mills  were  <old
 fora  sum  of  Rs.  68,11,000/-  on
 ‘2-4-60.

 (b)  No,  Sir.

 (९)  The  last  annual  instalment  was
 ‘due  on  20-10-66.  He  has  so  far  paid
 in  all  Rs.  34,07,2I2  towards  principal
 and  Rs.  12,05,612  towards  interest.
 The  balance  due  on  the  above  date
 inclusive  of  principal  and  interest,
 was  Rs.  34,139,262.  The  main  reasons
 advanced  by  him  for  non-payment  of
 total  amount  due  are  the  difficulties
 faced  by  the  woollen  indnstry  result-
 ing  from  the  Chinese  aggression  in
 1962,  Indo-Pakistan  conflict  965  and
 devaluation  of  Indian  currency.  Shri
 Raj  Nath  has  represented  that  in  view
 of  the  difficulties  faced  by  the  wool-
 ten  Industry  he  may  be  granted  ex-
 tension  of  time  to  pay  the  amount  due
 from  him.  This  request  is  under
 examination  in  consultation  with  the
 Ministry  of  Commerce  and  Ministry
 of  Finance.

 (ad)  and  (e).  On  2-7-66  he  sent  six
 cheques  amiounting  to  Rs.  §  lacs  out
 of  which  only  two  cheques  amount-
 ing  to  Rs.  l  lac  could  be  encashed  and
 the  remaining  four  cheques  could  not
 be  cashed  for  want  of  funds  in  his
 account.  Thereafter  he  represented
 “for  extension  of  time  on  grounds  of
 the  difficulties  faced  by  the  woollen
 industry.  Hie  request  is  under  exa-
 mination  as  mentioned  In  part  (c)  of
 the  reply.

 Telephone  Revenue  Accounts  Office

 3786,  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Communications
 be  pleased  to  state:
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 with  Baroda  situated  et  Delhi-6  to
 Gujarat  circle;

 (b)  if  not,  the  reasons  therefor;-

 (c)  whether  Government  have  re-
 celved  representations  from  the  offt-
 cials  of  A.O,,  T.R.  (8)  Delhi-6  about
 their  sufferings  and  hardships  due  to
 the  delay  in  implementing  the  policy
 of  shifting;  and

 (a)  if  so,  the  remedial  measures
 taken  in  the  matter?

 The  Minister  of  State  in  the  De-
 partments  of  Parliamentary  Affairs
 and  Communications  (Shri  I.  K.  Gaj-
 ral):  (a)  Yes,  Sir.

 (b)  Does  not  arise.

 (c)  Yes.  some  representations  were
 received  in  the  past.

 (a)  Orders  have  been  issued  for  the
 decentralisation  of  a  part  of  the  Tele-
 phone  Revenue  Accounts  Office  (B)  at
 Delhi  to  the  Rajkot  Engineering  Divi-
 sion  in  Gujarat  Circle  and  the  staff  has
 been  struck  off  to  join  Rajkot.  The
 residual  office  will  also  be  decentralis-
 ed  to  divisional  level  after  arrange-
 ments  have  been  made  to  absorb  the
 surplus  local  staff  and  other  allied  ad-
 ministrative  problems  have  been  set-
 tled.

 Interference  by  Provident  Fund
 Inspectors

 2787.  Shri  Bal  Raj  Madhok:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Provident  Fund  Inspectors  have  easy
 access  to  the  Crimina]  Courts’  records
 in  Delhi  and  tamper  with  the  same
 and  if  so,  whether  the  authorities  have
 received  any  complaint  in  this  res-
 pect;

 (b)  the  steps  taken  against  such
 interference  in  the  administration  of
 juatice;  and
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 (०)  whether  Government  have  also

 instituted  enquiries  on  such  com-
 plaints  and  if  so,  with  what  result  and if  not,  the  reasons  therefor?

 §ifie  Minister  of  State  in  the  Minks-

 all
 of  Home  Affairs  (Shri  Vidya

 on
 Shukla):  (a)  No  such  com-

 jaints  have  so  far  been  received.

 (b)  and  (c).  Do  not  arise.

 Arrest  under  DLR.

 vite,  Shri  Shiva  Chandra  Jha:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  how  many  times  and  against
 how  many  blackmarketeers,  hoarders
 and  tax  evaders,  D.I.R.  has  been  ap-
 plied;

 (b)  if  not,  the  reasons  therefor;
 and

 (c)  the  laws  used  against  such  per-
 sons  at  present?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Vidys
 Charan  Shukla):  (a)  According  to  the
 information  received  so  far,  action
 under  DIR  has  been  taken  against
 hoarders,  black-marketeers  and  tax
 évaders  in  4१376  cases.  Inforfaation
 from  some  States/Union  Territories  is
 being  collected  and  will  be  laid  on  the
 Tabic  of  the  House.

 (b)  Does  not  arise.

 (¢)  Action  under  laws  like  the
 Eevential  Commodities  Act,  Foreign
 Exchange  Regulation  Act,  Customs
 Act,  Income  Tax  Act  1961,  Wealth  tax
 Act  1957,  Estate  Duty  Act,  1988,  Gift
 tax  Act,  1988,  Central  Excises  and  Salt
 Act  944  etc,  is  taken  against  such  per-
 sons  at  present.

 Setting  up  of  Natlonal  and  Regional

 ame,  shri  0.  CO.  Desai:
 Shri  P.  N,  Solanki:

 rete  (al)  Lep—3.

 Shei  Ramachandrs  L  Amin:
 Shri  D.  RB.  Parmar:

 Will  the  Minister  of  ed;
 pleased  to  state:

 =n  कह

 (a)  the  number’  of  National  and
 Regional  Research  Laboratories  in the  country,  the  subjects  dealt  with by  them,  their  locations,  the  year  in which  they  were  established,  the amount  spent  on  capital  account  on each  of  them,  .the  annual  recurring
 expenditure  and  the  number  of  scien- tists  employed  in  each  of  them;

 (b)  whether  it  is  a  fact  that  barring a  small  research  laboratory  for  salt, there  is  no  national  or  other  labo-
 ratory  in  Gujarat,  whereas  in  other
 States  sometimes  as  many  as  three
 national  laboratories  are  located;  and

 (c)  whether  Government  propose  to
 rectify  such  regional  deficiencies  when
 proposal  for  any  new  national  or
 regional  research  laboratories  comes
 up  for  consideration?

 The  Minister  of  Education  (Dr,
 Triguna  Sen):  (a)  There  are  26
 Nationa!  Laboratories/Institutes  and
 4  Regional  Research  Laboratories
 under  the  aegis  of  the  C.S..R.  The
 information  about  their  location,  year
 of  establishment  and  functions  is  con-
 tained  in  Appendix  2:  Pages  72—76  of
 the  Annual  Report  of  the  C.S.LR.  for
 the  year  1965-66,  a  copy  of  which  is
 available  in  the  Library  of  the  Parlia-
 ment,

 A  Statement  showing  the  amount
 spent  on  Capital  account,  the  annual
 recurring  expenditure  ang  the
 strength  of  scientific  staff  employed
 in  each  of  them  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No,  LT-825/67].

 (b)  and  (ce),  The  CSIR.  has
 eatablished  one  National  Laboratory,
 namely;  the  Central  Salt  and  Marine
 Chemicals  Research

 popes Bhavnagar  (Gujarat)  and  if  more
 one  National  Laboratory  /Institate
 have  been  located  in  some  of

 है
 ३:

 पका States;  5६  is  on  the  question  of  ६,
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 ह... ढ  Labour  in  Bastar

 3790,  shri  J.  Sundar  Lal:  Will  the
 Minister  of  Labour  and  Rehabilitation
 be  pleased  to  state:

 (a)  whether  Government  are  ware
 that  ‘there  are  many  cases  of  forced
 Jabour  (Begar)  in  the  Bastar  District
 ef  Madhya  Pradesh  even  today;  and

 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  in  this  regard?

 The  Minister  of  Labour  and  Re-
 habilitation  (Shri  Hathi):  (a)  and  (b).
 Information  §  is  being  collected  from
 the  Government  of  Madhya  Pradesh
 and  will  be  laid  on  the  Table  of  the
 House.

 Post  Offices  in  Bastar  District

 879l.  Shri  J.  Sundar  Lal:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  the  number  of  Post  Offices  (with
 their  location)  presently  functioning
 in  the  Bastar  District  of  Madhya  Pra-
 desh;

 (b)  whether  there  is  any  proposal
 to  increase  this  number;  and

 (c)  if  so,  by  how  much  and  the
 places  where  those  will  be  located?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Cemmunicstions  (Shri  I.  K.  Gujrad):
 (a)  to  (९),  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-826/67].

 Education  of  Adivasis

 379%.  Shri  J.  Sunday  Lal:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 under  consideration  of  Government
 for  free  and  compulsory  education  of
 Adivasi,  throughout  the  country  with
 a  view  to  removing  their  backward-
 Ness;  and
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 (b)  if  so,  the  detalls  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jhs
 Azad);  (a)  and  (b).  Except  in  special
 schools  and  some  schools  in  the  ur-
 ban  areas  of  West  Bengal,  Primary
 Education  upto  cleas  4  or  5  is  already
 free  throughout  the  country  for  al}
 children,  including  those  of  Adivasis.
 Similarly,  free  education  is  provided
 for  all  children  upto  VIII  class  in
 Andhra  Pradesh,  Haryana,  Kerala,
 Madhya  Pradesh,  Punjab,  Rajasthan,
 West  Benal,  (for  all  girls  in  rural
 areas  only),  Gujarat  (upto  VII),
 Uttar,  Pradesh  (for  girls  only),  Bihar
 (for  girls  only)  Jammu  ang  Kashmir,
 Madras,  Mysore,  Orissa  (for  girls
 only),  Maharashtra  (standard  VII)
 and  al]  the  Union  ‘Territories.  A  large
 number  of  States  have  enacted  com-
 pulsory  education  laws  but  the  em-
 Phasis  has  all  along  been  on  persua-
 sive  measures.

 Application  by  Citizeng  of  Dethi

 3798.  Shri  Bibhuti  Mishra;
 Shri  K.  N.  Tiwary:

 -Will  the  Minister  om  Home  Affairs
 be  pleased  to  siate:

 (a)  whether  it  is  a  fact  that  the
 Chief  Executive  Councillor  of  Delhi
 and  his  Office  have  refused  to  accept
 applications  by  the  citizens  in  Urdu
 and  English;  and

 (b)  if  80,  the  reasons  therefore?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Vidya  Charan
 Shukia):  (a)  No,  Sir.

 (9)  Does  not  arise,
 Accommodation  for  Teachers

 Shrimati  Tarakeshwari  ginha:
 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  a  large  number  of
 Delhi  teachers  are  without  bousing
 facilities;

 (b)  whether  one  of  the  reasons  for
 the  acute  housing  shortage  is  the  non-
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 ‘availability  of  lang  in  the  Campus
 af@a;  and

 (c)  whether  Government  propose  to
 allot  more  lands  for  expansion  of  Cam-~
 pus  area  50  that  more  houses  could  be
 built  up?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  Yes,  Sir.  The  Delhi
 University  has  been  able  to  provide
 residential  accommodation  to  a  small
 aumber  of  teachers  only.

 (9)  No,  Sir.

 (e)  No,  Sir.  The  University  is  al-
 ready  in  possession  of  sufficient  land
 for  construction  of  staff  quarters.

 Dilapidateg  Buildings  in  Delhi

 3795.  Shri  Onkar  Singh:
 Shri  Hukam  Chand  Kachwai:
 Shri  Ram  Singh  Ayarwal:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  two
 hundreg  year  old  building  of  the  Delhi
 College  has  started  sinking;

 (b)  if  s0,  whether  there  is  any  like-
 lihood  of  other  buildings  in  Delhi
 meeting  the  same  fate;  and

 (९)  if  8०,  whether  any  scheme  is
 being  prepared  by  Government  in  this
 regard?

 The  Minister  of  State  in  the  Ministry
 ef  Home  Affairs  (Shri  Vidya  Charan
 Shukla):  (a)  No,  Sir.

 (b)  and  (c)  Do  not  arise.

 बंत्रियों  हारा  लिए  गए  यात्रा  भत्ते

 3796. बी  बंदर  खाल  गुप्त:
 श्री  विभूति  सिध्च :
 शी  Wo  Ato  तिवारों:

 क्या  चहकार  मंत्री  यह  बताने  की

 & है  फरेंगे  कि  :

 (क)  क्या  सरकार  को  पता  है  कि
 पिछले तीस  वर्षों  में  मंद्वीमण्डल  के  कुछ  सदस्यों
 के  अपने  हक  से  ज्यादा  यात्रा-भत्ता  लिया  है
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 az  यदि  हां,  ती  उन  मंधियों  के  नाम  क्या
 हैं  शर  प्रत्येक  वे  भपने  हक  से  कितनी  राशि
 अधिक  सी;

 (ख)  क्या  अभ्रधिक  ली  गई  राशि  उनसे

 वसूल  कर  लो  गई  है  ;  और

 (ग)  क्या  मंत्रिमंडल  के  सदस्यों  तथा
 राज्य  मंत्रियों  द्वारा  यात्रा  पर  किये  जाने  वाले
 ब्वच  का  घटाने  का  सरका  रका  विचार  है  ?

 गृह-कार्य  संत्रासय  में  उपसंत्री  (श्री
 Fo  एस०  रामस्वासी)  (क)  से  (7).
 मंत्रियों  द्वारा  मात्रा  तभी  की  जाती  है  जब

 ऐसा  करना  उनके  लिए  अपने  कर्तव्य  के  समु-
 चित  पालन  ककी  दद्ष्टि  से  भावश्यक  होता  है  |
 झत:  कोई  सीमा  निश्चित  करने  या  अधिक
 राशि  को  सल  करने  का  प्रश्न  ही  नहीं
 उठता  है  ny

 झद्योगिक  प्रशिक्षण  संस्था  में  भशिक्षण

 3797.8  हुकुम  ्बन्द  बद्वाय :
 शो  राम  सिह  झ्ापरदाल  :

 बया  आम  तथा  पुनर्वास  मंत्री  यह  बताने
 की  कुपा  करेंगे  कि  :

 (क)  नई  दिल्‍ली  में  कर्जन  रोड  स्थित
 उद्योग  निदेशक  की  देख-रेख  में  झौद्योगिक
 प्रशिक्षण  संस्था  में  29  मार्च,  1967  को
 झायोजित  कौ  गई  प्रदर्शनी  का  उद्देश्य  क्‍या

 था;

 (ख)  यह  संस्था  कितनी  वधि  से
 प्रशिक्षण  दे  रही  है  भौर  इस  में  कितने
 व्यक्तियों  को  प्रशिक्षत  किया  गया  है;

 (ग)  क्या  प्रशिक्षणाथियों  को  प्रशिक्षण

 पूरा  करने  के  बाद  रोजगार  दिया  जाता

 है;  भौर

 च)  बदि  नहीं,  तो  इसके  क्या  कारण

 हैं  भोर  इस  से  प्रशिक्षित  व्यावितियों  तथा

 सरकार को  क्‍या  साभ  हो  रहा  है?
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 अब  झौर  पुनर्वास  मंत्री  (लो  हागी)
 (२)  प्रतिभाशाली  प्रशिकणा्ियों

 पुरस्कार  शौर  सफल  प्रशिक्षणाथथियों  को
 राष्ट्रीय  व्यवसायिक  प्रमाण-पत्र  प्रदान
 करने  के  लिए  भायोजित  वार्षिक  समारोह
 के  श्रवसर  पर  रोजगार  और  प्रशिक्षण
 निदेशालय  की  देख-रेख  में  प्रदर्शनी  का
 झायोजन  किया  यया  था  -  प्रदर्शनी  का  मुख्य
 उद्देश्य...  प्रशिक्षणाथियों.  द्वारा  तैयार
 की  वस्तुओं  की  बिना  हानि-लाभ  बिक्री
 को  प्रोत्साहन  देना  था  ।

 ख)  यह  संस्था  दूसरे  विश्व  युद्ध
 की  समाप्ति  के  बाद पे  चल  रही है । सन्‌  1950
 से  3557  प्रशिक्षणाथियों  ने  इस  संस्था
 में  प्रशिक्षण  प्राप्त  किया  ।

 (ग)  और  (थ).  यद्यपि  प्रशिक्षण
 संस्थाओं  से  उत्तीर्ण  प्रशिक्षणाथियों  को

 नियुक्ति  प्रवसर  दिलाने  के  लिए  सरकार  बाध्य

 नहीं  है  तथापि  झगर  वें  चाहें  तो  रोजगार
 कार्यालय  की  सहायता  से  नियुक्ति  सहायता
 देने  के  हर  सम्भव  प्रयत्न  किये  जाते  है  ।

 झोौध्योगिक  प्रधिशन  संत्या,  नई  दिल्‍ली,
 के  प्रतिश  माशियों  को  छाज बूत्ति

 3798.  श्री  हुक्म  चन्द  कछचाय  :
 ह । |  रास  सिह  अधश्वाल:

 क्या  भ्रम  तथा  पुनर्वास  संत्रो  यह  बताने
 की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  कर्जन  रोड,
 नई  दिल्‍ली  स्थित  भ्रोद्योगिक  प्रशिक्षण  संस्था
 के  प्रशिक्षणाथियों  को  25  रुपये  प्रति  व्यक्ति
 प्रतिमास  छात्रवृति  दी  जाती  है;

 (ख)  या  यह  भी  सच  है  कि  प्रशिक्ष-
 लॉयियों  को  यह  राशि  हर  माह  नहीं  मिलती

 है;

 (ग  क्यों  यह  राशि  झप्यप्त  है  शौर
 क्यों  सरकार  का  विचार  इंसको  बृद्धि  करते
 काहै;
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 (e)  क्या  इस  saferdverritat  को
 झपना  प्रशिकण  पुरा  कश्ते  के  आाद  सरकार
 हारा  रोजगार  दियों  जाता  है,  ध्रौर

 (३४)  यदि  हां,  तों  उसका  ब्यौरों
 क्या  है?

 आम  ओर  पुनर्वास मंत्री  (औ  हाथी)  :

 (क)  प्रशिक्षण  संस्थानों  में  333
 प्रतिशत  प्रशिक्षणा्थी  को  25  ६०  प्रति  माह
 छात्रवृत्ति  दी  जाती  है

 (=)  जी  नहीं  ।  छात्रवृत्ति  देने  के
 सिलसिले  में  आवश्यक  कार्यवाही  पूरी  हों  जाने
 के  बाद  छात्रवृत्ति  प्रतिमाह  वांटी  जाती  है  ।

 (ग)  छात्रवृत्ति  की  दर  बढ़ाने  के  बारे
 में  विचार  हो  रहा  है  ।

 (घ)  और  (3).  यद्यपि  प्रशिक्षण
 संस्थाओं  से  उत्तीणे  प्रशिक्षणाथियों  को  नियुक्ति
 झवसर  दिल.ने  के  लिए  सरकार  बाध्य  नहीं
 है  तथापि  प्रगर  बेचें  तो  रोजगार  कार्यालयों
 की  सहायता  से  हन्हें  नियुक्ति  सहायता  देने
 के  लिए  हर  सम्भव  प्रयत्न  किए  जा  रहे
 हैं

 भआरतीय  गदती  दस्त  पर  र्ूर्वी  पाकिस्तान  हरा
 गोली  चलाई  जाना

 3799.  थी  हुकम  चन्द  कछुराय  :
 ्य  जगन्नाथ  राल  जोशी:

 क्या  शुह-कार्य  मंत्री  यह  बताने  की  कृपा
 कि  :

 (क)  क्या  यह  सच  है  कि  8  झप्रैल,
 967  के  नवभारत  टाइम्स  समाक्षारपत्र

 में  प्रकाशित  समाचार  के  भनुसार  पूर्वी  पाकि-
 स्तान  से  25  पाकिस्तानी  सैनिक  गोलपाड़ा
 क्षेत्र  स ेमानकचार  नामक  स्थान  में  षुस  झावे
 ये  झौर  उन्होंने  भारतीय  गश्ती  दल  पर  गोली
 चलाई  थी  ;

 (=)  यषि  हां,  तो  इसके  परिणामः
 स्वरूप  जान  झीर  मात  की  कितनी  कसि

 1..  ;  ौर
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 (7)  इस  सम्बन्ध  में  सरकार  ने  क्‍या

 कार्यबाही  की  है  ?

 गुह-कार्य  मंत्री  (  ft  1.......... ल  राव  दण्काण  )  :

 (क)  से  (ग).  पाकिस्तानी  सैनिकों  द्वारा
 शोलपाड़ा  क्षेत्र  में  अवैध  प्रवेश  की  कोई  चटना
 नहीं  हुई  ।  हां,  .  झप्रैल,  L967  को  लगभग
 00.30  बजे  रात  को  ग्रोलपाड़ा  जिने  में
 भानकचजार  थाने  के  झन्तर्गत  सोनार  पाड़ा
 के  निकट  लगभग  25  पाकिस्तानी  अपराधियों
 के  एक  गिरोह  के  साथ  जिला  पुलिस  के  एक
 गश्ती  दल  की  मुठभेड़  हुई  ।  गश्ती  दल  ने

 उन्हें  पाकिस्तान  की  तरफ  पीछे  खदेड़  दिया,
 भारतीय  पक्ष  में  जान  और  माल  की  कोई
 क्षति  नहीं  हुई।  पूर्वी  पाकिस्तान  के
 जिला  तथा  राज्य  स्तर  के  भधिकारियों  से
 विरोध  प्रकट  किया  गया  है  |

 डाक  के  थले  से  रकम  का  गुम  होना

 3800.  थी  हुकम  चन्द  कछुवाय  :
 aft  राम  सिह  भ्रयरवाल:

 कया  संचार  मंदी  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  मुरादाबाद
 से  20  मील  की  दूरी  पर  स्थित  सिरसी  डाक-
 चर  के  डाक  के  एक  थेले  से  3,500  रुपये
 की  रकम  म  पाई  गई  थी  ;  झौर

 (ख)  यदि  हां  तो  इस  सम्बन्ध  में
 कया  कार्यवाही  की  गई  ?

 संसद  हाव  तथा  संजार  संजालय  में
 राज्य  मंत्री  (श्री  fo  Go  गुजराल)  (क)  जी

 ह्वां 1

 (@)  मामले  की  पूलिस  में  रिपोर्ट
 कर  दी  गई  है  ौर  उनकी  तहकीकात  जारी

 है  |  पुलिस  ने  विभागीय  कर्मचारी
 को  शिरफ़्तार  किया  है  झौर  वह  इस  समय
 लानत  पर  है  ।  यूसरा  कर्मचारी  जांच  होने
 ae  डिनाप  हाया  बुप्रशिन  कर  दिया  य्मा
 है  4
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 Will  the  Minister  of  Home  Affairs
 be  pleaseg  to  state:

 (a)  whether  Pakistani  miscreants
 fired  On  the  Indian  border  guards  on
 the  रिधि  April,  3967  at  Akyaterbani  in
 Murshidabad  District;

 (b)  the  extent  of  damage  suffered
 by  Indian  and  how  often  guch  provo-
 cations  are  taking  place;  and

 (e)  the  action  taken  by  Government
 in  this  respect?

 The  Minister  of  Home  Affairs  (Shri
 Y¥.  B.  Chavan):  (a)  to  (c).  On  the
 night  of  &8th/8th  April,  ‘1967,
 some  unidentified  armed  da-
 coits  committed  a  dacoity  in
 the  house  of  one  Jagat  Barman  of
 Kayeterbari  (not  Akyaterbani),  Dist-
 rict  Cooch  Behar,  West  Bengal.  They
 assaulted  the  inmates  and  inflicted  in-
 juries  on  one  person.  On  hearing  the
 alarm,  8  BSF  party  proceeded  towards
 the  spot  ang  fired  upon  the  dacoits
 while  they  were  retreating  towards
 Pakistan.  The  dacoits  returned  the
 fire  and  managed  to  escape  with  pro-
 perty  worth  about  Rs,  500

 Protests  were  lodged  by  the  State
 Government  and  the  Deputy  Commis-
 sioner  of  Cooch  Behar  with  their
 counterparts  in  East  Pakistan.  The
 Border  Security  Force  has  intensified
 its  partrolling  on  the  Cooch  Behar-
 Bast  Pakistan  border.

 There  was  70  incident  of  the  kind
 in  the  West  Bengal-Pak  border  for  &
 periog  of  three  months  prior  to  this
 thsident.
 जार्थकयता  आप्त  व्यक्तियों  का  लेजा  ety

 बढ़ाना
 3803. बी  रास  स्सिह  सधरवाल  :

 sh  हुकम  खम्द  कछुधाय:
 क्या  शृह-कार्द  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  3:  'दिसमलर,  i966  को  पूरी
 करने  वाले

 उनके  मंजन के कितने के  किसने
 ome
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 तथा  तुतीय  और  चतुर्थ  श्रेणी  के  कर्मचारियों
 की  आयु  co  वर्ष  पूरी  हो  गई  थी  ;  भौर

 (ख)  उन  में  से  कितने  लोग  उसके
 बाद  उसी  पद  पर  अथवा  पदोन्‍नत  होकर
 अभी  तक  कार्य  कर  रहे  हैं  ?

 गृह-कार्य  मंत्रालय  में  राज्य-मंत्री  (भरी
 fer  अरण  शुक्त):  (क)  अमन,
 एक  |

 ख)  श्रीमन्‌,  एक

 Civil  Defence  and  Home  Guards

 3808,  ,Shri  Yashpal  Singh:
 Shri  C.  Samanta:
 Shri  Ram  Kishan  Gapta:

 Will  the  Minister  of  Home  Affairs
 be  pleaseg  to  state:

 (a)  whether  Government  have  deci-
 ded  to  strengthen  the  works  of  Civil
 Defence  and  Home  Guards;  and

 (b)  if  so,  the  steps  proposed  to  be
 taken  this  respect?

 The  Deputy  Minister  in  the  Ministry
 of  Home  Affairs  (Shri  K,  8,  Zama-
 swamy):  (a)  Yes,  Sir.

 (b)  State  Governments/UT  Admi-
 nistrations  have  been  asked  to  make
 both  the  Home  Guards  Civil  De-
 fence  organisations  per  4  It  is
 proposed  to  introduce  a  Civil  Defence
 Bul  in  the  current  session  to  give  the
 necessary  statutory  authority  to  vari-
 ous  Civil  Defence  measures  required
 to  be  taken  in  the  selected  vulnerable
 areas.  A  number  of  improvements
 have  been  introduceg  in  consultation
 with  the  State  Governments  and  Union
 Territories  Administration  in  the  oF-
 ganisation,  training  and  equipment  of
 these  organisations.  For  example,
 issue  of  rifles  will  now  be  increased
 from  the  present  rate  of  0  per  cent
 of  the  raised  strength  to  30  per  cent
 in  the  case  of  border  States  and  20
 per  cent  elsewhere.  procedure
 for  sharing  poolable  items  of  expendi-
 ture  with  the  State/Union  Territory
 Governments  have  been  simplified.
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 कार  चुराने  बाता  गिरोह

 3804.  शनी  राम  सिंह  waren  :
 aft  yur  ane  कहवाव  :

 क्या  शुह-कार्य  मंत्री  29  मार्च,  967
 के  प्रतारांकित  एन  संदपा  117  के  उत्तर
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  न्यायालय  ने  उन  अपराधियों
 के  मामले  में  बया  निर्णय  दिया  है  जो  दिल्ली
 में  कार  चुराने  वाले  गिरोह  के  सदस्य  थे  भौर

 जिन्हें  गिरफ्तार  किया  गया  था  ;  और

 (ख)  क्या  ये  कारें,  उनके  मालिकों
 को  लौटा  दी  गई  हैं  ?

 मह-कार्य  मंत्रालय  में.  रा्य-मंत्री  (थी
 विशा  चरण  शुक्ल):  (कफ)  मामला
 झभी  भी  न्यायालय  के  विज्ञारा  गन  है  1

 (ख)  दो  कारें  तो  उनके  मालिकों
 को  लौटा  )  गईं,  7  कारें  बीमा  कम्पनियों
 को  दे  दी  गईं,  क्योंकि  कार  के  मालि  7  ने
 बीमा  कम्पनियों  से  कार  के  थीसे  की  रकम  पहले
 १  प्राप्त  कर  ली  थी  ;

 8०32

 फोनतिय  सरकार  की  सेवाशों  में  लड़कियों  के
 लिये  पदों  का  झारक्षण

 3805.  भी  हुकम  क  बछयाय :
 ली  शाम  क्सहू  अमरणाल  :
 की  यहावम्त  सिह  कुषाबाह:

 क्या  बृह-कार्थ  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  केस्द्रीय
 सरकार  के  विभिन्न  मंत्रालयों  में  कुछ  पद

 लड़कियों  के  लिये  सुरक्षित  हैं;  भौर

 (ल)  यदि  हां,  तो  विभिन्न  कार्यालयों
 में  काम  करने  वाली  लड़कियों  की  संख्या
 कितनी  है  तथा  कितने  प्रतिशत  पद  खाली

 पड़े  हैं  ?
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 मृह-कार्प  मंत्रालय  में  राज्य-मंत्री  पी
 विश  चरण  चयुक्ल)  :  (क)  जी  नहों  |
 | । |  एक  मंत्रालय  में  महिला  स्वागत  प्र्विकारी
 का  पद  है  जिस  पर  एक  महिला  नियुक्त  है  t

 (ल)  विभिन्न  कार्यालयों  में  लड़कियां
 नियुक्त  हैं,  किन्तु  वें  “झारक्षित”  पदों  पर
 नियुक्त  नहीं  हैं  ।  उपरोक्त  स्थिति  की  देखते
 हुए  महकियों  के  लिये  भरा  रक्षित  पदों  के  खाली
 रहने  का  प्रश्न  ही  नहीं  उठता  t

 eon  de $e08.

 t  of  Industrial  Disputes  Act

 hri  Madhu  Limaye:

 ger
 8.  M,  Banerjee:
 George  Fernandes;

 “Shri  Ram  Manohar  Lohia:

 Will  the  Minister  of  Labour  ang  Re-
 habilitation  be  pleased  to  state:

 (a)  whether  in  view  of  the  rise  in
 the  price  level,  Government  inteng  to
 ameng  the  Industrial  Disputes  Act  in
 order  t)  change  the  definition  of
 workmen  so  as  to  include  certain
 supervisory  cadres  at  present  excluded
 and  also  all  those  within  the  income
 limit  of  Rs.  000  per  month  on  the
 basis  of  the  Memorandum  submitted
 by  the  State  Bank  Union;

 (b)  if  so,  what  supervisory  cate-
 gories  are  proposed  to  be  included;
 and

 (९)  when  the  amending  Bill  is  likely to  be  introduced?

 The  Ministerof  Labour  and  Rehabi-
 Utation  (Shri  Hathi):  (a)  to  (c).  The
 proposal  to  ameng  section  2  (s)  of  the
 Industrial  Disputes  Act,  947  so  as  to
 include  supervisory  and  managerial
 personne]  drawing  a  salary  upto  Rs.
 1600}-  p.m.  was  included  in  the  agenda
 of  the  26th  Session  of  the  Standing
 Labour  Committee  hela  at  New  Delhi
 on  4009  May,  7967  but  was  not  dis-
 cussed  at  the  meeting  for  lack  of  time.
 It  will  be  placeg  for  discussion  at  a
 future  meeting  of  the  Standing
 Labour  Committee  or  the  Indian
 Labour  Conference,
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 बोनीय  लोक  निर्माण  विभाग  के  कर्मचारियों
 का  हिमाचल  प्रदेश  में  स्थानाम्तरण

 3807.  थनी  श्रॉकार  सिह :.
 थ्वौ  हुकम  खम्द  कछवाय  :

 क्या  गुंह-कार्य  मंत्री  5  अप्रैल,  1967  के
 झतारांकित  प्रश्न  संख्या  550  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि
 केन्द्रीय  लोक  निर्माण  विभाग  के  कमंचारियों
 का  हिमाचल  प्रदेश  में  स्थानान्तरण  करने  के
 सम्बन्ध  में  किये  गये  निर्णय  का  व्यौरा  कया  है  ?

 शुहन्कार्य  मंजालय  में  राज्य-मंत्री  (स्त्री
 विद्या  चरण  शुक्ल)  :  जहां  तक  हिमाचल
 ब्रदेश  लोफ  निर्माण  विभाग  में  एक्ज़ीक्यूटिव
 इंजीनियरों  तथा  उससे  ऊपर  के  पदों  पर
 नियुक्तियों  ह 16  सम्बन्ध  है,  संघ  लोक  सेवा
 आयोग  के  साथ  परामर्श  करके  75  प्रतिशत
 प्रतिनियुक्तियों  से  सम्बन्धित  व्यवस्था  की
 समाप्त  करने  का  निश्चय  किया  गया  है
 संघ  लोक  सेवा  आयोग  के  परामर्श  से  भसिस्‍्टेंट
 इंजीनियरों  के  पदों  में  नियुक्ति  के  लिये
 वर्तमान  50  भतिशत  प्रतिनियुक्ति  की  व्यवस्था
 को  समाप्त  करने  के  बारे  में  विचार  किया
 जा  रहा  है।

 Delhi  Municipal  Corporation  Amend-
 ment  Bilis

 3808.  Shri  Bal  Raj  Madhok:
 Shri  A.  B,  Vajpayee:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  whether  Govern-
 ment  intend  to  introduce  afresh  the
 Bills  further  to  amend  the  Delhi  Muni-
 cipal  Corporation  Act  introduced  im
 the  Third  Lox  Sabha  which  have
 lapsed  in  view  of  the  dissolution  of
 that  House?

 The  Minister  of  State  im  the  Ministry
 of  Home  Affairs  (Shri  Vidya  Charan
 Shukla);  The  Bills  have  been  re-
 ferred  to  the  Delhi  Adminis-
 tration  for  being  placed  before
 the  Delhi  Metropolitan  Council,
 as  required  under  section  22  of  the
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 Delhi  Administration  Act,  1966,  Action
 to  introduce  the  Bills  in  Parliament
 will  be  taken  after  considering  the
 recommendations  of  the  Metropolitan
 Council  and  the  views,  if  any,  of  the
 Executive  Council]  thereon.

 Uniian  Articles  in  British  Museum

 $809.  Shri  N.  s.  Sharma:
 Shri  Sharda  Nand:
 Shri  Brij  Bhushan  Lai:
 Shri  A,  B.  Vajpayee:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  number  of  Indian  articles
 of  historical  importance  sent  from
 India  during  the  British  regime,  which
 are  at  present  lying  in  the  British
 Museum,  London;

 (b)  whether  the  Government  of
 India  have  taken  any  action  to  get
 them  back  from  the  British  Govern-
 ment;

 (c)  whether  the
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 British  Govern-
 went  have  refused  to  return  some  of
 these  articles;  and

 (d)  if  so,  Government's
 thereto?

 The  Minister  of  State  in  the  Minis-
 tty  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  It  hag  not  been  possible
 tei  collect  full  information.  Informa-
 tivn  collected  has,  however,  revealved
 that  coing  have  been  catalogueq  in  a
 s¢ven-volume  series  published  by  the
 British  Museum.  There  are  also  two
 studies  respectively  dealing  with
 medieval  Indian  Sculptures  and
 Amaravatj  Sculptures  in  the  Museum.

 {b)  to  (d).  Action  on  these  will  de-
 upon  collection  of  complete  in-

 formation  and  examination  of  (a)
 above.

 ae  राज्य  बोत  में  ऋष्पापकों  के  बेसनसाम

 (3819.  थी  कलिका  अताद  :  गया

 सिला  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सभी  संघ  राज्य  क्षेत्रों  भें
 भ्रध्यापकों  के  टेतनमान  स्रमान  हैं;

 reaction
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 (ल)  यदि  नहीं,  ती  इसके  क्‍या का  रण
 हैं;  भौर

 (ग)  सरकार  इस  भेदभाव  को  कब  तक
 दूर  कर  सकेगी  ?

 झिका  अंत्रालय  में  राज्य-मंत्री  (ली
 भागवत झा  झाजाब)  :  (क)  जी  नहीं  |

 (@)  कुछ  संघीय  क्षेत्रों  में  प्रपने  झपने
 बेतनमान  हैं  ।  दूसरे  संघीय  क्षेत्रों  की  झपने
 निकटवर्ती  राज्यों  के  वेंतनमानों  की  पद्धति
 को  झपनानों  होता  है  |

 (ग)  प्रश्न  नहीं  उठता  1

 बिल्ली  के  स्कूलों  er  सरकारो  सहायता

 3a3k.  थ्दी  सिद्धेशंबर  का  कया
 जश्िक्षा  मंत्री  यह  बसाने  की  कृपा  करेंगें  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  में

 कुछ  स्कूलों  को  प्राय:  शत  प्रतिशत  सरकारी

 सहायता  मिलती  है  शौर  फिर  भी  उन्हें
 सरकारी  स्कूल  नहीं  माना  जाता;  और

 (ख)  यदि  हां,  तो  इसके  क्‍या  का  रण  हैं  ?

 शिक्षा  मंज्ञालय  हे  रास्य-पंज्री  (शी
 भागवत  झा  झाजाब)  :  (क)  हू  सच  नहीं
 है  कि  कुछ  स्कूलों  को  लगभग  शत  प्रतिशत
 सरकारी  सहायता  मिलती  हैं  |  इसलिए
 शेष  प्रश्न  नहीं  उठता  |

 (ख)  है 1.  नहीं  उठता  1

 Technical  Terminology  in  Hindi

 3812,  Shrimatj-Yarkeshwari  Sinks
 Wil]  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  the
 and  other  technical

 (०)  if  50,
 teken  to  get  books  written  on  science
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 ad  tachnical  subjects  in  Hindi  using

 है  Hindj  terminology;  and

 (ec)  if  10,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 Ea@ucation  (Shri  Bhagwat  Jha

 Asad):  (a)  e  Commission  for
 Sentific  and  Technica)  Terminology,
 which  ig  the  concerned  organisation,
 hing  so  fer  finaliseq  and  published  &
 Science  Glossary  of  40,000  terms  of
 first  degree  level  in  seven  basic
 sciences  (Physics,  Mathematics,  Che-
 mistry,  Geography,  Geology,  Zoology
 ang  Botany),  Another  5,000  termg  of
 post-graduate  standard  in  Mathematics
 and  Physics  have  also  been  finalised.
 In  other  subjects,  work  of  evolution
 of  terminology  up  to  the  post-gradu-
 ate  level  is  in  progress.  So  far,  about
 197,000  terms  jn  these  subjects  have
 been  evolved,  of  which  about  88,100
 have  been  finalised.

 (by  and  (c).  Yes,  sir,  Details  of  the
 publications  brought  out  80  far  have
 already  been  furnished  in  the  state-
 ment  laid  down  on  the  Table  of  the
 Sabha  in  reply  to  Starred  Question
 No,  43  by  Shri  s.  M.  Joshi,  answered
 On  Wednesday,  the  24th  May,  1967,

 परोक्षाओं  में  ानखित  तरीके

 38i3.  ft  प्रकाशबोर  शास्त्री:  क्‍या
 शिक्षा  मंत्री  यह  बताने  को  कपा  करेंगे  कि  :

 (फ)  क्या  इस  शिक्षा  वर्ष  में  विश्व-
 विद्यालयों  की  परीक्षाओं  तथा  हाई  स्कूलों
 ौर  हायर  सेकेन्डरो  स्कूलों  की  परोक्षाह्रों  के
 परीक्षा  फल  पिछले  वर्ष  की  तुलना  में  प्रच्छे

 रहे  हैं;

 (3)  गया  परीक्षाप्तों  में  विद्याियों
 हाय  नकल  अादि  के  भ्र्तुचित  तरीके  प्रपनागे

 काने  को  रोकने  के  लिये  कुछ  निर्णय  किये

 बये  हैं;  पीर

 (ग)  यदि  नहीं,  तो  परीक्षाभों  के  दौरान
 आम्तरीक्षकों  पर  यदा  कदा  होने  बालं  भाक  प्रशों
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 को  रोकने  के  लिये  क्या  व्यवस्था  की  जा
 रही  है  ?

 शिक्षा  संत्रालय  में  राज्य-मंत्री  (ली
 भागवत  ज्ञा  प्राजाद)  :  (क)  से  (7).
 सूचना  तत्काल  उपलब्ध  नहीं  है  भौर  यह  इन
 परीक्षाओं  का  संचालन  करने  वाले  सभी
 परीक्षा  बोडो/विश्वविद्यालयों  से  एकत  करनी
 होगी  t  किन्तु  यह  पता  चला  हें  कि  दस  वर्ष
 आयोजित  कुछ  सावंजनिक  परीक्षाप्रों  के
 परिणाम  पिछले  वर्ष  की  अपेक्षा  भ्रच्छे  रहे  हैं  ।
 उदाहरणस्वरूप,  केन्द्रीथ  माध्यमिक  शिक्षा
 बोड़,  नई  दिल्‍ली  को  उच्च  माध्यमिक  परीक्षा
 (दोन  वर्षीय  पाद्यक्रम)  में  i967  में  पास

 होने  वाले  विद्यार्थियों  की  प्रतिशतता  65.68
 जवकि  पिछले  वर्ष  1966)  यह  62.  8  थी।

 जहां  तक  विद्यार्थियों  द्वारा  झनुतित  तरीके
 अपनाने  की  बात  है,  इस  बुराई  को  रोकने  के
 लिये  झावश्यक  कदम  उठाने  की  जिम्मेदारी
 संबंधित  बोर्डों  तथा  विश्वविद्यालयों  की  है  ।

 केन्द्रीय  सरकार  के  कार्यालयों  में  अपरासो

 3ai4.  tt  क्रंदर  लाल  गुप्त  :
 थ्भी  रा०  विद्यार्जी  :

 ब्या  युह-कार्य  मंत्री  यह  बताने  की  कृपा
 कि:

 (क)  केन्द्रीय  सरकार  के  कार्यालयों  में
 इस  समय  कितने  चपरासी  काम  कर  रहे  ;

 (ख)  क्‍या  उनमें  से  कुछ  चपरासियों

 को  दैनिक  मजूरी  के  भाधार  पर  रखा  गया
 है;  और

 (ग)  यदि  हां,  सो  उनकी  संख्या  कितनी
 है  तभा  उन्हें  देनिक  मजूरी  पर  रखने  के  क्या:
 कारण  हैं  ?

 गह-कार्य  मंत्रालय  में  राज्य-मंत्री  (भी
 जिश्ञा  धरण  शक्ल)  :  (क)  से  (ग).  सूचना
 एकत्रित  की  जा  रही  है  तथा  बबाशीन्न  सदन
 के  सभा-पटल  पर  रख  दी  जायेगी  4
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 Ynfiian  Sportemen  i,  World  Contests

 38i5.  Dr.  Karni  Singh:
 Shrimati  Nirlep  Kaur:

 Will  the  Minister  of  Education  9०
 Pleased  to  state:

 (a)  the  sports  in  which  Indian
 sportsmen  have  excelled  and  won
 medals  for  India  in  individual  sports
 items  in  the  world  contests  with  their
 order  of  merit  from  3900  to  ‘1967;

 (b)  the  number  of  such  sportsmen
 as  have  been  given  awards  by  the  Pre-
 ident  during  the  same  period;  and

 (७)  the  sports  in  which  Indian
 sportsmen  have  won  honours  for  India

 in  ‘team’  events?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  wha
 Azad):  (a)  to  (ec).  The  information  8
 being  collected  and  will  be  laid  on  the
 Table  of  the  House,

 Universities  in  the  Country

 ‘3816,  Shri  8.  R.  Damani;  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  total  number  of  Universities
 existing  at  present  State-wise;  and

 (b)  the  number  of  them  which  are
 residential  universities?

 The  Minister  of  Education  (Dr.
 ‘Triguna  Sen):  (a)  and  (b),  A  state-
 ment  giving  the  information  is  laid
 on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  L.T-827/67}.

 Correspondence  Course  in  Universities

 ‘$ai7.  Shri  8.  R.  Damani:  Will  the
 Minister  of  Education  be  pleased  to
 siate:

 (a)  the  universities  which  are  al-
 lowing—

 (i)  correspondence  courses;
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 (ii)  private  students  to  appear  fer
 university  examinations;

 (b)  the  number  of  students  whe
 appear  in  such  University  Examina-
 tlons;  and

 (c)  whether  such  students  beloag
 to  the  employed  section  of  the  people?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  (i)  University  of
 Delhi,

 (il)  Universities  og  Agra,  Aligarh,
 Andhra,  Banaras,  Bihar,
 Burdwan,  Calcutta,  Dibrugarh,
 Delhi,  Gauhati,  Gorakhpur,
 Jabalpur,  Ranchi,  Jammu  ant
 Kashmir,  ‘Karnatak,  Kerala,
 Lucknow,  Madras,  North  Ben-
 gal,  Osmania,  Panjab,  Patna,
 Poona,  Saugar,  Sri  Venka-
 teswara,  Utkal  and  Vikram.

 (b)  information  is  not  available  im
 the  Ministry.

 (c)  the  categories  of  students  whe
 are  permitted  to  appear  as  private
 candidate  by  the  universities  men-
 tioned  under  (a)  (il)  above  are  em-
 ployed  persong  ahd  women,

 All  India  Whips  Conference
 ‘seis.  Shri  Yashpal  Singh:

 hn  3.  0.  Samanta;

 Wil)  the  Minister  of
 Affairs  be  pleased  to  state:

 (a)  when  the  next  All-India  Whips
 Conference  ig  likely  to  take  place;  and

 (७)  what  will  be  its  agenda?

 Subhag  Singh):  (a)  It  ७  proposed
 hola  the  next  Ali  India  Whips  Con-
 ference  in  October,  4967  or  so,  after
 ascertaining  the  convenience  of  the
 Chief  Whips  of  State  Governments,

 (b)  Agenda  will  be  finalised  in  due
 course.



 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  equipment  worth
 croreg  of  rupees  is  lying  idle  in  the
 National  Physical  Laboratory,  New
 Delhi  due  to  the  non-availability  of
 ‘imported  spare  parts;

 (b)  if  so,  for  how  long  this  equip-
 ment  is  not  in  use;

 (c)  the  estimated  loss  accrued  to  the
 Laboratory  so  far  as  a  result  of  this
 ‘equipment  remaining  idle;  and

 (d)  the  action  taken  by  Government
 in  this  regard?

 Minister  of  Education  (Dr
 ‘Triguna  Sen):  (a)  No.  Sir.

 (०)  to  (d),  Do  not  arise,

 मेरठ  जौर  कानपुर  विदवविद्यालय

 3820.  sft  प्रकाशवीर  शास्जो:
 भी  रघवीर  सिह  शासकों:
 थी  महाराज  सिह  भारती  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  उत्तर  प्रदेश  में  मेरठ  तथा
 कानपुर  विश्वविद्यालयों  की  स्थापना  स्थगित
 कर  दी  गई  है;

 (ख)  यदि  हां,  तो  क्‍या  इस  सम्बन्ध  में
 केन्द्रीय  सरकार  से  परामर्श  किया  गया  था;
 भौर

 (ग)  क्‍या  विश्वविशालय  प्रनुदान
 प्रायोग  ने  इस  बारे  में  कोई  सूचना  प्राप्त  की
 है  कि  उत्तर  प्रदेश  सरकार  ने  यह  निर्णय
 यों  किया  ?

 का  संत्री  (डा०  जिगुण  सेन)
 ।  (क)

 ी  नहीं  |

 +  (ल)-भौर  (ग).  प्रश्न  नहीं  उठते।
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 Eviction  of  Adivasi  Families  (लाल
 Dadra-Nagar  Haveli

 382l.  Shri  Umanath.
 Shri  CoN  K.  Chakrapani:
 Shr  P,  Gopalan:
 Shri  Nambiar;

 Wil,  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Administration  of  the  Union  Territory
 of  Dadra-Nagar  Haveli  have  decided
 to  evict  Adivas;  families  from  the
 forest  lands;

 (b)  if  ‘80,  the  number  of  Adivasi
 families  affected  and  the  causes  ef
 eviction;

 (c)  whether  any  representation  has
 been  received  by  Government  in  tis
 regard;  and

 (d)  if  so,  the  steps  taken  thereon?

 The  Minister  of  State  in  the  Minis-
 tey  of  Home  Affairs  (Shri  Vidaya
 Onaran  Shukla):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (ce)  Yes,  Sir.

 (d)  Does  not  arise,  in  view  of  (a)
 above.

 RMS.  Offices  in  Otiata
 3822,  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  the  number  of  R.M.S,  Offices  at
 present  in  Orissa;  and

 (७)  the  number  of  RMS.  Offices
 proposed  to  be  opened  in  that  State
 during  967-68  and  the  locations  there-
 of?

 The  Minister  of  State  in  the  Depart-
 ments  of  Pariiamentaty  Affairs  ané
 Communications  (Shri  I.  EK.  Gujral):
 (a)  Eigteen.

 (9)  One  at  Bolangir.



 ३०५३  Written  Answers

 Women  Candidates  in  Orima
 Ramployment  Exchanges

 3823.  Shri  Ramachandra  Ulaka:
 Shri  Dhulesbwar  Meena:
 Shri  Hedérji  Bhat
 Shri  हे,  Pradhani

 Will  the  Minister  of  Labour  and
 Rehabilitation  pe  pleased  to  state:

 (a)  the  number  of  women  candidates
 {Poth  graduates  and  non-graduates)
 who  have  been  registered  in  the  ver-
 sious  Employment  Exchanges  in  Orissa
 at  on  the  30th  April,  ‘1967;  ang

 <b)  the  number  out  of  them  provi-
 ded  with  employment  assistant  till
 the  शांत  of  April,  19677

 The  Minister  of  Labour  and  Reha-
 Militation  (Shri  Fathi):  (a)  end  (०)
 Statictice  of  educated  job  seekers
 {(Matriculates  and  above)  are  collected
 at  half  yearly  intervals  relating  to
 June  and  December.  Latest  figures
 ale  given  below:

 c  a
 on  Live

 Pate  oo tegory  of  woman  Regist  lacem« ~
 applicant.  as  on

 i
 ected 3I-32-4966  during

 january.
 Decernber

 7966

 r  2  3

 Cizadustes  (including
 See  2  :  78  au

 Alstriculates  (incluing
 Vigher  Secondary
 passed  and  Interme-
 ‘liates).  298  134

 Melow  includ  1718  335
 ing  ?  b  cs

 TOTAL  .  2094  ३70

 Polytechnics  for  Women  in  India
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 Seri  Heerji  Bhai:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Féducation  be
 Pleased  té  state:

 (a)  the  number  of  polytechnics  for
 women  at  present  in  the  country
 (State-wise);  and

 (9)  the  number  of  such  polytech-
 nics  proposed  to  be  opened,  State-
 wise,  during  1967-687

 The  Minister  of  Education  (Dr,
 Trigana  Sen):  (a).

 t.  Andhra  Pradesh...  a
 2.  Assam  r

 3.  Gujarat  :  2

 ra  Kerala.  .  द  3
 5.  Madras  +  .  .  3
 6.  Madhya  Pradesh  +  .  I

 7.  Mysore  2
 8.  Uttar  Pradesh  .  ०  2
 9.  West  Bengt!  I

 ro.  Chandigarh  3  ’  I
 ir,  Delhi.  7  5  x

 TOTAL

 Department  of  African  Studies  in
 Dethi  University

 3825.  Shri  Umanath:
 Shri  K.  Ramani:
 Shri  ह  Gopalan:
 Shri  Nambiar:

 Will  the  Minister  of  Eé@meation  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  funds
 from  some  American  Institution  were
 made  available  to  the  Head  of  the
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 Depertmnent  of  African  Studies  in  the
 Universtiy  of  Delhi  for  a  world  tour;

 (b)  if  ao,  the  name  of  the  Institu-
 tion  that  made  the  grant,  the  amount
 granted  and  the  purpose  of  the  tour;

 dc)  whether  the  tour  was  undertak-
 en;

 (a)  if  so,  when  and  to  which  coun-
 tries;  and

 (e)  whether  Government’s  permis-
 sion  was  sought  before  receiving  the
 money  and  whether  permistion  was
 granted  by  the  Government?

 The  Minister  of  Education
 Triguna  Sen):  (a)  Yes,  Sir.

 (b)  The  Rockfeller  Foundation  made
 a  travel  grant  of  $6,625  to  enable  the
 grantee  to  undertake  a  study  tour  of
 the  Unite  States,  Europe  and  Africa
 for  the  purpose  of  studying  the  orga-
 nisation  and  working  of  African  Stud-
 ies  Programmes  in  these  countries.

 (Dr,

 (c)  and  (d).  The  tour  was  under-
 taken  from  27th  September,  965  to
 28th  March,  1966,  The  countries  visit-
 ed  were:  Uniteq  States,  Uniteq  King-
 dom,  France,  Belgium,  Netherland,
 West  Germany,  Nigeria,  Sudan  Ethio-
 pia,  Kenya,  Uganda  and  Tanganika,

 (e)  Yes,  Sir.

 Migrants  from  East  Pakistan

 $826.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (ay  the  numbher  of  persons  who
 ave  migrated  India  from  East  Paki-
 #tan  during  the  last  two  months;  and

 {B)  thé  places  where  these  people
 have  ‘been  *habilitated?

 Ths  ot  Stite  in  the  NIMits-
 a}  a  झट  frusployment  ind  Weha-
 Dilistion  (Shri  L,  N.  Mishra);  (aor
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 3,956  persons,  quring  the  months  ef
 April  and  May,  1967

 (b)  These  migrants  have  arrived
 only  recently,  Such  of  them  as  are
 considered  deserving  of  rehabilitation
 assistance  have  been  accommodated  in
 transit  or  relief  camps.  They  will
 have  to  await  their  turn,  as  the  pro-
 gramme  of  rehabilitation  of  large
 numbers  of  migrants,  who  had  arriv-
 ed  earlier,  is  yet  to  be  fully  imple-
 mented.

 Statement  by  Chairman  of  Press
 Institute  of  India

 3827.  Shri  Umanath:  Will  the  Mini-
 ster  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  Government’s  attentior
 has  been  drawn  to  the  press  statement
 of  Sri  G.  Narasimhan,  Chairman  of
 the  Board  of  Trustees  of  the  Press
 Institute  of  India  appearing  in  the
 ‘Hindu’  dated  25-4-67  announcing  their
 decision  to  suspend  its  relationship
 with  the  Asia  Foundation  and  return
 grant  made  for  967  on  the  ground
 that  the  foundation  was  receiving  CIA
 Funds;

 (b)  whether  any  follow-up  actiou
 was  taken  by  the  Government  to  trace
 other  Indian  organisations  who  rece-
 ived  similar  grants  from  the  Asia
 foundation.  and  to  cause  their  suspen-
 sion  of  relationship  and  further  rece-
 ipt  of  funds;

 (c)  if  so,  the  names  of  such  organi-
 sations  and  the  extent  of  moneys  in-
 volved;  and

 (ay  if  not,  the  reasons  therefor?

 The  Minister  of  State  In  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Yes,  Sir

 (b)  to  (a.  The  Intelligence  Bureau
 who  was  acked  fo  make  inquiries  into
 the  use  of  foreign  funds  tn  General
 Wtections  and  for  other  purposes  has
 fecently  submitted  a  report.  ह  %
 being  examined  carefully  :
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 Head  of  Department  of  African
 Studies,  Delhi  University

 3828.  Shri  Umanath:
 Shri  Nambiar:
 Shri  K.  Ramant:
 Shri  P.  Gopalan:

 Will  the  Minister  of  Educatlon  he
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 writings  and  concepis  of  the  present
 Head  of  Department  of  African  Stud-
 ies  in  the  University  of  Delhi,  ever
 since  his  appointment,  have  been  con-
 sistently  and  repeatedly  criticised  by
 ationalist  Africans  in  their  journals,
 seminars  ang  various  other  forums,  as
 being  pro-colonialist  and  anti-African;

 (b)  if  so,  the  main  point  of  these
 criticisms  anq  their  authors;

 (e)  whether  Government  had  revie-
 wed  the  writing  and  conduct  of  the
 Head  of  the  Department  in  the  light
 ef  these  criticisms,  at  any  stage,  after
 his  appointment;  and

 (ay  if  so,  the  result  of  such  a  re-
 view?

 The  Minister  of  Education  (Dr,
 Triguna  Sen):  (a)  Government  are
 not  aware  of  any  such  criticism.

 (b)  to  @.  Do  not  arise.

 Freemasotiio  Lodges
 3829.  Shri  K.  Ramani:

 Shri  Umanath:
 Shri  P.  Gopalan:
 Shri  Nambiar:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  network  of  ‘Freemasonic  Lodges
 in  India  and  their  activities;

 (७)  whether  Government  have  at
 any  stage  probed  into  the  secret  acti-
 wities  of  these  lodges;

 (ह)  whether  it  is  a  fact  that  a  num-
 ver  of  highly  placeq  Government  off-
 emls  have  joined  this  society  and
 bound  themselves  by  its  oath  of
 secrecy;
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 (a)  if  so,  whether  these  officials

 have  taken  permission  from  the  Gov-
 ernment  before  joining  this  society;

 (e)  whether  Government  have  at
 any  Stage  reviewed  the  likely  impact
 on  these  officere  of  the  membship  of
 this  society  on  their  loyalty  to  the
 State  and  the  Nation,  and

 (ft)  if  so,  the  results  of  the  review?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Yes,  Sir.

 (b)  No,  Sir.
 (c)  Government  have  no  information
 (d)  Rules  do  not  require  such  prior

 permission,

 (ey  No,  Sir,

 (f)  Does  not  arise.
 Retirements

 3880.  Shri  8.  है,  Damani:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  average  annual  rate  of  staff
 retiring  from  Government  cervice  in
 the  following  categories  of:

 (i)  LAS,  Officers

 (ii)  Officers  of  other
 Services.

 (iii)  Central  Secretariat  Service
 Officers,

 (iv)  Section  Officers,  Assistants
 and  Clerks  ‘in  the  Central
 Secretariat.

 (v)  Class  IV;  and

 (b)  the  average  amount  of  Provi-
 dent  Funds,  gratuity  and  other  bene-
 fits  converted  into  cash,  if  any,  pay-
 able  annually  on  account  of  such  re-

 All-India

 Charan  Shukia):  (a)  and  (2).  The  in-
 formation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House,  as
 s00n,  as  possible,
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 M@aading  Labour  Committee  Mecting

 388i.  Shri  Tridih  Kumar  Chaudhuri:
 Shri  a  ह"  ह...
 हचल  Ram  Kishan  Gupta:
 Shri  R,  K,  Sinha:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  the  Standing  Labour
 Committee  which  met  in  New  Delhi
 en  the  l0th  May,  967  could  not  take
 wp  all  the  items  on  the  agenda  that
 ‘were  circulated  for  the  meeting;  and

 (b)  the  main  decisions  taken  at  the
 Gommittee  meeting?

 The  Minister  of  Labour  and  Reba-
 Dilitation  (Shri  Hathi):  (a)  Yes.

 (b)  A  statement  showing  the  Main
 Conclusions!Recommendations  of  the
 Meeting  is  laig  on  the  Table  of  the
 House.  [Placed  in  Library,  See  No.
 LT-828/67}.

 बिल्ली  प्रशासन  के  कर्मचारियों  पर  दोषारोपण

 3832.  श्री  राम  सिह  झाथरवाल:
 करी  हुकम  अन्य  कहछवाय:

 गया  गृहनकार्म  मंत्री  [है  बताने  की  कृपा
 करेंगे  कि  :

 (के)  वर्ष  1963-64  में  दिल्ली-
 चशासन  के  कितने  सरकारी  कर्मसारियों  पर
 दोषारोपण  किया  गया  और  उतका  विभागवार
 ब्यौरा  कया  है;  शोर

 (ल)  उनमें  से  कितने  मामले  अनिर्णीत
 पड़े  हैं  जिनके  बारे  में  सरकार  पिछले  चार
 थ्चों  में  झभी  तक  कोई  निर्णय  नहीं  कर  सकी
 है  सौर  इसके  क्‍या  कारण  हैं  ?

 गृह-कार्य  मंत्रालय  में  राज्य  संत्री  वी
 जिला  रण  छुसस)  :  (क)  भौर  (ल) -
 एक  विवरण  सभा  पटल  पर  रखा  गया  है।
 पुर्तकालन  में  रख  दिया  गया  ।  देखिये

 *  संख्या  एल  as  29/67)

 Churulia  Colliery

 3833,  ‘Shri  Deven  Sen:  Will  the
 Minister  of  Labour  and  Rehabilitation
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 employees  of  the  Churulia  Colliery  of
 New  Churulia  Coal  Company,  Rani-
 ganj  have  not  been  paid  their  weekly
 wages  for  42  weeks,  monthly  wages  for
 7  months  and  quarterly  bonus  for  3
 quarters;

 (b)  whether  the  profit-sharing  bonus
 for  1965,  has  also  not  been  paid;

 (c)  whether  the  Management  has
 left  the  colliery  without  any  notice  to
 Government  and  to  the  workmen;  and

 (8)  Jf  go,  the  stexs  Government
 propose  to  take  in  the  matter?

 The  Minister  of  Labour  ang  Reha-
 bilitation  (Shri  Hathi):  (a)  Payments
 are  now  outstanding  in  respect  of
 weekly  wages  for  6  weeks,  monthly
 wages  for  5  months  ang  ‘quarterly
 bonus  for  2  quarters.

 (by  It  was  due  on  June  l,  967  but
 has  not  yet  been  paid.

 (c)  Yes.

 (d)  Legal  action  for  non-payment
 of  monthly  wages  is  being  taken.
 Similar  action  regarding  non-payment
 of  weekly  wages  and  bonus  is  being
 considered,

 Efforts  are  also  being  made  by  the
 Centra!  Industrial  Relations  Machinery.

 to  get  the  Colliery  restarted.  Should
 these  efforta  prove  unsuccessful,  the
 provisions  for  the  Industrial  Dis-
 putes  Act  relating  to  payment  of  com-
 pensation  on  closure  will  be  enforced.

 Quarters  for  Postmen  of  Uttar
 Pradesh

 3884,  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  the  number  of  postmen  who  are
 in  service  in  different  Post  Offices  of
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 Uttar  Pradesh  as  on  the  80th  April,
 1967;

 (b)  how  many  of  them  have  got
 residential  quarters,

 (e)  how  many  are  living  in  the
 Tented  houses;  and

 (d)  the  steps  taken  to  provide  resi-
 dential  quarters  to  postmey  living  in
 the  rented  houses?

 The  Minister  of  State  in  the  Depart-
 ‘ments  of  Parilamentary  Affairs  and
 Communications  (Shri  "°K.  Gujral):
 (ay  6572

 (b)  22  have  been  provided  quart-
 ers  by  the  Department,

 (c)  545]  Postmen  have  not  been
 provided  with  departmental  accommo-

 ‘dation.

 (d)  There  are  proposals  for  con-
 struction  of  staff  quarters  st  various

 ‘places.  These  are  taken  up  “ubject  to
 availability  of  funds,

 Proposal  for  construction  of  staff
 quarters  are  taken  up  for  all  wings

 f  the  services  without  discrimination
 Postmen  will  also  be  entitled  to  allot-
 ment  of  these  quarters  in  accordance
 with  the  prescribed  rules.

 “Unemployment  Problem  of  Educated
 persotis  in  UP.

 $835,  Shri  Viswa  Nath  bandey:  Will
 the  Minister  of  Labour  and  Rehabilt

 -fation  be  pleased  to  state

 (a)  whether  Government  bave  spon-
 gored  any  scheme  to  tackle  the  pro-
 biem  of  educated  whemployment.  55

 “Uttar  Pradesh  during  Fourth  Five
 “Year  Plan;  and

 7)  ६  ‘to,  the  details  thereof?
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 The  Mintstér  of  Labour  ata  Rebnbi-
 Iitation  (Shri  Hathi):  (a)  and  (b).  The
 various  development  schémhes,  in  ditt-
 erent  States,  under  the  Fourth  Five
 Yeay  Plan  will  create  additional  em-
 ployment  opportunities  for  the  edu-
 cated  as  well  as  others,

 Unemployed  ac.  and  s.?.  Persons  ९४
 UP.

 3836.  ह. ह  Vishwg  Nath  Pandey:
 Will  the  Minister  of  Labour  and  Reha-
 Dilitation  be  pleased  to  state:

 (a)  the  number  of  educated  unem-
 ployed  in  Uttar  Pradesh  as  on  the
 %th  April,  ‘1967;  and

 (b)  the  number  of  persons  belong-
 ing  to  the  Scheduled  Castes  and  Sche-
 duled  Tribes  among  them?

 The  Minister  of  Labour  and  Rehabi-
 litation  (Shri  Hathi):  The  information
 is  collected  at  half  yearly  intervals  re-
 lating  to  June  and  December.  Latest
 figures  of  persons  on  the  Live  register
 of  Employment  Exchanges  in  Uttar
 Pradesh  for  31-12-1966  are  given  below:

 (a)  Educated  persons  Matriculates
 and  above)  ,36,0I8

 (b)  Scheduled  Castes  ‘14,792,
 Scheduled  Tribes  3

 Vacancies  Notified  and  Fitiea  in  U.P.

 3837.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Labour  and  Ee-
 habilitation  be  pleased  to  state:

 (a)  the  number  of  vacancies  rotfiied
 in  the  Public  and  Private  Sector  esté-
 blishments  in  Uttar  Pradesh  as  on  the
 3th  April,  1967;  and

 (b)  the  muamber  of

 ay  cea
 in  those  establishme!  °°
 vations  Employment
 end  of  April,
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 Zhe  Minister  of  Labour  and  Rehabi-
 Weation  (Shri  Hathi):  (a)  and  (b).  The
 imfermation  is  given  below:

 et,

 No.  of  No.  of
 *  Eombtishments  notified  filled

 during
 January  January te  Apri  ३०  Apnil

 7967  7०

 Public  Sector  18,3  ४8  (42,429,
 Private  Sector.  77१7  45799
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 (b)  if  so,  the  special  privileges  end
 grants  to  which  they  will  be  entitled?

 The  Minister  of  Education  (Dr.
 Frigana  Sen):  (a)  and  (b).  The  .ecom-
 mendation  of  the  Education  Commils-
 sioy,  for  the  grant  of  autonomous
 status  to  well-established  Colleges
 (along  with  its  other  recommendations)
 is  under  consideration.

 Behabilitation  in  West  Bengal

 2840.  Shri  Indrajit  1८... ह  Will  the
 Minister  of  Labour  and  Behabilitation

 Muployment  of  Engineers  in  U.P.

 3838.  Shri  Gnvanang  Thakar:
 Shri  Vishwa  Nath  Pandey:

 Wil)  the  Minister  of  Labour  and  Re-
 babilitation  be  pleased  to  state:

 (a)  the  number  of  engineers  who
 passed  from  various  Engineering  Col-
 leges  and  Institutes  of  Technology  in
 Uttar  Pradesh  and  remained  unerm-
 ployed  during  the  year  ‘1986-67;  and

 (b)  the  steps  taken  to  provide  em-
 ployment  to  them?

 The  Minister  of  abonr  and  Reha-
 bititation  (Shri  Hathi):  (a)  The  re-
 quired  information  is  not  available.
 Mowever,  the  outturn  of  Engineering
 graduates  in  U.P.  in  1986-67  was  1516.
 The  number  of  Engineering  graduates
 (including  post-graduates)  who  were
 Om  the  Live  Registers  of  Employmen.
 ¥xchanges  in  U.P.  as  on  3ist  Decem-
 ber,  1968,  was  235,

 (७)  the  various  development  schemes
 in  the  Five  Year  Plans  are  expected
 to  lea  to  Targer  employment  oppot-
 tunities  for  engineers.

 University  Colleges

 2800,  Shri  Sradbakar  Snpakat:  Will
 the  Minister  of  Education  be  pleased
 te  mtate:

 ta)  whether  some  of  the  university
 Sellagen  in  India  are  to  be  converted
 “to  Gull-fedged  universities;  and

 be  pleased  to  state:

 (a)  whether  he  had  discursiong  on
 the  I8th  May,  967  with  the  West
 Bengal  Rehabilitaiion  Minister  regard-

 im
 the  rehabilitation  problems  in  the

 tate:

 (b)  whether  the  differences  on  ¢his
 question  between  the  Ccntre  and  the
 State  have  been  narrowed  down;  and

 (e)  if  80,  in  what  respects?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  ang  Reha-
 bilitation  (Shri  L,  N.  Mishra):  (a)  to
 (९).  The  West  Bengal  Minister
 Rehabilitation  hag  certain  informal
 and  general  discussions  with  the  Union
 Minister  for  Rehabilitation  on  the  18th
 May,  1987,  The  exchange  of  views  was
 most  useful.  There  is  no  basic  differ-
 ence  in  the  attitude  and  approach  ef
 the  Central  and  S'ate  Government  to
 rehabilitation  problems  in  West  Bea-
 gal.  The  main  difficulty  now  Is  the
 availability  of  financial  resources.

 Wil)  the  Minister  of  ह... ३  Alain:
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Uttar
 Pradesh  Government  propose  to  stop
 payment  of  Dearness  Allowsnes.  रैक
 LAS.  and  LPS.  Officers  drawing  py
 more  than  Rs,  1,000  जुडा  month;
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 ry  whether  the  Central  Govern-
 ment  also  propose  to  make  a  similar
 move  in  this  respect?

 Charan  Shukla):  (a)  and  (b).  The
 Government  of  Uttar  Pradesh  have
 fequested  the  Government  of  India  to
 re-consider  the  matter  ang  withdraw
 the  order  sanctioning  Dearness  Allow
 aute  to  members  of  the  All-India  Ser-
 vices  drawing  a  Pay  Of  mote  than
 Re.  000  per  month.

 (c)  No,  Sir.

 College  and  School  Teachers  of  Orissa
 ‘su4z.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Shri  K.  Pradhszni:
 Shri  Heer}i  Bhal:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  affiliated  colleges
 and  high  schools  of  Orissa  were  given
 any  financial  assistance  for  the  im-
 provement  of  pay  scales  of  teachers
 during  1966-67;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Education  (Dr.

 Teiguna  Sen):  (a)  and  (b).  A  sum  of
 Re.  2,000  was  paid  by  the  University
 Grants  Commission  during  (1966-67  to
 the  Stewart  Science  College,  Cuttack,
 towards  the  implementation  of  the
 Second  Plan  scales  of  pay.

 No  financial  assistance  is  given  by
 the  Cen'ral  Government  directly  to
 High  Schools  for  improvement  of  psy
 scales  of  teachers.

 Will  the  Minister  of  Communications we  pleased  to  state  the  total  amount

 JUNE  28,  796१  Written  Answers

 of  gross  deposits  in  vario
 of  Orissa  under  the
 Scheme  as  on  the  38th  April,

 The  Minister  of  State  in  the  Depart
 meaty  of  ।  Affairg  sad
 Commcctoations  (Sheil (Shri\l.  K.  ६... | अ
 The  total  amount  of  gross  Geposits
 made  under  various  Small  Savings
 Schemes  in  ali  the  Post  Offices  in
 Orissa  as  on  30th  April,  967  is  not
 readily  available.  However,  the  total
 amount  of  deposits  during  the  period
 from  Ist  April,  968  to  30th  April,
 32967  is  Rs.  -12,68,23,000  and  the  amount
 of  Net  Deposits  for  the  same  period
 is  Rs.  3,23,81,000,

 School  Hostela  in  Orissa

 3844,  Shri  Dhuleshwar  Moena:
 Shri  Ramachandra  Ulaka:
 Shri  K.  Pradhant:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  any  financial  assistance
 has  been  given  to  the  Government  of
 Orissa  for  the  construction  of  school
 hostels  in  the  State  during  ‘1966-€7;,
 and

 (७)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minks-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad);  (a)  and  (b).  No,  Sir.  But  a
 total  assistance  of  Rs.  36.66  lakhs  was
 sanctioned  to  the  State  Government
 during  1966-07  for  programmes  of
 General  Education.

 Will  the  Minister  of  Education  be
 pleased  ta  state:

 (a)  whether  any  grants  were  given
 to  the  Orissa  for  the
 development  of  Oriya  literature  aud
 culture  during  1986-67;  1...)

 (७)  ७  ,  the  details  thereat?’  .
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 The  Minister  of
 —

 ड  the  Minis.
 Rdacation  Bhagwat  ह. उ

 Aapa):  (a)

 (b)  Grants  to  the  extent  of  Res.  27,250
 were  sanctioned  to  the  Government  of
 Orissa  towards  implementation  of
 their  schemes  for  the  development  of
 Oriya  language.

 Prometion  ‘of  Oriya  Dramas
 3s.  Shri  Dhuleshwar  Meens:

 Shri  Bamachandra  Ulaka:
 Shri  K.  Pradhani:
 Shri  Heerfi  Bhai:

 Wil)  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  any  financial  assistance
 was  given  to  Orissa  by  the  Sangeet
 Natak  Akademi  for  promotion  of  Oriya
 Dramas  in  the  State  during  ‘1966-67;
 and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Education  (Dr.
 PWriguna  Sen):  (a)  and  (b).  Yes,  Sir.
 The  Sangeet  Natak  Akademi  gave  a
 ह  of  Rs.  3,000  in  1966-67  to  the
 Orissa  Sangeet  Parishad,  Puri  for
 Pakhawaj  training.

 District  Gasetteers  of  Orisa

 3847.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  Beerji  Bhai:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  the  financial  assistance  proposed
 to  be  given  to  the  Government  of
 Orissa  for  the  compilation  and  print-

 of  District  Gazetteers  during
 ‘1967-68;  and

 (४)  the  details  thereof?

 The  Minister  of  State  in  the  Minis-

 es
 Bducation  (Shri  Bhagwat  Jha

 >:  (a)  and  (b).  During  1967-68
 the  Central  grant-in-aid  to  the  Govern
 mont  of  Orissa  will  be  40  per  cent  of
 the  expenditure  incurred  by  it  on  the
 ompailation  end  printing  of  District
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 Gazetteers,  The  grant  for  compila-
 tion  is  subject  to  a  ceiling  ०
 Rs.  14,800.00  per  volume,

 Migrants  from  Mosambique

 Shri  Dhuleshwar  Meenas:
 Shri  Weerfi  Bhai:

 Will  the  Minister  of  Lahour  and
 Rehabilitation  be  pleased  to  state  the
 steps  taken  so  far  on  the  rehabilita-
 tion  of  the  repatriates  from  Mozam.
 bique  and  the  progress  made  in  that
 regard  at  present?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and  Eec-
 habilitatien  (Shri  EL.  N.  काडा) :.
 According  to  information  available,
 most  of  the  repatriates  from  Mozam-
 bique  have  settled  in  Gujarat.  The
 steps  taken  for  their  rehabilitation  are
 given  below:

 py  Indigent  repatriates  are  given
 financial  assistance  up  to
 Rs.  00  per  month  per  family.
 The  expenditure  is  shared
 equally  by  the  Government  of
 Gujuca!  and  Central  Govern-
 ment.

 (2)  Repatriates  are  granted  loans
 for  starting  business  or  smali

 .  scale  industries  at  a  conces-
 sional  rate  of  interest  of  3  per
 cent.  The  maximum  amount
 of  such  loan  is  Rs.  5,000  in
 each  individual  case.
 The  repatriates  are  given
 priority  in  the  allotment  of
 agricultural  lands  on  the
 same  basis  as  accepted  for  the
 displaced  persons  from  Pakis-
 tan.

 (4)  The  children  of  the  repat-
 riates  are  eligible  to  partake
 in  the  schemes  in  force  in
 Gujarat  for  the  grant  of  free
 studentships,  scholarships  and
 provision  of  free  schoo)  books,
 Children  of  repatriates  are
 also  given  books  free  up  to
 the  Hmit  of  Rs.  200  per
 family  per  annum  aT

 (3  ~
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 In  respect  of  technical  education,
 children  of  repatriates;  are
 paid  an  amount  equivalent  of
 all  fees  ordinarily  levied  in
 Technical  Institutions  plus  aa
 annual  allowance  of  Rs.  60
 per  head.

 (5)  Repatriates  are  given  special
 consideration  for  the  grant  of
 dealer  licences  under  various
 orders  such  as  foodgrains,
 sugar  and  Gur  control  orders.

 The  Government  of  Gujarat  have
 reported  that  almost  ail  the  500  fami-
 lise  who  had  come  to  Gujarat  have
 been  settled.  Details  of  rehabilitation
 assistance  granted  by  the  Government
 of  Gujarat  are  given  as  under:

 (i)  348  families  have  been  grant-
 ed  loans  amounting  to
 Rs,  3,27,500.

 Cit)  4  Industrial  Units  of  the  re-
 patriates  were  granted  import
 licences  for  raw  material.

 Gii)  23  acres  of  land  have  been
 allotted  to  3  families  for
 agriculture.

 (iv)  20  families  have  been  given
 Fair  Price  Shop  licences.

 (v)  22  families  have  been  given
 Sugar  licences.

 (vi)  47  families  in  indigent  circum-
 stances  are  getting  financial
 assistance  ranging  from  Rs,  50
 to  Rs.  00  per  month.

 (vii)  78  ‘children  of  Mozambique
 repatriates  are  getting  educa-
 tional  concessions,

 (viii)  4  persons  have  found  employ-
 ment  in  Government  service.

 शेंडल  हग  स्क्ल,  चाराणसी  के  झव्यापक

 3869.0 थी  सरजू  पाण्डेय:
 जी  इतहाक  साकमली :

 क्या  हिला  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  विश्वविद्यासयथ  पघनुदात
 आकीव  को  बनारस  हिन्दू  विश्वविद्यालय  हारा
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 चलाये  जा  रहे  तेंट्रन  हिन्दू  स्कूल,  वाराणसी
 के  झ्रध्यापकों  की  झोर  से  उनके  बेतन-मार्ची
 के  बारे  में  कोई  शापन  प्राप्त  हुआ  है;  धौर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  क्या
 निर्णय  किया  गया  है?

 लिखा  मंत्री  (डा०  जियुण  सेन):
 (क)  और  (ख).  विश्वविद्यालय  भ्रगुदान
 झायोग  के  पास  जून,  966  %  केन्द्रीय  हिन्दू
 स्कूल  के  भ्रध्यापकों  से  बनारस  हिन्दू  विश्व-
 विद्यालय  के  द्वारा  एक  अभ्यावेदन  झाया  था  a
 विश्वविद्यालय  ने  कुछ  प्रवर  स्नातक  ध्रध्मापकों
 के  मामले  में,  जो  हाई  स्कूल  बलाओं  को  कई
 सालों  से  पढ़ा  रहे  थे,  उत्तर-स्नातक  योग्यताझों
 में  छूट  देने  की सिफारिश  की  थी,  ताकि  उन्हें
 उत्तर-स्नातक  वेतन-मानों  में  रखा  जा  सके  १
 आयोग  ने  विश्वविद्यालय  को  सूत्ित  किया
 था  कि  पध्यावेदनों  को  विश्वविद्यालय  हारा
 अपने  नियमों  के  अनुसार  निषटाना  चाहिये  |

 Accommodation  for  Schools  in  Kerala

 3850.  Shri  Vasudevan  Nair:
 Shri  Cc  Janardhanaa:
 Shri  P.  C.  Adichan:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  Kerala  Government
 has  requested  for  a  grant-in-aid  or
 loan  from  the  Central  Government  for
 providing  Government  accommodatioa
 for  schools;  and

 (b)  the  reaction  of  the  Govern-
 ment  thereto?

 Asad):  (a)  The  Education  Minister
 of  Kerala  State  Tequested  for  a

 (b)  It  has  act  been
 aceede  to  this  request,  as  there  is  ne
 provision  in  the  Central  Plas  for  seth
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 Public  Gelephene  Boothe

 Shri  Yashpat  Singh:
 Shri  Bam  Gopal  Shalwale:

 Will  the  Minister  of  Communica-
 tiems  be  pleased  to  state:

 (a)  whether  there  is  a  growing
 @emand  for  increasing  the  number  of
 public  telephone  booths  in  all  cities
 in  the  country;  and

 (b)  if  90,  action  taken  in  the  matter?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Cemmunications  (Shri  I.  K.  Gujral):
 (a)  Yes,  Sir.

 (b)  Government  has  recently  issued
 instructions  to  increase  the  number  of
 P.C.Os.  to  2  per  cent  of  the  total  num-
 ber  of  lines,  working  in  Telephone
 systems  within  a  year  and  thereafter
 make  efforts  to  achieve  a  target  of
 5  per  cent  for  the  time  being.  For
 Jong-term  plans,  provision  will  be
 made  to  increase  this  from  5  to  70  per
 cent,

 waite  हिंदी  निदेशालय

 3652.9  सोलह  प्रसाद:
 शमी  महाराणल  सिह  भारती:
 की  रथि  राय:

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  केन्द्रीय  हिन्दी  निदेशालय  में  स
 खमल  कार्ये  कर  रहे  उपनिदेशकों  की  संख्या
 कितनी  है,  उन  के  वेनन-क्रम  ब्या  हैं  भौर

 उन्हें  किस  प्रकार  का  काम  सौंपा  गया  है  ?

 दिवा  मंत्रालय  में  ae  संत्री  (्श्मी
 जायबत  शा  झंजाव)  :  इस  समय  केन्द्रीय

 निदेशालय  में  दो  उपनिरेशक  कार्य  कर  रहे

 है,  जिनका  बेतन-क्रम  s00-50-2508  |

 जो  काम  उनको  सौंपा  गया  है,  उसका  विवरण

 निम्नप्रकार  है  :

 q1)  उपलनिरेक््क  .  (मशान)  नये
 करर्बासथ  के  रोजमर्रा  के  प्रशासन  सम्बन्धी

 कार्यों,  थे  निदेशक  की  सहायता  करते  हैं  ।

 प्रशासन  विभाग,  कर्मचारियों  से  सब्यंनिस-
 झमले,  हिसाब  बजट,  कार्यालय  ही  रोजमर्स
 की  भावश्यकताध्रों  को  पूति  शौर  अन्य  विधी
 मामले  झादि  की  इनकी  सीकर  जिम्मेदारी  है
 ये  कार्यालय  के  झाहरण  और  समवितरण
 अधिकारी  भी  हैं

 ध
 (2)  उपनिदेशफ.  (प्रकाक्षण)--पे

 नम्नलिखित  बायें  देखते  हैं  lo

 प्रकाशकों  के  सत्योग  से  प्न्दि  में  पुस्तकें
 तेयार  करने,  उनके  प्रनुवःद  शनी  प्रक:शन  की
 योजना  का  कार्य,  प्रचार  सामग्री  की  तैयारी
 झौर  प्रकाशन,  विभ.गोय  प्रवाशनों  का  सक््पाधत
 और  प्रकाशन  जेसे  तेम|सिक  पत्रिका  भाषा
 झौर  हिन्दी  समाचार  जगत  जो  भासिक
 पत्रिका  है,देवनागरी  लिपि  का  विकास,  हिन्ही
 झाशुलिपि  का  मानक  स्वरूप  तेयार  करना,
 हिन्दी  सूचना  कग्द,  नदी  पुस्तकों  को
 प्रदर्शनी,  सौरकृतिक  कार्य  क्रम,हिन्दी  परीक्षाओं
 की  भान्यता,  इत्य।दि  ।

 केग््रीय  हिन्दी  निदेशालय  में  समन्यय  कक

 3853,  भी  भोस् हु  प्रसाद:
 शमी  महराज  सह  भरती:
 लो  रथि  राय:

 क्या  चिच्ा  मंत्री  यह  बताने  फी  कृपा
 करेंग ेकि  :

 (क)  क्‍या  यह  सच  है  कि  केमीय
 हिन्दी  निदेशालय  में  एक  संदर्भ  तथा  समन्यव
 कक्ष  स्थापित  किया  गया  था  ;

 (छल)  यदि  हां,  तो  उसकी  स्थापन

 कब  हुई  थी  ;  3  जनवरी,  .967  को  उससें

 कितने  व्यवित  कार्य कर  रह ेथे  भौर  झब  कितने

 कर  रह ेहैं  ;  झौर

 (7)  उषत  विभाग  को  जो  कार्य  लॉग
 गया  है,  उसका  ब्यौरा  क्या  है  भौर  स्ब  तक
 उसने  कितना  कार्य  ष्ूरा  कर  सिया  है?
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 लिखा  ।  में  राज्य  मंत्री  (कौ
 भागवत  हा  झाजाद) :  (क)  से  (ग).
 जी  हां,  मैनुल  झनुबाद  एकक  के  कर्मचारियों
 में  से  7  प्रनुसन्धान  सहायक  शौर  2  तकनीकी
 सहायक  लेकर  2  झगस्त,  1966  को  अस्थायी

 व्यवस्था  के  रूप  में  तदर्थ  प्राघार  पर  एक  संदर्भ
 और  समन्बंय  संल  की  स्थापना  की  गई  थी  |
 इसका  उद्देश्य  मेनुअलों  झादि  के  भनुबाद  में
 इस्तेमाल  किये  गये  शब्दों  भौर  अभिव्यक्तियों
 के  संदर्भ-कार्ड  तैयार  करना  था  ।  यह  काम

 भपैल,  2967  से  बन्द  कर  दिया  गया  है
 जो  कार्य  इस  सेल  की  स्थापना  के  समय  सौंपा
 गया  था  वह  समाप्त  हो  चुका  है  t

 हिन्दू  त्पोहारों  पर  चट्टी

 3st.  wt  ware  विश्चिज्ञय  साथ:
 शी  झाजल  सिह  :

 कया  गृहकार्य  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  केन्द्रीय  सरकार  के  कर्मचारियों
 के  लिये  होली,  शिवराती,  बैसाली,  रक्षा  बन्धन
 जैसे  महत्वपूर्ण  स्यौहारों  पर  छुट्टी  भोषित
 न  किये  जाने  के  क्‍या  कारण  हैं  ;  जब  कि
 झन्य  जातियों  के  त्यौहारों  की  छुट्टियों  में

 कोई  कसी  नहीं  की  गई  है  ;  भौर

 वा)  क्या  भालू  बर्ष  की  छुट्टियों  की

 सूची  सभा-पटल  पर  रखी  जायेगी  ?

 संजातलय  में  उपसंत्री  (ली
 Bo  एस०  रासास्थमी)  :  (क)
 हितीय  वेतन  आयोग  की  सिफारिशों  के
 परिणामस्वरूप,  सार्वजनिक  छुट्टियों.  की
 ब्या  23  से  चटा कर कर  6  कर दी  गई  थी  a

 शूंकि  हिन्दू  त्यौहारों  के  लिये  छुट्टियों की
 ब्या  |. ड  से  प्धिक  थी,  नत:  उन  में  से
 कुछ को  कम  करना  पड़ा  ।  रक्षा  बन्धन  को
 कभी  थी  सार्वजनिक  कट्टी  गहीं  रही,  जब

 कि  होली को  |.  भरी  सार्वजनिक ही  सगाई
 जाती  है  |  शिवराद्ती  तथा  बैसाखी  केकल्किक

 JUNE  8,  yer

 feat  की  सूची  में  सस्यिदित  हैं  भौर  कोई
 थी  कमेंचारी,  जो  इन  :वीरहारों  को  नना
 चाहता  है,  एंक  वर्ष  में  दी  गई  दो  मेफकल्पेंक
 झट्टियों को  लेकर  मंन्रा  सकती  है  1

 (ज)  1967  की  चुट्टियों  की  ख््ची
 सभा-पटल  पर  रखी  गयी  है  [द्स्तकांखथ में
 ख  दी  गई  4  देखिये  संख्या  LT
 830/67]
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 Telephone  System
 3855,  Shri  Yashpal  Singh:

 Shri  Ram  Gopal  Shafwale:
 Will  the  Minister  of  Communications

 be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  a  proposal  to  appoint  a  Com-
 mittee  comprising  of  eminent  publie-
 men,  trade  unfon  leaders  and  experts
 in  the  technical  field  to  look  inte  the
 various  defects  of  the  present  tele-
 phone  system;  and

 (b)  if  so,  when  a  decision  would  be
 taken?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parlilamentary  Affairs  and
 Communications  (Shri  QL  K.  Gujral):
 (a)  No,  Sir.

 (b)  Question  does  not  arise.

 Photo  Interpretation  Zustitute,  Survey
 of  India,  Dehra  Dux

 3856.  Shri  Bibhuti  Mishra;
 Shri  हू,  N.  Tiwary:

 Willi  the  Minister  of  Edweation  be
 pieased  to  state

 (a)  the  number  of  foreign  experts
 in  photogrammetry  attached  to  Indian
 Photo  Interpretation  Institute,  Survey
 of  India,  Dehra  Dun;

 (b)  the  reason  for  the  appointmest
 of  the  foreign  experts;  and

 (९)  whether  serial  photographs  were
 used  by  the  All  India  Soll  ind  Land
 Use  Survey,  Geological  Survey,
 and  Natural  Gas  Commission,  Centon!
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 rid  Zone  Research  Institute,  Jodh
 par  ete,  before  the  establishment  of
 the  above  Institute?

 The  Minister  of  State  in  the  Minis-
 try  ef  Education  (Shri  BhagWat  Jha
 Aza@):  (a)  No  foreign  expert  in
 photogrammetry  has  been  attached  to
 the  Institute.

 (b)  Does  not  arise.

 (c)  Yes,  Sir,—aerial  photographs
 ‘were  used  by  all  these  four  organisa-
 tions.

 Tour  of  India  by  a  Team  of  Seouts
 from  Britain

 3857.  ह... ह  Atam  Das:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  team
 of  the  British  Scouts  called  the  ‘British
 Scout  Expedition  to  Australia’  is  tour-
 ing  India  en  route  to  Australia;  and

 (b)  if  so,  the  Getails  of  the  facilities
 provided  to  them?

 The  Minister  of  State  in  the  Minis-
 ध्च्ज  of  Education  (Shri  Bhagwat  Jha
 Asad):  (a)  Yes,  Sir.

 (b)  No  facilities  were  asked  for.

 Enforcement  of  Indian  Trade  Unien
 (Amendment)  Act,  167

 3856,  Shri  K.  ड्,  Singh  Deo:  Will
 the  Minister  of  Labour  and  Rehabili-
 tation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  Trade  Union  (Amendment)  Act
 of  947  has  not  been  fully  enforced;
 and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Labour  and  Rehabi-
 Mtation  (Shri  Hathi)  (a)  Yes.

 (b)  The  policy  of  the  Government
 ia  to  ley  emphasis  on  voluntary  recog-

 -wition  of  trade  unions  rather  than  on
 compulsory  recognition,  as  provided
 in  the  Act.  The  Indian  Labour  Con-
 ference  (May,  953)  laid  down  certain
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 ‘Criteria’  for  voluntary  recognition  of
 Trade  Unions,  which  now  form  part
 of  the  Code  of  Discipline  in  Industry.

 wt  fees:  में  पंकर  भार्कट  में  शुग्गियों  में
 झाग  लगने  को  धटना

 3859.  थ्बी  शह्मानन्व  जी:
 थी  अगशाय  शराब  जोची:
 शी  हुकुम  प्लन्द  कथछबाय  :

 क्या  शूहुनकार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  5  जून,
 .967  को  नई  दिल्‍ली  में  शंकर  मार्कट  के
 निकट  so  शुर्गियों  में  श्राग  लग  गई  Ht  ;

 (a)  यदि  हां,  तो  झाग  लगने  के  क्‍या
 कारणथे  ;

 (ग)  इसके  परिणामस्थरूप  कितनी
 हानि  हुई  ;  भौर

 (घ)  सरकार  ने  क्‍या  सहायता  दी  ?

 गह-कार्य  मंजासय  में  राज्य  मंत्री  (मी
 विद्या  चरण  झूकक्‍ल)  :  (क)  से  (घ)
 5  जून,  967  को  शंकर  'मभाकट  के  निकट

 कोई  ऐसी  झाग  नहीं  लगी  जिसमें  80  शुग्नियां
 जली  हों  ।  सम्भवत:  नई  दिल्‍ली  में  मिनटों

 पुल  के  निकट  की  शुरिगयों | इ  32 मई,  967
 को  लगी  झाग  की  झोर  संकेत  किया  गया  है  ।
 इस  झाग  से  i00  से  पभ्रधिक  शुग्गियां  नष्ट
 हो  गई  ।  इस  झग्निकांड  का  कारण  शुग्गियों
 में  से एक  पर  गिरते  वाली  चिगारी  बताया  जाता
 है।  लगभग  40,000  रुपये  की  क्षति  का

 अनुमान  है  1  नई  दिल्ली  नभरपालिका  नार
 40  रापये  प्रति  झुग्गी  के  हिसाव  से  एक  तंदर्ण

 झनुदान  स्थीकार किया  गया  है  ।

 केम्रीय  सेचाझों  में  राज्यों  का  प्रतिनिधिस्

 3860.  थी  Yo  राम:  क्‍या  ह
 अंसी  यह  बताने  की  कृपा  करेंगे  कि  केनीय
 सेवागों  में  प्रत्येक  राज्य  के  कितने-किलसने

 प्रतिशत  कर्मचारी  हैं  ?
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 गहकार्प  मंत्रालय  में  राज्य  त्री  थी
 विशाजरण  शुक्ल)  :  संविधान  के

 i6  में  यह  व्यवस्था  है  कि  राज्य
 किसी  पद  में  नौकरी  था  नियुक्ति

 बारे  में  समस्त  नागरिकों  के  लिए  समान
 अबसर  प्राप्त  होंगे  1  केन्द्रीय  सेवाओं  में
 भरती  के  मामले  में  कोई  निवास  सम्बन्धी
 अतिवन्ध  नहीं  लगाये  गये  हैं  सौर  सभी  राज्यों
 के  उम्मीदवारों  को  केन्द्रीय  सेवाओं  में  नियुक्ति
 के  लिये  मुकाबला  करने  के  समान  अवसर
 प्राप्त  हैं  rT
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 2.  सरकार  द्वारा,  विभिन्न  केन्द्रीय
 बेवाओं  से  सम्बन्धित  केन्द्रीय  सरकार  के  कर्म-
 आरियों  की  राज्यवार  जःःगणना  कभी  नहीं
 की  गई  झत:  प्रश्न  में  मांगी  गई  सूचना  सरकार
 के  पास  उपलब्ध  नहीं  है,  झौर  इन  आरांकड़ों  को
 एकत्रित  करने  में  सम्पूर्ण  देश  में  फैले  25
 करोड़  केन्द्रीय  सरकारी  कर्मचारियों  की  एक
 बुहदू  जनगणना  करनी  पड़ेगो  एवं  इसमें
 कर्याप्त  ब्यय  भौर  विलम्ब  होगा  1  इस  सूचना
 को  एकत्रित  करने  में  लगने  वाले  क्रम  तथा
 व्यय  को  देखते  हुए  इसकी  उपयोगिता  नगण्य
 होगी  1

 सेवानिवृत्त  शणिफारियएों  की  पुऔनर्नियुक्ति
 3861.  थमी  मुद्रिका  सिह:

 aft  सिद्धेश्वर  प्रसाद:

 क्या  गुह-कार्पे  मंत्री  यह  बताने  की  कृपा
 करेंगे कि  :

 (क)  पिछले  तिन  वर्षों  में  इंण्डियन
 सिबिल  सब्सि  के  कितने  सेवानिवृत्त  श्रधि-
 क(रियों  को  उनकी  सेवानिवृसि  के  '  ह... ६
 के  प्रन्दर,  फिर  से  नैकरी  करने  को  भनुमति

 ्च्यो  गई  थी ;

 ख)  उनमें  से  कितने  अधिकारी

 खरकारो |  प्र्द-सरवगरो)  र-सरकारी  सेव/रों  में

 नियुवत  किसे  गये  ;  शौर

 (8)  उपरुक्तठ  भ्रवधि  में  उज्य  न्यायालयो ं|
 उच्चतम  न्यायालय  से  सेवा  निवत  हुए  कितने
 व्यक्तियों  को  सरकारी  सेया  में  रखा  गया  ?
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 गृहकार्य  a  में  राज्य  गी  दन्त
 feerece  शुक्ल)  :  (क)  से  व) -
 सूचना  एकत्र  की  जा  रही  है  धौर  सभ्षा-एटस
 पर  रख  दी  जायेगी  |

 Shifting  of  Nehru  Museum
 ‘3862.  Shri  Atam  Das:  Wil)  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  the  Govy-
 ernment  of  India  to  shift  the  Nehru
 Museum  from  Teen  Murti  to  Shanti-
 vans;  and

 (b)  ff  so,  when?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  No,  Sir.

 (b)  Does  not  arise.

 व्यायाम  दासायें

 3863.  थी  झो०  so  त्यागी  :  क्या
 शिक्षा  मंत्री  यह  बताने  की  कपा  च्रेंगे  कि  :

 (क)  स्वतत्न॑ता  प्र(प्ति  क ेबाद  सरकारों

 सहायतः  से  देश  में  कितनी  व्यायाम  शालाओें
 स्थापित  की  गई  हैं  ;  ५  शौर

 (छ)  सरकार  व्यायाम  Mae  को
 प्रति  मास  झथया  तति  4  कितनी  धन  राजि
 दे  रही  है  और  ऐपी  व्यायामशालाधों  की
 संख्या  बितर्ना  है  ?

 शिक्षा  मंत्रालय  में  राज्य  संत्री  (ली
 भागवत  झा  झाजाव)  :  (क)  661

 (ख)  कुछ  नहीं  |

 झौसस्पिक  कोलों  में  भारतीय  खिलाड़ी

 3864.  भी  Wo  -  त्थानी  :  क्‍या

 शिखा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  झोलस्पिक  थेलों  में  भारसील

 खिसाड़ियों  का  खेल  निराशाजतक  होने  के

 क्या  कारण  हैं  ;
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 (ल)  बह  सुनिश्चित  करने  के  शिए
 खरकार  क्या  कार्येवा t  कर  रही  है  कि
 शारतीय  खिलाड़ी  भारतीय  प्रतिष्ठा  को
 बनाये  रखने  के  लिये  औलमस्पिक  चेलों  में
 अच्छा  स्थान  प्राप्त  करे  तथा  रूस,  भमरीका
 और  जापान  के  छिलाड़ियों  की  तश्ह  प्रत्येक
 कोल  में  प्रशंसतीय  काम  करें  ;  शौर

 (ग)  क्या  सरकार  ने  व्यायाम  को
 बढ़ावा  देने  के  लिये  कोई  कारगर  उपाय

 भागवत  हा  भाजाब)  :  (क)  इस  तथ्य
 को  देखते  हुए  कि  सरकार  ने  ग्रेल-कूद  को
 अखिल  भारतीय  प्राधार  पर  दिक;संत  बर्ने
 और  उनके  भायोजन  में  केवल  हाल  से  वषों
 में  सक्तिय  जि  ली  है,  i964%  टोब्यो  में

 हुए  पिछले  स्‍भोलम्पिक  खेलों  में  भारतीय  दल
 के  काम  को,  सीमित  साधनों  के  झम्तर्गत,
 निराशाजनक  नहीं  कहा  जा  सकता  I

 (ख)  भारतीय  खिलाड़ियों  को
 ज्ोत्साहित  करने  के  लिए  सरकार  द्वारा  प्रत्येक
 भ्यत्न  किया  जा  रहा  है,  ओर  उम्मीद  है  कि
 दि  भारत  ने  अगले  झौल भ्पिक  थ्षेलों  में
 भाग  लिया,  ठो  हमारा  प्रदर्शन  पिछले  प्रदर्शनों
 की  भ्रपेक्षा  wear  होगा,  बडपि  यह  नहीं  कहा
 जा  सकता कि  सभी  क्षेत्रों  मे ंहम  रूस,  अमरीका
 और  जापान  की  तरह  जिनके  पास  अपेक्षाकृत
 ऋशधिक  वित्तीय  साधन  उपलब्ध  हैं  भौर  जिन्हें
 इन  खेलों  का  काफी  लम्बे  भर्से  से  झ्लायोजन
 का  अनुभव  है,  विजय  प्राप्त  नहीं  कर  सकते  ।

 (ग)  जिमनास्टिक्स  में  सुधार  करने

 के  लिए  भी  कदम  उठाये  गये  हैं  भ्रौर  इसके  लिए
 राष्ट्रीय  खेल  संस्थान,  पटियाला,  शारीरिक
 जिक्षा  प्रशिक्षण  कालेजों  तथा  न्य  शिक्षा
 डंस्थामरों  में  प्रशिक्षण  की  सुविधायें  दान
 की  गई  हैं  ।  वाविक  राष्ट्रीय  प्रतियोगिताधों
 के  झावोजन  के  लिये  भारत  को  जिसनास्टिक
 संच  को  भी  विसीय  सहायता  दी  ब्दाती  है  ।
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 Stagnation  amongst  Assistants  in
 Central  Government  Offices

 3865.  Shri  Virendrakumar  Shah:
 Will  the  Minister  of  Home  Affaire  be
 pleased  to  state:

 (a)  whether  the  Committee  of  Joint
 Secretaries  appointed  to  go  into  the
 question  of  S‘agnation  amongst  Assis-
 tanis  in  the  Central  Government
 Offices  has  submitted  its  report;

 (bd)  iff  so,  its  recommendation  about
 the  creation  of  a  new  category  of
 Assistants,  namely  Senior  Assistants
 and  the  scale  of  pay  recommended  for
 this  new  category;  and

 (6)  if  the  reply  to  part  (8)  above
 be  “in  the  negative,  when  the  report
 is  expected  and  the  reasons  for  the
 delay?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  to  (c).  This  item
 was  one  among  various  items  refer-
 red  for  consideration  of  this  Com-
 mittee.  While  the  Committee  has  sub:
 mitted  its  first  report  covering  matters
 already  considered  by  it,  this  parti-
 cular  item  is  currently  under  con-
 sideration  and  its  recommendations
 thereon  are  expected  shortly.

 ;रतीय  खेलों  तथा  व्यायाम  पर  ध्यय

 3866.  भी  शाम  भोपाल  झालबाले :
 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  'किकेट,  हाकी,  बेंडसिनटन,
 टनिस  आदि  पश्चिमी  बेलों  पर  राथा  ५६लवानी
 झौर  व्यायाम  जैसे  भारतीय  छतों  पर  सि
 1, द  कितनी-कितनों  धन-राशि  ज  की
 जाती  है  ;  शौर

 (ख)  क्या  भारतीय  लेलों  भौर
 व्याथामों  को  बढ़ाया  देने  के  लिये  सरकार
 की  कोई  योजना  हैं  ?

 सिला.  बं्ालय  @  राज्य  बची  ी
 wren cs  साजाद)  :  (क)  विभिन्
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 ह |,  के.  विकात  को  जिम्पेदारी  अच मत:

 राष्ट्रीय खेल  संत को  है  |  कस्वू  जां  तक
 भारत  स  रकार  का  सम्बन्ध  है,  वित्तीय  सहायता
 खिल  भारतीय  खेल  परिषद  की  सिफारिश
 चर  और  प्रत्येक  मामले  के  गुणावगुणों  की
 जाँच  करने  के  बाद  दी  जाती  है।  किसी  विशेष
 बैल  के  लिए,  कोई  बाधषिक  रकम  निर्वारित
 नहीं  की  गई  है

 Written  Anewers  -JUME  -,  i087  Ww vitten
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 प्रशिक्षण  स्कूल  भवन,  त्वंधांव  की  किस
 प्रयोग  करने  का  बिंचार  कर  रही  है  ;

 (क)  क्‍या  सरकार  का  सावों  w
 के  व्यय  से  बने  ाम्य  अवन,  जो  मथगांध
 खाती  पड़े  हैं,  प्रयोग  में  लाने  का  विचार  है
 शर :

 (ख)  यदि  हां,  े ऐसा हूँ कम  कि
 जायेगा  ?

 भृह-कार्य  मंत्रालय  में  राज्य  शची  (
 विज्ञाचरण  शुक्ल)  :  यह  भवन  पुराने  सैनि
 प्रशिक्षण  कालिण  के  नाम  से  भी  श्रस्द्ध  ६
 इसका  एक  प्रशिक्षण  केन्द्र  के  रूप  में  ह... अ

 खि)  भारतीय  खेलों  भौर  जिमनास्टिक
 के  प्रसार  के  लिए  सम्बन्धित  राष्ट्रीथ  संध  की
 ओर  से  प्राप्त  प्रस्तावों  पर  समुजित  विजार
 किया  जाता  रहा  है

 Indian  Schoel  of  International  Stadies,  =  किया  जा  गहा  है  |
 New  Delhi

 fi (क)  हमारे  पास  एसे  किसी  है.
 3067,  Shyi  Jyotirmoy  मनाए:  Will

 the  Minister  of  Education  be  pleased  =
 बी  सूचना  नहीं  |

 to  state:

 (a)  whether  Government  are  aware
 that  a  namber  of  fotetgn  sgenta  are
 conducting  research  at  the  Indian

 (a)  प्रश्न  ही  नहीं  उठता  ।

 ब्य  प्रदेश  में  ग्राथजिक  तथा  जाध्यजिक
 School  of  Ynternational oma  3 Studies,  New  शिक्षा
 Delhi  under  direct  Western  patronage;
 and  3869  of  नाथ  राज  अहिरयार

 (०)  if  so,  whether  any  control  is  =  क्‍या  शिक्षा  मंत्री  यह  बताने  की  कृपा  करें
 exercised  over  the  activities  of  the  fe: foreign  research  students?

 The  Minister  of  Education  (Dr.  (क)  केन्द्रीय  सरकार  हारा  शारण
 ‘Triguna  Sen):  (a)  and  (b).  As  far)  की  गई  यीजनाझों  के  झन्तगेंत  फ्छिलो  सौ
 as  the  Government  of  India  are  aware,  पंचवर्षीय  योजनाओं  के  दौरान  मध्य  प्रदेश  |
 no  foreign  agents  are  conducting  re-
 search  in  the  School.  However,  on
 June  1  ‘1967,  the  School  had  on  its

 प्राथमिक  तथा  माध्यमिक  लिक्षा  के  शस
 के  लिये  केन्द्रीय  सरकार  हारा  कुस  कित

 ince
 lls  seven  freien  atudents  Since  राक्षि  स्वीकृत  की  गई  है;

 students, ‘no  special  control  over  them
 (छ)  क्या  i966-67  के  दौरा

 is  considered  necessary  by  the  School  सद्दायतानुदान  के  सिये  मध्य  प्रदेश  सरकार
 authorities.  कोई  मांग  की  थी;  भौर

 सैनिक  प्रशिक्षण  (कूल,  मधभांध  (ग)  यदि  हां,  तो  उसकी  राशि  fares
 है  भौर  केन्द्रीय  सरकार  ते  कितती  राधि  क 3868.  ली  माथ  राग  भ्रह्रियार:  क्या
 स्वीकृति  दी  है  ?

 गृहकार्व  मंदी  3799,  967  के  अतारांकित
 & (६ ल  संदया  397  के  उत्तर  के  सम्बंध  में  शिया  बंचालय  @  राज्य  शची  | 0
 ड  बताने  को  ह 2 ह  करेंग  दि  सरकार  सैनिक  जानवत  हा  आजाद)  :  (क)  अबिम
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 के  लिये  केन्द्रीय  सरका र  ढारा  तीसरी  पंचक्वीय

 आयोजना  की  श्वधि  के  दौरान  कूल
 §3,40,37i'°25  रु०  का  अनुदान  स्वीकृत
 किया  गया  था।  पहली  और  दूसरी  पजवर्थीय
 आावोजनापों  की  झवधि  के  थारे  में  सूचना
 शकल  की  जा  रही  है  भौर  सभा-पटल  पर  रक्ष
 थी  जायेगी।

 (ल)  भौर  (ग).  जी  हां  प्राथमिक
 और  माध्यमिक  शिक्षा  &  बीन  में  केन्द्र
 प्रायोजित  यीजताप्नों  के  भ्रन्तगंत  मध्य  प्रदेश
 सरकार  ने  28,00,200  है 1  के  भुगतान
 की  प्रार्थना  की  थी  और  उसे  मंजूर  कर  दिया
 गया  था  i

 Cargo  Handling  at  Caleutta  Docks

 3870.  Shri  Sidheshwar  Prasad:
 Shri  Sitaram  Keari:
 Shri  Shashi  Ranjan:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  the  steps  Government  propose
 to  take  to  improve  the  low  output  in
 cargo  handling  in  Calcutta  Docks;  and

 (b)  the  reasons  for  not  filling  the
 vacancies  of  more  than  2000  workers
 In  the  gangs  of  registered  labour  by
 taking  back  the  recently  retrenched
 stitches  and  beggars?

 The  Minister  of  Labour  and
 Rehabilitation  (Shri  Hathi):  (a)  Tyo
 Incentive  Tonnage  Schemes—one  for
 foodgrains  handling  and  the  other  for
 galt  ships  were  introduced  with  effect
 from  the  i6th  March,  1965.  Further
 Incentive  ‘Tonnage  Schemes  covering
 yYandling  of  other  cargoes  are  under
 consideration.

 (b)  The  existing  vacancies  are  906
 and  not  2000.  The  Calcutta  Board  has
 sinee  taken  a  decision  te  fill  up  765
 ef  these  vacanties  by  transferring  the
 existing  60  rollins  of  Sub-Reserve  Pool

 "and  648  temporary  Yegistered  rollias
 alter  confirming  them.  Further,  a
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 pool  of  700  workers  is  being  creathd.
 by  recruiting  them  as  temporarily
 listeg  beggars  who  will  work  as  1... भ
 £4rg  when  there  is  a  rush  of  food
 ships;  otherwise,  they  will  also  work
 as  rollias.

 Appointmem  of  Governors

 $87i.  Shri  Jyotirmoy  Bast:
 Shri  K.  Halder:
 Shri  Bhagaban  Das:
 Shri  K.  Raman,
 Shri  gr  K.  Nayanar:
 Shri  P.  Gopalan:
 Shri  Viswanatha  Menon:

 Will  the  Minister  of  Home  Affairs
 be  pleased  ta  state:

 (a)  whether  his  attention  has  been
 drawn  to  an  article  in  the  Jugantar
 dated  the  5th  June,  1967,  (Calcutta
 dally  page  3)  regarding  the  appoint-
 ment  of  Governors;  and

 (b)  if  so,
 thereto?

 Government's  reaction

 The  Minister  of  Home  Affairs  (Shri
 Y.  B.  Chavan):  (a)  Yes,  Sir.

 (b)  In  making  appointment  to  the
 high  office  of  Governor,  the  maim
 consideration  is  the  suitability  of  ar
 individual.

 Calcutta  Dock  Labour

 387%.  Shri  Sidheshwar  Prasad:
 §)

 Will  the  Minister  of  Lebeur  and
 Rehabilitation  be  pleased  to  state:

 (a)  the  procedure  for  the  transfer
 of  reserve  poo!  workers  to  the  monthly
 register;

 (b)  whether  it  is  a  fact  that  i00
 Dock  Workers  of  Calcutta  Dock  Labour
 have  been  prevented  from  securing
 transfer  to  monthly  register  from  the
 reserve  pool;  and

 (०)  if  80,  the  ह... ३  taken  by  ह!
 ernment  in  the  matter?
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 The  Minister  of  Labour  aad  —  (c)  the.emount  of  oxchange Rehabilitation  (Shri  Hathi):  (a)  being  spent  annually  “on  olf There  is  no  specific  Provision  in  the  students;  and Calcutta  Dock  Workers  (Regulation  of

 Employment)  Scheme,  956  detailing
 the  procedure  to  be  adopted  for  trans- fer  of  registered  workers  from  the
 Reserve  Pool  to  the  Monthly  Register.
 However,  in  view  of  the  fact  that  the
 Seheme  envisages  the  maintenance  of
 the  Monthly  Register  and  in  view  of
 the  fact  that  monthly  employment  is &  more  desirable  form  of  employment,
 the  Calcu:ta  Dock  Labour  Board  has
 approved  of  the  transfer  of  certain
 Rexerve  Pool  workers  to  the  Monthly
 Register  of  Messrs,  Natesh  Nath
 Mookerjec,  a  stevedore  of  the  Calcutta
 Port  subject  to  the  condi  ion  that  in
 the  case  of  gang  workers,  ail  the
 workers  in  a  gang  should  agree  to
 such  transfer.

 (०)  and  (c).  Messrs.  Naresh  Nath
 Mookerjee  had  applied  for  transfer  of
 the  following  registered  workers  from
 the  Pool  to  the  Monthly  Register:

 56  Gang  workers.
 0  Winchmen.
 l  Hatch  Foreman.

 The  Caleutta  Board  has  since  approv-
 ed  of  the  transfer  of  4  gangs,  con-
 sisting  of  $l  workers,  0  Winchmen
 and  I  Hatch  Foreman  who  hsve  given
 their  written  consent  for  transfer  from the  Pool  to  the  Monthly  Register.  The
 question  as  to  whst  should  be  done
 with  regard  to  the  gangs,  all  the
 workers  of  which  have  not  expressed
 their  willingness  to  go  over  to  the
 monthly  employment  is  likely  to  be
 considered  at  the  next  meeting  of  the
 General  Committee  of  the  Board.

 Indian  Students  Abroad
 em.  Shri  Nitiva}  Singh  Chaudhary:
 Will  the  Minister  of  Kdseation  be

 pleased  to  state:
 (a)  whether  the  Indian  nationals

 are  studying  subjects  other  than
 Setence  and  Technology  in  Oxford
 ang  Cambridge  and  other  universities
 eutalide  India;

 (४)  ह. अ  ७७,  & ड  many  and  where;

 (d@)  when  there  are  facilities  tor
 studying  the  above  subjects  in  tee
 country,  why  Indien  students  are
 being  permitted  to  go  abroad?

 The  Minister  of  Education
 Triguna  Sen):  (a)  Yes,  छका,

 (b)  According  to  the  latest  avail-
 able  information  as  on  -2-I965  the
 number  of  Indian  students  studying
 abroad,  itm  subjects  other  than
 Science  and  ‘Technology,  country-
 wise,  is  given  in  the  Annexure  leid
 on  the  Table  o  the  House.  {Placed
 in

 Library.
 See  No,  LT-88}67).

 (c)  According  to  the  information
 furnishegd  by  the  Reserve  Bank  of
 India,  the  foreign  exchange  expendi-
 ture  incurred  on  students  studying  in
 London,  Oxford  and  Cambridge  aad
 other  universities  is  at  the  rate  ef
 Rs.  10,000,  (Pre-devaluation)  per
 student  per  year.  In  case  of  UB.
 universities,  the  rate  is,  however,
 Rs.  15,000  (pre-devaluation)  per
 student  per  year.

 (d)  As  per  general  policy  of  Govern-
 ment  India  students  are  sent  abroad
 under  various  scholarship  schemes  for
 post-graduate  studies  or  advance
 work(jresearch  or  for  specialised  train-
 ing  in  subjects  for  which  adequate
 facilities  are  not  available  in  the
 country  and  the  subjects  of  study}
 retearchjtramin?  are  considered  of
 national  importance.  However,
 foreign  exchange  may  alao  be  releas-
 ed  to  a  student  taking  up  a  nom-
 technical  degrea  course  in  any  sub-
 ject  at  any  university  subject  to  cer-
 tain  conditions  suh  as  that  he  should
 have  a  secureg  not  less  than  60  per
 cent  marks  in  Honours  Degree  or
 Master's  Degree  examination  ia  India
 in  the  subject  concerned,

 Telephene  Revenne
 $873.  Shri  Nitiraj  Singh  Chaudhary:

 Will  the  Minister  of  Cosmuniontions
 de  pleased  to  state:

 (a)  the  annual  telephone  revenue
 earned  from  Madhya  Pradesh,

 Wr.



 ~)  the  total  telephone  revenue
 outstanding  in  Madhya  Pradesh  at
 present;

 (०)  the  telephone  revenue  outstand-
 img  against  the  State  Government  and
 Central  Government  establishments  in
 Madhya  Pradesh;.and

 (@)  the  steps  proposed  to  be  taken
 ६6  recover  the  same?

 The  Minister  of  State  in  the  De-
 partmenty  of  Parliamentary  Affairs
 and  Communications  (Shri  i  EK.
 Gajral):  (a)  Rs,  223.9l  lakhs.

 (b)  Rs,  8.46  lakhs  as  on  1-2-67  for
 balls  issued  upto  3I-0-66

 (ce)  Res.  9.25  lakhs  against
 Government  and  Rs.  0.80
 against  Central  Government.

 (@)  Action  bas  been  taken  to  en-
 farce  disconnection  of  defaulting
 gabecribers  including  Government
 subecribers,  Other  steps,  such  as,
 persumg  the  defaulting  subscribers,
 anf  recourse  to  legal  action.  are  also
 being  taken  to  secure  early  settlement.

 8.2.D,  Facilities  in  Madhya  Pradesh
 9876.  Shri  Nitira}  Singh  Chaudhary:

 ‘Will  the  Minister  of  Communications
 be  plessed  to  state:

 (a)  «whether  Subscriber's  Trunk
 Dialling  Facilities  have  been  made
 available  to  any  town  of  Madhye
 Predesh;

 by  if  the  names  of  the  towns;

 (e)  whether  there  is  a  proposal  of

 peeviding  8.T.D.  Facilities  in  Bbopal,
 Jevatpur,  Indore,  and  Raipur;

 (a)  if  eo,  by  when;  and

 (e)  if  not,  the  reasons  therefor?

 The  Minister  of  Siate  im  the  De-

 State
 lakhs

 yortments  Parliamentary  Affairs

 wa  bod  tions  §4«(Shri  : a

 ह...  @  No,  Sir.

 @)  Does  not  arise.
 (७)  Yes,  Sir.

 ci  oximately  three  to  four
 ea

 rm  Tndore  and  Bhopa)  and  in
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 (e)  Does  not  arise.

 P.&  T.  Staff  tn  Aaam

 Shri  Dhireswar  Kallés:
 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  the  total  strength  of  ह:  &  T.
 Staff  in  Assam  State  (excluding
 NEFA,  Nagaland,  Manipur  end  गुगन
 pura)  at  present;  and

 (b)  the  number  out  of  them  be-
 longing  to  Assam,  Bengal,  Bihar,
 Uttar  Pradesh,  Manipur,  Tripura  and
 Khasi,  Garo  and  Mizo  areas?

 The  Minister  ef  State  im  the  De-

 Gajral):  (a)  6,082.

 (७)  The  information  ia  being  col-
 lected  and  wilh  be  placed  on  tye
 Table  of  the  Sabha.

 Officers  st  U.P.  Regional  Office  of  the
 Rehabilitation  Department

 2878.  Shri  Sarjoe  Pandcy:
 Shri  Ishaq  Sambhall:

 Will  the  Minister  of  Labour  ané
 Rehabilitation  be  pleased  to  state:

 (a)  the  number  of  officers|officials
 posted  at  Lucknow  in  the  U.P.  Re
 gional  Office  of  the  Rehabilitation
 Department  continuously  for  more
 than  three  years;

 (b)  the  reasong  for  their  continued
 stay  for  that  period;  and

 (c)  whether  it  is  a  fact  that  officials
 recruited  initially  on  a  lower  post  ®
 this  office  have  been  allowed  to  work
 in  the  same  office  even  though  they
 have  been  given  8  number  of  preme-
 tions?

 The  Minister  of  State  in  fhe  Mini  .
 try  of  Labour,  Employment  and  है.
 habilitation  (Shri  L.  N.  Mishra):  @o
 Officers  2.  Officiala  64.

 (७)  For  administrative  ressons,  बक  मु
 well  88  in  public  interest.

 tol  Ver.



 ३०9

 Vigilance  Cases  Pending  in  U.P.
 Rogisn
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 ‘3879,  Shri  Sarjoo  Pandey:
 Shri  Yehaq  Géivbbali

 Minister  of  Labour
 be  pleaseg  to  state

 (a)  the  number  and  nature  of
 vigilance  cases  pending  agains?  the
 Officers  in  U.P.  Regional  Office  of  th
 Rehabilitation  Department  at  Luck:
 new;

 (b)  the  number  and  nature  of
 Police  amd  C.D.  cases  pending
 against  the  Officers  of  the  said  Office

 (c)  the  action  taken  or  proposed  to
 be  taken  against  the  defaulting
 officers?

 The  Minister  of  State  in  the  Minis-
 tery  of  Labour,  Employment  and
 Rehabilitation  (Shri  WL.  N.  Mishra):
 (a)  Five  @®).

 (i)  Destruction  of  documents  I
 ry  Unauthorised  transfer  of

 evacuce  Properties  3
 cif)  Fraudulent  issue  of  sale

 certificate

 5

 (db)  7  SPE.|C.I.D.  cases.  These
 cases  relate  to  alleged  irregular  dis-
 bursementiadjustment  of  compensa-
 tion,  disposal  of  properties  in  a
 fraudulent  manner,  ang  forgery.

 (c)  As  regards  5  cases  mentioned
 ageinst  (a),  charge  sheets  have  been
 served  on  the  defaulting  officer}
 officials  and  the  enquiries  are  in  pro-
 gress.  Of  the  7  S.P.2E'C.I.D.  cases
 stated  against  (b),  prosecution  has
 been  launched  by  the  S.P.E.  in  one
 cage  in  the  competent  Court  and  the
 case  ig  sub-judice.  In  the  remaining
 ्  ceses  the  investigations  are  in  pro-
 gress,
 Quasi-Permanem  Status  of  Rehabili-

 (a)  the  employees  work-
 in  the  ted  Office,

 28,  967  Written,  Anewere  Sp8>

 Lucknow  of  the  Rehabilitation  Be-
 partinent

 (b)  the  number  of  employees  who
 have  been  granted  quasi-permanent
 status;  =

 (c)  the  number  of
 have  not  been  granted
 the  reasons  thersfor,

 (d)  the  number  of  cases  in  which
 quasi-permanent  status  was  once
 granted  and  then  withdrawn:  and

 Ce)  the  circumstance,  rulez  and
 instructions  on  the  basie  of  which
 this  status  has  been  withdrawn?

 The  Minister  ef  State  in  the  Minis-
 try  of  Labour,  Employment  and

 i  apr  whe status

 Rehabilitation  (Shri  L.  N.  Mishra):
 (a)  101.

 (by  83.
 (c)  Eighteen  (18).

 Uafit  3

 Unripe  2
 Under  Consideration  73

 (d)  One.
 (९)  The  official  concerned  Was

 wrongly  declared  quasi-permanent  in
 the  grade  of  post  which  he  held  in
 another  office  prior  to  his  appoint-
 ment  in  the  office  of  the  Regional
 Settlement  Commissioner,  Lucknow.
 His  Quasi-permanent  status  in  that
 grade  was  cancelled  in  consultation
 with  the  Ministry  of  Home  Affaits
 He  has  since  been  declared  quasi-
 permanent  in  the  past  in  higher
 grade  to  which  he  was  appointed  in
 the  office  of  the  Regional  Settlement
 Commissioner,  Lucknow  under

 we  5 provisions  of  Central  Civil
 (Temporary  Service)  Rules

 wee  मे  देलीफोब  का  ह... ड

 388i.  जी  ewe  fog  जनयाहू
 क्या  संचार  लंत्री  यह  बताने  g  कृपा  करेंते

 किः
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 टेशीफोन  बताने  का  लक्ष्य  निर्धारित  किया
 गया  है;

 (ख)  .टेंलीफोन  तथा  टेंलीफोनों  के  अन्य
 उपकरण  कब से  धूर्णत:  भारत  में  बनाये,जा
 रहे  हैं;

 (ग)  क्‍या  कुछ  फालतू  पुर्जे  झन  भी
 विदेशों  से  प्लायात  किये  जाते  हैं;  भौर

 (थ)  यदि  हां,  तो  इसके  क्‍या  कारण
 ?

 संसब-कार्य  eer  संचार  विभाग  में  है...

 मंत्री  (क्री  go  go  गुजराल):  (क)  तीसरी
 पंचवर्षीय  पोजना  की  अवधि  में  भारत  में  बने
 टेंलीफोनों  (i963-64  से  द्वेडगीय  र-सेटों
 समेत)  की  संख्या  निम्त  प्रकार  थी  :

 1961-62  1,16,701

 1962-63  132,000

 1963-64  1,46,132

 1964-65  1,55,304
 1965-66  2,03,0I9

 चतुर्थ  पंचवर्षीय  मीजता  झवधि  के  लिये
 12,00,000  टेलीफीनों  (द्ेड-गोयर-सेटों
 खभेत)  के  निर्माण  का  सत्य  निर्घारित  किया
 गया  है  ।

 (ख)  954  से  टेलीफोनों  के  निर्माण
 के  लिये  भ्रपेक्षित  प्रायः  सभी  हिस्से-पुर्जे
 इंडियत  टेलीफोन  इंडस्ट्रीज  लि  बंगलौर  में
 ही  बनाये  जा  रहे  हैं  ।  टेलीफीनों  से  इतर

 दूर-संचा र  उपकरणों  के  निर्माण  के  सम्बन्ध  में
 झाई०  ate  आाई०  लि०  प्रपना  निर्माण-जैेंत
 शनैः  काने:  विस्तृत  करता  रहा  है  1

 (ग)  जी  हां  1

 (ब)  काल  हिससों-पुजों की  कुछ  छोटी-
 Wer  भरें  था  थो  देश  में  उपलब्ध  नहीं  हैं  या

 '
 उसकी  wees  इतनी  कम  मादा  में  पड़ती  &

 है.

 कि  ज़नका  देश  में  निर्माण  झारस्थ  करना
 भितव्ययिता-यूर्ण  न  होगा  1

 ta)  the  number  of  Cultural  Delegz-
 tions  sent..  to  the  foreign  countries
 during  the  lest  four  months;

 ea
 the  countries  visited  by  them;

 (९)  the  results  achieved  from  the
 visits  of  such  delegations?

 The  Minister  of  Education  (De.
 ह... ल  Sen}:  (a)  Five.

 (b)  USSR,  Hungary,  Crechoslova-
 kia,  Yugoslavia,  France  and  Bhutan.

 tc)  The  performances  of  our  artistes
 were  highly  appreciated  and  India’s
 heritage  was  presented  in  its  true
 perspective  abroad.  The  visits  also.
 helped  to  promote  mutual  under-
 standing  and  goodwill  and  foster
 closer  relations  with  foreign  countries,

 Propagation  of  Hindi  in  Amam

 3883.  Shri  B,  N.  Shastri:  Will  the
 Minister  of  Education  be  pieased  to
 state:

 fa)  whether  any  grant  has  been
 given  by  the  Union  Government  to
 the  State  Government  of  Assam
 under  the  scheme  of  propagation  of
 Hindi  im  the  non-Hindi  speaking
 States  during  i964-65,  1965-68,  l988-
 67;  and

 (०)  if  go,  the  details  thereoft
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 ‘the  non-Hind)  speaking  Ststes  during
 the  years  1964-05.  to  ‘1966-67,

 Amount  sanctioned  during
 Purpose  of  the  964-6  965-66 &F  १५  7

 ent  me  RL  Re”

 tment
 Teachers  7576,7०6  4;27,000,  -1,$0;000

 Eewblishment  of
 Hindi  Teachers
 Trai  Call-

 State  64,0008

 One  Patse  Postage  Stamps

 3884.  Shri  B.  N.  Shastri:  Will  the
 Minister  of  Communications  be  pleas.

 08  to  state:

 (a)  whether  the  Post  and  Tele-
 graphs  Department  has  stopped

 reed
 one  paise  postage  stamps;

 a

 {b)  if  not,  whether  Government  ere
 aware  that  one  paise  postage  stamps
 are  not  available  in  the  Post  Offices
 particularly  in  the  Parliament  House
 Post  Office?

 The  Minister  of  State  in  the  De-

 —_
 Gujral):  (a)  Yes,  Sir

 (9)  Doeg  not  arise.

 fawn  पर.  जिजार  बोच्ठी

 JUNE  1967

 wor  faut  मंत्री  यह  बताने  की
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  fet
 विया  र-गोष्ठियां  भायोजित  करते  समय

 वश्चिमी  विदा  रधारा  के  शिक्षा  शास्स्रि
 निमंत्रित  किया  जाता  है;

 (ख)  कसो  यह  भी  aw  है  कि
 मोध्ठियों  में  संस्कृत  के  विशेषज्ञों  एवं  ि
 को  नहीं  बुलामा  जाता;

 (ग)  क्‍या  सरकार  को  इस  सम्ब

 कुछ  शिकायतें  भी  प्राप्त  हुई  हैं;  भौर

 (घ)  यदि  हां,  ती  ऐसी  शिकायर

 दूर  करने  के  लिये  कया  कार्यवाही  की  गई

 झिंका  मंत्री  (ढा०  जिगुण  १

 (क)  और  (व).  शिक्षा  के  सम्बर
 जब  कभी  भी  संगोष्ठियां  झायोजित  की

 हैं,  तो  उनके  लिये  विषय  विशेष  में  $
 रखने  वाले  विशेषज्ञों  को  आमंत्रित
 जाता  है  1  उनका  दृष्टिकोण  पाश्या
 अथवा  पौर्वात्य  इस  बात  का  ख्याल  नही
 जाता  है

 (ग)  जी  नहीं  ।

 (थ)  प्रश्न  नहीं  उठता  |

 सम्मू में  प्रदर्शन

 388 6.  भी  रघुबीर  सिह  खासी
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 को  म०  सा०  लोधी :
 थी  पदनग्त  सिह  कुशवाह  :
 ष्की  राम  सिह  शामरवाल:
 श्भी  अगज्ाय  राव  चोशी:

 शनी  कप  बतझा  :
 श्री  कंवर  लाल  गुप्त:
 श्री  द. ह  लिमये:
 थी  झटल  बिहारी  बाजपेयी:
 थनी  ोन  to  भसानी:

 किःन्न
 राय  :

 जाजे  करने दीश:
 को  झमुल  नी  बॉर:

 क्या  शृहनकार्य  मंत्रो  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  सरकार  ने  जम्मू  तथा
 काएमी र  राज्य  में  हाल  में  प्ररकों  के  समर्थन  में
 किये  गये  प्रदर्शन  के  दौरान  संयुक्त  राष्ट्र  संघ
 की  जीप  एवं  गिरजाघरों  को  पहुंचाई
 गई  क्षति  के  बारे  में  जांच  करवाई  है;  भौर

 (ख)  यदि  हां,  तो  इसका  क्या  निष्कर्ष
 निकला  है  ?

 शुह-कार्य  मंत्री  (ली  यझ्जप्तराब  चव्हाण  ):
 (क)  भारत  सरकार  ने  इस  विषय  में
 कीई  जांच  नहीं  करवाई  है  ।  संयुक्त  राष्ट्र
 संब  के  प्रेकक  दल  की  किसो  जीप  की  क्षति

 पहुँचने  के  बारे  में  कोई  समाचार  प्राप्त
 नहीं  हुभा  है

 (a)  प्रश्न  हो  नहीं  उठता  ।

 National  Laboratories

 $887.  Shri  Nitiraj  Singh  Chaudhary:
 Shri  G.  8.  Mishra:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No  4648  on  the
 Ith  June,  967  and  state:

 (a)  the  amount  spent  on  establish-
 ment,  buildings  and  research  s¢pa-
 rately,  for  each  Laboratory  during
 the  last  three  years;

 20I9  (Ai)  LSD—5.

 (b)  whether  any  proposal  of  estab-
 lishing  more  National  Laboratories  is
 under  consideration  of  Government;
 and

 (c)  if  so,  where  and  when?
 The  Minister  of  Education  (Dr.

 Triguna  Sen):  (a)  Three  statements
 showing  the  amount  spent  on  estab-
 lishment,  buildings  and  research
 during  the  years  1964-65,  965.66  and
 1966-67  laid  on  the  Table  of  the
 House.  (Placed  in  Library.  See  No.
 LT-882/67].

 (>)  At  present  there  is  no  such
 proposal  under  consideration.

 (८)  Does  not  arise.

 सोक  पाल/लोक  प्रायक्त

 3888.  भी  दिव  कुसार  शास्त्री:
 शी  रामावतार  शास्त्री:
 थी  रघुबीर  सिह  शास्त्री  :
 ग्ी  अर्जन  सिह  भदौरिया:
 श्री  झात्म  दास:
 ष्मी  नरदेव  स्नातक  :
 डा०  सूर्य  प्रकाश  पुरी:

 क्या  गृह-कार्य  मंत्री  सह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्‍या  आन्ध्र  प्रदेश  सरकार  ने
 केन्ट्रीय  सरकार  को  सूचित  किया  हैँ  कि  वह
 सदियों  बी  रछुटियों  की  जांच  के  लिये  लोक  पाल
 तथा  लोक  झायुक्‍तों  की  निमुक्ति  की  प्रक्रिया
 के  विरुद्ध  है;  और

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 केन्द्रीय  सरकार  की  प्रतिक्तिया  क्‍या  है  ?

 यूह-कार्य  भंत्रालय  में  राज्य  मंत्री  (औ
 विज्ञाजरण  शुक्ल)  :  (क)  शर  (ल).
 झान्घ्र  प्रदेश  सरकार  मे  प्रशाससिक  सुधार
 आयोग  के  झम्तरिम  प्रतिबेदन  मे,  लोक-
 शिकायत  निवारण  की  समस्या  पर  दी  गई
 सिफारिशों  पर  झपते  विचार  मेजे  हैं,  जो
 विचाराधीन  हैं  ।



 8087  Written  Answers

 Demands  of  Workers  in  ‘Sharia,  Coal
 Fields

 3889.  Shri  Shiv  Chandika  Prasad:
 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  con-
 ciliation  proceedings  started  by  the
 Dhanbad  Regional  Labour  Commis-
 sioner  on  the  notice  served  by  the
 I.N.T.U.C.  sponsored  Colliery  Maz-
 deor  Sangh  on  the  management  of
 43l  collieries  in  the  Jharia  coalfield
 concerning  the  workers’  demand  of
 immediate  implementation  of  the  re-
 commendations  of  the  Coal  Wage
 Board,  introduction  of  statutory
 rationing  in  the  Jharia  coalfields  and
 arrangements  for  the  sale  of  grain  at
 cheap  rates  have  failed;  and

 (b)  if  so,  the  steps  Government
 propose  to  take  to  maintain  industrial
 peace  fh  the  coalfields  and  to  get  the
 reasonable  demands  of  the  employces
 acceded  to  by  the  Management  with-
 out  loss  of  production?

 The  Minister  of  Labour  and
 Rehabilitation  (Shri  Hathi):  (a)
 Yes;  the  conciliation  proceedings
 were  held  by  the  Regional  Labour
 Commissioner  (Central),  Dhanbad  on
 the  strike  notices  served  by  Colliery
 Mazdoor  Sangh  affiliated  to  Indian
 National  Trade  Union  Congress  on
 the  managements  of  128  collieries
 only.  Of  these.  306  collieries  are  m
 the  Jharia  coaifield.

 (b)  The  recommendations  of  the
 Coal  Wage  Board  are  now  under  the
 active  consideration  of  the  Govern-
 ment.  Statutory  rationing  will  be
 introducega  in  stazes  consistent  with
 the  availability  of  foodgrain  stocks,
 with  the  State  Governments.

 Awaris  of  Wage  Boards

 3090,  Shri  Shiv  Chandra  Jha:
 Will  the  Minister
 Rehabilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Awards  ‘of  several  Wase  Boards  have
 not  been  fully  or  partially.  implement-
 of  90  far;  and
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 (b)  if  so.  the  nameg  of  such  Wage
 Boards  and  the  steps  Government
 Propose  to  take  to  get  the  same  im-
 Plemented  fully  at  the  earliest?

 The  Minister  of  Labour  and
 Rehabiitation  (Shri  Hathi):  (a)
 The  recommendations  of  gome  of  the
 Wage  Boards  have  not  been  impie-
 mented  by  some  of  the  units  in  the
 concerned  industry.
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 (b)  The  implementation  of  the  in-
 term  recommendations  of  the  Wage
 Boards  for  the  Engineering  Industry,
 and  the  Iron  Ore  Mining  Industry
 and  the  Limestone  and  Dolomite
 Mining  Industry  has  been  compara-
 tively,  iess  satisfactory.  The  State
 Gov  rnmss  nove  been  requested  to
 take  specia]  measures  to  secure  im-
 plementation  of  the  recommendations
 of  the  Engineering  Wage  Board.  The
 officers  of  the  Central  Industria]  Re-
 lations  Machinery  have  been  similar-
 ly  advised  in  relation  to  the  Iron  Ore
 and  Limestone  and  Dolomite  Mining
 Industries.

 Retirement  Age  of  4.A.8./LP.8.
 Officers

 3891.  Shri  Ram  Gopal  Shalwale:
 Shri  Yashpal  Singh;
 Shri  8.  K.  Tapuriah:

 Wil!  the  Minister  of  Home  Affatrs
 be  pleased  to  state:

 (a)  whether  the  Rajasthan  Govern-
 ment  have  approached  the  Centre  for
 affeciing  reduction  in  the  age  of
 retirement  of  I.A.S.  and  I.P.S.  per-
 sonne]  from  58  to  55  pears;  and

 fb)  if  so,  the  reaction  of  the  Cen-
 tral  Government  thereon?

 The  Minister  of  State  in  the  Mintis-
 tey  of  Home  Affairg  (Shri  Vidys
 Charan  Sbukla):  (a)  No,  Sir

 (b)  Does  not  arise.

 Telephone  Connections  at  Gaubati
 2892.  Shri  Dhireswar  Kalitta:  Will

 the  Minister  of  Communications  be
 pleased  to  state:

 (a)  the  number  of  applications
 pending  for  telephone  connections  at
 Gauhati  for  the  Isst  two  years;
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 (२)  the  reasons  for  the  delay  in
 giving  the  connections;  and

 (c)  the  steps  taken  to  expedite  the
 connections?

 The  Minister  of  State  in  the  De-
 partments  of  Parliamentary  Affairs
 and  Communications  (Shri  LL  छा,
 Gajtals:  (a)  Ni.  The  earliest  ap-

 ria
 on  the  waiting  list  is  dated

 ‘1-7-65,
 (b)  Does  not  arise.
 ९९)  The  capacity  of  exchange  is

 2800  lines  and  working  connections
 are  2485.  The  waitiig  list  is  6li.  The
 exchange  is  being  expanded  to  4200.
 After  the  work  is  completed,  the  en-
 tire  waiting  list  will  be  progressively
 cleared.

 Cauvery  Spinning  and  Weaving  Mills
 Ltd.,  Cauverymagar  (Madras)

 3893.  Shri  K.  Ramani:
 Shri  Umanath:
 Shri  C.  K.  Chakrapani:
 Shri  P.  Gopalan:

 Will  the  Minister  of  Labour  and  Re-
 habilf.ation  be  pleased  to  state:

 (a)  whether  any  stock  of  yarn  and
 other  mill  properties  belonging  to  the
 Cauvery  Spinning  and  Weaving  Mills
 Ltd.  Cauverynagar,  Madras  State,  was
 scaled  in  pursuance  of  action  for  re-
 covery  of  Provident  Fund  arrears,  by
 the  Provident  Fund  authorities;

 (b)  if  80,  the  extent  of  the  arrears
 and  the  periog  over  which  the  accu-
 mulation  accrued;

 (९)  whether  the  sealed  properties
 have  since  been  released;

 (ay  if  30,  the  reasons  for  the  Te-
 lease;  a

 (e)  whether  the  arrears  have  since
 been  paid;  and

 (१)  if  not,  the  action  proposed  for
 recovery?

 The  Minteter  of  Lahowr  and  Ee-
 InabéMtation  (Shri  Hathi):  (a)  Yes.
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 (b)  83,  30,895.15  for  the  period
 November,  968  to  March,  ‘1967.

 (९)  Yes.

 (ay  The  attachment  order  was  with-
 drawn  on  the  assurance  given  by  the
 management  that  the  provident  fund
 arrears  would  be  paid  within  a
 month’s  time,

 fe)  Not  yet.

 (f)  Revenue  recovery  proceedings
 under  section  8  of  the  Employees’
 Provident  Funds  Act  1952,  have  al-
 ready  been  initiated.  Proposals  for
 prosecution  of  the  employer  have  also
 been  sent  to  the  State  Government.

 Balangir-Sonepur  Telephone  Line

 3894,  Shri  K.  P.  Singh  Deo:
 Shri  Dhirendranath:
 Shri  ह  हू,  Deo:

 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 telephone  line  between  Balangir  and
 Sonepur  remains  out  of  order  for  most
 of  the  time;  and

 (b)  if  so,  the  steps  taken  to  vet  the
 line  in  order?

 The  Minister  of  State  in  the
 Department  for  Parliamentary  Affairs
 ang  Communications  (S3hti  L  Kk.
 Gujral):  (a)  Breakdowns  have  been
 very  few,  except  during  May,  196%,
 when  extensive  damage  was  caused  to
 the  trunk  line  on  28rd  May,  967  due
 to  a  heavy  storm,

 (b)  Does  not  arise.

 Correspondence  Courses  in  Universities

 2805,  हिली  Vasudevan  Nair:
 Shri  C,  Janardhansn:

 ‘Will  the  Minister  of  Bducation  be
 pleaseg  to  state:

 (a)  the  number  of  studentg  enrolled
 in  each  university  for  correspondence
 courses  in  1986;
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 (b)  whether  any  specific  rules  have
 been  \aid  down  regarding  the  eligi-
 bility  for  admission  to  these  courses;
 and

 {c)  the  total  number  of  students  who
 applied  for  admission  to  these  courscs
 in  19667,

 The  Minister  of  Education  (Dr.
 Trigung  Sen):  (a)  So  fay  only  Deihi
 Uniersity  has  introduced  correspond-
 ence  courses  for  B.A.  (Pass)  degree.
 The  total  number  of  students  cnrolled
 by  the  university  for  the  correspond-
 ence  courses  in  966  was  3,309.

 (b)  the  admission  are  open  to  stu-
 dents  from  all  over  India  and  to  the
 officers  of  the  Indian  Forcign  S-rvice
 and  their  dependants.  A  student  must
 have  completed  6  years  of  age  before
 the  first  October  in  the  year  of  ad-
 maission.  The  minimum  qualification
 for  admission  to  tho  first  year  of  the
 B.A.  (Pass)  course  shall  be  as  follows:

 (iy)  For  admission  to  ihe  B.A.
 (Pass)  Course  of  three  year's
 duration—A  candidate  must
 passed  the  Intermediate  Exa-
 mination  from  an  Education
 Board  of  a  State/or  University
 or  an  Examination  recognised
 28  equivalent  thereto,

 (ii)  For  admission  to  the  B.A.
 (Pass)  Course  of  4-year’s  dur-
 ation.—A  candidate  must  have
 passed  the  Higher  Secondary
 Examination  of  the  Ce:)tral
 Board  of  Secondary  Education,
 New  Delhi,  or  an  Examination
 recognised  and  <quivalent
 thereto  or  the  intermediate
 Examination,  duly  recognised
 by  this  University.

 (९७)  4769  persons  applied  for  admis-
 sion  to  the  correspondence  courses  of
 the  University  of  Delhi  in  1966.
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 पमंपुरा  (दिल्ली)  &  मकन  गिरने  की  घटना

 3897.  भी  रामावतार  दार्मा:
 शी  हुकुल  म्द  कछुवाय  :
 शी  रघुबीर  सिह  शास्त्री।
 श्री  झर्जन  सिह  भवौरिया:
 शी  राम  गोपाल  शालबाले  :
 Bo  सूर्य  प्रशाद  पुरी:

 ’

 थी  प्रकाशवौर  शास्त्री:

 ग्या  गह-कार्य  मन्त्री  7  जून,  967  के
 अता  रांकित  %एन  संख्या  ig49  के  उत्तर  के
 सम्वन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  दिल्ली  में  धर्मपूरा  में  45
 अगस्त,  966  को  एक  मकान  गिरने  के
 कारणों  की  जांच  करने  के  लिये  नियुक्त  किये
 गये  आयोग  के  प्रतिवेदन  क्री,  जो  31  मई,
 967  को  दिल्‍ली  प्रशासन  को  प्रस्तत  किया

 समया  था  स्क  अति  सभर-फटरमा  यर  रखी
 जायेगी  :

 ख)  इस  प्रतिणेदन  पर,  जो  दित्ली
 अशासन  के  विचाराधीन  ब्रताया  जाता  था,
 श्व  तक  क्‍या  निर्णय  किया  गया  है;  झौर

 (ग)  यदि  कोई  निर्णय  नहीं  किया  गया,
 तो  विलम्ब  के  क्या  कारण  हूं  ?

 मुदु-कार्य  संत्रजलय  में  राज्य  संत्री  (शी
 चिदा  चरण  दुक्ल)  :  (क)  जी  हां,  श्रीमान  ।

 (ख)  भायोग  द्वारा  की  गई  सिफारिशों
 पर  दिल्‍ली  प्रशासन  ने  प्र॒भौ  तक  कोई  निर्णय
 नहीं  लिया  है  ry

 (ग)  कमीशन  द्वारा  दी  गई  सिफारिशों
 पर  दिल्‍ली  नगर  निगम  के  मत  की  प्रतीका

 की  जा  रहो  है

 हिग्बी  का  प्वोग

 3899.  भी  राम  जरण :  क्‍या  शिखा
 मंत्री  यह  बताने  की  कूपा  करेंगे  कि  उनके
 मन्तालय  तथा  उसके  अचीनस्थ  तथा  सम्बद्ध
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 कार्यालयों  में  हिन्दी  के  प्रयोग  के  सम्बन्ध  में
 झब  तक  बया  प्रगति  हुई  है  ?

 छिक्का  मंत्री  (डा०  जिगुण  लेन)  :

 मंत्रालय  झौर  उसके  सम्बद्ध  तथा  झघीन'
 कार्यालयों  के  विभिन्न  सरकारी  कामों  में
 हिन्दी  का  प्रयोग  अंग्रेजी  फे  साथ-साथ  उत्तरोत्तर
 किया  जा  रहा  है  ।
 विदेशों  में  शिका  पाने  के  लिए  छात्रों  को

 विदेशों  सरकारों  को  छात्रवत्तियां
 3900.  £ । ड  रास  चरण  :  क्या  शिक्षा

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उन  छान्नों  की  संख्या  कितनी  है
 जिन्हें  विदेशों  में  शिक्षा  पन्ने  के  'लगे  भारत
 सरका र,  विदेशी  सरकारों  तथा  भ्रभिकरणों
 ह्वारा  =  1965-66  और  1966-67  में
 छात्तवृत्तियां  दी  गईं;

 (ख)  उनमें  कितने  छात्र  प्रनुसूचित
 जातियों  तथा  क्‍झनुसूचित  झादिम  जातियों

 के  हैं;

 (ग)  क्‍या  उनके  मामलों  पर  विचार
 करते  समय  भारत  सरकार  की  सेशाओं  में
 भ्रभुसूचित  जातियों  तथा  प्रनुसूचित  आदिम
 जातियों  के  लिये  ग्रारक्षित  पदों  को  ध्यान  में
 रखा  जाता  है;  शौर

 (घ)  यदि  नहीं,  हो  इसके  क्‍या  कारण
 हैं?

 िका  संत्रालय  में  राज्य  संत्री  दी
 भागवत  झा  झाजाद)  :  (क)

 1965-66  392
 1966-67  364

 झनुसूचित  झनुसूचित
 जाति  कबीले

 1965-66  4  4

 1966-67  l

 (ग)  भौर  (8).  समुद्रपार  छात्रवत्तियों
 की  एक  झल  योजना  है  जिसके  लिये  धन
 आरत  सरकार  देती  है  झौर  जो  केवल  अनु-
 सूजित  जातियों,  झनुसूचित  कबीलों,  खाना-
 बदोश  तथा  प्र्ष-्श्ानाबदोश  कथीलों  के  लिये
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 ही  है  ।  वि:णी  सरकारों  झौर  एजेंसियों  हारा
 पेश  प्रस्तावित  छात्रवृत्तियों  के  लिये  चुनाव
 झणिल  भारतीय  भ्राघार  पर  केवल  योग्यता
 के  झाधार  4  ही  किया  जाता  है  भौर  किसी
 क्षेत्र  अयवा  श्णी  फे  व्यक्तियों  के  लिये  कोई
 संरक्षण  नहीं  दिया  गया  है  ।

 Kidnapping  by  Pakistanis
 390l.  Shri  Madhu  Limaye:

 Shri  Rabi  Ray:
 Will  the  Minister  of  Home  Affairs

 be  please  to  state:
 (a)  whether  it  is  a  fact  that  some

 Pvople  have  been  kidnapped  by  Pakis-
 tanis  in  Jalpaiguri  District  as  reported
 in  Times  of  India,  Bombay  Edition,
 dated  the  l!th  June,  1967;

 (७)  if  so,  the  number  of  persons
 kidnapped;  and

 (c)  the  action  takcn  to  recover  these
 kidnapped  persons?

 Fhe  Minister  of  Home  Affairs  (Shri
 हु.  B.  Chavan):  (a)  to  (¢).  One  Shri
 Mahendra  Das  of  South  Berubari  was
 kidnapped  by  5  Pakistani  nationals  on
 9th  June,  3967  at  about  4300  hours  and
 was  released  by  them  on  the  same  day
 at  about  2200  hours.

 Protest  notes  were  lodged  by  the
 Sccior  commander  of  the  Border  Secu-
 rity  Force  to  his  counterpart  in  East
 Pakistan  and  by  the  State  Govern-
 ment  to  the  Government  of  East
 Pakistan.
 Return  of  West  Bengal  Government

 Files
 3902.  Shri  Ram  Gopal  Shalwale:

 Shri  Yashpal  Singh;
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  refer  to  the  reply  given
 to  Unstarreg  Question  No.  2466  on  “he
 l4:h  June,  967  and  state:

 (a)  whether  the  request  from  the
 State  Government  of  West  Bengal  for
 the  return  of  some  sccret  documents
 which  were  receiveg  from  the  State
 Government  on  the  eve  of  the  forma-
 tion  of  the  non-Congress  Government
 has  been  considered;  ang

 (b)  if  ३०,  the  decision  taken  on  the
 request?
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 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  The
 mattcr  is  still  under  consideration.
 Schools  ang  Colleges  in  Bastar  District

 (LP.)
 3903.  Shri  J.  Sundar  Lal:  ‘Will  the

 Minister  of  Rdveation  be  pleased  to
 state:

 (a)  the  number  of  primary  schools,
 junior  high  schools,  high  schools  and
 intermediate  colleges  in  the  Bastar
 District  of  Madhya  Pradesh  as  on  the
 Bist  March,  1967;  and

 (४)  the  names  of  the  places  where
 these  are  located?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Asad):  (a)  and  (b).  The  information
 is  being  collecteg  from  the  State  Gov-
 ernment  and  will  be  laid  on  the  Table
 of  the  House.

 हस्तिमापुर  में  विकास  मौजनाओों  को  करियास्थित
 करना

 3905.  थ्बी  भहाराज  सिह  भारती:

 क्या  बम  तथ।  पुनर्वास मंत्री  7  जून,  967  के
 अतारांकित  कन  क  i728  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  हस्तिनापुर  में  क्रियान्वित  की
 eT  रही  97  लाख  रुपये  की  योजनाओझों  का
 ब्यौरा  क्‍या  हैं;  झौर

 (था)  कितनी  गोजवायें  ाव  तक  करिया-
 स्वत  की  जा  चुकी  हैं  तथा  कितनी  करियान्वित

 की या रही हैं 7

 जज,  स्ैजनार  तथा  पुरर्वात  मंत्रालय  में
 रा्य-मंत्री  दी  ero  Mo  fret)  :  (क)
 ब्यौरा  इस  कार  हैँ

 (3)  ओणनाएं भो  कि  पहले  मंजूर  कौ  जा
 चुकी  है।

 माय  च्वने

 2.  विस्थापितों को  रोज-
 भार  विभाने  की  शर्त

 JUNE  1987

 पर  हस्तिनाधुर  में  एक
 निजी  कताई  मिल  को
 झ्राथिक  सहायता
 लिये

 हस्तिनापुर  में  कताई
 मिल  में  लगाये  जाने
 ालें  विस्थापित  व्य-
 कतियों  को  प्रशिकश
 देने  की  योजना

 विस्थापितों  को  सह-
 बारी  समितियों  ढारा

 हस्तिनापुर  में  स्थापित
 किये  जाने  वाले  250
 करघों  वाले  एक  बिजली
 करघा  कारखाने  के
 लिये  भ्राथिक  सहायता

 .  हस्तिनापुर  में  एक
 निजी  उद्योगपति  को
 लकड़ी  का  रखाना  स्था-
 पित  किये  जाने  के  लिये

 पुनर्वास  उद्योग  निगम
 हारा  दी  गयी  झ्ाथिक
 सहायता

 पुनर्वास  उद्योग  निगम
 हारा  स्थापित  किये
 जाने  वाले  कृषि  शौजार
 कारलाना  के  लिये  .

 हस्तिनापुर में  सीमेन्ट
 पत्थर  की  बस्तुप्नों  के
 उत्पादन  करने  का
 कारखाना

 हस्तिनापुर  के  गंगा
 खादर  क्षेत्र  भें  विस्थ।-
 पितों  को  मछुओों  के
 तौर  पर  बसाने  के
 लिये
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 2.  विचाराधीन  योजनाएं

 ताम  रपये

 i.  लिखने  पड़ने  की

 वस्तुओं  का  उत्पादन  2,94,000

 2.  जरसी,  जुराबे  तथा

 सुवीटर  की  बुनाई  120,000

 4,14,000

 कुल  जोड़  97,79,0°0

 या  97  लाख

 (ख)  संजूर  की  गयी  मोजनायरों  के
 कार्यान्वित  करने  का  काम  हो  रहा  डे  या

 विचा  राधीन  3  |

 हिन्बो  में  प्रपत्र

 3906.  श्री  मोलहू  घ्रषाद :
 भी  रवि  राय:
 थी  महाराज  ह  आारतो:

 बया  शिक्षा  मंत्री  य  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  उनके  मंत्रालय  में  प्रयोग  में
 लाये  जाने  बालें  सभी  प्रपत्रों  प्रोफार्मों  तथा
 लोगों  को  उनके  प्रावेदन  पत्रों  के  उत्तर  में
 भेजे  जाने  वाले  साहित्य  को  हिन्दी  में  प्रकाशित
 करने  के  लिये  कोई  प्रबन्ध  किये  गये  हैं;
 झौर

 (ख)  ये  सब  फार्म  कब  तक  हिन्दी  में
 प्रकाशित  किये  जायेंगे  ?

 शिक्षा  मंत्री  (डा०  जिएण  सेन):
 टुक)  शौर  (ख).  उपयुक्त  अनुदेश  जारी
 कर  दिये  गये  हैं  कि  नये  फाम  भौर  समाप्त

 होने  पर  पुराने  फा्मों  को  हिभाषी  रूप  में

 पुनर्मुत्रित  कराया  जाये  ।  जनता  को  भेजा
 जाने  बाला  साहित्य,  जहां  भी  रुम्भव  टो  {  है
 त्या  आवश्यक  सभझा  जाता  ड  हिन्दी  में  भी
 चेज  बाता  है
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 कोस्क्ीय  सचिवालय  में  हिन्दी  के  उच्छतर  पद

 3907.  शी  सोलह  है (1. ह
 थनी  रवि  शाय :
 श्मी  राम  सेवक  चादब :

 बी  महाराज सिह  भारती:

 क्या  गृह-का्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (की  क्‍या  केन्द्रीय  सचिवालय  में
 हिन्दी  अभ्रधिकारियों  झादि  के  पदों  के  लिये
 संब  लोक  सेवा  भायोग  के  माध्यम  से  सीधी
 अर्ती  करने  तथा  विभागीय  उम्मीदवारों
 को  यदोन्‍नतियों  द्वारा  उन  पदों  को  भरने  के
 लिये  प्रलग-पलग  कोटा  निर्धारित  किया
 गया  है;

 खी  यदि  हां,  तो  विभागीय  पदो-
 ननतियां  किस  तरोके  से  को  जाती  हैं;  भौर

 (7)  यदि  विभागीय  पदोन्‍नतियां  नहीं
 को  जाती,  तो  उसके  क्‍या  कारण  हैं  ?

 मृह-कार्ये  मंत्रालय  में  राज्य-मंत्री  (ली
 विद्या  रण  शुक्ल)  :  (५)  जी  नहीं  की
 मान्‌  ।

 (0 0  प्रश्न  ही  नहीं  उठता  |

 (ग  भारत  सरकार  के.  विभिरम
 मंजालवथों  में  काम  करने  वाले  हिन्दी  सहायकों,
 प्रनुसंत्रात  सहायकों  तथा  हिन्दी  प्रनुवादकों
 में  से  चयन  द्वारा  केन्द्रीय  सचिवालय  के  हिन्दी
 झधिकारियों  के  पदों  पर  भरती  के  लिए
 संब  लोक  सेवा  आयोग  तथा  विभिन  मंबालयों
 के  परामश  से  भरती  के  एक  समान  माढल
 नियम  बनाये  जा  रहे  हैं  t

 गृह  संजलय  में  हिन्दी  छा  प्रोध

 3908.  शबी  ्बि  ea:
 शी  मोलहू  प्रसादः
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 aft  राम  सेवक  मादज:
 थी  जहाराज  लिह  भारती  :

 8099

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क  उन  के  मंत्रालय  के  प्रशासकीय
 डिविजन  के  कितने  सैक्शनों  में  मूलतः  हिन्दी
 में  काम  होता  है;

 (ख  कसा  यह  सच  है  कि  उच्च  प्रधि-
 कारियों  की  यह  मांग  कि  उन्हें  प्राप्त  पत्रों
 तथा  मूलत:  हिन्दी  में  तैयार  किये  गये  काग-
 जातों  का  प्रंग्रेजी  अनुवाद  प्रस्तुत  किया  जाये
 हिन्दी  के  प्रयोग  में  मुख्य  बाघा  है;  और

 (गढ़े  यदि  हां,  तो  उक्त  बाधा  को  दूर
 करने  के  लिये  क्‍या  कार्यवाही  करने  का
 विचार  है  ?

 गुह-कार्य  भ्ंजालय  में  <Ter  stat  10. क
 जिखा  चरण  शुक्स)  :  (कछ  अभी  तक  गृह
 मंजालय  के  प्रशासन  प्रभाग  के  भ्रधीन  दो  प्रनु-
 भागों  में  हिन्दी  में  टिप्पण  आरम्भ  किया  गया
 है  1

 (ल)  जी  नहीं  श्रीमान्‌  ।  ig6s  में
 ये  हिंदायतें  जारी  की  गई  थीं  कि  जब  कभों
 कोई  ऐसी  फाइल  जिसमें  हिन्दी  में  टिप्पणी
 लिखी  गई  हो,  किसी  प्रन्य  मंत्रालय  को  या
 उसी  मंजालय  के  किसी  न्य  प्रनतुभाग  को
 भेजी  जाय  तो  हिन्दी  टिप्पण  का  पम्रेंजी

 नुवाद  या  सारांश  साथ  लगाया  जाये
 ये  निर्णय  केन्द्रीय  सरकोर  के  कर्मेचारियों की
 बड़ी  संख्या  के  भ्रमी  भी  ठीक  प्रकार  से  दविन्दी
 ने  जानने  के  कारण  करने  पड़े  ताकि  मामले
 शीघ्रता  से  निपटाये  जा  सकें  1

 (गी  इसका  चहते  ही  उपस्थित  नहीं
 होता  क्‍योंकि  गृह  मंत्रालय  में  प्रावश्यकता
 होने  पर  हिन्ही  के  पत्रों  धौर  टिप्पणियों  के
 के  अनुमाद  कौ  द्रायक्यक  व्यधस्था  है  |
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 Commission  of  Enquiry  to  investigate
 the  Allegations  against  Orissa  Ministers

 Shri  s.  K.  Tapuriah:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Mr.  Biju  Patnaik,  for-
 mer  Chief  Minister  of  Orissa,  has  writ-
 ten  to  him  suggesting  the  setting  up  of
 a  Commission  of  Enquiry  by  the  Cen-
 tral  Government  to  go  into  the  allega-
 tions  against  him  and  other  ex-
 Ministers  of  Orissa;

 (b)  whether  he  has  also  volunteered
 to  withdraw  the  defamation  vase  filed
 by  him  against  a  newspaper  to  enable
 a  public  enquiry;  ang

 (९)  if  so,  the  decision  of  Gsvernment
 in  this  regard?

 The  Minister  of  Home  Affairs  (Shri
 Y.  B.  Chavan):  (a)  and  (c).  Yes,  Sir,
 but  the  suggestion  has  not  been  ac-
 cepted,

 (b)  In  his  letters  to  the  Home  Minis-
 ter  there  is  no  indication  to  this  offect.

 Recogniseg  Trade  Unions

 39l0,  Shri  8.  s.  Sharma:  Will  the
 Minister  of  Labour  and  Rehabilitation
 be  pleased  to  state:

 (a)  the  number  of  recognised  trade
 unions  and  membership  thereof  in
 both  Public  and  Private  Sectors  with
 their  affiliation;  and

 (b)  the  number  of  trade  unions
 which  have  not  so  far  been  recognised
 in  the  above  sectors?

 The  Minister  of  Labour  and  Re-
 habiiitation  (Shri  Hathl):  (a)  Inform®-
 tion  ia  available  only  about  unions  in
 industries  falling  in  the  Central  aphere
 and  recognised  under  the  Code  of  Di-
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 cipline.  The  position  of  recognition  is
 as  under:

 Public  Private
 Sector  Sector

 No.of  Veri-  No,  of  Veri-
 unions  fied  unions  fied

 Mem-  Mem-
 ber-  छिटहन
 ship  ship

 LN.T.U.C.  7  7,900  3  3,279

 A.LT.U,.C.  3  848  r  ‘542
 H.M.S.  $  5,746
 U.T.U.C.,  2  366
 Others  «5  295477,  23  758

 Besides,  i  unions  (7  of  INTUC,  4
 each  of  AITUC,  HMS,  U.T.U.C.  and
 Independent)  in  the  public  sector  and
 3  union,  (6  of  INTUC,3  of  AITUC,  2
 of  UTUC  and  3  Independent)  were  re-
 cogniseg  without  verification  as  they
 were  the  only  unions  in  the  under-
 takings  concerned.

 (b)  Claims  of  5  unions  in  the  pub-
 lic  sector  and  of  9  in  the  private  sec-
 tor  in  the  Central  sphere  are  under  in-
 vestigation.  There  is  no  information
 available  about  the  number  of  unions
 in  the  Central  sphere  not  recognised
 so  far.

 Demonstration  before  U.S.  Embassy

 $92i,  Shri  Hem  Barua:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a
 demonstration  was  staged  on  the  I3th
 June,  7960  in  front  of  the  U.S.
 Embassy,  New  Delhi  to  voice  our
 people’s  protest  against  the  US.  role
 in  the  recent  West  Asia  War;  and

 (७)  if  so,  the  measures  taken  by
 Government  to  ensure  security  to  the
 Embassy  concerned?

 The  Minister  of  State  in  the  Minis-
 ty  of  Home  Affairs  (Shri  Vidya
 Charan,  Shukla):  (s)  A  demonstretion

 was  staged  on  the  80  June,  967  in
 front  of  the  U.S.  Embassy  by  certain
 organisations.

 (b)  Adequate  police  arrangaments
 were  made.

 Postal  Life  Insurance
 39i2.  Shri  Ram  Sewak  Yadav:

 Shri  Shiva  Chandra  Jha:
 Shri  Ramavatar  Shastri:

 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  whether  the  report  of  the  Con-
 troiler  of  Insurance  on  the  valuation
 of  the  Postal  Life  Insurance  has  been
 received;

 (b)  if  so,  the  surplus  disclosed  in  it
 and  how  it  is  proposed  to  distribute
 the  same  amongst  the  Policy  Holders;
 and

 (c)  whether  the  existing  Policy
 Holders  witl  also  be  compensated  in
 view  of  the  reduction  in  premium  rates
 chargeable  from  new  Policy  Holders?

 The  Minister  of  State  in  the  De-
 partments  of  Parliamentary  Affaire
 and  Communications  (Shri  I.  K.
 Gujral):  (a)  Yes,  Sir.

 (b)  The  surplus  is  Rs.  278.35  lakhs.
 The  manner  of  distribution  is  under
 consideration.

 (c)  A  propoaa)  to  this  effect  is  under
 consideration.

 C.LA.  Money  for  indian  Press
 Institute

 39I8.  Shri  Shiva  Chandra  Jha:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  Press  Institute  was  getting
 money  in  one  form  or  another  from
 the  C.LA.  of  America;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  in  this  regard?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  The
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 Intelligence  Bureay  had  been  asked  to
 make  inquiries  into  the  use  of  foreign
 funds  in  the  recent  elections  and  for
 other  purposes.  A  report  has  recently
 been  received  from  the  LB.  and  is
 being  examineg  carefully.  The  Gov-
 ernment  will  take  some  time  to  formu-
 late  their  conclusions  on  the  report
 and  to  decide  whether  any  further  in-
 quiries  are  necessary,

 जोची  बंचबरथीय  योजना  में  खोले  आने  बाले
 डाकथर

 3914.  oft  शाभजगा  बौरण्णा  :  क्या
 सजार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  चौथी  पंचवर्षोथ  योजना  में
 देश  में  कितने  डाकघर  खोलने  का  विजार  है;

 (ख)  मंसूर  राज्य  में  कितने  डाकथर
 खोलने  का  विचार  है;  शोर

 (ग)  उत  पर  कितता  घन  व्यय

 होने  की  सम्भावना  है  ?

 संतब-कार्य  सथा  संखार  विभाग  भें
 राज्य  चतरी  (धी  इ०  Yo  गुजराल )  :(क)
 12,000*

 (@)  991"

 (ग)  मैसूर  राज्य  में  नये  डाकषरों
 पर  196,700  रुपये  (लगभग)

 यदि  नये  अतिरिक्त  विभागीम  शाखा
 डाकधर  खोलने  पर  लग;  पाबन्दी  हटा  लो
 जाए  भौर  निर्ारित  मानक  पूरे  होते  हों  ।

 सीझा  भेजी  जाने  बाली  डाक  बस्तुएं

 3915.  ही  राम  चना  बीरुपा  :  क्‍या
 संयार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (ल)  वर्ष  i965-66  में  तोघ
 भेजी  जाने  बाली  कितनी  ढाक  बस्तुएं  प्रेवितों
 को  बांदी  गई;
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 (@)  उपर्युगत  र्थ  में  इस  सम्बन्ध
 में  कितनी  शिकायतें  भाई;  शौर

 (")  इस  सम्बन्ध  में  स्थिति  को
 सुधारने  के  लिये  क्‍या  कार्यवाही  की  गई  ?

 संतब-कार्य  शया  संचार  विभाग  में
 राज्य-मंत्री  दष्बी  fo  Fo  गुअराल)  :  (क)
 49,249,0  83

 (ा)  7,958

 (ग).  निम्न  कदम  उठाये  गए  हैं---

 (3)  यह  सुनिश्वचित  करने  के  लिए
 हिंदायतें  जारी  कर  दी  गई  हैं  नि
 तुरन्त  वितरण  की  बस्तुएं
 प्राप्त  करने  के  समय  काफ़ी
 वितरण  कर्मचारी  उपलब्ध
 य्हें।

 (2)  भधिक  वितरण  एजेंटों  को
 व्यवस्था  करके  तुरत  वितरन
 की  प्रावृत्ति  बढ़ाने  के  लिए
 अ्रतिरिक्त  विभागीय  संदेशकों
 के  स्थान  पर  प्रतिरिक्त  विभार्ग,य
 एजेंट  रखने  के  झादेश  जारी  कर
 दिये  गये  हैं  ।

 (3)  डाकधघरों  में  तार  के  काम में  व्यस्त
 रहने  बाले  संकेतकों  से  चुरत  वितरण
 का  काम  भी  ले  लिया  गया
 है,  ताकि  तुरत  वितरण  की
 वस्तुओं  के  बितरण  में  देरी  न
 हो ।

 (4)  तुरत  बितरण  की  वस्तुप्ों  के
 पुलिन्दे  भी  झलग  से  बैयपार  किये
 जा  रहे  हैं  ताकि  है  सामान्य
 वस्तुओं  में  न  मिल  जाएं  ।

 (5)  यह  सुनिश्चित  करने  की  दृष्टि
 कि  तुरत  वितरण  की
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 शीघ्ता  से  निकाली  जा  सकें
 अच्छे  गोंद  लगे  तुरत
 वितरण  के  लेबल  छापने  शोर
 उनकी  सप्लाई  करने  के  कदम
 उठाये  गए  हैं|  यह  भी
 निर्धारित  कर  दिया  गया  हैं  कि
 जब  भी  कमी  कोई  तुरत  वितरण
 की  वस्तु  तुरत  वितरण  के
 लेबल  बिना  पाई  जाए  तो  उस  पर
 एक  लेबल  लगा  दिया  जाए  1

 (6)  इनके  प्रलावा  जनता  के  इस्ते-
 माल  के  लिए  विशेष  रंग  के
 लिफाफ  चाल  किये  गए  हैं  ताकि
 छंटाई  शीर  वितरण  कर्मचारी
 डाक  से  ऐसी  वस्तुओं  को  दं। घनता
 हे  छांट  सकें  |

 (7)  तुरत  वितरण  की  वस्तुएं  बन्द
 करने  के  लिए  विशेष  लाल  रंग
 के  थैले  प्रौर  लिफाफ  भी  चालू
 किए  गए  हैं  ताकि  इन  वस्तुओं  का
 निपटान  करने  में  सुविधा  रहे  ।

 सरेला  (दिल्लो)  में  कालेज

 3916.  थनी  रामाबतार  शर्मा:
 श्व  प्रकाशबीर  शास्त्री :
 बी  दिय  कुमार  झास्जी:
 शबी  रघूबीर  सिह  शास्त्री :

 ५  nate  पुरी:
 शी  हुडम  ग्य  करुदाय :
 ह ह  राम  गोपाल  शाल  बाले:
 की  प्रात्मा  बास:
 श्री  प्र्जुन  सिह  भदोरिया:
 थ्बी  झो०  प्र०  त्यागी:

 ब्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सब  है  कि  1967  %

 दिल्‍ली  में  नरेखा  में  एक  कलेज  खोलने  का

 जिर्णनेथय  ह, | ह  गया  यथा;

 (ख)  कया  यह  विर्णय  झब  बदल  दिया

 गया  है  तथा  वहां  पर  कोई  कालेज  नहीं
 शोला  जायेग.;  शीर

 (7)  यदि  हां,  तो  इसके  क्या
 कारण  हैं  तथा  वहां  पर  कालेज  खोलने  के
 लिये  सरकार  का  क्‍या  कायवाही  करने
 का  थिचार  है  ?

 शिक्षा  मंत्री  (डा०  जिगूज  सेन)  :

 (क)  और  (ख)  दिल्ली  प्रशासन  i967
 से  नरेला  में  एक  कालेज  खोलने  का  निर्णय
 किया  है  बशर्तें  कि  इस  कालेज  में बो०  ह 4
 (पास)  पाठ्यक्रम  में  प्रवेश  के  (लिए  कम  से
 कम  250  विद्यार्यो  अपना  नाम  दर्ज  कराएं
 इस  निर्णय  में  कोई  परिवतंन  नहीं  हुआ  है  t

 (ग)  प्रश्न  नहीं  उठता  ।

 Basic  Education  in  Madras

 3917,  Shri  Lobo  Prabhu:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  reported  decision  of  the  Madras
 Gevernment  to  abolish  Basic  Edu-
 cation;

 (b)  whether  this  is  because  Basic
 Education  is  a  failure  ang  it  also  dis-
 criminates  against  the  poorer  sections,
 which  cannot  afford  to  send  their
 children  to  other  schools;  and

 (c)  whether  Government  are  prepar-
 ed  to  appoint  a  Committee  to  com-
 Pare  the  results  of  Basic  and  nun-
 Basic  Education?

 The  Minister  of  Education  in  the
 of  Education  (Shri

 Sha  Azad):  (a)  and  (b).  Information
 is  being  collected  from  the  State  Gov-
 ernment  and  will  be  isid  on  the  Table
 of  the  House  in  due  course.

 (७)  There  is  no  proposal  at  present
 to  appoint  such  ७  Committee.
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 Prohibitton  Policy

 3018.  Shri  Lobo  Prabbu:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  in  view  of  a  recent
 Supreme  Court  decision  regarding  the
 Prohibition  चॉडन्यन छाव  Fundamental
 Rights  of  tappers  to  puruse  their  occu-
 pation,  Government  have  under  cun-
 sideration  a  proposal  to  review  the
 Prohibition  Policy;  and

 (b>  if  so.  the  final  derision  ‘ai:en  in
 the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  It  is  not  clear
 which  Suprentz:  Court  decision  is  being
 referred  to.  But  Governme:it  of  India
 have  no  proposal  under  consideration
 to  review  the  Prohibition  Policy  or
 the  basis  of  any  recent  Supreme  Court
 decision,

 ate Aw)  Does  not  arise.

 Incentives  to  Teachers

 ‘3919.  Shri  Lobo  Prabhu:  Will  the
 Minister  of  Education  be  please:}  to
 state:

 ta)  whether  it  is  a  fact  that  ine
 Mysore  Government  give  a  bonus  to
 ‘he  teachers  and  schools  on  the  basis
 of  the  results  of  their  students;  and

 tb)  whether  Government  propuse  to
 recommend  this  to  other  States  in
 order  to  mitigate  the  indifference  of
 teachers  tu  the  progress  of  their
 students?

 The  Minister  dy  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jhh
 Asad):  (a)  and  (b).  Information  is
 being  collected  and  wil]  be  placed  on
 the  Table  of  the  House.

 Literacy
 3920.  Shri  Lobo  Prabhu:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  the  percentage  of  the  enrolinant
 in  primary  schools  in  the  country,
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 which  leaves  without  becoming  _lite-
 rate;

 tb)  whether  Government  have  cun-
 sidered  that  the  most  rewarding  form
 of  compulsion  is  tu  enforce  attendance
 on  thoce  once  enrolled  till  they  become
 literaie;  and

 (c)  if  sv,  the  measures  proposed  to
 be  taken  by  Government  in  this
 regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jba
 Azad):  (a)  Accordin2  to  the  Education
 Commission,  the  percentage  of  drop
 outs  at  the  pimary  stage  is  about  56
 for  boys  and  62  for  sirls.

 (by  ant  (ey).  Yes,  Sir,  But  in  the
 existing  social  and  economic  condl-
 tione,  enforcement  of  compulsion  is
 not  very  practicable.  Instead,  effort  is
 made  to  eliminate  wastage  and  ensure
 attendance  by  provision  of  suitable  in-
 centives  and  other  persuasive  mea-
 sures.

 Seniority  list  of  State  OMicials  after
 Re-organisation

 2921.  Shri  है,  Lakkappa:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 ta)  whether  Government  have  setil-
 eq  the  seniority  list  of  officials  of  all
 the  States  after  the  reorganisation  of
 Sta‘es  on  linguistic  basis;  and

 tb)  if  so,  the  details  of  the  lists  ac-
 cording  to  each  Department  and  State?

 The  Minister  of  Home  Affairg  (Shri
 ¥.  B.  Chavan):  (a)  and  (b).  A  State-
 wise  statement  showing  the  number  of
 officials  for  whom  seniority  liste  had
 to  be  prepared,  and  the  number  tor
 whom  the  lists  had  been  finalised  up  to
 ist  June  1967,  is  laid  on  the  Table  of
 the  House.  (Placed  in  ह...  See
 No.  LT-838/67}].  Department-wie
 break-up  of  figures  is  not  available.
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 Emergency

 ‘3022,  Shri  Ram  Gopal  Shalwale:
 Shri  Yashpa]  Singh:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  proposed  to  delay
 the  lifting  of  Emergency  from  Ist  July.
 1967;  and

 (b)  if  so.  the  reason  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  The
 Home  Minister  has  already  made  a
 statement  on  the  subject  in  the  Houre
 on  22nd  June,  1967.

 Percentage  Increase  in  Literacy

 3928.  Shri  K.  Lakkappa;  Will  the
 Minister  of  Education  be  pleased  to
 state  the  percentage  of  increase  in
 Literacy  in  the  country  today  sinc?
 19627

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  According  to  706  esti-
 mate  literacy  during  96]—7]  is  ex-
 pected  to  increase  at  the  rate  of  about
 i  per  cent  per  annum.  The  I96]  Cen-
 sus  figure  was  24  per  cent  of  the  total
 population.  Subject  to  the  assump-
 tions  of  the  projection,  the  estimated
 figure  for  967  is  about  30  per  cent.

 “The  Continent  of  Circe”  by
 Nirad  C.  Chaudhury

 3924.  ह. ल  Hem  Barua:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  remarks
 made  about  the  Assamese  people  in
 Mr.  Nirag  C.  Chaudhury's  book  “The
 Continent  of  Circe’  on  pages  36  and
 ST;

 (२)  if  80,  whether  Government  have
 examined  that  these  remarks  are
 neither  factually  nor  historically  true
 and  ere  ilkely  to  add  to  the  secreta-
 wlan  tensions;  and
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 (c)  if  so,  the  steps  Government  pro-
 Pose  to  také  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shti  Vidya
 Charan  Shukla);  (a)  Yes,  Sir.

 (b)  and  (c).  The  matter  is  being
 examined  by  the  Government  of
 Assam  with  a  view  to  take  suitable
 and  effective  action.

 Teaching  Science  and  Mathematics  in
 Schools

 3926.  Shri  R.  Barua:  Will  the  Minis-
 ter  of  Education  be-pleased  to  state:

 (a)  whether  any  assessment  of  the
 present  curriculum  of  teaching  Science
 and  Mathematics  in  our  schools  has
 been  made;

 (b)  if  so,  with  what  result;  and
 (c)  whether  any  step  is  taken  for

 giving  emphasis  on  developing  a  dis-
 ciplined  understanding  of  basic  funda-
 mentals  of  Mathematics?

 The  Minister  of  Education
 Trigunaz  Sen):  (a)  Yes,  Sir.

 (b)  Some  serious  defects  have  been
 identified.  The  curriculum  is  for  the
 most  part  dated  since  it  does  not  in-
 clude  modern  concepts  on  the  under-
 standing  of  science  and  mathematics,
 The  text  books  used  are  not  of  ade-
 quate  quality  and  the  teaching  methods
 adopteg  lack  investigative  and  =xperi-
 mente}  approach.  Teachers  have  ro#@

 (Dr.

 been  provided  with  manuals,
 guides  and  other  instructional  mate-
 rials.  Laboratory  apparatus  and
 equipment  are  still  of  the  conventional
 type  and  unsuited  to  teaching  science
 along  modern  lines.

 (c)  The  National  Council  of  Educa-
 tional  Research  and  Training,  with  the
 assistance  of  experts,  has  undertaken
 a  comprehensive  programme  to  revise
 and  upgrade  the  curriculum,  produce
 model  textbooks  and  teachers’  guides
 and  design  laboratory  experimentel
 units.  In  the  new  curriculum,  em-
 phasis  is  laid  on  the  development  ef  a
 pasic  concepts  of  science  and

 पालिन  .

 a
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 matics  and  a  correct  understanding  of
 the  fundamentals.

 House  Rent  AllOwance  to  Andaman
 Employees

 3087,  Shri  K.  R.  Ganesh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Chiet  Commissioner's  Advisory  Coun-
 cil  for  the  Andaman  and  Nicobar
 Islands  recommended  the  grant  of
 house  rent  allowance  to  the  employees
 of  the  Andaman  Administration;  and

 (b)  if  so,  the  decision  taken  by
 Government  in  this  behalf?

 The  Minister  in  the  Ministry  of
 Home  Affair,  (Shri  Vidya  Charan
 Shukla);  (a)  Yes,  Sir.  The  Chief
 Commissioner's  Advisory  Committce
 for  the  Andaman  and  Nicobar  Islands
 had  recommended  that  the  benefit  of
 house  rent  allowance  should  he  ex-
 tendeq  to  the  locally  recruited  em-
 ployees  of  the  Andaman  ang  Nicobar
 Administration,  who  are  at  present
 not  eligible  for  the  grant  of  this  al-
 lowance  under  the  existing  orders,

 (b)  The  recommendation  was  not  ac-
 cepted.

 Wiles  of  Andaman  State  Transport
 Department

 3928,  Shri  KE,  8.  Ganesh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  8  fact  that
 tickets  of  the  Andaman  State  Trans-
 port  Department  were  foung  missing;

 nace
 (b)  ff  so,  the  values  of  the  missing

 (c)  whether  a  Police  enquiry  was
 conducted;  and

 (d)  Hf  80,  results  of  the  snquiry  and
 the  action  taken  thereof?

 The  Minister  of  State  in  the  Minie-
 try  of  Heme  Affairs  (Shri  Vidya
 Charan  Sbukin):  (a)  क,  Sir.
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 (b)  Rupees  24793.459  (face  walue).
 (c)  and  @).  The  matter  is  under

 investigation  by  the  Police  ang  the
 enquiry  has  not  been.  completed  yet.

 Purchase  of  Diesel  Water  Pumps  in
 Andamany

 $929,  Shri  K.  R.  Ganesh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  tact  that  diesel
 water  pumps  purchased  by  the  Anda-
 man  P.W.D.  were  found  to  be  defective
 and  reconditioned;

 (b)  whether  it  is  a  fact  that  an
 Officer  of  the  Andaman  Administration
 was  sent  to  Calcutta  ६०  select  these
 pumps;  and

 (c)  whether  any  responsibility  has
 heen  fixed  by  the  Government  for  this
 loss  to  the  Public  Exchequer?

 The  Minister  of  Stat,  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shnkia):  (a)  to  (ce),  The  Anda-
 man  PWD  had  placed  orders  for  five
 diesel  pumps  fitted  with  50  HP  diesel
 engines  on  a  Calcutta  firm,  Out  of
 the  three  pumps  received  at  Port
 Blair,  two  were  installed.  It  was  found
 that  though  the  pumps  were  new  the
 engines  fitted  to  them  were  not  new.
 The  matter  was  taken  up  with  the
 representative  of  the  firm  and  he
 agreeq  to  replace  these  cngines  with
 new  engines.

 No  officer  of  the  Andaman  Adminis-
 tration  wag  gant  to  Calcutta  for  this
 purpose.

 Police  Mews,  Andaman

 sese.  Shr;  थे.  है,  ह...  Will  the
 Minister  of  Home  Affairs  be  pleased  0
 state:

 (a)  whether  any  audit  hag  been
 conducted  of  the  Accounts  of  the
 Andaman  Police  Line  Mess  batween
 3958  to

 197;
 (b)  if  not,  the  rensing  thereler;
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 (e)  the  annual  total  amount  of
 transactions  jnvolveq  in  the  Police
 Mess  during  this  period;  and

 (d)  the  procedure  followed  for  the
 collection  of  money  from  the  police
 personnel  and  whether  <ceceipts  are
 given  to  the  contributors?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  No,  Sir.

 (b)  The  Police  Lines  Mesg  in  Anda-
 mans  is  not  run  departmentally  by
 Government,  Its  accounts  ure,  there-
 fore.  not  subject  to  Government  audit.
 The  Mess  is  a  non-Government  urga~
 nisation  and  its  membership  is  open
 to  al)  Police  personnel  who  may  wish
 to  join  it.  It  is  managed  by  a  Com-
 mittee  elected  by  the  Members  at  re-
 gular  intervals.  The  accounts  of  the
 Mess  could  be  subjected  to  audit  if
 the  Members  of  the  Mess  so  desired,
 but  no  such  request  was  made.

 (c)  The  figures  of  annual  collections
 and  expenditure  of  the  Mess  are  given
 below:

 Year  Collections  Expendi-
 ture

 Rs.  P.  Rs.  P.
 २958  TST 49  7797  SI

 7959  83,217-98  81,625  0९

 7960  90,107"  74  92,217"  92

 १967  793०8  hh  84,226-  72

 ४१963  88,820"  88  89,195  १०

 ३963  7,85,302° 14,  7,83,4 74  १०

 3964  2,07,336°04  2,०5,348*  36

 7965  2194;725°74  2,03,334°98
 3966  7,07,246°78  7,09,986-°  १9

 1967.  69.735°03  =  67,020°85 85
 as

 3rst  May,

 (d)  Till  June,  1966,  revovery  of
 Masa  bills  was  being  made  through
 the  acquitance  rolls  of  monthly  pay
 bile,  Mo  receipts  were  issued.  Since
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 July,  1986,  recoveries  are  deing  made
 by  officers  disbursing  pay  at  the  time
 of  disbursement  of  salaries,  in  cecord-
 ance  with  the  recovery  lists  sub-
 mitted  by  the  Incharge  of  the  Mess.
 Consolidated  receipts  are  peing  issued
 by  the  Incharge  of  the  Mesg  to  dis-
 bursing  officers  for  total  amount  of
 recoveries,

 Polytechnic,  and  Engineering  Colleges
 in  Delhi

 $93i.  Shri  BR.  8.  Vidyartht:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  what  was  the  total  intake  of
 students  in  each  Branch  of  Engineer-
 ing  in  each  of  the  Delhi  Polytechnics
 and  Delhi  Engineering  College  during
 the  last  three  sessions  and  what  was
 the  number  of  students  belonging  to
 the  Scheduled  Castes/Tribes  in  each
 Branch;

 (b)  whether  there  was  any  defici-
 ency  in  filling  up  the  reserved  quota;

 (c)  if  80,  the  reasons  therefor;  and

 {d)  whether  there  is  separate  reser-
 vation  for  each  Branch  of  Engineering?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  A  Statement  show-
 ing  the  tota]  intake  of  students  in  each
 Branch  of  Engineering  in  the  Delhi
 Egineering  College  ang  in  each  of  the
 Delhi  Polytechnics,  year-wise  and
 Branch-wise  and  the  number  of  Sche-
 duled  Castes-Tribes  students  admitted
 thereto,  institution-wise,  -ear-wise
 and  branch-wise  is  placed  of  the  Table
 of  the  House.  [Piaced  in  Library.
 See  No,  LT-884/67}.

 (b)  Yes,  Sir.

 (c)  Due  to  non-availability  of
 Scheduled  Castes|Tribes  students  who
 fulfilled  even  the  lower  admission
 qualifications  prescribed  for  them...

 {d)  Yes,  Sir.
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 Working  of  Iron  Ore  Mines

 3932.  Shri  Grinfves  Misra:
 Shri  8.  Kundu:
 Shri  Ram  Charan:

 Will  the  Minister  of  Labony  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  the  Tata  Iron  and
 Stee]  Company  has  decided  to  stop
 working  of  their  iron  Ore  mines  at
 Badam  Pahar  ang  Gorumbisani:

 (b)  whether  it  is  also  a  fact  that
 this  closure  will  throw  out  of  em-
 ployment  about  8,000  loca]  Scheduled
 Tribes  people;  and

 (c)  if  so,  the  steps  taken  by  Gov-
 ernment  to  avoid  such  unemployment?

 The  Minister  of  Labour  atg  Reha-
 bilitation  (Shri  Hathi):  (a)  The  com-
 pany  proposes  to  close  the  mines  by
 the  end  of  this  year.

 (b)  According  to  the  information
 available,  5000  workmen  are  likely  to
 be  affected.

 (c)  The  workers  have  been  advis-
 ed  to  get  themselves  registered  with
 the  Employment  Exchange  ang  the
 Directorate-General  of  Employment
 and  Training  has  issued  necessary  in-
 structiong  to  the  Director  of  Employ-
 ment,  Orissa,  for  rendering  suitable
 employment  assistance  to  them,

 Manipuri  as  National  Language

 3034.  Shri  का,  Meghithandra:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 eg  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 Government  of  Manipur  and  other
 public  bodies  for  the  inclusion  of
 Manipuri  in  the  list  of  the  recognised
 national  languages;  and

 (b)  4  so,  Government's  reaction
 thereto?

 The  Minister  of  State  in  the  Minis-
 tey  ह. 2  Heme  Affairs  (Shri  Vidya
 Charen  Shekia):  (a)  Government
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 have  received  copy  of  resolution
 passed  by  Manipuri  Sahitya  Parishad
 for  the  inclusion  of  in  the
 Eighth  Schedule  to  the  Constitution,

 (b)  Government  are  not  jn  favour
 of  259  further  enlargement  of  the  lst
 of  languages  included  in  the  Eighth
 Schedule  to  the  Constitution,

 2४  bres.

 RE:  STRIKE  BY  AIR  INDIA  PILOTS

 Shri  8S.  M.  Banerjee  (Kanpur):
 The  Air  India  statement  was  laid
 yesterday.

 Shri  Kanwar  Lal  Gupta  (Delhi
 Sadar):  I  also  wrote  to  you  about
 that.

 Mr,  Speaker:  I  will  give  you  some
 one  hour  separately.

 32.0l  hrs.

 RULING  ON  STATEMENTS  UNDER
 RULE  197

 Mr,  Speaker:  Yesterday  after  the
 Home  Minister  made  aq  statement  in
 Tesponse  to  a  Calling  Attention  Notice
 regarding  asstult  on  Shri  8.  K.  Ghosh,
 M.  P.  a  point  of  order  was  raised  by
 Shri  H.  N.  Mukerjee  that  it  was  not

 and  A.  8,  Vajpayee.  The  Mer-
 bers  urged  that  the  Speaker  should
 use  his  powers  to  expunge  the  obser-
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 enily  a  statement  of  facts  could  be
 made  and  no  debatable  matter  could
 come  in.  On  the  other  hand,  Shri  P.
 Venkatasubbaish  stated  that  the

 Minister  was  within  hig  com-
 to  draw  such  conclisions  as

 he  thought  fit.  He  was  supported  by
 Shri  Randhir  Singh.

 The  Law  Minister  stated  that  Rule
 197  did  not  say  that  the  statement
 should  be  on  facts  only  and  that  the
 Home  Minister's  observations  that  the
 attack  on  the  M.  ्,  was  regretable
 was  not  barred  by  the  Rule.  The
 Home  Minister  while  clarifying  his
 statement  said  that  what  he  wanted
 to  condemn  was  violance  and  not
 any  particular  incident.

 The  following  issues  arise:  .—

 (i)  Whether  a  statement  under
 Rule  39  should  be  confined  to  the
 facts  only  and  should  not  contain  any
 observations  or  conclusions  that  a
 Minister  may  like  to  make;

 (ii)  Whether  such  a  statement
 should  cortain  any  matter  which  is
 debatable  and  on  which  opinions  may
 be  divided  in  the  House;

 (iit)  Whether  the  Speaker  should
 order  expunction  OF  any  words  and

 T  give  my  decisions  on  the  above
 points  seriatim: —

 (i)  A  statement  under  Rule  197

 ASADHA  7,  880  (SAKA)  Statements  under  gus
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 are  in  the  nature  of  suggestions,  cri-
 ticisms  and  counter-opiniong  and
 therefore  there  is  no  restriction  that
 the  original  statement  as  well  as  the
 subsequent  questions  and  answers
 should  be  confined  to  more  facts
 alone.  The  practice  so  far  in  this
 House  confirms  this.

 ii)  It  follows  from  my  ebove  ob-
 servations  that  such  statements  are
 open  to  debate.  The  only  restriction
 is  that  there  shall  be  no  debate  om
 such  statements  at  the  time  they  are
 made.  There  is  no  prohibition  against
 a  notice  for  a  debate  on  a  matter  econ-
 tained  in  the  statement  of  a  Minister
 in  response  to  a  Calling  Attention
 Notice  to  a  subsequent  date  being
 given.  Hence  if  a  section  of  the
 House  is  not  in  agreement  with  the
 opinions  or  conclusions  given  by  ७
 Minister  in  ‘his  statement  they  are  at
 liberty  to  raise  a  debate  and  to  have
 the  opinion  of  the  House  recorded  on

 a  proper  motion  or  question  before  the
 House.

 (iif)  Rule  380  reads  as  follows:—

 “If  the  Speaker  is  of  opinion  that
 words  have  been  used  in  debate
 whith  are  defamatory  or  indecent
 or  unparliamentary  or  undignified,
 he  may  in  his  discretion  order  that
 such  words  may  be  expunged  from
 the  proceedings  of  the  House.”

 It  is  very  clear.  J  have  quoted  the
 rule,

 A  matter  which  is  sub-judice  and
 which  has  been  referred  to  in  a  speech
 or  debate  or  in  any  statement  in  the
 House  does  not  fall  within  the  ambit  of
 this  Rule  and  therefore  the  Speaker
 has  no  power  to  order  expunction  of  +
 any  words  or  pharases  which  may  re-
 late  to  a  matter  which  is  pending  for
 a  judicial  decision  in  a  court  of  law.
 He  has  no  power,  However,  under
 Rule  $52(i)  a  Member  while  speaking
 shall  not  refer  to  any  matter  of  fact
 on  which  a  judicial  decision  is  pend-
 ing,  It  is  “shafi  not”,  7६  is,  therefare,
 necessary  for  a  Member  who  is  spea-
 king  not  to  refer  to  any  such.  matter
 and  if  he  हवा  on  referring  to  such  &

 Ep



 Qrtg  Ruling  on  Statementa,  FINE
 under  Rule  297

 (Mr.  Speaker]
 matter  the  Speaker  may  ask  him  to
 discontinug  his  speech  forthwith.
 The  Speaker  may  also  observe  that
 the  Member  should  not  have  referred
 to  a  matter  which  was  sub-judice.
 Both  the  Statements  will  then  be  on
 récord  but  the  Speaker  cannot  and
 should  not  order  expunction  of  such
 words.  In  the  present  case,  however,
 I  find  from  the  statement  of  the  Home
 Minister  that  the  position  at  present
 ig  that  the  police  have  started  in-
 vestigation  on  complaints  made  to
 them  and  the  statement  has  not  dis-
 closed  that  any  criminal  proceedings
 have  in  fact  been  instituted  in  a  court
 of  law.  i  do  not,  therefore,  agree
 that  XY  am  called  upon  or  have  the
 authority  to  expunge  any  thing  from
 the  statement  of  the  Home  Minister.

 की  मथु  लिसने  (मुंगेर)  :  झध्यकष

 मड्ोदम,  भाप  ने  यह  जो  निर्णय  दिया  है  उस
 के  खिलाफ  में  कुछ  नहों  बोल  रहा  हूं  लेकित

 बिलकुल  उस  के  विपरीत  काम  यहां  हुभा
 जब  डा  ०  धर्मतेजा  के  संबंध  में  यहां  पर  बहस
 अल  रही  थी  शोर  श्रीमती  रणजीत  के  पत  का

 हिस्सा  पढ़ा  जा  रहा  था  उस  वक्‍त  भी  उन  को

 यही  कहा  था  ।  यानी  उपाध्यक्ष  महोदय  को  कि
 अगर  साप  को  राय  में  कोई  ऐसा  वाक्य  भा

 रहा है  कि  जो  कि  न्‍्यायलय  के  विदा  राधीन  है
 तो  झाप  रोकिए  लेकिन  जैसा  कि  ाप  ने  कहा  है,
 कार्यवाही  से  झगर  शब्दों  को  निकालना  है
 तो  उसके  शिए  जो  अभी  धाप  ने  नियम  पढ़ा
 हू  है  भौर  मेरा  बयाल  है  डिफेंमेटरी,  इन-
 दिसेंट,  धनपरालियामेंट्री,  प्रनडिगमीफाइड
 इस  में  से  कह  कुछ  भी  महीं  था  तो  उस  को
 भी  फिर  कार्यवाही  में  साने  की  कृपा  करें  t
 श्राप  के  निर्णय  से  मैं  सहमत  हूं  a
 Mr,  Speaker:  I  will  tell  Mr.  Limaye

 and  other  hon.  Members  of  the  House
 that  once  the  Chair  has  given  its  de-
 cision...

 थी गाव  |... अ  :  पुतविवषार  भी  हो
 सकता  है  4

 ा  अहीयय :  पुननियार  कर  सकते
 हैं.  Wier
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 awl  do  ह । ज  know  whether  I  com  overs
 Tule.  the  Presiding.  फिलिककड  a}  that

 wh  ह. उ  किसये :  तो  फिर  कचरा  ere
 हमारे  लिए  रह  जाता  है  लेकिन  बह  सेन
 प्लजेंट  रास्ता  है।  इसलिए  हम  ने  कहा  कि
 साय  पुनपिकर  करें  ।

 Mr.  Gpeakert  No,  no.  J  heve  given
 my  ruling  just  now,  Theat  is  clear.

 Shri  Umanath  (Pudukkottai):  If  «
 thing  has  taken  place  without  autho-
 rity,  even  exptinction  has  taken  place
 without  authority,  whet  is  the  remedy?

 Mr,  Speaker:  Nothing  can  be  done.

 थी  यू  लिमये  :  पुनविचार  के  लिए
 हमने  लिखा  &  t  गहीं  तो  फिर  दूसरा  रास्ता

 रह  जाता  है  बहु  अच्छा  रास्ता  नहीं  है,  बहू
 हम  नहीं  लेगा  चाहते  ।

 1201  brs.

 RE:  QUESTION  OF  PRIVILEGE

 ALLEcATIONg  Da.  RAM  Manowar  Lonra
 Br  Sim  Snes  Baapra  Yasen

 जी  न्यु  'सिनये :  (मुंगेर)  :  भ्रध्यत

 महीदय,  30  मई,  967  को  राज्य  सभा  में

 बोलते हुए  एक  शदस्थ  कांग्रेस पार्टी  के  शी  ar
 याजी  जो  ने  इस  सदन  के  एक  माननीय  सदस्य

 के  खिलाफ  गंभीर  आरोप  लगावे  +  (ध्यचथान)
 oo.  मैं  भाप  की  इजाजत से  दोल  रह्ष
 gt  इस  ware  vt  के  थाकि  के  :
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 झष्यक  महोदम,  पह  इतना  सरासर  झूठा
 और  गजत  भारोप  हैँ  कि  उस  के  समयंनावं
 में  एक  ही  बॉक्य  कहता  चाहता  हूं  कि  Be

 जीडिपा  खाहब  ने  उस  वक्‍त  राज्य  सभा  के
 खचल्थ  ये  भौर  न  लोक  सभा  के  सदस्य  थे,
 इस  लिये  उन  के  द्वारा  हस्तावार  करने  का
 कोई  सवाल  ही  नहीं  पैदा  ही  सकता  था।

 उम्र  के  दाद  हां  विशेषधिकार  का
 सवाल  उठाया  गया  झौर  चेयरमैन  के  हारा

 उस  के  बारे  में  जांच  कौ  गई  तथा  चेयरमैन
 साहब  इस  नतीजे  पर  पहुंचे  कि  शीसभद्
 थाजी  जी  ने  अपने  भ्रारोप  की  पुष्टि  में  कोई

 खबूत  नहीं  दिया  t  मैं,  भ्र्यक्ष  महोदय,  इस
 बात  को  मानता  हूं  कि  झगर  डा०  राम

 मनोहर  लोहिया  साहब  ने  ऐसा  काम  किया

 है  तो  यह  बहुत  ही  घिनौता  काम  है  शौर
 थे  मेरे दल  के  होते  हुए  भी  मैं  कहूंगा कि  इस
 सदन  को  पूरा  अभ्रधिकार  है  कि  झगर  वह
 झारोप  सिद्ध  हो  जाता  है  तो  उन  की  इस
 सदन  की  सदस्यता  से  भाप  निकाल  दीजिये,
 जैसे  कि  मुदगल  साहब  को  निकाला  गया  था।
 लेकिन  जैसा  कि  राज्य  सभा  के  चेयरमंन
 साहब  ने  कहा  है  कि  इस  प्लारोप  की  युष्टि  नहीं
 हो  सकी--उस  सदन  मे  क्‍या  किया,  कोई
 कार्यवाही की  या  नहीं  की,  मुझें  उसके  सम्बन्ध
 में  कुछ  नहीं  कहना  है,  लेकिन  चूंकि  जिनके
 खिलाफ  झारोप  किया  गया  था,  बह  माननीय
 सदस्य  इस  सदन  के  सदस्य  हैं,  इस  लिगे

 हमारा  कुछ  कतेंग्य  होता  है--वे  हमारे  दस
 के  हैं  इस  ताते  मेरा  कर्तेब्य  है  भौर इस  सदन

 के  अध्यक्ष  के  नाते  भापका  कर्तव्य  है  कि  इस
 सदन  के  हर एक एक  सदस्य  के  जो  प्रधिकार  हैं,
 जो  प्रतिष्ठा  है  उस  की  झाप  रक्षा  करें,  भव
 इस  के  सम्बन्ध  में  हम  क्या  कार्यवाही  कर
 खबते  हैं  शौर  किस  तरह  की  कार्यवाही  कर
 सकते  हैं  a  उस  के  बारे  में  मैं  कुछ  कहना
 चाहता  हूं  ।  भेज  पालियामंन्द्री  प्रेक्टिस  को
 देखिये, उस  के  पृष्ठ  45  पर  इस  के  सम्बन्ध
 में  व्यवस्था  दी  गई  है

 Commpinints  against  membery  of
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 The  leading  principle  which  appears
 to  pervade  all  the  proceedings  bet-
 ween  the  Houses  of  Parliament  is  that
 there  shall  subsist  a  perfect  equality
 between  them,  and  that  they  shall  be
 in  every  respect,  totally  independent
 one  of  the  other.  Hence  it  is  that
 neither  House  can  claim,  much  less
 exercised,  any  authority  over  a  mem-
 ber  of  the  other.  Neither  House  of
 Parliament  can  take  Upon  itself  to
 punish  any  breach  of  privilege  or
 contempt  offered  to  it  by  any  member
 of  the  other  House.  If  any  complaint
 is  made  against  any  individual  mem-
 ber  or  against  any  of  the  officers
 of  the  other  House,  the  usual  mode
 of  proceeding  is  to  examine  into  the
 fact  and  then  lay  a  statement  of  that
 evidence  before  the  House  of  which
 the  person_complained  of  is  a  member
 or  officer.

 In  a  recent  instance,  after  a  com-
 plaint  had  been  made  in  the  Commons
 of  a  speech  delivered  outside  the
 House  by  a  member  of  the  House  of

 Mr.  Speaker:  The  words  are  “out-
 side  the  House”.

 ft  we  feat  :  भाप  आगे  सुनिये---

 Ln  a  motion  was  made  to  refer
 the  matter  to  the  Committee  of
 Privileges,  ‘but  was  withdrawn
 after  the  Speaker  had  annouhoed
 that  he  had  received  a  letter  of
 apology  from  the  Peer  concerned,
 which  he  read  to  the  House.”

 झापके  पास  कोई  माफोनामा  नहीं  झाथा  |

 “When  a  member,  officer,  oF  ser-
 vant  of  either  House  has  been  guilty
 of  any  offence  either  against  the
 other  House  or  against  its  mem~

 own  members,  officers,  or  servants,
 it  is  the  duty  of  the  House  to  which
 guch  offender  belongs,  upon  being
 apprised  of  the  fact  take  proper

 inquire  into  puntih
 the  offence  in  ६  proper  manrer”



 Re.  Questton  of

 (जी  चु  मिलये]
 भ्रौर  भाप  ने  उस  दिन  खुद  दोनों  सदनों  को  मिला
 कर जो  195,  में  कमेटी  बनाई  थी,  उस  का
 झापने  निर्णय  पढ़ा  भर  कहा  कि  झभी  भी
 वह  हमारे  ऊपर  बन्धनकारफ  है  बहू  निर्णय
 इस  प्रकार  है.
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 Mr,  Speaker:  It  has  been  read  a
 nvmber  of  times.

 श्भी  मु  लिमये:  :  मैं  ज्यादा  नहीं  पढ़ता
 है---

 “When  a  question  of  breach  of  pri-
 vilege  is  raised  in  any  House  in
 which  a  member,  officer  or  servant
 of  the  other  House  is  involved,  the
 Presiding  Officer  shall  refer  the
 case  to  the  Presiding  Officer  of  the
 other  House.”

 झब  पहले  श्रापकों  यह  फैसला  करना  है  कि  इस
 तरह  का  आरोप  करने  से  इस  सदन  के  माननीय
 सदस्य  के  विशेषाधिकार  का,  झौर  इस  का  रण
 इस  सदन  के  विशेष  घिकार  का,  भंग  हुआ  है
 या  नहीं  यदि  आपकी  राय  है  कि  भंग  हुआ
 है  तो--मैं  यह  नहीं  कहता  हूं  कि  शोल  भद्द-
 याजी  जी  को  हमारा  यह  सदन  या  इस  सदन

 चकी  कमेटी  दण्डिट  कर  सकती  है,  यह  मैं  नहीं
 कह  रहा  हुँ--श्राप  राज्य  सभा  के
 -बैयरमंन  को  लिख  सकते  हैं  कि  हमारे  माननीय
 सदस्य  के  विशेषाधिकार  की  प्रवहेलना  हुई
 है,  उनकी  प्रतिष्ठा  को  धब्बा  लगाया  गया  है,
 इस  लिये  झाप  झपने  ही  सदस्य  का  ध्रपमान  हुआ
 है,  रेसा  मान  कर  उस  के  बारे  में  उचित
 कार्यवाही  करें  |  इतना  शाप  उन  को  सिखें  i
 मदि  आप  ऐसा  करते  हैं  तो  फिर  मुझे  कुछ
 नहीं  कहना  है  1

 Mr.  Speaker:  This  matter  was  first
 raised  by  Shri  Sant  Bux  Singh  $
 fortnight  ago  and  I  thought  I  could
 convince  him  that  the  privilege  of
 thet  House  is  as  much  sacrosanct  as
 the  privilege  of  this  Houge.  Then,
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 this  matter  in  the  Chamber  a  number
 of  times.  I  tried  to  give  as  much
 chance  as  possible  to  Members,  either
 on  the  Congress  side  or  on  the  Oppo-
 sition  to  convince  me  or  get  them-
 selves  convinced  by  me  about  this
 point.  As  J  said,  Shri  Fernandes  did
 discuss  it  with  me  two  or  three  times
 with  the  assistance  of  the  Secretary
 and  also  of  all  groups  here.  The
 point  now  is,  this  House  coulg  take
 notice  of  it  if  the  speech  had  been
 made.  aS  in  the  case  of  Shri  Arjun
 Arora,  outside  the  House.  In  the
 British  Parliament  also,  the  case  to
 which  Shrj  Limaye  referred,  a  Mem-
 ber  of  the  House  of  Lords  made  the
 speech  outside  the  House.  Therefore,
 the  Parliament  could  take  note  of  it.
 Here  the  position  is  a  little  different.
 An  hon.  Member  of  Rajya  Sabha
 made  a  speech  on  the  floor  of  that
 House.  The  person  against  whom
 he  made  the  aliegation  is  an  hon
 Member  of  this  House,  The  point

 was  raised  by  that  House  itself  that
 it  should  be  referred  to  the  Privile-
 ges  Committee.  That  House  took  no-
 tice  of  it.  It  is  not  as  though  they
 dig  not  take  notice  of  it  at  all.  Then

 the  Chairman  said  that  he  would  look
 into  the  matter,  he  called  the  Mem-
 ber  who  made  the  allegation,  direct-
 ed  him  to  produce  evidence  and
 when  that  hon.  Member  of  the  other
 House  coulq  not  produce  satisfactory
 evidence  to  the  satisfaction  of  the
 Chairman.  he  said  that  there  was  ab-

 ht  we  खिलये  :  तैटिस्पैक्टरी  शब्द

 कहां  से  स्राथा  है,  चेयरमैन  के  भाषध  में  ऐसा
 कोई  नहीं  है  ।
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 already.  To  whom  am  I  to  wirite?
 ZI  am  to  write  to  the  Chairman.

 aft  wy  लिखये  :  अध्यक्ष  महोदय,  मैंने
 इस  लिये  झाक्षेप  किया  कि  उस  से  ऐसा
 लगता  है  कि  उनका  सबूत  बहू  सन्तोजजनक
 नहीं  है  f  मगर  सबूताही  नहीं  था,  सबूत  कहां
 से  झायेगा  |

 Mr,  Speaker:  I  am  to  write  to  the
 Chairman  who  has  already  looked  in-
 to  it  and  given  a  decision

 थी  जु  लिगये  :  उन  की  माफी  मांगनी
 चाहिये  ।

 Mr.  Speaker:  Order,  order.  You  have
 hag  your  say,  you  must  hear  ‘ne  also.
 As  suid,  I  tried  to  convince  hon.
 Members  or  get  convinced  by  them.
 luca  |  gave  pernission  wo  Shri
 Limaye  to  raise  it  because  I  myself
 had  some  doubt  after  discussing  it
 fur  Hfteen  days  -o  that  the  wrle
 House  mey  know  about  the  fa.t.  I
 disallow  it  because  the  Chairmaa  has
 already  given  a  decision  and  |  0  not
 want  to  refer  it  to  the  same  Chairman
 to  take  it  up  again.

 Shri  8S.  हैं,  Banerjee  (Kanpur):
 Why  should  he  not  apologise?

 eft  wy  सिमये  :  भ्रध्यक्ष  महोदय,  यह
 बहुत  खतरनाक  चीज़  हो  रही  है  कि  ये
 लोग  विशेषाध्तिका  र  समिति  के  सामने  जाने  के
 लिये  तैयार  नहीं  हैं,  हम  की  जाने  देने  के  लिये
 भी  तैयार  नहीं  है,  झाखिर  यह  संसद  किस
 से  तरद  चलेगी  |

 33.29  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Unxversrry  Grants  Commission  Rez-
 TuRNe  aND  INFORMATION  (AMEND-

 MENT)  RULES,  ETC.

 The  Minister  of  Education  (Dr.
 Triguna  Sem):  I  beg  to  lay  on  the
 Table:—

 Ql)  G)  A  copy  of  the  University
 Grants  Commission  Re-
 turna  and  Information
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 (Amendment)  Rules,
 1966,  published  in  Notifi-
 cation  No.  8.0.  504  ia
 Gazette  of  India  dated
 the  4909  February,  I966,
 under  sub-section  (3)  of
 section  25  of  the  Univer-
 sity  Grants  Commission
 Act,  ‘1956,
 A  statement  showing  rea-
 fong  for  delay  in  laying
 the  above  Notification.
 {Placed  in  Library,  see

 No,  LT-789/67].
 (2)  A  copy  of  the  Certifiea  Ac-

 (si)

 counts  of  the  Indian
 Institute  of  Technology,
 Kanpur,  for  the  year
 i965-66,  along  with  the
 Audit  Report  thereon,
 under  eub-section  (4)
 of  section  23  of  the  Insti-
 tutes  of  Technology  Act,
 96l.  [Placed  in  Library,
 see  No.  LT-790/67).

 (3)  A  copy  of  the  Report  on  the
 activities  of  the  Central
 Institute  of  English,  Hy-
 derabad,  for  the  year
 1964-65.  [Placed  in  Li-
 brary,  see  No.  LT-79/87}.

 (4)  A  copy  of  the  Certified  Ac-
 counts  of  the  Central  In-
 atitute  of  English,  Hyde-
 rabad,  for  the  year  1964
 65,  along  with  the  Audit
 Report  thereon.  [Placed
 in  Library,  see  No.  LT-
 ‘791  (87).

 Inpran  Forrst  Senvicr  (RECRUITMENT)
 SECOND  AMENDMENT  RULES,  ETC.

 The  Minister  of  State  in  the  Min-
 istry  ef  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  Sir,  I  beg  to  lay  on
 the  Table:—

 €l)  A  copy  of  the  Indian  Forest
 Service  (Recruitment)  Se-
 cond  Amendment  Rules,  1967,
 publisheg  in  Notification  No.
 G.8.R.  91s  in  Gazette  of
 India  dated  the  I7th  June,
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 [Shri  Vidya  Charan  Shukla)
 1967,  under  sub-section  (32)
 of  section  3  of  the  All  India
 Services  Act,  1951,  [Placed
 in  Library,  see  No.  LT-792/
 67].

 ह...  Laid

 (2)  A  copy  each  of  the  follow-
 ing  Notifications  under  sub-
 section  (5)  of  section  4  of
 the  Inter-State  Corporations
 Act,  957:—

 (i)  The  Bombay  Villiage  Pan-
 chayats  (Reconstitution
 ang  Reorganisation)  Order,
 1967,  published  in  Notifi-
 crtion  No.  8.0.  866  in
 Gazette  of  India  dated  the
 26th  May,  ‘1967.

 (ii)  S.O.  2070  published  in
 Gazette  of  India  dateg  the
 24th  June,  1967,  containing
 corrigenda  to  so.  866
 published  in  Gazette  of
 India  dated  the  26th  May,
 1967.  [Placeq  in  Library,
 seg  No,  LT-793/67).

 (3)  A  statement  showing  reasons
 for  qelay  jn  laying  the  Notifi-
 cation  mentioned  at  (i)  of
 item  (2)  above,  [Placed  in
 Library,  see  No,  LT-793/67).

 (4)  A  copy  each  of  the  following
 Notifications  under  sub-sec-
 tion  (4)  of  gection  238  of  the
 Citizenship  Act,  1955: —

 i)  The  Citizen,  (Registration
 at  Indian  Consulates)  Am-
 endment  Rules,  ‘1967,  pub-
 lished  in  Notification  No.
 G.S8.R.  ही।  in  Gazette  of
 India  dated  the  t0th  June,
 1967.

 प]  ‘Fhe  @Gitwenship  (Amend-
 ment)  Rules,  .  ‘1967,  pub-
 lished  in  Notification  No.
 G.6.R.  972  in  Gazette  of

 ह...  है.  की  ©  Btection  to  Committes  $r28

 India  dated  the  20  June,
 1967,  [Placed  in  Library,
 see  No,  LT-704|67}.

 32.9  brs.
 COMMITTEE  ON  PRIVATE  MEMB-
 ERS'  BILLS  AND  RESOLUTIONS

 Srxtg  Report

 Shri  Khadilkar  (Khed):  I  beg  to
 present  the  Sixth  Report  of  the  Com~-
 mittee  on  Private  Members’  Bills  and
 Resolutions.

 MOTION  FOR  ELECTION  TO
 COMMITTEE

 Courr  or  University  or  Dear

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  I  beg  to  move  the
 following:

 “That  in  pursuance  of  clause
 (])(xvi)  of  Statute  2  of  the
 Statutes  of  the  University  of
 Delhi,  the  members  of  Lok  Sabha
 do  proceed  to  elect,  in  such  man-
 ner  as  the  Speaker  may  direct,
 two  memberg  from  among  them-
 selves  to  serve  ag  members  of  the
 Court  of  the  University  of  Delhi
 for  the  pext  term  of  five  years,
 subject  to  the  other  provisions  of
 the  said  Statutes.”

 Mr.  Speaker:  The  question  is:

 “That  in  pursuance  of  clause
 qa  (xvi)  of  Statute  2  of  the  Sta-
 tutes  of  the  University  of  Delhi,
 the  members  of  Lek  Sebha  do
 proceed  to  elect,  in  such  manner
 es  the  Speaker  may  direct,  two
 member,  from  among  themselves
 to  serve  as  Members  of  the  Court
 of  the  University  of  Dalbi  for  the
 next  term  of  five  years,  subject  to
 the  other  provisions  of  the  said
 Statutes.”

 The  motion  was  adopted.
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 22.26  bra

 BRE:  STRIKE  BY  AIR  INDIA  PILOTS

 Shri  s  M.  Banerjeg  (Kanpur):  Yes-
 terday  the  Minister  of  Civil  Aviation
 made  a  statement  about  the  strike  by
 the  pilots  of  Air  India,  We  want  to
 know  what  has  happened  to  that  strike.
 Is  the  hon,  Minister  going  to  inform
 the  House  of  the  position?  Yesterday
 we  were  precluded  from  asking  ques-
 tions,  el

 Mr.  Speaker:  I  assure  this  House
 that  we  shali  have  a  discussion  on  this
 for  an  hour  or  so,  I  did  not  want  the
 time  of  the  House  to  be  wasted,  with-
 out  proper  use  being  made  of  it,  by
 simiply  asking  some  questions,  So  far
 as  statements  by  Ministers  are  con-
 cerned,  the  rules  are  very  clear.  The
 rule  sayg  that  there  shall  be  no  ques-
 tlon.  Now,  iy,  the  name  of  clarifica-
 tion,  one  or  two  questions  are  allowed.
 I  wanted  to  have  the  discussion  today
 itself,  if  possible,  But  today  we  have
 one  half  an  hour  discussion,  Bo,  to-
 morrow  we  will  have  this  discussion
 on  Air  India  strike  for  one  hour.
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 ‘1222 22  bre.
 DEMANDS  FOR  GRANTS—contd.

 Movwstay  or  Derence—contd.
 Mr,  Speaker:  The  House  will  now

 take  up  further  discussion  and  voting
 of  the  Demafids  for  Grants  under  the
 Ministry  of  Defence.  We  have  now
 only  2  hours  ieft  for  the  discussion  of
 this  Ministry,  How  long  will  the
 Minister  take  to  reply?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  I  will  take  about  45
 minutes.

 Mr,  Speaker;  So,  45  minutes  out  of
 the  2  hours  will  be  taken  by  the
 Minister.  Therefore,  this  discussion
 Will  go  on  till  about  2.30  p.m,  wh
 the  Minister  will  be  called.

 Shri  8.  का,  Banerjee  (Kanpur):  I
 hour  more  should  be  given  because
 one  hour  has  been  wasted  by  Shri
 Bhagat.

 Mr.  Speaker:  I¢  I  extend  the  time
 for  this  Ministry,  to  that  extent  you
 will  lose  time  on  other  Ministries,  So
 at  2.30  the  Minister  will  reply.  Till
 then,  two  Or  three  members  can  speak.
 Now,  Shri  Nitiraj  Singh  Chaudhary.

 Shri  Surendranath  Dwivedy  (Kend-
 rapara):  Sir,  may  I  point  out  that
 Shri  Samar  Guha  has  not  yet  been
 called?

 Mr,  Speaker:  Has  he  not  spoken?
 I  thought  he  hag  already  spoken.  I
 will  call  him  after  Shri  Nitiraj  Singh
 Chaudhary.

 Shey  Surendranath  Dwivedy:  I  am
 pointing  this  out  because  this  is  not
 the  frst  time  that  it  has  happened.

 Mr,  Speaker:  I  will  call  Shri  Samar
 Guha  next.

 ft  नौतिराज  सिह  थोषरी  (होशंगाबाद): "
 झष्यक  महोदय,  प्रतिरक्षा  मंत्रालय  के  भियंत्र-
 जाधीन  बजट  झहनुदानों  की  माँगों  पर  दो  दिन  से

 इस  सदन  में  बहस  हो  रही  है।  बहस  के  दौरान

 *Moved  with  the  recommendation
 ef  the  President.
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 [sft  नितिराज  fee  चौधरी]
 झनेकों  माननीय  संदस्यों  ने  बहुत  से  सुझाव
 देश  की  सुरक्षा  के  लिए  प्रतिरक्षा  मंत्री
 महोदय  के  सामने  पेश  किये  हैं  ।  जो  बहुत  से

 सुझाव  सदन  के  सामने  शर्क्खे  गये  हैं  उन  को

 दुंदरानां  मैं  उपयुक्त  नहीं  संमझता  |

 A225  ह...
 [हक  Deputy-Spraxer  in  the  Chair]

 झलबसाः  कुछ  बातें  जो  जभी  तक  पहीं
 कही  गई  हैं  उन्हीं  के  ऊपर  में  कुछ  कहना  चाहता
 हूं  -  श्री  एन्योनी  ने  एक  बात  कही  है  कि
 प्रतिरक्षा  मंत्रालय  संसद्‌  के  सदस्यों  को  पूरी
 जानकारी  नहीं  देता  श्रौर में  समझता  हूं  कि
 उन  की  यह  बात  पूर्णतया  सत्य  है  7  आप
 प्रतिरक्षा  मंत्रालय  की  रिपोर्ट  को  देखें  ।
 उस  से  इतनी  थोड़ी  सी  जानकारी  दी  जाती  है
 जिस  से  कारण सदन  में  बहुत सी  बातें  उठती

 हैं  ।  यदि  पूरी  जानकारी न  भी  दी  जाय  लेकिस
 कम  से  कम  जितनी देश  की  सुरक्षा  के खयाल

 है  देनी  उचित  है  दे  दी  जाय  तो  बहुत सी  बातें
 यो  कि  झभी  उतठ्ती  हैं  गे  न  उठे  tC

 मैं  प्रतिरक्षा  मंत्री  महोदय  का  श्यान

 चिगेटू  की  बाबत,  पृष्ठ  49-50  पर  जो

 सीम  साइनें स्क्यी  गई  हैं  उत  के  ऊपर  भ्राकथित
 करना  चाहता  हूं ।  कल  के  अपने  भाषण  में
 ब्रतिरक्षा  मंजालय  में  राज्य  मंत्री  श्री  भगत  ने

 इस  का  विवरण दिया  था।  उतनी ही  बातें
 मदि  रिपोर्ट  में  दे  दी  गई  होतीं  दो  शायद  उस
 बायत  बहुत  सी  बातें  यहां  सदन  मैं  न  कही  गई
 होती  ।  सूचना  न  मिलते  से  सदस्यों  को
 लानकारी  अन्य  रास्तों  से  हासिल  करनी
 पड़ती  हैं.  व  प्रन्य  मार्ग  अपनाने  पड़ते  हैं
 झम्य  मार्ग  अपनाने स ेसे  सूचता कभी  |.  भी
 मिलती है  भौर  कभी  गलत  की  मिलती  है
 झौर  जब  गलत  सूचना  मिलती  है  तो  इस  सदन
 के  मालनीय  सदस्यों  के  मन  में  अनेक  भावनाएं
 उठती  हैं  ।

 मैं  एक  यात  के  ऊपर  प्रतिरक्षा  मंत्री
 बहोदय  er  श्यान  प्राकर्षित  करना  चाहता

 हूं  शौर  वह  है  गत  पाकिस्तात-हिन्दुस्तान
 युद्ध  की  जिस  में  कि  भारतीय  सेना  का  दसवां
 डिवीजन  जम्मू  भौर  काश्मीर  में  भेजा  गया
 था।  उस  समय  मुझे  जो  जानकारी  मिली है
 के  झनूसार  उस  के  डिविजन  पास  जितने  झाम्सी,
 इक्विपमेंट  व  विहीकल्स  होनी,  भाहियें  थीं
 नहीं  थीं  1  इस  के  भलावा  सप्वाईज  और  स्पेयर्स
 का  मेंटेंनेंस  भी  प्रौपर  नहीं  था  ।  उन  को
 हासिल  करने  के  लिए  भी  पूरे  साधन  नहीं  थे  ।
 यदि  यह  बात  सच  है  तो  में  भाणा  करूंगा  कि
 प्रतिरक्षा  मंत्री  जी  भविष्य में  ऐसी  बातों  की

 पुनरायृत्ति  न  हो,  इस  पर  ध्यान  रक्‍्खेंगे  ।

 दाज  के  युग  में  बहुत  बड़ा  योगदाभ
 हवाई  बेड़े ंका  होता  हैं  यह  बात  ब्भी  हाल  में

 हुई  इज  राइल  श्रब  देशों  की  लड़ाई  से  सिड  दो
 गयी है  1  इजराइल के  हवाई  बेड़े  ने  प्रम  देशों
 को  थोड़े  से  समय  में  बिल्कुल  बैठा  दिया
 झौर  जहां  तक  चाहा  बहा  तक  बढ़  गये  1
 अपने  देश  का  हवाई  बेड़ा  कितना  है  इस  की
 सदन  को  जानकारी  नहीं  हैं,  न  दी  गई  है
 केवल  इतना  कहा  जाता  है  कि  हवाई  बेड़ा
 पर्याप्त  हैं।  वास्तव  में  पर्याप्त  हैं  या  नहीं  यह  तो
 प्रतिरक्षा  मंत्री  जानें  पर  हम  केवल  इतनी
 ही  उन  से  प्रार्थना  करेंगे  कि  ये  झाज  की
 परिस्थितियों  में  इस  देश  की  सेमाएं  इस  देश  के
 दो  प्रत्यक्ष  दुश्मन  पाकिस्तान  और  चीन  को
 देख  कर  बढ़ावेंगे  भौर  बढ़ा  कर  जितना
 आवरयक  द्वो  उतना  करेंगे  ।

 एक  बात  मैं  विशेष  कप  से  कहना  चाहता
 ह्  उस  की  भोर  भी  एल्योनी  ने  भी  प्रतिरक्षा
 मंत्री  महोदय  का  ध्यान  दिलाया  था  भौर  वह

 है  सुरक्षा  फौजों  के  सिपाहियों,  भदर  रैक्स या या
 अधिकारियों को उचित वेतन का को  उचित  केतन  का  9  मिसना
 में  सदन  का  समय  बहुत  सी  रिपोर्टों जिस  में

 चन  के  बेतन  के  बारे  में  समय  समय  एर  जानकारी

 हो  गई  है,  उन्हें  पढ़  कर  लेगा  नहीं  चाहता  t
 पे  एंड  एनाउन्सेज  रैगुसेशंस  फौर  जेसीभोज
 एंड  शदर  शैक्स,  'रिवाइस्क  एडीशनल  955
 भिनिस्टरी  ers  fete  की  रिपोर्ट  से  त्या



 DG.  (Min.  of
 Defence)

 न्यू  पे  कोड  भौफ  मिनिस्टरी  भौफ  डिफेंस
 झौर  रिपोर्ट  जौफ  सॉंट्रल  पे  कमीशन,  कमीशन
 श्ौफ  इन्क्वायरी  ौफ  इमौल्युमेंट्स  एंड
 कंढीशंस  झोफ  सबविस  शरीफ  सैन्ट्रल  गवर्नमेंट
 इम्प्लाइज  से  शौर  93  वो  रिपोर्ट  झौफ
 दी  ऐस्टिमेट्स  कमेटी  से  जो  कुछ  प्रांकड़े
 मुझे  उपलब्ध  हुए  हैं  उन  की  ओर  मैं  सुरक्षा
 मंत्री  जी  का  हयात  दिलाना  चाहता  हूं  |
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 सन्‌  952  में  स्वर्गीय  पंडित  जवाहर
 लाल  नेहरू  ने  झ्राशवासन  दिया  था  कि
 फौजों  की  जो  मंहगाई  है  उस को  सिविल
 कर्मेचारियों  की  मंहंगाई  से  को-रिलेट  किया
 जायेगा  (लेकिन  जो  आांकड़ें  मैं  ने  दिये  हैँ
 उन  को  देखने  से  मालूम  होगा  कि  ऐसा  हो  नहीं
 रहा  है  बादेर  सिफ्योरिटी  फोर्स  के  जो
 सिपाही  हैं  उन  की  मंहंगाई  भ्रौर  उन  की  जो
 उपलब्धियां  हैं  उन  के  मुकाबले  में  सेना  को  भ्रधिक

 नहीं  हूँ,  बल्कि  मैं  तो  समझता  हूं  कि  उन  लोगों
 की  और  सेना  के  पश्रदर  रैक्स  की  बराबर  भी

 नही  है।  झमेनिटीज  के  मामले  में  भी  सेना  को

 पूरी  सुविधायें  नहीं  मिलती  1  वे  लोग  अपने
 चरो  से  दूर  रहते  हैं  इसलिये  उन  को  पूरी
 झमेनिटीज  उपलब्ध  होती  चाहियें।  इस  साल

 के  बजट  में  प्रमेनिटीज  के  लिये  कुल  26  लाख
 रु०  रक्खा  गया  है,  जो  कि  बहुत  ही  कम  है
 भौर  उस  को  भौर  भ्रध्तिक  बढ़ाना  चाहिये  |

 सब  से  बड़ी  बात  है  झदर  रैक्स  को
 हेना  से  मुक्ति  के  दाद  रिसेट्लमेंट की  |  इस  की
 कोई  व्यवस्था  नहीं  है  बहुत  से  प्रान्तों  के
 शासन  ते  समय  समय  पर  यह  भ्राश्वासन  दिये

 हैं,  जासकर  जो  लड़ाइयां  हुई  हैं  उस  के  बाद
 ब्राम्तीय  शासनों  ते  भाश्वासन  दिये  हैं,  कि

 हम  झपने  एक  लाख  एकड़ या  दो  लाल

 एकड़  जमीन  देंगे  सैनिकों  को  बसाने के  लिये।
 चर  य  तक  वह  पभ्राश्वासन  केवल  प्राश्वासन

 ही  रहे  हैं।  वे  जमीनें  सैनिकों  के  बसाने  के  लिये

 नहीं  मिली  हैं।  मैं  रक्षा  मंत्री  जी  से  प्रनुरोध
 करता  हूं  कि जिन  शासनों  ने  भाश्वासन  दिये  हैं

 ASADHA  7,  889  (SAKA)  DG.  (Min,  of  834
 Defence)

 वे  उन  को  लिखें  कि  उन्होंने  जो  भ्राश्वासन
 दिये  हैं  उन  के  प्रनुसार  सैनिकों  को  बसाने  के
 लिये  जमीनें  उपलब्ध  करायें  1

 जो  अफसर  सेना  में  हैं  उन  की  बायत  मैं

 सुरक्षा  मंत्री  जी  का  ध्यान  पोस्ट-बार  पे
 कमेटी  रिपोर्ट,  9.47  की  ओर  अाकृष्ट  करना
 चाहता  हूं,  विशेषकर  इसलिये  कि  इस  देश  में
 जो  के०  सी०  ाई०  ौोज  थे,  उन  को  झाई ०
 सोी०  एस०  के  बराबर  भाना  गया  था  ।  उन
 का  वेतन  मान  भर  आई  सी०  एस०  का
 वेतन  मात  बरावर  था  |  के०  सी०  झाई०
 शोज  को  4,000  र०  मिलते: थे  ।  बाद  में
 जब  फौज  का  भारतीयकरण  हुआ  श्ौर  इंडियन
 कमीशन्ड  ध्राफिसजं  भ्राये  तो  उन  का  वेतन  कम
 किया  गया  7  उन्हें  घटा  कर  झाई०  न्पी  एस०
 के  बराबर  किया  गया  ।  इस  के  नाद  उस  कौ
 फिर  रिवाइज  किया  गया  ।  अन्तिम  बार
 जो  रिवीजन  हुआ  है  उस  में  मेजर  जनरल  व
 ऊपर  बालों  का  बेतनमान  तो  रिवाइज  हो  गया

 हैं  लेकिन  न्य  श्राफिससे  का  वेतन  मान  नहीं
 रिवाइज  किया  गया  |  पझाई०  Yo  एस०
 का  वेतन  मान  दो  बार  रिवाइज  दो  चुका  है
 झौर  उन  का  वेतन  भ्राज  400  से  शुरू  कर
 के  3000  तक  जाता  है  |  पोस्ट-बार  पे  कमेटी
 के  झनुसार  फोज  के  प्रधिका  रियों  का  वेतन  मान
 झाई०  सी०  एस०  के  बराबर  था  |  इस  से
 मैं  रक्षा  मंत्री  जी  से  प्रार्थता  करूंगा  कि  बहु  इस
 पर  विचार  करें  कि  आज  के  फौजी  प्रफसरों
 के  वेतन  मात  क्यों  भाई०  Yo  एस०  प्रधि-
 कारियों  के  वेतन  मानों  के  बराबर  नहीं  हैं  ।

 घलाउ  सेज  के  बारे  में  मैं  उन  का  धयान  सेकेन्ड
 दे  कमीशन  की  रिपोर्ट  के  पृष्ठ  366  के  पैरा
 7की  झोर  झाकृष्ट  करना  चाहता  हूं।  उस  में

 लिखा  है  कि  :

 “The  central  ideg  cf  a  special
 pay  is  that  it  is  the  most  satisfac.
 tory  w&y  of  compensating  such
 addition  to  work  or  responsibilities
 or  such

 greeter
 arduoustiess,  of

 duties  ag  is  recognizable  enough  to
 merit  additional  remunerstion.”
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 पनी  नीतिराजसिह  चौधरी]
 जब  शासन  इस  सिद्धान्त  को  समानता  है

 झौर  सदन  भी  मालता  है  भौर  जब  शासन  ने
 स्पेशल  काम  के  लिये  भाई०  To  एस०  भ्राफिसस
 का  भ्रलाउन्स  00  Fe  से  300  Fo  तक

 निर्धारित  किया  है  तब  फौज  के  भधिकारियों  को
 जो  प्रसाउन्स  जैसे  —  कोर  भलाउन्स,
 सा्जिग  प्रलाउन्स,  सिंगल  शौर  मैरीड,  बौर
 जो  दूसरे  धलाउन्स  मिलते  थे,  उतको  क्यों
 बन्द  कर  दिया  गया,  यह  मेरी  समझ  में  नहीं
 भाता  |  मैं  रक्षा  मंत्री  महोदय  से  प्रार्थना!  करूंगा
 कि  वह  इस  पर  विचार  करें
 शौर इन  झलाउंसेज  को  पुनः  बालू  करने
 के  लिए  बजट  में  रुपये  की  व्यवस्था  करे  i

 कल  श्री  भगत  ने  कहा कि  रक्षा  संत्रालय
 रिसर्च  के  उपर  i268  करोड़  to  खर्च  करता

 है  1  यह  सही है  कि  इतना  शपया  खर्च  होता
 हैं  लेकिन  ांकड़ों क ेके  देखने से  पता  बलता  हैं
 कि  इस  में  से  ाधा  शवया  वेतन  में  जाता  है
 क्या  कुछ  पया  पौर  जीजों  में  जाता  है।
 कास्तविक काम  होने  में  भौर  उनके  नतीजे
 निकलने पर  थोड़ा  पैसा  खर्च  होता  है  ।  इस
 देश  में  रक्षा  ब्यवस्थः  के  ऊपर  जितना पैसा
 बाय  होता है  उसके  प्रनुपात में  5यथा  6
 करोड़  इपया  रिसर्च  के  ऊपर  ह । अ  होना
 बहुत  कम  है  4

 में  जो  आनकारी  मिलती  है  उस  के

 भ्रनुसार बहुत  सी  चीजें  तु  को  देश  में  नहीं
 बन  सकतीं  क्योंकि  उतकी  मेटलर्जी  हमारे

 बॉस  नहीं  है।  हर  चीज  के  लिये  रिसर्च  की
 आवश्यकता हैं  ।  यहां  पर  उन  की  मेटलर्जी
 न  होने  से  इन  बीजों  को  जिदेशों  से  लेने  के  लिये
 पता  नहीं  कब  तक  हम  को  विदेशों पर  निर्भर

 रहना  पड़ेगा  1  हम  बो  का  प्रवास  यह
 होना  चाहिये  कि  जिस  चीज  कौ  भी  हम  को

 खरा  है  उस  की  मेटलरजी,  उस  का  उत्पादन

 हमारे यहां  बढ़े  भौर  उस  के  अनुसार  हीं

 हमारी  इंडस्ट्री  बडे  ताकि  हमारा  दूसरे  देशों
 पर  wefan  west  ow  e  wt  |

 एक  बात  की  कात

 है  जिस की  और  में  समझता  हूं  कि  ला
 भंत्री  महोदय  ध्यान  बंगे ।  वह  है  कने-

 नि  जे  के  सम्बन्ध में,  जिस  की  मैंने भनी
 चर्चा की थी । की  श्री  ।  मैं  कैसटेनमेंट्स कौ  झोर
 ग्रापका  ध्यान  दिलाना  चाहता  हूँ  7  इस  देश
 में  कुछ  कॉन्टोनमेंट्स  ऐसे  हैं  जहां  कोई  झमे-
 निटीज  नहीं  हैं  ।  जो  एक  साधारण  सी  भमे-

 निटी  सिनेमा  की  मानी  जाती  है,  वह  भी  नहीं
 है  ।  मैं  पचमढ़ी की  भोर  संकेत कर  रहा  हुं  ।

 इस  के  च्चात  मैं  बार्डर  सिक्योरिटी
 फीस  के  ऊपर  झाता हूं  मैं  जानता  हूँ  कि  यह
 सुरक्षा  मंत्री  के  निर्णय  करने  की  बात  नहीं
 है।  परन्तु अपने  साथियों  से  उस  पर दिच्ार करें  ,

 बार्डर  सिक्योरिटी  फोस  को  लग  कर  इप्लि-
 केशन  क्यों  हो  रहा  है।  बार्डर  सिक्योरिटी
 कोर्स को  सुरक्षा  मंत्रालय  के  मातहत  क्यों
 नहीं  किया  जाता,  जब  दोनों  का  ही  एक  सा
 काम है  भौर  एक  ही  जगह  पर  काम  8

 ऐसा  होने  से फौज की  संख्या भी  बढ़  जायेगी  !
 एक  प्रधिका  होगा,  एक  मियन्तण  होगा  झौर
 एक  सा  काम  होगा  |

 रक्षा  मंत्रालय का  एक  महत्वपूर्ण  विभाग
 आर्डर  रोड  झार्गेनाइजेशन  है  1  ाण  देश
 की  रक्षा  के  ये  बाडेर  'ोइस  के  निर्माण

 को  बड़ी  प्रादश्यकता है।  कल  इस  सदन में
 मेरे  एक  मानसीय  मिश्र  ने  बाईर  रोड  झा्े-
 नाइजेशन के  सम्बन्ध  में  घोड़ी  सी  बात  कही  ।

 कह  नहीं  सकता  कि  जो  बात  उन्होंने  कही

 we  सही  है  था  गलत  है  |  धदि  बह  शल

 ही  तो  में  प्रसल  [्  शेकिन शरि  वह
 खत्य  है  तो  बहुत  ही  दुःअदावी  है।  मुझे  मत्युल
 हुआ है  कि  हड़  निर्माण  के  काम  के  सिये
 tte  जी०  फस«  te  tte  के  त्त्व  ह.
 तेल  आरीदने  के  लिये  हिम्कसे  बुलाये  गये  1

 To  fo  सी  He  ,  अर्थात  मुनाइटेड  ग्राथि-
 ज्लेज  कॉमर्षल  कारपोरेशन  का  ह... . ज  चुबसेष्ड
 हिमा ।  सके  पहले  निकम  यह  था  कि  ६... अ
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 रिसीट  प्रस्तुत  करने  के  ऊपर  मूल्य  का
 95  तिशत  दे  दिया  जाता  था  परन्तु  इस
 यूनाइटेड  ज्ाविन्सेज  कामर्शल  कारपरेशन
 के  साथ  यह  नियम  बदल  दिया  गया  शौर  उस
 को  यह  सहुलियत  दी  गई  कि  वह  इन्स्पेक्शन
 सटिफिकेट  दे  कर  95  प्रतिशत  शप्या  ले  सकता

 ह।  इस  यू  ०  पी०  सो  सी०  ने  6  रोड  रोलर्स
 मंगावे  और  रोजाना  उन  के  ऊपर  इन्स्पेक्णन
 सांटफिकेट  देकर  95  प्रतिशत  पन्ना  दे  दिया
 गया  1  इस  प्रकार  से  मुझे  बतलाया  गया  कि

 उन्होंने  करीब  3  करोड़  रुपया  उठाया  ।
 उप  के  वाद  उन्होंने  रोड  रोलस  सप्लाई  करना

 शु  किया  अमी  तक  केवल  2  करोड़
 fo  के  रोड  तेलस  स'लाई  किये  हैं  प्ौर  करोड़
 qo  के  रोड  फेल्स  सप्लाई  होते  बाकी  हैं  !
 इन  3  करोड़  रुपयों  से  उन्होंने  दूसरी
 इंडस्ट्रीज  शुरू  की  मु  यह  भी  जानकारी
 मिली  है  कि  इस  यू०  पी०  सी०  सी०  को
 डी०  जी०  एस०  ऐंड  te  ने  ब्लैक  लिस्ट  कर
 दिया  है,  लेकिन  इस  पये  से  उस  ने  झलाइड
 इंडस्ट्री  खोली  है  जो  कि  ड़ी  जी०  एस०  ऐंड
 डी०  की  नाक  की  बाल  बनी  हुई  है  ।

 खत्म  करने  से  पहले  मैं  एक  बात  की  झोर
 माननीय  सुरक्षा  मंत्री  का  ध्यान  दिलाना
 चाहता  हूं  भौर  वह  है  इटारसी  के  पास  बोरधा
 गांव  ।  उस  के  पास  को  बहुत सा  रकबा  लिया
 जा  रहा  है  जिसमें  i:00  gem  डिस्प्लेस

 हो  रहे  हैं।  उस  के  पास  कुछ  गौर  जंगली

 क्षेत्र  पढ़ता  है  1  मंत्री  महोदय  इस  क्षेत्र को  देख
 लें  ।  बह  बड़ा  भ्रज्छा  रकया  है  शौर  वहां  पर

 कोई  रहने  वाले  नहीं हैं  अगर  बह  उस  को
 से  लें  तो  इत  1100  कुटुम्बों  का  दढिस्प्लेस-
 मैंद  बन्द  हो  जाये।  भ्ौर  झगर  उन
 को  शिस्प्लेस  होना  द्वी है  तो  बह  प्रान्तीय

 शासन  से  कहें  कि  वह  उन  के  रहते  का  प्रबन्ध
 करे  झौर  उन  को  जमीनें  देने  की  पूरी
 कका  करे  ।

 से  मुझे  बोलने  का  जो  झवसर  दिया
 ।  के  1: . अ  मैं  धाप  का  धाभारी  हूं  धोर

 DG,  (Min.  of  |  ASADHA  7,  889  (SAKA)
 Defence)

 DG.  (Min.  of
 Defence)  sist

 आशा  करता  हूं  कि  मैं  ने  जो  सुझाव  दिये  हैं
 उन  पर  मंत्री  महोदय  ध्यान  देंगे  1

 Shri  Samar  Guha  (Contai):  On  the
 last  occasion,  when  the  calling-atten-
 tion-notice  on  the  hydrogen  bomb  ex-
 plosion  by  China  was  being  discussed,
 I  got  out  of  my  temper,  and  the  reason
 was  that  it  was  not  a  sudden  or  spas-
 modic  expression  of  any  sentimentality
 but  I  was  simply  shocked  by  seeing  the
 sluggish  and  sleepy  attitude  of  De-
 fence  Minister  to  the  serious
 problem  of  our  national  de-
 fence.  In  that  statement,  the  De-
 fence  Minister  described  the  thermo-
 nuplear  explosion  by  China  ag  the
 6th  nuclear  explosion,  It  wag  not  an
 inadvertent  slip  that  the  worg  ‘ther-
 mo-'was  not  there,  but  it  showed  that
 there  was  a  Serious  lack  of  understand-
 ing  on  the  part  of  the  Defence  Minis-
 ter  of  the  qualitative  difference  be-
 tween  a  thérmo-nuclear  explosion
 and  a  nuclear  explosion,

 As  I  have  already  said,  at  no  other

 as  it  is  now  by  the  threat  of  exter-
 aggression.  Yet,  we  find  a  serious

 lack  of  awareness  and  alertness  in  the
 higher  echelons  of  Government.

 It  ig  not  unknown,  but  yet  I  shall
 mention  g  few  fundamental  prere-
 quisites  for  the  national  defence  of
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 mies  even,  because  our  enemies  are
 actual,  and  we  all  kpow  who  they  are.
 But  we  must  remember  that  although
 in  3962  and  965  China  and  Pakistan
 seperately  launched  aggression  against
 India,  bui  we  must  remain  prepared
 and,  we  must  not  harbour  any  illusion
 whatsoever  in  this  regard,  that  in
 future  India  will  have  to  face  synchro-
 niseg  Sino-Pakistan  thrust  simulta-
 necusly  On  two  fronts,  in  the  north-
 eastern  front  in  the  north-western
 front,  Equally,  we  must  not  forget  the
 present  hostile  postures  of  China  and
 Pakistan  and  the  jingoist  slogans  rais-
 @d  in  those  two  countries,  agsinst  us
 as  also  the  attempt  to  whip  up  anti-
 Indian  hysteria  in  China  ang  Pakistan.
 Therefore,  we  must  beware  that  per-
 haps  the  coming  autumn  may  not  pass
 off  peacefully.

 ३  will  not  deal  with  all  aspects  of
 our  national  defence,  but  only  one
 that  posed  by  the  Sino-Pak  thrust
 against  India  particularly  in  the
 Eastern  front,  I  will  concentrate  my
 observations  on  the  probability  of
 developments  in  the  eastern  sector.  It
 is  quite  known  that  the  expression
 ‘Sino-Pakistan  collusion’  has  been  fre-
 quently  used  in  this  Parliament  and
 an  the  country,  but  we  have  to  realise
 the  gravity  and  depth  of  this  collu-
 sion.  Before  1965,  Pakistan  had  deve-
 loped  a  defence  strategy,  the  central
 point  of  which  was  that  if  West
 Pakistan  was  fortified,  it  would
 guarantee  the  defence  of  East  Pakistan.
 But  in  1965,  thig  theory  of  Ayub,  that
 the  fortification  of  West  Pakistan  is
 the  best  guarantee  of  the  defence  Of
 East  Pakistan  had  been  exploded,  The
 people  of  East  Pakistan  knew  that
 they  hag  not  more  than  q  division  of
 Pak.  army  to  protect  them.  It  was  also
 not  unknown  to  them  that  they  did
 not  have  any  tank  division,  nor  any
 armoured  division  in  East  Pakistan,
 with  the  result,  as  they  felt,  that  the
 fate  of  East  Pakistan  was  completely
 at  the  mercy  of  her  neighbour,  The
 people  of  East  Pakistan  realiseg  that
 at  the  most  critical  period  of  their  life,

 assurance  from  West  Pakistan  does
 uot  count  in  any  way.  Therefore,  the
 people  of  East  Pakistan  are  now  in  |
 FeoelNous  mood,  They  have  virtually
 aeclared  their  independence,  in  the
 Name  Of  autonomy-movement  there.
 They  want  complete  autonomy,  they
 want  even  to  break  away  from  West
 Pakistan,

 President  Ayub  realised  this  and
 after  1965,  he  reoriented  hig  defence
 strategy.  He  hag  now  entered  into
 some  sort  of  an  unwritten  or  un-
 announced  military  understandng
 with  China,  He  knows  that  toaay
 or  tomorrow  East  Pakistan  wilt
 break  away  from  West  Pakistan.
 To  counter  East  Pakistan  aguto-
 nomy  movement  and  take  advantage
 of  the  present  situation,  Mr.  Ayub  has
 declared  an  almost  open-door  policy
 for  infiltration  by  China  into  Eu:
 Pakistan.  He  feels  that  if  China  can
 be  lured  or  tantalised  into  making  a
 synchronised  thrust  on  the  eastern
 front,  only  in  that  probably  West
 Pakistan  will  have  tactical  and  even
 strategic  superiority  on  the  Western
 front.  If  China  comes  to  help  Pakis-
 tan,  only  then  the  objective  of  snatcn-
 ing  Kashmir  can  be  achieved,  With
 this  object  in  view,  Mr.  Ayub  has
 completely  opened  the  door  of  East
 Pakistan  to  Chinese  infiltration.  'To-
 day  politically,  economically  ang  mili-
 tarily,  China  has  firmly  entrenched
 herself  in  East  Pakistan,  Politically,
 East  Pakistan  has  become  a  virtual
 rendezvous  of  Maoist  propaganda.
 Milliong  of  copies  of  Chinese  Maocist
 literature  and  photographs  of  Mr.
 Mao-tse-Tung  and  hig  quotationg  are
 being  distributed  all  over  East  Pakis-
 tan.  Large  number  of  reading  rooms
 by  the  Chinese  Embassy  have  been
 opened  there.

 Economically,  the  Bank  of  China  is
 operating  there  ag  it  operated  when
 it  was  in  Calcutta,  It  is  freely  distri-
 buting  money  to  pro-Chinese  political
 elements  there  and  also  ‘to  the  trade
 and  businessmen  there.  It  {is  also

 known  that  the  market  of  Zest  ह...
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 tan  has  been  completely  floodeq  with
 the  consumer  goods  from  China  and
 China  is  now  an  important  buyer  of
 Kast  Pak.  jute  and  supplier  of  coal  to
 East  Pakistan,

 Srqr  ASADHA  a

 Militarily,  since  the  Jast  Ig  months,
 continually  Chinese  military  hardware
 is  being  poured  into  East  Pakistan.
 Chinese  ght  tanks—beceuse  (hey  are
 suitable  for  use  in  the  soft  soil  there
 as  heavy  tanks  cannot  be  operated  in
 East  Pakistan,  and  aircraft  and  also
 some  arms  are  being  supplied  to  East
 Pakistan,  by  Peking.

 Not  only  that,  I  do  not  know  whe-
 ther  our  Sefence  Ministry  is  aware
 that  in  East  Pakistan  hundreds  of
 thousands  of  Mujahids  and  pata-mili-
 tary  personnel  are  being  trained  by
 the  Chinese  military  experts  in
 guerilla  warfare  tactics.

 There  are  other  aspects  also,  Pakis-
 tan  has  given  a  free  hand  to  China
 to  train  the  Nagas  and  the  Mizos,
 particularly  in  the  hill  tract  area  of
 Chittagong.  Also,  you  will  be  interest-
 ead  to  know  that  Mr.  Ayub  has  come
 to  the  help  of  pro-China  politics  to
 such  an  extent  that  the  leaders  of
 nationalist  parties  and  thelr

 I  have  taken  only  seven  minutes.

 Me.  Deyguty-Speaker:  You  have
 taken  minutes,  your  group  has  12,
 but  you  are  making  very  good  con-
 tribution,  but  I  am  extremely  sorry,  I
 will  give  you  two  minutes  mos.

 Shri  Samar  Guha:  You  will  be  as-
 tonished  to  know  how  the  Chinese
 political  influence  is  overriding  over
 Hast  Pakistan.  The  nationalist  ele-
 ment,  the  Awamj  League,  which  is
 very  conscious  of  the  danger  that  the
 Ayub  strategy  will  create  a  Viet  Nam
 like  situation  in  East  Pakistan  is
 opoosing  the  pro-Chinese  polity  of
 Mr.  Ayub.  Almost  all  the  political

 lgaders,  important  workers  of  the

 (veri  Teague,  have  been  arrested
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 there.  Their  dailies,  weeklies,  have
 been  banned,  their  printing  presses
 have  been  confiscated.

 Recently  a  very  interesting  deve-
 lopment  has  taken  place  in  East  Pak-
 istan.  All  the  pro-Russian  elements  of
 the  National  Awami  Party  have  been
 arrested,  and  their  daily  ‘Sambad’
 has  been  banned.  A  free  hand  has
 been  given  to  the  pro-Chinese  ele-
 ments  in  the  National  Awami  Party
 and  their  weekly  organs  have  been
 allowed  full  and  free  scope  of  pro-
 Chinese  propaganda  in  East  Pakistan.

 I  do  not  know  whether  Govern-
 ment  know  that  in  964  a  letter  writ-
 ten  by  one  Pekingite  to  a  other  Pek-
 ingite  in  India  was  published  in  West
 Bengal  dailies  in  which  they  had  de-
 lineated  the  future  political  objective
 of  the  Pekingites  in  India.  Facsimile
 of  that  letter  was  published,  and  in
 it,  it  was  stated  that  the  political  ob-
 jective  of  both  Peking  and  Pekingites
 in  India  was  to  form  a  People’s  Re-
 public  of  greater  Bengal,  comprising
 of  West  Bengal.  East  Pakistan,  Assam
 and  Tripura.  China  has  found  that
 now  is  the  real  opportunity  for  work-
 ing  out  the  objective  of  creating  an
 Indian  Yunan  in  the  whole’  eastern
 region  of  Indian  sub-continent.  And
 all  the  political  moves  in  East  Pak-
 istan  of  China  and  the  Pekingites  are
 directed  to  create  an  Indian  Yunan.

 By  such  synchronised  thrust  by
 both  Pakistan  and  China,  against  India
 how  will  Mr.  Ayub  gain?  He  expects
 that  the  major  part  of  the  Indian
 army  will  remain  engaged  in  the  east-
 em  sector,  when,  as  a  result  of  the
 tactical  and  strategic  superiority  in
 the  western  sector  Pakistan  will  be
 able  to  anatch  Kashmir.  and  in  that
 eventuality  if  East  Pakistan  goes  to
 the  sphere  of  influence  of  China  he
 will  not  mind  it.

 Mr.  Deputy-Speaker:  Please  con-
 etude.

 Shri  Samar  Guha:  In  thet  even-
 tuality  Mr.  Ayub  thirks  that  the  whole
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 of  the  eastern  region  of  India  will  re-
 main  interlocked  in  qa  deadly  conflict
 with  China,  As  I  have  already  said,
 that  will  be  the  occasion  for  West
 Pakistan  to  snatch  Kashmir  from
 India.

 Now,  I  want  to  make  certain  con-
 crete  suggestions  to  you.  Just  by
 military  measures  above,  it  is  not
 possible  and  it  will  not  be  possible  for
 us  to  counter  the  development  of  the
 probable  situations  in  the  eastern  re-
 gion  of  India.  I  will  get  before  you  a
 few  measures  to  counter  the  Sino-Pak
 designs  in  the  eastern  region  of  India.
 The  defence  problems  in  the  eastern
 region  should  be  tackled  politically,
 and  militarily,  and  for  that,  the  fol-
 lowing  measures  need  to  be  adopted:
 (l)  The  Independent  East  Pakis:an
 Movement  should  be  given  fullfledg-
 ed  support.  While  it  should  be  made
 very  clear  that  India  wants  neither
 reunification  of  the  divided  parts  of
 Bengal  or  annexation  of  East  Pakis-
 tan  to  India,  as  and  independent  East
 Pakistan  will  help  to  scuttle  the  Yu-

 design  of  communist  China  and
 the  Pekingiles  in  this  sub-continent,
 to  the  mutual  benefit  of  the  people  of
 India  and  East  Pakistan.

 (2)  All-India  Radio  should  adopt  a
 special  programme  for  East  Pakistan
 in  which  the  political,  cultural,  eco-
 nomic  and  military  news  concerning
 East  Pakistan  and  the  freedom  move-
 ment  of  the  people  of  East  Pakistan
 should  be  broadcast  without  much
 comment  by  India.  (3)  India  should
 espouse  the  cause  of  autonomy  move-
 ment  of  East  Pakistan  in  the  inter-
 national  sphere.  (4)  A  powerful
 broadcasting  machine  should  be  set  up
 without  delay  in  Calcutta  and  a  net-
 work  of  local  broadcasting  stations
 should  be  set  up  all  along  the  bord-
 ers  of  West  Bengal,  Assam  and  Tri-
 pura.  (5)  At  least,  a  lakh-strong
 border  foree  under  Central  control
 and  command  should  be  raised  from
 among  the  Namsudra  community,
 Sewihals  and  Chakmae.  wits  migrated

 from  East  Pakistan  and  that  force
 should  be  given  intensive  querilla
 training  to  counter  the  Sino-Pak
 guerillas  in  the  eastern  region.  For
 this,  the  Ex-INA  personnel  should  be
 engaged  as  much  as  possible  as  the
 officers  of  this  border  force.  (6)  The
 Border  Civil  Defence  organisation
 should  be  set  up  in  the  border  areas
 to  a  depth  of  at  least  20  miles  ail
 along  the  border  of  East  Pakistan.
 (7)  General  intelligence  should  be
 immediately  separated  into  civil  and
 military  sections  and  both  should  be
 strengthened.  (8)  A  co-ordinated  sub-
 committee  of  Defence  and  Foreign
 Affairs  departments  should  be  formed
 to  study  the  special  politico-miliary
 problems  of  the  eastern  region  of
 India.

 With  one  more  sentence,  7  will
 finish.  As  I  have  already  said,  at  no
 time  India  faced  danger  so  much  from
 the  threat  of  external  aggression  as
 it  is  ¢oday.  But,  unfortunately,  as  I
 have  already  said,  the  sluggish  and
 sleepy  attitude  of  the  Government  is
 the  main  reason  fur  the  lack  of  na-
 tional  awareness  about  the  impend-
 ing  danger.  Today  we  need  a  galva-
 nising  patriotic  fervour  so  that  the
 whole  nation  could  be  revitalised  and
 charred  with  the  spirit  to  undertake
 to  fulfil  the  task  of  national  defence.

 Y  would  again  reiterate  in  this  House
 that  the  spirit  of  the  greatest  Ksha-
 triya  of  modern  India  the  death-de-
 fying  patriotic  passion  of  Netaji
 Subhas  Chandra  Bose,  should  be  in-
 fused  into  the  policy  of  defence  of
 India,  this  triple  mantram—lIttehad
 Canity),  Itmad  (faith)  and  Kurbant
 (sacrifice),  shoulq  be  the  watchword
 for  our  national  defence  today  in
 India.
 १3  hrs,

 की  कासीर  झासतति  (हापुड़):
 उपाध्यक्ष  महोदय,  रक्षा  अंत्रालय  ने  जो
 झपना  वािक  प्रतिवेदन  दिया  है,  उस  में
 लाशकंद  समझौते  के  सम्बन्ध  में  पहली

 बार  कुछ  सच  शत  कहने  के  लिए  में  उस  को
 बचाई  देगा  चाहता  हूं  ।  इस  प्रतिकेदन  के  पहले



 is  RQ,  (Min  of  ABABA  १  ६800  (SAKA)
 Defence)  >

 प्रध्याय में  ये  शब्द  है:  “पाकिस्तान  ताशकंद
 ब्रधीते क ेके  भ्रनुसार  इस  बात  के  लिए  गुख्य
 7  से  भ्धिक  चिन्तित  जान  पढ़ता  था  कि
 'रतीय  फौज  को  पाकिस्तान  में  झपने  मोचों
 झौर  पाकिस्तान  की  तरफ  की  म्द्ध  विराम
 हा  वापस  कराया  जाय  |  भपने इस  उद्देश्य

 पूरे  होने  पर  उस  ने  समझौते  की  उन  झन्य
 वस्थाप्रों  की  प्रोर  ध्यान  देना  बंद  कर  दिया
 स  में  दोनों  देशों  के  बोच  सामान्य  संबंध  फिर
 कायम  करने  की  बात  निहित  थी  t  ”

 रक्षा  मंत्री  महोदय  ने  इतने  दिनों  के
 दे  इस  सत्य  को  स्वीकार  किया  इस  से
 हवासियों  को  भी  संतोष  होना  स्वाभाविक
 झौर  सदन  को  भी  संतोष  होना  स्वाभाविक

 सवाल  सब  से  बड़ा  यह  है  कि  इस  सत्य
 |  स्वीकार  करने  के  पश्चात्‌  रक्षा  मंतालय
 है  अगला  कदम  उठाना  चाहता  है  ताशकंद
 गहीते  के  बाद  झौर  श्री  लाल
 स्त्री  के  भ्रचानक  देहांत  हो  जाने  से  हिन्दु-
 फन  के  झन्दर  जो  एक.
 ir.  Deputy-Speaker:  He  may  con-
 4e  hig  speech  after  lunch.
 M  hrs.
 ‘he  Lok  Sabha  then  adjourned  for ch  till  Fourteen  of  the  Clock.

 ‘he  Lok  Sabha  reassembled  after
 wh  at  five  minutes  past  Fourteen
 the  Clock.
 fm.  Deruty-Speaker  in  the  Chair}
 MANDS  FOR  GRANTS—Contd.
 VISTRY  OF  DEFENCE—Contd.
 bri  Nath  Pai  (Rajapur):  Sir,  I  want
 2  guidance  on  a  very  small  matter.
 en  there  is  no  quorum  in  the
 ise,  We  have  the  well-established
 tom  of  ringing  the  bell.  But  what
 we  do  when  the  Presiding  Officer
 wt  present?  When  both  the  Spea-

 and  the  Deputy-Speaker  are  in-
 how  could  we  reach  your  We
 been  here  since  2  O'Clock.
 Deputy-Speaker:  If  there  is  no

 then,  naturally,  the  Presiding
 is  not  supposed  to  enter  the

 ram
 क्र

 |

 DG,  (Min.  of  8766
 Defence)

 Now,  Shri  Prakash  Vir  Shastri  will
 continue  his  speech.  I  woulg  request
 him  to  try  to  confine  his  remarks  to
 30  minutes  because  I  have  to  accom-
 modate  some  more  Members,

 ली  प्रकाशवोर  शास्त्री  :  उपाध्यक्ष
 जी,  श््मी  कुछ  देर  पहले  मैं  निवेदन  कर  रहा
 था  कि  रक्षा  मंत्रालय  ने  पहली  बार  इस
 तथ्य  को  स्वीकार  किया  है  कि  ताशकन्द  समझौते
 के  बाद  पाकिस्तान  केबल  मास  यह  चाहता
 था  कि  उसकी  धरती से,  जो  हम  ने  ली
 थी  शोर  विशेष  कर  काश्मीर  का  वह  भात
 जो  हमारा  हपना  था,  भारतीय  फोजें  किसी
 प्रकार  वापस  हो  जाय॑  झौर.  पाकिस्तान  भपने
 इस  उद्देश्य  में  सफल  हुआ  |  भारतीय  सेनाथों
 के  वापस  होने  के  बाद  पाकिस्तान  ने  फिर  से
 गले  युद्ध  की  तैयारी  झ्रारम्भ  की  |  भारत
 सरकार  की  ओर  से  कई  बार  इस  प्रकार  की

 सूचना  दी  गई,  जैसे  लाहौर  क॑  पास  इच्छोगिल
 नहर  पर  पाकिस्तान  ने  एक  बहुत  बड़ी  युद्ध
 पंक्ति  बनाई  थी,  झभी  कुछ  दिन  पहले
 सियालकोट  में  इस  प्रकार  एक  नहर  का  निर्माण
 कर  के  पाकिस्तान  ने  एक  युद्ध  पंक्ति  बनाई
 है,  आज  के  समाचार  पत्रों  में  निकला  है  कि

 सुलेमान  हेडवकर्स  से  भावलपुर  तक  60  मील
 लम्बी  नहर  बना  कर  फिर  से  पाकिस्तान  झपनी
 रक्षा  पंक्ति  तैयार  कर  रहा  है  |  जहां  तक
 राजस्थान  क्षेत्र  का  सम्बन्ध  है,  उस  के  सम्बन्ध
 में  बार  थार  इसी  प्रकार  के  समायार  पाते
 रहते  हैं  तथा  पूर्वी  पाकिस्तान  की  भी  लगभग
 ऐसी  ही  स्थिति  हैं  ।

 मेरे  कहने  का  अभिप्राय  यह  है  कि
 ताशकन्द  समझोते  की  भावनाओों  में  पाकि-
 स्तान  को  अपनी  झोर से  उस  उद्देश्य की  पूति
 के  लिये  जो  प्र  उठाने  थे,  जिस  प्रकार  कि
 भारत  ने  उठाये,  किसों  प्रकार  भी  उस

 वे  पग  नहीं  उठाये,  इस  से  उसकी
 नीयत  स्पष्ट  हो  जाती  है  1  न  केवल  इतना
 ही,  भषितु  उस  ने  सेवा  की  हगती  तथा  सेना
 में  पर्याप्त  वृद्धि  की  है।  रक्षा  मंजालय  ने  भपने
 प्रतिवेदन  में  स्वयं  लिखा  है  कि  उस  ने  ह. उ
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 कशो  प्रकाशबोर  शास्त्री]
 टैंकों  की  संख्या  में  पर्याप्त  वृद्धि  की  है  तथा
 झमरीका  से  मिले  पूर्जों  के  हरा  उस  ने  जो
 टैंक  पिछले  युद्ध  में  खराब  हो  गये  थे,  वे  सब
 तैयार  कर  लिये  है  |  उस  ने  दो  इन्फेन्‍्ट्री
 डिपिजन्ज  के  लिये  युद्ध  के  साधन  उपलब्ध
 किये  हैं,  120  मिग  विमान  तथा  झाई०
 एल०  28  के  दो  स्ववेड्न  लैयार  किये  |
 अमरीका  की  नीति  भी  प्रारम्भ  से  बड़ी  विचित
 रही  है|  भारतवर्ष  को  गहू  दे  कर  भारत  का

 मुंह  नद  किया  गया,  लेकिन  उस  के  मुकाबले
 में  पाकिस्तान  को  वह  बराबर  हथियार  देता
 जला  जा  रहा  है|  जहां  तक  प/किस्तान  के
 पास  विदेशी  मुद्रा  का  सम्बन्ध  है--टर्की  भौर
 ईरान  दोनों  पाकिस्तान  की  विदेशी  मुद्रा
 की  न्यूनता  को  पूरा  करते  हैं  ।  ईरान  का
 जाहिदानत  हवाई  भड्ढडा;।  जो  भफगानिस्तान
 शौर  पाकिस्तान  के  कौने  से  लगता  हूँ  व्याव-
 हारिक  रूप  से  ईरान  वालों  नें  पाकिस्तान
 को  झपने  अयोग  के  लिये  दे  रखा  है  ।  ऐसी
 स्थिति  में  भारतीय  जनता  भपनी  सरकार  से

 यह  चाहती  है  कि  वह  कुछ  इस  प्रकार  का

 झाशापूर्ण  संकेत  तो  दे  कि  आनेवाले  समय  में
 यदि  कोई  इस  श्रकार  का  भयंकर  युद्ध  हुआ
 तो  दमारे  रक्षा  केन्द्र  कहां  खड़  हुए  मिलेंगे  ।

 झाज  के  यूग  में  यह  बात  निश्चित  है
 कि  भारत  सरकार  अपनी  रक्षा  नीति  स्वयं
 तय  नहीं  कर  सकी,  झाज  की  हमारी  रक्षा
 नीति  चीन  झौर  पाकिस्तान  दोनों  ने  मिल
 क्र  तय  की  है।  भाने  वाले  समय  में  भारत
 बर्ष  को  तीन  क्षेत्रों  के ऊपर  चाहे  तो  शर
 न  चाहे  तो  संबर्ध  करना  ही  पड़ेगा,
 तो  हमारी  रक्षा  नीति  दुर्भाग्य  से  हमारे  हाथों
 मेंन  दें  दूसरों  के  हाथों  में  चली  गई  है  t
 जब  दूसरों  के  हाथों  में  हमारी  रक्षा  नीति
 चली  गई  हो,  ऐसे  समय  में  हम  अपनी  भोर

 से  कंबल  मात्र  अपने  भाषणों  में  ये  शब्द  कह
 दें  कि  हम  अपनी  रक्षा  व्यवस्था  से  पूर्णतया
 सन्तुष्ट  हैं,  पूर्णतया  कर  सकेंग्रे--यह  कहीं
 ऐसा तो  नहीं  है  कि  इस  सत्य  से  उसी  प्रकार

 झाखें  मची  जा  रही  है  जिस  प्रकार  पक
 बिल्ली  को  झाता  हुआ  देख  कर  एक  कबूतर
 झांख  बन्द  कर  के  ह ह  गया,  जब  बिल्ली
 दिल्लाई  नहीं  देती  तो  खतरा  टल  गया  v  भाज
 देश  के  सामने  जो  खतरा  है  उस  से  झाखें  बन्द
 नहीं  की  जा  सकतीं  ।

 कल  ही  इस  सदन  में  रक्षा  मंत्रालय  के

 राज्य,  मंत्री  श्री  भगत  ने  झपने  बक्‍्तब्य  में
 बताया  कि  मिग  विमान  इतने  दिनों  में  बनने
 प्रारम्भ  हो  जायेंगे,  त्व  743  के  लिये

 कॉनपुर  का  कारखाना  इंतने  दिनों  भें  काम
 करने  लगेगा,  झाधुनिक  हथियार  इस  प्रकार
 बनने  लगेगें  |  जब  हम  जानते  हैं  कि  अरब
 इसराइल  संघर्ष  के  बाद  लड़ाई  टली  नहीं,
 बल्कि  विश्व  युद्ध  का  खतरा  पहले  से  जौर
 अधिक  गहरा  हो  गया  है,  उपाध्यक्ष  महोदय
 श्री  भगत  का  कल  का  यह  भाषण  देशवासियों
 को  क्‍या  सन्तोष  दे  सकेगा  कि  तीन  वर्ष  बाद
 इस  देश  में  आधनिकतम  विमान  बनने
 लगेगें  कानपुर  था  कारखाना  चालू  हो
 जायगा,  भाधुनिकतस  हथियार  बनने  लगेगें  ।
 965  में  हमारे  जवानों  ने  जो  भ्रपनी  शक्ति

 वा  परिचय  दे  कर  भारतीय  गौरव  की  रक्षा
 की,  उस  से  तीन  वर्ष  पहले  i962  में  जो
 हमको  चोट  लगी,  उस  समय  इसी  सदन  में
 सरकार  को  ये  शब्द  कहे  गये  थे  1  दूसरी
 बार  यह  देश  अपनी  सरकार  से  यह  उत्तर  नहीं
 सुनना  चाहता  कि  किसी  दुश्मन  ने  हमारे
 ऊपर  हमला  किया  और  हम  पहुते  से  इस
 के  लिए  तैयार  नहीं  थे  ।  दो  बार  हम  को
 चेतावनी  मिल  चुकी  है  ग्रोर  बर  दी  शब
 देश  जो  कि  हमारी  सीमाझों  के  ऊपर  इतना
 भारी  सैनिक  जमाव  लेकर  खड़े  हुए  हैं  उन  की
 बेतावती  के  बावजूद  भी  गर  हमारी
 सैनिक  तैयारियों  में  पूर्णता।  वहीं  झाती  हो  देश

 हमें  कभो  क्षमा  नहों  करेगा  ।  चीन  प्रौर

 पाकिस्तान  के  झग्दर  एक  समतौता  ड््भा  है  t
 ल्‍्मझीता  यह  हुमा  है  कि  वाकिस्तान  को

 चीन  ने  संकेत  थ्या  2  कि  पश्चिमी  भाग  के
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 ऊपर  तुत्र  भारत को  इनगेज  कर  के  श्यो
 ओर  पूर्वी  भाग  पर  चीन  भारत  को  इनगेज
 कर  के  रखे  ।  इस  तरीके  से  दोनों  क्षेत्रों  में
 आरत  की  शक्ति  को  विभकत  किया  जाय।
 बोनों  क्षेत्रों  में भारत  की  शक्ति  को  विभक्त

 करने  के  लिए  मीजों  पहाड़ियों में  जो  स्थिति  घट

 रही  &  नागालैड  में  जो  स्थिति  घट  रही  हैं,
 श्रूबों  पाकिस्त  न  में  क्रीत  के  लोग  पाकर
 जो  वहां  के  लोगों  को  ट्रेनिंग  दे  रहे  हें  उस  के
 साथ  साथ  उन  से  लगती  हुई  सीमाओं  में  बहि
 ह  नश्सल  बाड़ों  की  हो,  चाहे  नागाप्नों  की  हो,
 न्भाहे  मीडों  को  हो,  तिपूरा  की  हो.  मणिपुर
 की  या  असम  की  सीमाए  हों,  यह  सारी  स्थिति
 आज  इस  प्रकार  से  एक'  गम्भीर  प्र  न  वाजक

 चिन्ह  बन  गयी  है  कि  देशवासो  उस  के  सम्बन्ध
 में  उत्तर  चाहते  है।  क्या  भारत  सरकार के
 हस  सम्बन्ध  में  अपनी  ओर  से  कुछ  इस  प्रकार

 की  नीति  अखत्यार  नहीं  कर  सकती  कि  हमें
 भी  शत्रु  देशों  को  इसी  प्रकार  कई  मो्ों  पर
 इनगेज  करके  रक्खें  नहीं  तो  कम  से  कम  हम
 अपनी  उस  नैतिक  वचनबद्धता  कः  तो  पालन
 करे ंजो  कुछ  समय  पहले हम  ने  पठानों के  साथ
 किया.  था  ।  जिस  समय  पठान  हमारी  भ्राडादी
 की  लड़ाई  में  हमारे  साथ  स्वतन्त्रता  संधर्ष  में
 कन्घे  से  कन्धा  मिला  कर  चले  थे,  कितनी
 आर  खान  अब्दुल  गफ्फार  ो  भारतीणों
 को  भौरभारत  सरकार  को  संदेस  भेज  चुके
 हैं  कि  जो  वायदा  तुमने  सन  i947  से  पहले
 बढ्षतों  के  साथ  किया  था  उसे  पूरा  किया
 आय  :  भाज  पढानों  के  साथ  में  भारत  को  उसी
 सरीके  से  कंधा  लगाना  चाहिए  जिस  तरीके
 @  कि  झपने  स्वतंतता  संघर्ष  में  तमाम  भारत-
 बासिय  ने  एक  होकर  काम  किया  था।  यदि

 ऋण  पठानों  के  मुक्ति  भान्दोलन  में  का  लगाते

 है  तो  न  केवल  कुछ  समय  पूर्व  उनसे  किये

 शये  बायदे  के झाधघार पर झपनी पर  झपनी  उस  बचन-
 अड़ता  को  पूरा  करते  है  सच्चाई  यह  है  कि

 आज  की  स्थिति  के  दृष्टिकोण से  भी  हम  साथ
 जे  ही  रहेंगे,  किसी  प्रकार  हानि  में  नहीं
 आगे  इसी  प्रकार  की  समिति  पूर्वी  पाकि-

 समान की हैं. की  है  सौर  यहां  के  लोगों  हारा  जो  मुक्ति

 D.G.  (Min.  of  |  ASADHA  7,  889  (SAKA)  DG.  (Min,  of
 Defence)

 झ्ान्दोलन  चसाया  जा  रहा  है  समें  भी  हमें
 साथ  देन:  चाहिए।  पूर्वी  पाकिस्त;म  की  स्थिति
 को  हम  अपनी  झांखों  से  ओकल  क'  के  नहीं
 रक्खें  ॥
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 भूतपूर्व  Slo  राजेन्द्र  प्रसाद  के  बहू
 शब्द  मेरा  प्नुमान  है  कि  वतंमान  सुरक्षा
 मंत्री के  कार्तों  में  गूंज  रहे  होंगे  जो  राष्ट्रपति  एद
 से  मुक्त  होने  के  बाद  उन्होंने  पटना  के  गांधी
 मैदान  में  बड़े  भरे  हुए  दृदय  से  कहे  थे  कि
 झाज  जो  चीनी  राक्षस  भारत की  सीमा  पर
 झाकर  बट  गया  हैँ  यह  उस  पाप  का  परिणाम

 है  कि  जब  वह  तिब्यत  को  हड़प कर रहा कर  रहा  था

 हम  अपने मुंह पर मुंह  पर  पढ्टी  बांधे  ढढ  रहे  ।  उस

 पाप  का  सब  से  बडा  बराया भत शत  यही हो  सकता

 है  कि  हम  झपनी  सीमाग्रों  से  केवल  चीनीं
 सेनाप्लों  को  ही  न  हटायें  हम  प्रपनी  छरती को
 ही  उन  से  मुक्त  न  करें  बल्कि  तिथ्यत  के  भुक्ति
 झान्दोसन  में  हम  उसी  प्रकार  से  तिब्बतियों
 के  साथ  बन्धे  से  कन्घा  मिला  कर  लड़ें
 जैसे  कि  भारत्गेय  अदेश  का  मुक्ति  आन्दोलन

 हम  लड़ते  हैं  इस  प्रकार  से  तीनों  क्षेत्रो ंमे ंजब
 तक  भारत  सरकार  पनी  रक्षा  नीति  को

 बहां  से  सम्बद्ध  नहीं  करेगी  तब  तक  हम  भपनी
 रक्षा  नीति  को  केवल  मधुर  भाषणों  से  सुरक्षित
 गही  रख  सकेगें

 जहां  तक  कश्मीर  की  स्थिति  का  सवाल

 है,  उपाध्यक्ष  महोदय,  मुझे  इस  कदु  सत्य  को
 कहने  की  इजाजत  दीजिये  कि  काश्मीर  के

 सम्बन्ध  में  जो  नीति  रूस  की  ओ  बा शचेव के
 बकत  में  थी  पाज  श्री  कोसीगिन  के  समय

 में रस  को  नीति  कश्मीर  के  सम्बन्ध

 में  बह  नहीं  रही हैं  1  ऐसी  स्थिति में  भारत
 सरकार  को  थोड़ा  भांख  खोल  कर  काम  करना

 चाहिए  ।  मैंने  सुना  है.  भ्रभों  कि  कुछ  दिनों  के
 बाद  शेख  धब्दुला को  मृत  करने  की  तैयारी

 WIT  सरकार  कर  रही  है।  समाचारफ्तों  मे

 यह  भी  गिकला  &  कि  मंतिपरियर  में  wre
 में  इस  बारे  में  विधार  भेद  है  लेकिन  एक  बाते
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 [att  प्रकाशचीर  शास्त्री]

 का  ध्यान  बच  कर  निर्णेय  सें  कि  जिस  सुरसा!
 कना  के  ऊपर  जिस  सुरक्षा  सामग्री  के  ऊपर
 are  का  शारवों  रुपया  फनी  की  तरह  से
 कश्मीर  के  झम्दर  बहा  है,  एक  तो  शेख
 झअब्दुला को  छोड़ने  का  निर्णय  शाख  खोल  कर
 हें  भौर  गर  होश  झक्छुला को  छोड़ते
 जम  कृह्यीर  को  छोड़ने  का  ही  निर्भय
 करना  है  तब  यह  खतरनाक  निर्णत्र  छाप
 शीजिये  वरना  भारत  सरकार  को  बड़ी
 दलता  के  साच्च सह पग if  पग  उठाना  बाहिए।  लिस
 कश्मीर  के  लिए  पिछले  30  ब्र्चो  से  भाप
 संघर्ष  करते  चले  झा  रहे  हैं,  इस  गरीड़  देश  की

 ज़नता  को परतों  हपया  झाप  कश्मीर  के  बिए
 छ़यय कर चुके हैं कर  चुके  हैं  झाज  कहीं  दुनिया  के  प्रभाव
 में  स्ाकर,  ब्राहय  देशों  के  दबाव  में  साकर  झाप

 कहीं  कश्मीर  के  सारे  में  किसी  प्रकार का  दुढल
 निर्णेय  न  ले  लें  तही  तो  पने  वाला  इतिहास
 इस  करतेग्रान  सरकार  को  क्षमा  नहीं  कर
 सकेगा  |

 दूसरी  बात  जो  मैं  विशेष  रुप  के  कहना
 चाहता  हूं  वह  हैं  मिलैठरो  इंटैलिजंस  के  जारे
 में । झाज  से  पूर्व  मैं  ने  सुरक्षा  मंत्रालसम  की  इस
 बात  की  धोर  संकेत  किय।  है  कि  नेफा  रिपीट
 में  जोकि  पूरी  प्रकाशित  नहीं  हुई  है  लेकिन
 जहां  उस  के  सार  का  सम्बन्ध  है  मिलैटरी
 इंटेलिजंस  के  सम्बन्ध  में  5  उसके  झन्दर
 बैराइ्फ  थे  झलय  झलग  'भिलैटरी  इंटैलिजंस
 |  चुड  के  ही  का  रण  नेफा के  मन्दर  भारतीस
 क्लैनाभों  को इस  भक्ार  की  भपंकर  कोट  लगी

 भ्रौर  क्या  यही  मिललैटरी  इंटैलिगंस  चन  r965
 में  पाकित्तानी  संघर्ष  के  दौरान  थी  उसी
 प्रकार  दुरब्नता  क्  कारश  सिद्ध  नहीं  हुई
 कि  किस  तरीके  से  पाकिस्तानी  भार्मड

 कौर  भाकर  बढ़ा
 हु  ्  ज

 साइड  में
 शौर  हमारी  इंटैशिगंस  को  पता
 नहीं  जगा  पीछे  से  झाकर  उस  ने  हमारे

 कसर  ग  क्या  इफ्टोगिल नहुर  की  कया

 1  मक
 चिचेटरी  इंटेलिजुंस थी  ?

 चाय  zoey  के  Gow  dewey  ने  HG

 काम  किया  ?  मिलेटरी  इंडैसिजंत  के  यही
 अधिकारी  जिनके  कि  ऊपर  नेफा  हुनक्यारी
 रिपोर्ट  &  झन्दर  फॉच  पैराग्राफ  दिये  हुए  थे,

 उन्हींने  मानों  इतना  ऊंचा  कास  किया  हो
 कि  भारत  सरका र  ने  छवकी  पदवृद्धि  कर  बी
 जिस  पद  पर  यह  थे  उस  से  दो  पथ  उन  को
 उपर  के  जाकर  बैठा  दिया  ।  जन  क्या  इस

 प्रकार  हम  झपने  देश  में  सैनिक  सुष्तचर
 चिजाग  को  सुव्ढ़  व  समर्थ  कर  सकेंगे  ?

 उपाध्यक्ष  मद्दोदम  एक  दूसरी  बीज
 में  कहना  चाहता  हूँ  ।  चेंडम  बम  भौर  हाइड्रो -
 जन  बम  के  सम्बन्ध  में  सरदार  स्वर्ण  सिह
 ओर  दमारे  विदेश  मंत्री  जैसे  हस  बात  की

 कहतें  है  कि  भारत  की  नीति  शान्ति  की  हैं..
 हम  हाइड्रोजन  बरस  नहीं  ब्नायेंगें,  हम  ऐटम
 बम  नहीं  बनायेंगें,  अच्छा  बाबा  चनो  aE
 देश  स्वीकार  कर  लेता  है भौर  भारत  परमाथु
 बम  शौर  उदजन  बम  नहीं  बनाता  लेकिन

 कृपा  करके  इस  बात  को  तो  बताइये  कि  इस
 से  कौन  इंकार  कर  सकता  है  कि  इन  संद्वा रक
 स्वरों  को  यदि  बह  हम  पर  इस्तेमाल  किसे
 जांय  तो  दम  उनको  बेका  र  कर  सके?  मद्याभा रत
 में  लिखा  हुआ  है  कि  जब  कौरवों  की  शर
 से  अग्नि  बाण  छोड़ें  जातें  थे  तो  बांडवों  की
 झौर  से  भी  उस  के  उत्तर  में  जलबाण  छोड़ें
 जातें  थे  प.डवों  की  शोर  से  जलब्राण  छोड़ें
 जातें  थे  जोकि  भर्नियाण  का  उत्त र  होते  ये  +
 झाप  ऐंटम  बम  नहीं  बनातें,  प्रमाणु  बस  नहीं
 बनातें  लेकिन  कम  के  कम  उस  का  पेंटी.
 विपरीत  दूसरा  झस्त्  बनाइये  ताकि  अब
 हमारी  सीमाधों  पर

 क्
 हाइड्रोज़न  बस  या

 ऐंडम  बस  का  प्रयोग  करें  तो  उन् कड  हूस
 प्रतिकार  कर  सकें  झौर  उसके  अनिष्टकादी-
 प्रभाव  को  हस  विफल  कर  सके  |  मैं  चाडुंगा  कि
 इस  दिशा  a  सुरक्षा  बंब्राथय हा  गस्‍्भी-

 रुतायूर्वक  विज्ञार  किया  जान  ताकि  इस

 श्ंदारक्र  श्स्क़ॉं  से  यदि  बहु  हमारी  सीमाफ़ी
 पद  दृश्कतों  हरा  लि  द! ए  तो  पतफे
 असर  को  हम  रोक  स्््के  |
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 झन्त  में  मैं  दो  सुझाव  देकर  अपनी  बात

 की  समाप्त  करूंगा  ।  एक  सुझाव  मेरा  नेशनल
 कंडट  कोर  के  एन०  सी०  सी०  के  सम्बन्ध
 में  है।  झाज  जिस  तरीके  की  एन०  सी०  Ato
 की  शिक्षा  स्कूल  काल्निज़ों  में  दी  जा  रही  है,
 मुं  we  कहने  के  लिए  क्षमा  किया  जाय
 कि  बहे  देश  की  इस  संकटकालीन  स्थिति
 के  झनुरूप  नहीं  मानी  जा  सकती,  देश  की
 रक्षा  व्यवस्था  के  झनुझुप  नहीं  मानी  जा
 सकती  ।  नेशनल  बीडट  कोर  का  जिस
 तरीके  से  मजाक  स्कूल  ,  कालिजों  में  प्क्ल
 शहा  है,  यह  ो  उस  के  कर्पर  करोड़ों  दपया
 व्यय  कर  रहे  हैं  उस  रुपये  के  व्यय  को  बन्द
 किया  जाय  शौर  इस  प्रकार  नेशनल  बौडट
 कीर  का  रुपया  हां  बंद  करके  हूसरा  कास
 यह  किया  जाय  कि  जो  विद्यार्थी  इस  क्षेत्र
 में  झाना  चाहे  जिन्होंने  सेनिक  शिक्षण  लिया
 होगा  बहु  इस  तरीके  से  सरकारी
 नौकरियों  के  लिए  उपयुक्त  माने  जायेंगें
 यानि  उन  के  अनवर  स्वाभाविक  रुचि  जागृत

 D.G.  (Min,  of  |  ASADHA  7,  3889  (SAKA)  D.G.  (Min.  of
 Defence)

 वाले  लीगों  शल्  का  मुकाबला  करें  बाद  में
 बह  हमारी  सेना  वहां  पर  पहुंचें  7  इतनी
 लम्बी  सीमा  के  लिए  कोई  कल्पना  भी  नहीं  कर
 सकता है  कि  उसकी  सुरक्षा के  लिए  एक,  एक
 इंच  प्र  भारतीय  सेना  के  सिपाही  जाकर
 ें  हदो  जाय  लेकिन  जो  वहां  सीमा  पर  रहने
 बाले  ब्यक्ति  हैं  झगर  उन  को  संतिक  शिक्षा

 दे  दी  जायगी  तो  शत्रु  के  छोटें  मोंटें  हमले  का
 सामना  वह  कर  सकेंगें  झौर  बाद  में  सेना  भी
 पर  पहुंच  जायमी  ।  इस  के  लिए  तो  केराः
 मह  सुझाव  होगा  कि  अगर  इस  प्रकार  के
 गांव  किसी  सीमावतर्ती  1: उ  में  नहीं  हैं  तो  जो
 सेना  के  सेवानियृत्त  व्यक्त  ्  झौर  जो  सीमाभों
 प्र  जाकर  असने  के  लिए  तैयार  है  उस  की
 इस  की  सुविधत्ता  दी  जाय  भौर  उन्हे  उन  सीमाओं
 के  ऊपर  से  जाकर  बसा  दिया  जाय  ताकि
 हमारी  वह  सीमाएं  सुरक्षित  ही  सकें  1  मुझे
 झाशा  है  कि  प्रतिरक्षा  बंता  लय  इन  सुझावों
 पर  गम्भीश्तापूर्वके  विचार  करेगा  ।
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 की  जाय,  उन  के  ऊप  र  दबाव  इस  चीज  के  लिए
 सत  दीजिये  ।  दूसरी  सब  से  बड़ी  चोज  यह  है
 कि  जहां  तक  हमारे  सीमावर्ती  क्षेत्रों  का
 सम्बन्ध  है  भरण  इजरायल  लड़ाई  में  आप
 से  देखा  कि  इजरायल  की  सेना  दूसरे
 झौर  तीसरे  नम्बर  पर  रही,  पहले  नम्बर

 Shri  Chittaranjan  Roy  (Jeynagar):
 Mr.  Deputy-Speaker,  Sir,  before  I  go
 to  the  crux  of  the  matter  of  defence,
 I  wish  to  refer  to  what  our  Finance
 Minister,  during  his  reply  to  the
 General  Budget  discussion,  told  the
 House  that  if  we  often  talk  about  the
 reduction  in  the  defence  budget,  it

 प्र  सीमा  पर  जो  छोीटें  छीटें  गांव  थे  वहां  कके  may  cause  some  humilitation,  same
 निवासी  ,  शत्रुभों  का  सामना  करतें  थे  7  चाहे  feeling  of  humility,  amongst  the  de-
 20  व्यक्तियों  का  गांव  ही  चाहे  i00  व्यक्तियों.  7९९  Personnel.  If  this  is  a  fect,  it

 5  very  regrettable  because  army  he
 not  a  separate  entity,  rather  द घ  a
 mart  and  parcel  of  the  society  itself.
 They  should  think  in  terms  of  the
 country  and  its  people.  What  we  are
 Giscussing  here  is  6  to  see  that  not
 a  single  paisa  of  what  is  going  to  be
 sanctioned  is  used  in  vain,  Thet  is
 the  motive  behind  this  d  ion.
 Theat  ts  why  it  is  not  any  aspersion  to
 Defence  budget  or  anything  like  that.

 का  गांव  हो  इन  स़ीमावर्ती  क्षेत्रों  में जीकि
 पाकिस्तान  की  सीमा  से  लगते  हुए  भारतोब
 क्षेत्र  में  गांव  हैं  या  जो  तिव्यत से  लगतें
 भारतीय  गांव  हैं  उनमें  जो 18  साल  के
 लड़के  या  खड़कियां  हैं  उन  के  लिए  झनियाये
 सैनिक  क्िक्षण  की  व्यवस्था  करें  |  यह
 झतज्िवाय  सेतिक  शिक्षा  केवल  राइफल  चलाने
 क  ही  सीमित  क  हों  बल्कि  जी  सेना  को

 विष्ठिबत़  फौजी  ट्रेनिंग वी  जाती  है  ।

 की  शाम  ताकि ध क  ककी  भी  शत्रु  के  भाक-
 ण  का  सफलतापूर्वक  सामना  कर  सक;
 पक  ME  दादी  स्रीज़ा  पर  गांवों  के  रहते
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 fence  policy,  as  the  hon.  Defence
 Minister  agreed  on  the  floor  of  the
 House,  does  not  depend  on  military
 alone;  rather  it  depends  on  the  people
 at  Jarge.  Also  we  have  got  the  ex-
 perience  from  many  of  the  wars.
 During  the  Second  World  War,  the
 German  soldiers  haq  to  face  the  fight
 from  Soviet  Russig  door  to  door  and
 Man  to  man.  That  ig  a  protracted
 war.  Also  we  find  that  in  Vietnam  the
 Vietnamese  people  are  fighting  with
 great  zeal,  valour  and  patriotism  and
 the  enemies  of  the  Vietnamesc  peo-
 ple  face  the  fight  door  to  door.  It  is
 militancy  and  mass  combatibility  of
 the  people  which  can  protest  the
 country.  In  this  connection  we  must
 not  forget  that  it  is  the  people  of
 India  who  won  the  Independence
 from  the  British  imperialism.  It  is  the
 people  who  can  determine  the  future
 of  the  country  and  the  future  of  the
 society.  We  must  recognise  this.  The
 Government  must  look  after  the  peo-
 ple  and  see  that  the  pcople  of  India
 can  reap  the  fruit  of  Independence
 and  of  freedom.  If  they  are  deprived
 of  what  they  need.  ff  they  are  depriv-
 ed  of  what  they  fought  Independence
 for,  they  wil)  not  find  enthusiasm,
 they  will  not  find  valour  and  patrio-
 tism  to  defend  the  country.

 We  have  to  consider  the  whole
 policy.  There  is  no  question  of  any
 particular  policy.  The  defence  policy
 cannot  be  taken  in  isolation.  2  should
 be  viewed  in  the  light  of  the  total
 policy.  The  people  should  feel  that  it
 fs  our  country  and  we  must  fight  for
 te  That  is  why  the  defence  of  the
 country  really  depends  on  the  peo-
 ple’s  patriotism  and

 &
 sacrificing

 of  parochial  ideas  for  their  imme-
 diete  gain,  having  political  purposes
 only  in  mind.  In  doing  this,  we  are
 only  pushing  the  country  to  the  dark
 of  danger  and  that  is  why,  national
 integration  and  emotional  integration
 are  needed  in  thig  country  and  in  this
 way  alone,  the  country  can  progress.

 Further,  our  defence  and  military
 should  be  kept  far  from  foreign  in-
 fluences.  There  should  be  no  doubt
 about  it,  because  in  the  name  of  mi-
 litary  commission,  ‘military  council  or
 advisory  committee,  many  of  the  im-
 Perialist  countries,  in  many  of  the
 metropolitan  cities  or  in  the  newly
 developing  countries,  are  trying  to
 play  a  dirty  role  and  in  order  to  pro-
 tect  us  from  those  influences,  we  must
 try  to  find  out  the  indigenous  techni-
 cal  knowhow.  The  indigenous  tech-
 nical  knowhow  should  be  the  first  and
 foremost  question  in  developing  our
 arms,  weapons  and  things  like  that.
 In  doing  this,  only  economic  incentive
 is  not  enough  to  serve  the  purpose
 because  there  is  no  end  to  economic
 incentive;  rather,  the  military  ‘per-
 sonnel  and  all  the  research  scholars
 should  be  taught  in  a  way,  they  should
 be  deakt  with  in  a  way,  so  that  they
 can  have  the  patriotism  and  love  for
 the  country  for  which  they  will  have
 to  do  the  work.  There  is  no  end  to  the
 giving  of  economic  incentives,  and
 these  economic  incentives  could  not
 give  satisfaction  also.  What  is  needed
 is  patriotism  and  love  for  the  country
 but  that  ig  what  we  are  lacking.

 We  must  find  out  indigenous  tech-
 nical  know-how  and  encourage  it.  We
 must  not  depend  much  on  foreign
 technical  know-how.  Foreign  techni-
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 scope  for  displaying  their  technical
 know-how  and  fire-fighting  capability.
 Military  education  anq  military  train-

 -ing  should  be  given  to  the  people,
 particularly  to  the  able-bodied  people
 so  that  they  can  shoulder  the  res-
 ponsibility  when  the  time  requires  it.
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 We  have  got  a  very  long  border  on
 the  north,  with  China  and  Pakistan
 on  the  western  side  and  on  the  east-
 ern  side  with  China  and  Burma  and
 Pakistan.  This  long  border  can  never
 be  protected  by  only  the  extension  of
 the  military  personnel.  It  can  be
 protected  only  by  the  combatability
 and  love  and  patriotism  of  the  peo-
 ple  who  can  stand  as  a  single  man
 fighting  against  the  enemy.  Any
 aggressor  from  any  country  will  have
 to  face  these  people  he  will  have  to
 face  a  fight  door  to  door  and  person
 to  person.  It  is  only  in  this  way  that
 our  defence  can  be  secured  and
 guaranteed.  By  merely  extending  the
 military  personnel  and  by  arranging
 for  military  equipment  etc.  We  can-
 hot  solve  the  problem  of  defence.

 I  hope  the  Defence  Minister  will
 take  note  of  these  suggestions  and  act
 accordingly.

 Mr.  Deputy-Speaker:  Shri  Girraj
 Saran  Singh.  He  should  finish  his
 speech  in  ten  minutes.

 Shri  (तान  Saran  Singh  (Mathura):
 I  am  astonished  that  you  give  me  any
 time  at  all.

 Mr.  Deputy-Speaker,  Sir,  I  want
 to  congratulate  the  Defence  Minister
 on  his  having  Come  to  roost  in  the
 Defence  Ministry  after  his  peregrina-
 tions  in  most  of  the  other  portfolios
 of  Government.  I  hope  that  now  he
 will,  apart  from  an  odd  trip  to  the
 Punjab  to  soothe  the  ruffied  feelings
 there,  be  able  to  devote  most  of  his
 time  to  the  defence  of  my  country.

 I  was  delighted  that  day  before
 yesterday,  the  Prime  Minister  spent
 twelve  and  a  halt  minutes  to  listen
 to  the  debate  on  defence.  The  hon.
 lady  bas  inherited  charm,  beauty,  wit

 ASADHA  7,  889  (SAKA)  DG.  (Min.  of
 Defence)

 and  intelligence  and  also  Nasser  from
 her  father.  I  regret  that  she  inherited
 none  of  his  tact  and  love  for  the
 parliamentary  procedures  of  this
 country.  He  made  it  a  point  to  attend
 and  if  necessary  intervene  in  every
 major  debate  in  this  House,  thereby
 showing  his  respect  to  the  people  of
 India  and  their  electeq  representa-
 tives.
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 I  fully  agree  that  the  difficulties  of
 the  Defence  Minister  in  providing  a
 large  enough  Army  to  defend  our  im-
 mense  borders  are  very  consider-
 able.  I  would,  therefore,  suggest,  as
 he  himself  agreed  the  other  day,  to
 change  the  procedure  of  our  defence
 forces  from  this  hide-bound  attitude
 that  they  have  to  the  British  form  of
 defence.  I  would  suggest  a  very  high-
 ly  equipped  modern  Army,  extremely
 mobile,  stationed  in  strategic  places,
 backed  up  by  an  enormous  para-
 military  force.  I  submit  that  we  must
 use  to  the  greatest  effect  one  great
 asset  in  this  country,  namely  our
 enormous  population.  I  would  like
 to  see  the  air  force,  for  which  I  have
 an  inrmense  amount  of  respect,  make
 itself  available  to  the  army  to  trans-
 Port  its  mobile  reserves  in  large  num-
 berg  to  any  threatened  area.  In  this
 way,  I  am  sure  we  will  be  able  to  cut
 down  our  standing  army  as  well  as
 cut  down  our  expenditure  and  be  able
 to  have  a  large  military  reserve  which
 can  in  case  of  emergency  be  moved
 into  the  most  strategic  positions.

 You  have  seen  it  happen  in  the
 Korean  war,  you  are  seeing  it  hap-
 pening  in  Vietnam  and  you  sew  it
 happen  at  the  Ichhogil  Canal:  %  is
 not  always  the  equipment,  it  ig  the
 men  that  matter.  J  am  sure  every
 individual  in  this  country  is  quite
 ready  to  defend  this  country,  and  if
 necessary  die  for  it.

 T  am  in  full  agreement  with
 Shrimati  Mukerjee  ang  Shri  Frank
 Anthony  that  this  funny  little  bock
 tells  us  nothing.

 Shri  Nath  :  It  is  ot  even  funny;
 it  ie  boring.
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 Shri  Girraj  ।  Singh:  I  have  a
 feeling  that  this  business  of  secrecy  is
 4  cloak  for  either  inefficiency  or  cor-
 ruption.  I  should  think  that  the  Gov-
 ernment  should  definitely  take  the
 country  into  confidence  and  let  =  it
 know  what  is  going  on  with  regard  to
 the  defence  of  the  country.  I  would
 like  the  Henderson-Brooks  report
 published,  I  would  like  an  inquiry  of
 ¢he  same  nature  into  the  conflict  with
 Pakistan.  t  would  like  to  know  to
 what  extent  officers  who  were  lack-
 ing  in  moral  Abre  have  been  re-em-
 ployed.  Or  have  they  been  put  out
 of  wurh  with  troops  or  have  they
 been  sacked?

 I  would  aiso  suggest  that  the  air
 force,  which  has  4  very  Lmited
 budget,  is  not  made  to  pay  for  its
 ground  transport.  Therefore,  why
 shoulg  not  something  be  taken  from
 the  army  budget  to  increase  Ks
 transport  squadrons  so  that  the  army

 can  pay  for  the  transport  of  its  troops
 by  air?

 One  other  poirt  I  wottld  touch  is
 the  role  of  the  military  in  aid  of  the
 civil  power.  I  entirely  agree  that  our
 armed  forces  should  be  fully  in  touch
 with  the  people  of  this  country  and
 when  emergencies  like  floods,  fires
 and  earthquakes  take  place,  they
 should  definitely  help  in  every  way
 they  can.

 Shri  a  M.  Banerjee:  They  are
 doing  it.

 Shri  Girraj  Saran  Singh:  But  I

 With  regard  to  nuclear  weapons,  \
 am  in  full  agréement  with  Govern-
 ment  that  at  this  stage  we  shoilld  not
 develdp  them,  mainly  because  we  cin-
 not  afford  theth,  and  also  against  the
 people  we  are  goiiig  to  use  them  we
 Would  not  be  able  to  deliver  then,
 meaning  China.  Geographically  i  is
 practically  impossible  for  us  with  eur
 present  conventional  forms  of  delivery
 to  deliver  an  atomic  attack  anywhere
 in  China  where  it  would  have  any
 real  deterrent  effect,  and  I  am  quite
 certain  that  with  our  conventional
 armaments  we  Will  be  able  to  cope
 with  any  aggression  from  Pakistan.

 We  have  made  @  point  of  being
 consistent  in  our  policies.  I  would
 like  te  quote  Mr.  Roberts  who  said
 this:

 “All  the  great  villains  and  all
 the  small  villains  have  been  con-
 sistent,  very  unimaginative  men
 who  consistently  believed  in  war
 as  &  means  of  settling  disputes  bet-
 ween  nations;  equally  misguided
 men  who  consistently  believed
 that  war  must  be  avoided  at  all
 costs,  no  matter  what  provocation;
 natrow  men  who  consistently
 upheld  the  beliefe  and  acts  of  one
 political  party  and  saw  no  good
 in  any  other;  short-sighted  men
 who  consistently  refused  to  see
 that  the  welfare  of  their  nation
 was  dependent  on  the  welfare  of
 every  other  nation;  ignorant  men
 who  consistently  thought  that
 the  policies  of  their  Government
 should  be  supported  whether
 those  policies  were  right  or
 wtohg;  dangerous  men  who  coti-
 sistently  thought  that  all  people
 with  black  skin  are  inferior  to
 those  with  white  skin:  intolérant
 men  who  consistently  believed  all
 people  with  white  skin  diould
 be  foréad  to  socept  those  with
 bleck  skin  as  equals.”
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 Regarding  what  Mr.  Frank  Anthony
 had  to  say  about  the  calibre  of  the
 young  people  applying  for.  commis-
 sions  in  the  army,  I  am  in  full  agree-
 amént,  and  I  say  that  their  pay
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 an@  allowances  etc.  should  be
 xeconsidered,  and  I  will  say
 there  would  be  a  great
 effect  on  morale  if  postings  in  hard-
 lying  areas,  non-famity  stations,  were
 reduced  from  the  pretent  period  of
 two  years  to  less.

 A  Frenchman,  Alexinde  Torqueville,
 in  4700  stated  one  thing:

 “Military  ambition  is  only  ih-
 dulged  in  when  no  other  avenue
 is  possible.  Hence  arises  a  circle
 of  cause  and  consequence  from
 which  it  is  difficult  to  escape.
 The  best  part  of  the  nation  shuns
 the  military  profetsion  bécatse
 the  profession  is  not  honoured,
 and  the  profession  is  not  honoured
 because  the  best  part  of  the  nation
 has  ceased  to  follow  it.”

 I  would  earnestly  request  the  Defence
 Minister  to  pay  more  attention  to  the
 pension,  the  career  possibilities  of  our
 officers,  so  that  you  do  get  the  best
 part  of  the  nation  to  follow  this.  I
 will  agree  with  him  that  the  officers,
 junior  officers  in  particular,  showed
 remarkable  courage  and  ability  during
 the  recent  conflict,  but  I  do  not  think
 that  in  the  ptesent  context  they  are
 getting  their  right  deserts.

 The  Defence  Minister  is  conscious  of
 the  need  to  develop  otir  ‘navy,  our
 air  force  and  our  army,  but  J  would
 reiterate  that  I  would  earnestly  re-
 quest  him  to  take  a  fresh  view  of
 having  a  very  large  para-military
 force  to  back  up  a  highly  mobile,  very
 modernly  equipped  regular  arty.

 Yar,  heputy-speakér:  Shri  Ss.  M.
 Banerjee,  Just  five  ndnutes  only.

 Shri  6,  M,  Ranorjeo:  Please  make  it
 st  least  eight  minutes.

 Mr,  Deputy~Speeker:  You  begit.  2
 am  pressed  for  time.

 ASADHA  au  i860  (SAKA)  8762

 Shri  5  M.  Banerjee:  Mr.
 Depuly- Speaker,  Sir,  first  of  all,  2  wouid

 to  congratulate  the  civilian  employoes
 in  thé  defence  establishments  for  the
 wonderful  work  they  have  done  in  the
 ordnance  factories.  I  would  aléd  like
 to  congratulate  the  jawans  for  11... अ
 hard  struggle  against  all  external  ag-
 gression,  whether  it  wig  by  Pakistan
 or  by  China.

 The  hon,  Minister,  Shri  BR.

 DG.  (Min.  of
 Defence)

 fence  prodiiction,  an@  I  pointed  out
 the  lesser  production  in  the  ordziance
 factories.  ‘he  production  hig  dwin-
 died  in  sortie  of  the  ordnance  factorieS,

 especially
 in  the  clothing

 pt  Ce
 ,  with

 the  result  thst  about  6,000  iri
 the  ordnance  factories  at  Shabfahasi-

 Kanpur  have  been  declared
 surplus,  and  this  has  been  donée  only
 because  most  of  the  jobs  flat  have
 been  done  by  the  workers  in  the
 ordiance  factories  has  been.  handed
 over  to  the  private  sector.  I  wart  a
 definite  assurance  ftom  the  Hon.
 Minister  that  no  wotk  will  be  handed
 over  fo  the  private  sector  at  the  cost
 of  the  ofduance  factories.  I  can
 understand  if  the  capacity  is  full,  ahd
 if  the  ordnance  factories  are  unable
 to  do  it,  but  why  should  it  be  handed
 over  to  the  private  sector  otherwise?
 Of  course,  let  it  go  to  the  private
 sector,  for,  after  all,  |  #  a  mixed
 economy  that  we  are  having.  But  tio
 job  should  be  handed  over  to  the
 private  sector  at  the  cost  of  the
 ordnance  factories.  I  want  a  definite
 assurance  ftom  the  hon.  Minister  on
 this  point.

 ०
 omit

 next  to  the  HAL,  stefiething
 should  Gone  here  fe  set  matters
 right,  to  investigate  into  wwe  various
 cn  ievefled  by  the  Pubéhi  Ae.
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 have  been  no  production  in  this  fac-
 tory.  34  workers  have  been  sacked
 here;  there  are  no  rules  and  regula-
 tions.  I  wish,  that  there  is  a  Commis-
 sion  appointed  to  investigate  into  the
 various  charges  levelled  against  the
 Avro-748  project.  After  January,
 1965,  hardly  any  Avro  plane  has  come
 out.  I  do  not  know  what  they  are
 manufacturing  there.  I  want  a  Com-
 Mission  to  enquire  into  that  aspect.

 There  are  many  cases  of  victimisa-
 tion.  I  would  only  mention,  and  3
 would  only  request  the  hon.  Minister
 to  apply  his  mind  when  the  replies,
 to  the  aspect  of  victimisation:  this
 victimisation  of  2,300  workers  should
 not  be  tolerated.  After  all,  these  wor-
 kers  hag  worked  round  the  clock,  all
 through  the  24  hours  of  the  day,
 during  the  time  of  the  Chinese  ond
 Pakistani  aggression.  They  were  wor-
 king  without  getting  any  overtime.

 In  the  COD,  Kanpur,  three  trade
 union  workers  have  been
 sacked.  The  commandant  there  did
 not  understand  what  the  trade  union
 movement  is.  He  asked  me  what  8
 trade  union  movement  is.  When  the
 clerk  working  under  him  was  asking
 him  in  respect  of  the  trade  union
 movement,  he  did  not  understand
 what  the  clerk  was  saying.  I  wish
 that  some  committee  is  appointed  to
 enquire  into  these  affairs,  or,  the
 entire  matter  should  be  referred  to
 arbitration  to  decide  all  the  cases  of
 victimisation,  whether  in  the  HAL  or
 in  the  COD,  Kanpur,  or  in  the  ordn-
 ance  factory  at  Ambernath.

 the  strike  in  1960.  छिद  it  was  restor-
 ed  in  the  case  of  the  railways,  the
 P&T,  and  so  on,  but  the  defence  em-
 ployees  have  not  yet  got  their  per-
 manent  negotiating  machinery.  I  hope
 the  hon.  Minister  will  give  a  second
 thought  to  it  and  see  thet  we  get  a
 permanent  negotiating  machinery.

 Much  has  been  mentioned  about
 corruption  cases.  In  Delhi  itself,
 under  the  nose  of  the  hon.  Minister
 or  his  deputy  or  whatever  he  may  be.
 i2  staff  cars  in  the  COD,  Delhi,  were
 taken  at  a  price  of  only  Rs.  19,000.
 Some  of  the  officers  wanted  five  cars,
 and  they  got  them  back  at  Rs.  5,000
 each.  This  case  has  been  feferred  to
 the  hon.  Minister.  I  would  request
 the  hon.  Minister  to  kindly  see  that
 something  is  done  about  this.

 There  was  a  similar  case;  and  it
 was  a  theft  of  government  stores.
 worth  Rs.  3  lakhs  in  the  same  depot
 where  the  commandant  is  there.  I
 would  request  the  hon.  Minister  kind-
 ly  to  appoint  a  Commission  to  enquire
 into  these  cases.

 Some  of  the  recommendations  of
 the  Pay  Commission  have  not  at  elt
 been  imp!emented  in  the  case  of  de-
 fence  employees.  They  should  be  im-
 plemented  immediately.

 I  do  not  want  to  mention  the  same
 things  which  were  mentioned  about
 missiles,  atom  bomb  or  hydrogen
 bomb,  because  if  the  Defence  Minis-
 ter  is  efficient,  he  will  be  a  missile,
 though  sometimes,  of  course,  a  mis-
 guided  missile!

 aft  य  भारायण  (बस्ती)  :  उपाध्यक्ष

 अहोदय,  Og  वैमा-शिकन  हैं  न  ग़हार  हैं  हम,
 बतस-परवरी  के  खातावार  हैं  हम”  |  मैं

 डिफ़ेंस  मिनिस्टर  साहब  से  कहना  चाहता  हूं
 कि  बह  हमारे  होम  मिनिस्टर  साहब  दोनों.

 ताशबंद  में  मौजूद  के

 एक  आजमोध  सबस्थ  :  शाप  क्यों

 गये  ?  (व्यक्यान)
 a
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 steay  सहोदण  :  अार्डर,  भाटंर  |

 बी  किय  मारायण  :  यह  कोई  फ़िवालिटी
 की  बात  नहीं  है  |  ताशकंद  में  जो  कुछ  हुभा,
 बह  चित्र  इन  दोनों  ने  भ्रपनी  भांखों  से  देखा
 है।  हां  क्‍या  बीती,  क्‍या  गुज़री,  वहां
 क्या  युप्त  बातें  हुईं  झौर  क्‍या  रहस्य  थे,  यह
 सब  ये  जानते  हैं  ।  विश्व-शान्ति  के  लिए
 शौर  अपनी  रक्षा  के  लिए  हिन्दुस्तान  ने
 झपनी  सबसे  बड़ी  कुर्बानी  स्वर्गीय  प्राइम
 मिनिस्टर,  श्री  लाल  बहादुर  शास्त्री,  के  प्राणों
 की  दी  ।  डिफेंस  मिनिस्टर  और  होम
 मिनिस्टर  से  यह  कहना  चाहता  हूं  कि  भाज
 हमारे  सामने  इस  देश  की  रक्षा  का  प्रशन  है  |
 यह  शिवाजी  का  देश  है,  राणा  प्रताप  का  देश
 है,  सुभाषचन्द्र  बोस  का  देश  है।  “यही  भाश
 झटक्यो  रहयो  भलि  गुलाब  के  फूल,  होदहें
 बहुरि  बसंत  ऋतु  इन  डारन  में  फूल”  |
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 सब  को  यह  बात  याद  रखनी  चाहिए  कि
 झाज  हिन्दुस्तान  का  बच्चाअच्णा  देश  की
 रक्षा  करने  के  लिए  तैयार  है।  मैंने  देखा  कि
 i965  की  लड़ाई  में  क्या  ह्भा  t  हमारे

 बीस  बाइस  बरस  के  लड़कों  ने  हमारे  छोट  छोटे
 नैट  विमानों  से  झमरीका  के  अटों  को  मार
 गिराया  -  डिफ़ेंस  मिनिस्टर  साहब  को
 कहना  चाहता  हू--वह  कान  खोल  कर  सुन
 सें--कि  झॉज  प्रमरीका  उसका  बदला  लेना
 चाहता  है।  ाज  कई  बड़े  बड़ें  मुल्क  पापक-
 स्तान  की  मदद  कर  रहे  हैं,  जीन  भी  उसकी
 सदद  कर  रहा  है  1  झाज  संसार  में  कौन
 हमारा.  साथी  है  ?

 थनी  सुरख्नाथ  हिंवेदी  :  भगवान  !

 (ए्पबण ल)

 शपाध्यक्ष  महोदय  :  झाईर,  झाशर  |

 की  शिव  मारायण  :  “कर  दाहियां  बल
 झापती,  तजो  पराई  झास'  |  हम  यह  विश्वास
 दिलाता  चाहते  हैं  कि  हम  भारत  भांता  के
 साल  हैं,  हम  इस  देश  के  शुभ-चिन्तक  हैं---
 हम  चीनी  या  सी  दलाल  नहीं  हैं,  हम
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 from  the  Opposition  benches.
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 झमरीका  की  दलाली  करने  के  लिये  तैयार
 नहीं  हैं  ।

 ‘We  have  heard  three  types  of  voices:
 झापो-

 जीशन  बेंचिश  से  एक  से  कहा  कि  नान-
 एलाइनमेंट  पालिसी  को  छोड़  दिया  जाये,
 एक  ने  कहा  कि  अमरीकन  कंम्प  में  शामिल  हो
 जाओो,  एक  ने  कहा  कि  चाइना  के  कँम्प  में
 शामिल  हो  जाओ,  एक  ने  कहा  कि  रूसी  कैम्प
 में  शामिल  हो  जाशो  |  यह  हमा री  प्रापोज्ञीशन
 की  हालत  है  ।  (व्यवध,न)
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 उपाध्यक्ष  भहोदय  :  भाडेर,  झाडंर  q

 ली  शिव  नारायण  :  बिड़ला  इन  से
 अच्छा है.  ।  वह  इस  देश  का  भामाशाह  है..
 वह  “हिन्दुस्तानी  हैं,  वह  चीनी,  लसी  या
 झमरीकतन  नहीं  है  |  माननीय  सदस्य  यह
 कान  खोल  कर  सुन  लें  [व्यवघाम)

 Shri  M.  Y.  Saleem  (Nalgonda):  This’
 running  commentary  should  be  avoid-
 ed,

 Mr.  Deputy-Speaker:  1  have  already’
 asked  them  not  to  interrupt.

 aft  दिव  नारायज  :  डिफ़ेंस  के  मामले  में

 हिन्दुस्तान  को  एक  रहना  चाहिये  |  लेकिन
 हम  ने  देखा  है  कि  उस  तरफ़  से  क्‍या  कहा
 गया  है  t  पिछली  पालियामेंट  में  कभी

 कम्युनिस्ट  मेंचिज़  से  किसी  सदस्य  ने  चाइना
 का  समर्थन नहीं  किया,  लेकिन झाज  मैं  बड़े
 gu  के  साथ  कहना  चाहता  हूं  कि  एक  सदस्य
 ने--बह  हजरत  दिखाई  नहीं  दे  रहें  हैं,  aE
 mew  हैं  सौर  उनका  रंग  चीनियों  से
 मिलखता-जुलता  है--कल  बड़े  जोरों  से  चीन
 का  समर्थन  किया  झौर  उसके  साथ  कान्ति '
 के  साथ  रहने  की  बात

 ह
 इससे  प्रकट

 होता  है  कि  वह  इस  देश  के  कितने  शुभ-चिन्तक
 हैं।  सौभाग्य  से  अज  इस  देश  का  नैतुत्व
 कांग्रेस  के  हार्थो  में  है,  इस  देश  में  कांग्रेस  की
 सैजारिटो  है  |  बैरट  बंगाल  में  सी  कांग्रेस

 सब  से  बड़ी  पार्टी  है,  जिसके  .32  सदस्य  हैं  bv
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 ”  A.  s.  Saigal  (Bilaspur):  This
 is  not  correct  on  their  part.  They

 should  allow  him  to  speak.

 wf  fore  तारायण  :  हम  इससे  भयराते
 नहीं  हैं।  हम  झाप  करे  भी  नहीं  बोलने  देंगे  ।
 ग्पाप  का  नमूना  यह  हाउस  देख  रहा  है,  यह
 औलरी  देख  रही  है,  यह  प्रेस  वाले  देख  लें  कि
 जिनके  जिम्मे  इस  देश  के  बडे  बड़े  लोगों  ने
 “कितना  बड़ा  काम  सौंपा  है  उनका  यह  हाल  है।
 आज  कांग्रेस  की  गवर्नेमेंट  है  |  बांब्रेस  का

 “एक  एक  चेम्बर  क्रीम  आफ  दि  सोसाइटी
 'एलेक्ट  होकर  झाया  है।  (व्यवधान)
 मैं  डिफ़ेंस  मिनिस्टर  से  कहना  चाहता  हूं  कि

 हमांरी  मिलिटरी  डे  श्म्दर  कोई  भेदभाव
 -नहीं  पैदा  हॉनां  जाहिये  io  ध्राज  विरोधी  दल
 चाहता  है  कि  कान्फ्लिक्ट  क्रियेट  ही  मिलिटरी
 के  भ्न्द र  लेकिन  मैं  मिलिटरी  के  भ्रश्चिकारियों
 और  मिलिटरी  के  जवानों  की  विश्वास
 दिसाना  चाहता  हूं  कि  यह  सरकार  शाप  के

 -बीछे  है  भौर  झापु  देश  के  रसक  हो  7  इनसे
 जो  सिविलियन्स  हैं  इन  से  कहना  चाहता  हूँ
 कि  जरा  होश  में  बात  करो  ।  बड़ी  बड़ी  बातें
 न  करो  ।  बड़ी  बड़ी  बातें  करने  वाला  कोई
 काम  नहीं  कर  थाता।  इसलिए  में  डिफ़ेंस
 मिनिस्टर  से  कहना  चाहता  हूं  कि  मिलिटरी  में
 डिवीजन  मे  ही  ।  मिलिटरी  में  भ्च्छी  तैयारी
 करो  ।  इसरायल  एक  £टा  सा  मुल्क  है,
 उसने  we  तैयारी  की  कि  जिसका  ह... अ

 आमारे  सामने  है

 एक  माननीय  सदस्थ॑  :  झाप  ती  उसके
 खिलाफ  ये  ?

 ली  ह... क  भारायण  :  मह  बड़े  माफिक  ने?

 अरे,  अप  को  कुछ  खबर  नहीं  है  ।

 हुयूर,  अगर  इनको  सकल  होती  तो

 इनको  सबक  सीखना  चाहिए  वा  कि  हिन्दुश्तान
 को  मिलिटरी  में  हिन्दू,  सुसलनान,  चमार,

 टेंक  मार  दिया  |  प्राण  महात्मा  गांधी  शौर
 जवाहरलाल  नेहरू  की  झालम  की  शांति  मिली
 होगी  कि  हमारे  बोद  हमारी  लाद  नें
 मुल्क  का  चार्ज  ले  लिया  अर  मैं  जिम्मेदारी
 के  शाथ  कहता हूं  कि  गई  जरूरत  पड़ेगी
 मुल्क  को  ती  हिम्बुस्तान  का  अध्या  अच्
 इस  अचिनेंजेंट  के  पीछे  झपने  देश की  झाषवावी

 की  var  के  लिये  लड़ते को  तैयार  है।

 मैं  नेपाल  के  बोर  से  झाता  हूं  t  प्राइम
 मिनिस्टर संयोग  से  यहां  मौजूद  हैं।  मैं  प्राइम
 मिनिस्टर  से  भी  कहना  चाहता  हूं  कि  लखनक
 हमारे  नेपाल  बोडेर  के  लगभग  220  मौल  के
 करीब  पड़ता  है।  इसलिये  वह  डिफेंस  का
 किनारा  हमारा  मजबूत  किया  जाय  |  सडक
 ठीक  की  जायें  ।  बिजेश  ठीक  किये  लायें।
 बाच  ऐंड  बार्ड  का  माकूल  इन्तजाम  किया
 जाये  ।  बोदर  पर  रहने  वालों  को  बन्दूक  दो,
 तलवार दो,  हथियार  दो,  उनको  ट्रेलिए  की  d

 tte  dite  सी०  के  मुताल्लिक  भी  में

 कहना  चाहता  हूं  ।  मैं  टीचर  रहा  हूं  7  भाज

 स्कूलों  में  डिसिप्लिन  बिलकुल  नहीं  है  ।
 नेपोलियन  वि  प्रेटेस्ट  कमांडर  आफ  दि  बल्द  ने

 कहा  है  :

 “Those  who  will  obey  they  can
 give  orders  and  thoge  who  will
 not  obey  they  cannot  give  orders”.

 उसका  नमूना  यह  दाहिली  तरफ  से

 दिलाई  देता  है  ”  क्या  ओवीडिवेंस  करते  हैं

 यह ?  इनके  पीछे  कौन  खड़ा  होगा  ?  हरगिज

 नहीं  अंडा  Int t  तो  में  मह  कह  रहा था
 कि

 एन०  सी०  सी ०  में  जो  पैसा  सर्च  करते  हो  यहाँ
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 के  यहां  आते  हैं  ।  हम  नहीं  चाहते  कि  किसी
 सरकारी  मोटर  का  गलत  इस्तेमाल  हो  1 ह

 हम  गवनेमेंट  को  भी  छोड़ने  वाले  नहीं  हैं  ।

 (8169

 एक  भाननोय  सदस्य  :-इस्तीफा  दे  दो  t

 ot  शिवनारायण  :  अरे  चलिये,  बड़
 इस्तीफा  दिलाने  वाले  आये  ।  तो  मैं  आप  से

 कहता  हूं  कि  हमारी  जी  कमियां  हैं,  उन  को  भी

 दूर  किया  जाये  |  दानादार  दुश्मन  नादान
 दोस्त  से  अच्छा  होता  हैं  7  जब  दूसरे  का  घर
 जले  तो  अपना  घर  बचा  लो  ।  मैं  प्राइम
 मिनिस्टर  की  तारीफ  इस  मौके  पर  करना

 चाहता  हूं  कि  प्राइम  मिनिस्टर  ने  कहा  कि
 प्रोग्नें सिव  मुल्क  के  साथी  हैं  ।  उसके  लिए
 मैं  उनको  बधाई  देता  हूं  {  हम  वान-एलाइनमेंट
 के  पक्के  साथी  हैं,  इन  शब्दों  के  साथ  मैं
 डिफ़ेंस  बजट  का  समर्थन  करता  हुं  ।

 Shri  Swaran  Singh:  Mr.  Deputy-
 Speaker,  Sir,  I  have  been  greately
 benefited  by  this  debate.  If  I  -nay
 say,  so,  this  is  the  first  debate  that
 I  am  attending  after  taking  over  the
 responsibility  of  Defence  Minister.  I
 have  listened  to  the  speeches  made
 by  hon.  Members  belonging  to  diife-
 rent  parties,  coming  from  different
 parts  of  our  ccuntry,  and  I  have  been
 greatly  encouraged  by  the  general
 approach  to  our  problems  of  defence.
 It  is  very  heartening  that  members
 have  been  actuated  by  a  burning  de-
 sire  to  improve  our  defence  potential,
 our  defence  capacity  to  ensure  our
 defence  preparedness,  and  the  wealth
 of  information  that  has  been  display-
 ed  shows  the  keen  interest  that  is
 being  taken  by  the  hon.  Members  in
 this  vital  question  of  defence.  I
 think  that  a  consensus  appears  to  be
 developing  in  our  country  now  that
 in  the  matter  of  defence  we  should
 treat  this  as  our  national  problem  and
 our  approach  should  be  to  see_  that
 our  defence  capacity  is  in  good  trim
 and  that  all  efforts  are  directed  to
 ensure  effective  action  in  case  our

 sovereignty,  our  integrity,  is  in  any
 way  threatened.  It  augurs  well  be-
 cause  what  we  say  here  has  a  very
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 wide  audience  and  it  goes  to  the
 different  parts  of  our  country,  to  all
 layers  of  services,  civil,  production
 employees,  armed  forces,  ang  they
 naturally  feel  encouraged  when  they
 find  that  the  chosen  representatives  of
 the  people  are  approaching  this  pro-
 blem  in  an  effective  manner,  in  a
 constructive  manner  and  that  they
 are  actuated  by  this  desire  to  encour-
 age  all  those  who  are  engaged  jin  the
 difficult  task  of  defending  the  borders
 of  our  country.

 Several  issues  have  been  raised,
 some  basic,  some  policy  matters,  some
 local  issues,  some  service  matters,
 and  it  will  not  be  possible  for  me
 within  the  short  period  to  refer  to  all
 these  matters  that  have  been  raised.
 My  task  has  been  considerably  ligh-
 tened  by  the  intervention  of  my  col-
 league,  Shri  Bhagat,  who  has  given
 some  important  information  about  our
 production  units,  both  ordnance  fac-
 tories  and  also  our  State  undertakings
 which  are  engaged  in  the  task  of
 manufacturing  defence  equipments  of
 various  types.

 I  would  only  like  to  add  one  word
 before  I  pass  on  to  other  matters.  We
 in  this  country  are  lucky  in  having
 succeeded  in  building  a  defence  pro-
 duction  apparatus  which  has  been
 constantly  expanding  and  which
 now  meets  a  good  proportion  of  our
 defence  requirements.  In  terms  of

 money  it  is  of  the  order  of  Rs.  50
 crores  to  60  crores  a  year  if  we  take

 into  consideration  the  production  from
 our  ordnance  factories  and  produc-
 tion  from  State  undertakings  engaged
 in  the  task  of  manufacturing  defence

 equipments  of  various  types.  It  is  a

 great  improvement  and,  obsessed  as

 we  naturally  are  by  our  economic

 problems,  difficulties,  paucity
 of

 foreign  exchange,  it  is  heartening  that
 the  achievement  made  in  this  direc-

 tion  has  helped  us  to  develop  not  only
 a  sure  source  of  supply  with

 which

 we  can  continue  to  replenish  our

 stores  but  it  has  also  given  us  confi-
 dence,  which  is  very  necessary  when
 one  looks  at  the  inter-play  of  inter-

 national  forces.
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 I  agree  with  the  remark  which  has
 been  made  by  several  hon.  Members
 from  both  sections  of  the  House  that’
 international  forces  are  progressively
 coming  to  take  an  attitude  which
 leads  us  to  conclude  that  in  a  sensitive
 sphere  like  defence  equipment  it  is
 risky  for  any  country,  more  so  for  a
 country  like  India,  to  depend  upon
 supplies  from  abroad.  So,  not  only
 in  etonomic  terms  but  also  in  terms  of
 national  pride  and  above  all  in  the
 matter  of  meeting  our  essential  re-
 quirements,  this  growing  production
 apparatus  to  meet  the  requirements  of
 our  defence  forces  is  one  of  the  most
 welcome  features  in  our  development.

 There  are  problems—and  problems
 wi'l  grow,  I  would  like  to  warn  this
 hon.  House  as  production  goes  into
 more  and  more  sophisticated  spheres.
 It  is  easy  to  produce  something  when
 the  production  process  is  simple.  For
 instance,  to  turn  out  clothes  worth
 Rs.  0  crores  or  Rs.  I5  crores  is  one
 thing  and  to  turn  out  highly  sophisti-
 cated  electronic  equipment,  aeronauti-
 cal  equipment  and  several  other  types
 of  equipment  where  a  great  deal  of
 sophistication  and  precision  is  requir-
 ed,  we  will  be  facing  more  difficulties.
 But  backed  by  the  research  and  deve-
 lopment  organisation  and  emboldened
 ang  heartened  by  the  willingness  of
 workers  to  take  all  these  tasks  with
 confidence,  we  have  been  able  to
 develop  technical  and  engineering  skill
 in  the  country.  All  these  are  factors
 which  ere  very  hopeful  and  create
 confidence  in  our  capecity  to  cope  with
 our  requirements  more  and  more  from
 our  own  indigenous  resources.

 I  would  like  to  ssy  very  frankly
 that  in  this  process  we  have  received
 technological  and  various  types  of
 material  help  from  several  countries
 andl  will  ike  to  thank  all  those
 countries  who  have  helped  us  in  this
 sohere.  We  wi'l  not  hesitate  to  get
 this  Kelp—technological  and  other
 material  help  in  this  sphere—from

 2.6.  (Min,  of  Defence)  JUNE  28,  7907  DG.  (Min.  of  Defence)  8172

 whatever  source  we  get  it,  provided
 it  is  consistent  with  our  honour  and
 dignity  and  it  also  meets  our  national
 requirement.  This  is’the  basis  upon
 which  we  have  been  proceeding  and

 vem
 continue  to  proceed  on  that

 There  is  one  matter  about  which
 comments  have  been  made  by  several
 hon.  Members.  This  is  a  sphere  in
 which  I  must  confess  there  is  the
 natural  desire  that  more  and  more  in-
 formation  should  be  given  to  this  hon.
 House,  which  means  to  the  country,
 about  our  production  arrangements
 and  our  basic  requirements,  how  we
 are  tackling  all  those  and  what  is  our
 general  approach  and  policy.  I  res-
 pect  that  desire.  In  a  democratic  set-
 up  the  larger  the  number  of  people
 who  are  involved  in  this  precess  of
 collective  thinking  and  understanding
 of  the  problems,  the  greater  is  the
 strength  that  we  derive  from  it.  I
 am  not  opposed  to  it  at  all.  There
 are,  however,  certain  limitations  which
 I  would  like  to  share  with  this  hon.
 House  and  the  country.

 Let  us  not  forget  that  we  are
 virtually  in  a  state  of  »  sort  of  an
 armed  peace—an’  expression  which  I
 am  using  for  want  of  a  better  expres-
 sion.  When  I  look  at  the  type  of  re-
 lationships  with  two  of  our  neigh-

 Shri  Bal  Raj  Madhek  (South  Delhi):
 Tt  is  armed  peace.

 Shri  Swaran  Singh:  In  this  state  of
 armed  peace,  when  al]  the  time  we
 have  to  continue  our  efforts  to
 strengthen  ourselves  by  our  own  effort,
 by  whatever  help  we  can  get  from
 other  countries,  by  stepping  up  our

 production,  training  and  quality  of
 leadership  and  by  increasing  our  areas
 of  production  and  afl  that,  I  think
 that  we  should  resist  the  natural  tem-
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 by  which  we  make  a  present  of  all
 the  information  to  those  whom  that
 information  should  not  be  available.

 Shri  Bal  Raj  Madhok:  Should  we
 get  information  from  Pakistani  source
 or  American  source  of  our  defence
 production?  We  have  the  rignt  to
 have  that  information  at  least.

 Shri  Swaran  Singh:  I  agree  with
 Shri  Madhok  that  whatever  informa-
 tion  is  available  to  hon.  Members  who
 study  some  foreign  press  reports  and
 the  like  should  be  available  to  this
 honourable  House.  But  let  us  not  fer-
 get  that  in  the  matter  of  eliciting  in-
 formation  of  a  vital  nature,  all  these
 views  and  information  are  aired  and
 we  should  never  fall  into  this  error
 of  accepting  that  what  appears  in
 print,  say,  in  an  American  paper  or
 in  a  Pakistani  paper  or  in  several
 other  papers,  js  correct  informaticu.
 It  will  be  absolutely  wrong  for  us  to
 imagine  that  what  appears  in  foreign
 papers,  whether  they  are  American
 or  British  or  French  or  Pakistani  is
 eorrect.  They  can  be  regarded  some-
 times  as  intelligent  guesses  and,  on
 other  occasions,  they  are  purposely
 leaked  out  so  that  the  other  party
 might  either  confirm  or  contradict.  If
 I  take  a  superficial  view  of  this,  it  is
 easy  for  me  to  do  so.  If  I  embark
 upon  this  course  of  picking  up  all
 this  information  and  of  trying  to  say,
 “No;  this  estimate  of  200  aircraft  is
 incorrect.  T  have  80  or  250  aircraft”
 and  similarly  so  about  tanks  and  the
 like,  it  is  easy  for  me  to  correct  that
 information  or  to  supplement  that  in-
 formation.

 I  would  like  to  warn  the  hon.  Mem-
 bers  that  what  appears  under  the
 heading  of  information  either  in  any
 of  these  pavers  or  in  the  foreign  press
 is  not  correct.  It  is  either  an  intel-
 ligent  guess  or  sometimes  an  inspired
 information  so  that  we  might,  under
 pressure,  under  criticism  at  times,  be
 able  to  come  out  with  authentic
 figures  and  thus  make  a  present  of
 this  information  to  the  other  side
 who  are  vitally  interested  in  know-
 ang  what  our  strength  is.  I  would
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 be  quite  frank  and  candid  with  this
 honourable  House  that  it  is  not  with
 the  intention  of  hiding  any  informa-
 tion.  Why  should  I  hide  any  informa-
 tion  from  this  august  House?  Bui  if
 there  is  anything  which  we  feel,  which
 the  Services  feel,  which  our  experts
 feel,  should  not  in  an  authenticated
 manner  be  given  which  could  be  of
 use  to  the  other  side,  then  the  House
 will  bear  with  me  that  it  is  not  with
 the  intention  of  hiding  anything  but
 with  the  intention  of  denying  this  in-
 formation  in  an  authentic  manner  to
 the  other  side  that  we  have  adopted
 this  attitude.  As  a  matter  of  fact,  it
 casts  greater  responsibility  and  grea-
 er  strain  on  me.  Itis  simpler’  to  ex-
 plain,  when  anything  is  mentioned,
 whether  it  is  factually  correct  or  not.
 But  I  have  myself  resisted  that  tem-
 ptation  on  a  number  of  occasions  and
 I  am  placed  in  a  very  awkward  and
 an  embarrassing  position  in  not  being
 able  to  confirm  or  contradict  jit  be-
 cause  whatever  I  do  is  something
 which,  according  to  my  assessment  in
 the  matter  of  the  actual  number  of
 vital  equipments,  is  of  great  strategic
 importance  and  ,,that  information
 should  not  be  available  to  the  other
 side  in  an  authentic  manner.  I  would
 like  to  assure  the  House  that  it  is
 purely  from  this  angle  and  consistent
 with  this  desire  that  we  have  adopted
 this  attitude.  If  in  any  field  I  find
 that  it  is  possible  to  release  the  in-
 formation,  I  will  not  hesitate  to  re-
 lease  the  information.

 Vt

 This  Report  has  been  criticised  by
 some  hon.  Members.  But  I  would  ap-
 peal  to  the  hon.  Members,  at  any
 rate,  to  those  who  make  studies’  of
 these  matters,  to  compare  the  Report
 with  earlier  Reports  of  two  years
 back  or  three  years  back  or  four  years
 back,  and  you  will  be  convinced  that
 in  this  Report  we  have  attempted  to
 give  much  larger  information  than
 was  available  in  earlier  Reports.

 Shri  Nath  Pai:  More  pages.

 Shri  Swaran  Singh:  Not  only  more
 pages.  In  fact,  the  presentation  is
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 precise.  But  because  the  content  is
 larger,  the  increase  in  pages  could
 not  be  avoided.  If  you  compare  the
 actual  content  of  this  Report  in
 several  chapters,  you  will  find  that  we
 have  definitely  given  more  informa-
 tion  as  compared  to  the  earlier  ones.
 In  this  respect  I  would  also  like  to
 place  another  factor  before  this  hon.
 House.  We  should  not  compare  our
 position  with  highly  advanced  and
 developed  countries  like  the  USA
 ang  U.K.  or  even  France.  They  have
 not  only  got  enough  of  eqtiipment  and
 enough  of  manufacturing  capacity,  but
 many  of  them  are  interested,  some
 of  them  at  any  rate,  even  in  finding
 markets  abroad.  They  can  afford  to
 give  all  that  information;  sometimes
 judiciously  they  leak  out  information.
 I  cannot  forget  one  remark  which
 was  made  by  a  highly  responsible  per-
 son  that  it  is  rather  strange  that  at
 the  present  moment  the  effect  of  the
 spying  system  of  the  major  powers  is
 preventing  a  major  onslaught,  a
 major  conflict,  between  the  super
 powers  because  each  side  knows  more
 or  less  what  the  other  side  has  got
 and  this  has  got  a  great  effect  of  res-
 training  them  because  they  know  how
 destructive  the  various  instruments  in
 the  hands  of  the  other  side  are.  So,
 some  of  these  advanced  countries  who
 are  powerful  countries,  who  have  the
 production  capacity,  whose  economic
 condition  is  sound  and  whose  arsenals
 are  full,  can  indulge  in  strategic  stu-
 dies  and  this  type  of  research  as  to
 whether  they  should  switch  over  to
 another  plane  or  another  missile  or
 another  tank  or  another  latest  equip-
 ment  and  things  like  that.  They  can
 do  that;  they  can  afford  that.  This
 is  more  so  when  the  overall  tensions
 in  the  world  are  decreasing  to  a  very
 large  extent  and  both  of  them  have
 developed  such  a  huge  capacity,  have
 accumulated  such  a  large  number  of
 weapons  that  even  the  one  who  has
 got  less  has  got  enough  to  over  kill
 the  world  several  times.  They  can
 afford  to  divulge;  sometimes  they
 judiciously  leak  out  information.  But
 struggling  as  we  are  to  strengthen  our

 defence  potential,  when  there  are
 several  other  competing  demands
 which  we  cannot  let  go,  we  have  to
 do  a  great  deal  of  planning,  a  great
 deal  of  thinking,  and  our  approach
 cannot  be  of  the  same  nature  as  it
 obtains  in  several  other  countries.  I
 am  sorry  I  have  taken  some  time
 over  this,  but  it  was  necessary  to  dis-
 Pel  any  impression  that  might  be  there
 that  we  are  withholding  information.
 from  this  hon.  House.  ;

 One  important  thing  to  which  at-
 tention  has  been  drawn  is  the  ques-
 tion  of  military  intelligence.  Military
 intelligence  is  something  which  is  not
 separate  from  our  overa!]  jntelligence
 system  and  if  there  is  any  feeling,  as
 Wag  voiced  by  some  hon.  members,
 that  there  is  not  enough  co-ordination
 or  exchange  of  information,  I  would
 like  to  dispel  that  feeling.  The
 sources  of  collecting  information  are
 many  and  no  country  ever  discloses
 as  to  what  those  sources  of-collecting
 information  are.  There  is  then  ह: ज
 sifting  of  it,  checking,  cross-checking
 and  constant  exchange  of  views  bet-
 ween  the  Home  Ministry,  ourselves
 and  the  External  Affairs  Ministry  be-
 cause  intelligence  in  this  respect  is
 not  just  something  statistical,  but  it
 also  means  assessment  of  the  geo-
 political  factors  of  the  political  situa-
 tion  and  of  severai  other  factors.  f
 would  only  like  to  say  that  the  effec-
 tiveness  of  our  intelligence  system
 was  established  beyond  doubt  at  the
 time  of  the  last  Pakistani  aggression.

 Shri  S.  M.  Banerjee:  Was  it  ever
 tested?

 Shri  Swaran  Singh:  I  can  say  that
 we  have  got  a  fairly  good  information
 about  what  is  happening  across  our
 borders.  I  leave  it  at  that  ang  I  will!
 not  explain  this  further.  We  attach
 the  highest  importance  and  under  the
 guidance  of  the  Prime  Minister,  and
 the  Home  Minister,  all  these  matters
 are  discussed  at  very  high  levels  and
 we  continuously  make  this  assessment
 and  continue  to  take  action  after  as-
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 sessing  the  various  situations  and  the
 other  material  and  data  that  might  be
 aveilahie  to  os

 Another  question  which  has  been
 asked  by  some  han.  Members  is:  What
 are  our  war  aims?  I  would  only  plead
 with  hon.  Members  that  there  is  no
 question  of  war  aims.  Our  policy  is
 to  defend  qur  country.  Thet  is  a
 matter  which  is  known  to  the  House.
 In  fact,  more  than  one  hon.  Member
 has  dwelt  at  length  on  our  defence
 requirementa  and  what  our  attitude
 should  be  in  view  of  our  long  borders,
 our  long  coast  and  the  existence  of
 two  neighbours  who  ate  very  un-
 friendly  and  unpredictable  with  a  lot
 of  collusion,  with  several  other  friends
 of  theirs  either  helping  them  directly
 @r  trying  to  embarrass  us.  All  these
 factors  are  there.  In  the  face  of  all
 this,  our  pelicy  should  be  very  clear
 to  hon,  Members.  Some  hon.  Mem.
 bers  have  still  asked  me  that  ॥  should
 spell  out  what  our  war  aims  are,  Our
 defence  policy—that  is  the  term  that
 I  would  like  to  use  in  this  connec-
 tion—is  obviously  to  protect  us  fram
 this  danger.  The  implementation  of
 this  in  various  spheres  wil)  then  be
 a  matter  of  strategy,  which  will  vary
 from  place  to  place,  and  from  area
 to  area.  This  is  broadly  our  objec-
 tive.

 We  have  got  no  aggressive  design
 against  any  country.  We  have  made
 it  absolutely  clear.  But  we  have  to
 defend  our  sovereignty;  we  have  to
 defend  the  integrity  of  this  country.
 In  doing  so,  I  have  no  doubt  that  the
 members  of  our  Armed  Forces,  with
 their  patriotism,  with  their  valour,
 with  their  bravery,  with  their  devo-
 tion  to  duty,  with  the  training  that
 they  have  got  and  with  the  equipment
 that  we  have  succeeded  progressively
 in  improving,  and  under  the  dynamic
 and  wise  leadership  of  the  Chiefs  of
 Steff,  will  surely  acquit  themselves
 with  credit.  y  have  no  doubt  in
 mind  that  if*any  other  country
 darka  upon  any  adventurous  venture
 against  ous  country,  our  Armed
 Hosees,  with  a!)  thie  equipment,  with
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 all  this  training  and  with  all  their
 bravery  will  surely  acquit  themselves
 with  credit  98  they  did  at  the  time  of
 the  Pakistani  aggression.

 Shri  Bal  Raj  Madhok:  Does  the  hon.
 Minister  mean  that  we  should  only
 @efend  ourselves?  There  ate  two
 ways  of  doing  it.  One  is  to  defend
 and  the  other  is  to  deter  others  so
 that  they  may  not  attack  us  at  all.
 Our  aim  should  be  to  deter  others;
 we  should  be  strong  enough  so  that
 others  will  not  attack  us.  So,  we
 should  not  speak  of  defending  our-
 selves  only

 मैक  hap.  Member:  Defence  includgs-
 everything.

 Shri  Gwaran  Singh:  I  have  pur-
 posely  used  that  expression.  In  the
 actual  implementation  of  this  paticy,.
 if  ]  may  yse  another  expression,  in
 the  discharge  of  this  responsibility
 that  lies  heavily  on  all  of  us  to  defend
 our  cauntry,  the  actual  steps  that  we
 take  in  different  parts  are  a  matter
 of  strategy;  it  is  not  only  that  the
 others  should  be  deterred  from  em-
 barking  upon  any  aggression  against
 us;  that  is  good,  if  we  can  ensure  that,
 but  even  more  important  than  that  is
 the  hot  reception  that  they  should
 receive  and  that  they  should  realise
 that  they  are  bound  to  receive.  Once
 they  emhark  upon  any  such  offensive,
 then  the  strategy  that  we  adopt,  you
 may  call  it  counter-offensive  or  defen-
 sive  action  to  protect  ourselves  etc.,
 comes  in;  we  do  not  discuss  or  speil
 out  these  matters  of  strategy  in  any
 great  detail.  But  there  is  no  doubt
 that  far  defending  ourselves  we  should
 be  fully  prepared,  leaving  the  actual
 strategy  to  be  worked  out  by  the
 leaders,  by  the  Army  Chiefs  .and  the
 experts  becatige  those  arg  the  actual
 atans  that  ape  taken.  We  should  be
 clear  about  the  policy.  This  House
 should  be  clear  about  it,  because  all
 the  guidance  that  we  receive  is  fram
 Parliament,  apd  it  is  before  Parlia-
 ment  that  we  place  all  these  policies.
 We  should  continue  to  adopt  the
 policy  of  defending  ourselves  against
 alt  these  dangers,  and  while  defend-
 ing  ourselves,  the  question  of  what
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 strategy  we  should  adopt  would  come
 in;  the  defensive  measutes  that  we
 take  to  counteract  any  offensive  move

 or  attack  etc.  are  matters  of  strategy.
 I¢  is  quite  obvious  that  no  one  can
 Compel  us  to  fight  at  a  place  of  his
 ‘hoice  or  according  to  a  strategy  that
 -he  imposes.  These  are  matters  which
 Should  be  quite  clear,  and  they  are
 important  and,  therefore,  we  should
 not  lose  sight  of  them.

 What  is  the  type  of  threat  we  face?
 “On  this  matter,  there  is  a  good  deal
 of  understanding  in  various  sections
 of  the  House.  The  threat  to  us  comes
 from  two  neighbours,  China  and
 Pakistan.  One  of  them  glorifies  in
 their  isolation,  with  a  lot  af  economic
 Power  and  progress  and  a  huge
 “defence  apparatus  that  they  are  build-
 ing,  and  the  other  gloats  over  their
 alignments  with  other  powers,  getting
 all  types  of  defence  equipment  under
 various  covers,  sometimes  throwing  to
 the  winds  ali  the  obligations  that
 might  be  attached  to  getting  that  aid.
 It  is  this  dual  threat  we  have  to  face.
 Facing  this  almost  amounts  to  the
 task,  in  a  certain  respget,  of  two
 defence  forces.  This  ccllusion,  of
 which  we  everyday  talk,  means  that
 We  should  organise  our  defences  in

 ‘such  a  manner  that  it  is  realised  that
 any  capacity  to  withdraw  or  slacken
 from  one  sector  to  supplement  in  the
 other  is  very  limited.  88  this  is  a
 heavy  task  we  have  to  fate.  I  would
 ‘like  to  assure  this  hon.  House  that  we
 in  the  Defence  Ministry  are  fully  con-
 scious  of  this  danger,  and  our  plans
 ‘are  based  broadly  on  that  assessment,

 Memories  are  short;  we  are  likely
 to  forget  things.  But  I  would  like  to
 ‘assure  the  House  that  १267  is  not  7962

 Shri  20०७  Medy  (Godhra):  Is  he
 Feferring  to  the  elections?

 Shri  Swaran  Singh:  My  hon.  friend
 dis  well  settled  in  this  House  and  elec-
 4tions  should  not  bother  him  for
 Qnother  five  years.  We  are  dealing

 with  a  little  more  sarious  matter  than
 Just  elections,

 Mr.  Deputy-Speaker:  Do  not  get  too
 much  obsessed  with  elections.

 Shri  SwWaran  Singh:  I  hope  there  is
 no  election  petition  against  Shri  Mody,

 Shri  Piloo  Mody:  There  is.
 Shri  Swaran  डिविडि:  Then  he  cannot

 forget  the  elections.
 i962  was  a  year  when  we  suffered

 greatly.  We  learnt  lessons—paid  a
 high  price  for  it.  The  corrective
 actions  we  had  taken,  the  new  ह. अ
 tegy  we  had  developed  and  the  inten-
 sive  training  and  equipment  we  had
 acquired  all  stood  us  in  good  stead
 three  years  later,  and  965  certainly
 proved  not  to  be  1962.  would  like
 to  assure  the  House  that  1967  will
 be  better  even  as  compared  to  1965,
 All  these  years  we  have  not  been  sit-
 ting  idle.  We  have  tried  to  develop
 our  own  production  from  our  own
 units.  We  have  also  got  help  from
 other  countries—technology,  capital
 equipment,  machinery  and  several
 other  things,  which,  ]  am  sorry  I  can-
 not  on  dckount  of  contractual  obliga-
 tions  and  the  like  spell  out  in  detail—
 the  equipment  we  have  either  manu-
 factured  ourselves  or  have  acquired
 from  cther  sources.

 So  this  is  a  very  heavy  task.  No
 one  likes  to  talk  of  conflicts  and  the
 like.  We  ourselves  had  broadly  pro-
 ceeded  on  this  basis  that  situated  as
 we  were  without  any  aggressive
 designs  against  others,  others  would
 leave  us  at  peace,  But  this  hope  of
 ours  was  rudely  shattered.  We  had,
 therefore,  ‘to  carry  very  heavy  bur-
 dens.  I  know  there  are  other  pressing
 and  competing  demands.  The  econo-
 mic  development  of  the  country,  the
 privileges  that  should  be  available  to
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 Different  hon.  Members  have  laid
 stress  on  self-reliance  and  on  depend-
 ing  on  our  own  self  for  our  defence
 requirements.  That  is  precisely  vur
 objective,  and  we  have  taken  8698
 in  various  directions  to  achieve  that
 objective.

 SI8r

 Some  comments  were  made  about
 our  defence  plan.  I  think  my  hon.
 friend  Mr.  Indrajit  Gupta  made  a
 reference  to  it.  I  would  like  to  say
 a  few  words  relating  to  the  defence
 plan  and  the  budgetary  provision.,

 Hon.  Members  have  referreg  to  the
 defence  plan  and  certain  features  of
 our  budget.  Some  have  asked  for
 reduction  in  defence  expenditure  while
 others  have  pleaded  for  more.  While
 the  needs  of  defence  can  grow,  are
 growing,  taking  an  absolute  view  can-
 not  be  correct.  It  would  be  as  un-
 realistic  to  ignore  the  binding  limita-
 tions  of  our  resources  both  in  rupees
 and  foreign  exchange,  as  it  would  be
 to  sacrifice  altogether  the  primary  and
 essential  needs  of  defence.

 Shri  S.  M.  Banerjee:  It  is  a  quota-
 tion  or  what?

 Shri  Swaran  Singh:  My  memory  is
 not  as  good  as  that  of  Mr.  Banerjee,
 and  sometimes  [  read  the  notes.  But
 is  it  to  your  liking?

 The  defence  plan  was  prepared
 taking  into  consideration  the  overall
 resources  and  the  competing  demands,
 and  had  to  be  reviewed  in  terms  of
 resources  now  available,  but  I  would
 like  to  assure  the  House  not  notwith-
 standing  the  reduction  in  the  budget
 as  compared  to  the  planned  outlay,  a
 reduction  of  nearly  Rs.  50  crores,  the
 essential  features  of  cur  plan  for  the
 acquisition  of  aircraft  and  weaponry
 such  as  gunnery,  missiles,  anti-aircraft
 guns,  armour,  radar  equipment,  elec-
 tronics,  ammunition  and  naval  craft
 have  been  retained.

 «vl  wanted  to  read  out  because  I  did
 not  want  to  miss  any  of  these  impor-
 tant  items.  Some  of  these  have  been
 mentioned  by  more  than  one  Member.

 409  (Ai)  LSD—8.  .
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 Some  Members  talked  about  aeronau-
 ties,  others  about  aircraft,  others
 about  missiles,  guns  and  sophisticated
 things.  So,  I  wanted  not  to  miss  these
 things  in  the  list  that  I  read  out.
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 Both  fire  power  and  mobility  have
 been  kept  in  view,  and  by  reorgani-
 sation  it  has  been  possible  to  make
 the  teeth  to  tail  ratio  from  57-43  to
 62-38.  Our  radar  coverage,  though

 not  as  extensive  as  we  hoped  to  make
 it  in  a  few  years,  is  adequate  to  deal
 with  the  immediate  threats  that  are
 posed.  Our  plans  provide  for  dealing
 with  individual  or  combined  threats
 from  our  neighbours  and  our  pro-
 gramme  of  purchases  and  indigenous
 production  in  the  coming  years  duly
 take  into  account  the  need  of  keep-
 ing  up  the  tempo  of  our  preparations
 so  long  as  the  twin  threats  continue
 to  adopt  a  menacing  posture.

 In  this  context,  I  would  like  to
 acknowledge  with  gratitude  the  help-
 ful,  sympethetic  and  understanding
 attitude  of  the  Deputy  Prime  Minister
 and  Finance  Minister  who  controls  the
 purse  strings  of  our  exchequer.  He
 was  good  enough  to  make  a  reference
 to  the  requirements  of  our  armed
 forces  in  his  budget  speech  also.

 Some  cof  the  other  points  like  stra-
 tegic  roads  and  NCC  have  been  raised.
 The  question  of  strategic  roads  is
 important,  and  the  Border  Road  Deve-
 lopment  Organisation  have  done  a
 great  deal  in  opening  up  areas  near
 the  borders.

 श्री  गुणानन्द  ठाकुर  (सहरसा)  :  जब

 बार्डेर  का  कुछ  भाग  चला  जाता  है  तब  सरकार

 की  आंख  खुलतीं  है  |

 Shri  Swaran  Singh:  I  thought  that
 intervention  is  meant  to  elicit  some
 further  information.  It  appeared  to
 be  only  a  comment,  and  that  also
 rather  ill-informed,  I  should  say.  On
 the  strategic  roads,  we  have  done  a-
 great  deal,  dnd  depending  upon  our
 capacity,  we  are  opening  up  both  in
 the  hilly  areas  and  in  the  border
 States  of  Gujarat,  Rajasthan,—in  all
 these  areas—we  have  undertaken  the
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 programme,  and  there  is  a  demand—
 I  would  like  to  share  this  thought
 with  the  hon.  House—that  some  of
 the  development  roads  also  are  sought
 to  be  put  under  the  cover  of  strategic
 roads  by  certain  States.  So,  we  are
 careful  to  sift  as  to  what  are  the  essen-
 tial  strategic  requirements  to  which
 we  must  pay  attention  and  top  prio-
 rity  in  the  matter  of  our  planning.
 That  is  the  approach  that  we  have
 adopted.

 I  would  like  to  say  a  few  words
 about  the  service  conditions  of  our
 members  of  the  armed  forces  at
 various  levels.  I  would  like  to  say
 as  and  when  there  has  been  a  revi-
 sion  in  the  pay  and  allowances  of  the
 Government  employees,  who  are  not
 members  of  the  armed  forces,  there
 has  always  been  an  examination  made
 of  the  emoluments  and  allowances  of
 the  members  of  the  armed  forces,  and
 the  necessary  corrective  action  has
 always  been  taken.  है  asked  the  staff
 to  work  out  the  details,  and  after
 having  worked  out  the  details,  7  am
 satisfied  that  in  this  revision  they  are
 not  worse  off  as  compared  to  the  other
 Government  employees.  If  ariything,
 if  we  take  into  consideration  the
 totality  of  the  allowances  and  conces-
 sions  and  various  other  allowances
 that  they  get,  they  have  got  a  slight
 edge  over  the  other  employees,  which
 I  do  not  grudge;  I  wanted  to  give  this
 information  to  the  House,  becatise
 some  hon.  Members  tried  to  make  out
 as  if  at  the  time  of  the  revision  of
 the  pay-scales  of  other  Government
 employees  we  do  not  take  into  con-
 sideration  the  effect  of  that  on  the
 emoluments,  allowances  end  conces-
 sions  that  are  payable  to  the  members
 of  the  armed  forces.

 Shri  Omanath  (Pudukkottal):  Why
 are  they  getting  two-thirds  of  the
 dearnets  allowance,  when  the  officers
 get  00  per  cent?

 Shri  Swaran  Singh:  After  taking
 imto  consideration  ali  the  other  allow-

 other  things—I  repeat  that  after  tak-
 ing  everything  into  considération—
 this  revision  has  taken  place  in  such
 8  manner  that  if  we  take  a  total  view
 of  all  those  concessions  and  allowances
 and  various  revisions  in  their  basic
 pay,  they  have  a  slight  edge  over  the
 others,

 XY  wourd  also  like  to  say  that  these
 allowances  have  recently  been  sub-
 jected  to  a  fresh  review,  and  the  Gov-
 ernment  have  already  decided  to  make
 increases  in  four  such  allowances  at
 @n  annual  cost  of  Rs,  .8  crores.  This
 is  a  decision  which  we  took  only
 about  two  or  three  days  back.  I  would
 also  like  to  give  this  further  informa-
 tion;  it  has  further  been  decided  to
 subject  some  of  these  allowances  and
 certain  other  conditions  of  their  ser-
 vice  to  a  further  review,  and  the  three
 services  would  be  associated  in  the
 process  of  consultation  and  review.

 This  review  will  cover  22  allowances
 admissible  to  officers  and  25  admis-
 sible  to  other  ranks;  eight  other  items
 of  benefit  to  officers  and  0  other  items
 admissible  to  other  ranks.  J  would  like
 to  add  that  by  far  the  larger  benefits
 of  the  increases  in  the  allowances
 referred  to  above  and  whatever  may
 result  from  this  review  would  go  to
 the  men  of  the  three  services,:

 Some  mention  was  made  about  she
 NCC.  As  the  hon.  House  ts  aware,
 the  NCC  was  introduced  in  order  to
 inculcate  amongst  our  young  people,
 those  who  are  reading  in  the  univer-
 sities,  a  spirit  of  discipline  and  also
 to  provide  a  recruiting  ground  8०
 that  this  might  give  an  opportunity
 to  our  young  men  to  enter  the  armed
 forces.  The  NCC  has  not  been  "
 form  success  in  all  the  States.  In  some
 States  it  has  done  extremely  well,  and
 in  some  others,  it  has  not  done  ss
 well  as  in  other  States.  This  matter
 wan  discussed  at  great  length  by  the
 Vice-Chancellors.  They  have  recont-
 mended  thet  a  stage  has  come  when
 we  can  do  away  with  the  compulsory
 character  of  the  NCC,  This  is  the

 ances  like  free  rations  and  several  unanimous  recommendation  of  ‘the
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 Vice-Chancellors.  As  suggested  by
 several  hon.  Members,  it  should  be
 optional  and  there  should  be  another
 scheme  called  NatiOnal  Social  Service
 Scheme.  One  of  the  two  should  be
 compulsory,  so  that  there  is  thie  ele-
 ment  of  discipline  and  training.  That
 other  scheme  could  not  be  formulated
 this  year.  So,  for  the  current  year
 NCC  will  continue  to  be  compulsory.
 I  think  my  friend  Shri  Madhok  or
 perhaps  some  other  Members  of  his
 party,  were  present  at  the  time  of  the
 discussion.  We  have  taken  the  deci-
 sion  that  instead  of  making  it  com-
 pulsory  for  three  yeats,  we  have  made
 it  compulsory  for  2  years.  In  the
 third  year,  it  is  up  to  the  trainee
 either  to  join  the  NCC  or  not.  We
 thought  this  was  enoUgh  to  give  them
 the  necessary  training.  Depending
 upon  the  evolution  of  the  National
 Social  Service  Scheme,  the  future  of
 the  NCC  will  be  decided  sometimes
 towards  the  end  of  this  year  or  early
 next  year.

 Sir  the  House  has  been  indulgent...

 Shri  Nath  Pai:  You  should  try  to
 answer  at  least  some  of  the  very
 Many  agonizing  questions  that  were
 asked.  What  about  the  HF  24—the
 frame  to  be  made  in  India  and  the
 engine  to  be  developed  in  UAR?  We
 understand  that  that  factory  has  been
 demolished  by  Israeli  bombing.  Then,
 what  about  our  equipment?  Let  us
 not  go  on  flattering  ourselves  that  we
 did  very  well.  Our  army  could  not
 do  well;  we  could  not  do  half  as  well
 as  we  could  have  done  at  Sialkot  or
 the  Ichhogil  Canal.  We  could  have
 done  much  better  if  our  armour  and
 air  protection  was  better.  With  that
 poor  equipment,  our  army  did  its  best.
 Are  you  going  to  depend  on  that  poor
 inadequate  equipment  always?  ‘You
 did  not  answer  the  many  points  we
 raised.  We  are  totally  disappointed.

 Shri  Umanath:  What  about  the
 Emergency  Commissioned  Officers?

 Shri  Swaran  Singh:  Some  of  the
 points  are  of  topical  interest  and  some
 ave  been  discussed  before.  But  I

 DG.  (Min.  ef  शक
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 am  prepared  to  answer  all  these  points.
 About  the  development  of  HF  24  in
 collaboration  with  UAR,  this  informa-
 tion  has  been  supplied  to  this  House
 before  aiso.  The  latest  information  is
 that  the  press  report  that  the  factory
 has  been  completely  destroyed  is  not
 correct.  There  was  some  bombard-
 ment  and  some  aircraft  of  the  UAR
 were  destroyed,  But  the  factory  as
 such  was  not  destroyed.  The  nature
 of  the  collaboration  is  also  not  yet
 quite  firm.  We  had  lent  them  en  air
 frame  in  which  they  could  try  their
 engine.  Depending  on  the  outcome
 of  the  trial  further  negotiations  were
 to  take  place  about  the  collaboration
 on  a  reciprocal  basis—they  might  use
 our  air  frame  and  we  might  use  their
 engine.  At  the  present  stage,  nothing
 more  concrete  has  come  out.  The  trial
 was  such  that  we  cannot  come  to  a
 firm  conclusion,  without  further
 investigation,  that  the  first  trial  was
 a  complete  success.  There  were  seve-
 ral  snags  noticed  and  they  are  being
 investigated.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  For  8  years,  you  have
 wasted  time  and  money  with  the  pur-
 ported  object  of  having  a  Mach  II
 performance.  How  many  years  are
 we  going  to  wait?  What  is  the  HF  24
 going  to  be  a  substitute  for?  For  the
 Hunter  or  for  what?

 Shri  Swaran  Singh:  The  develop-
 ment  of  HF  24  has  taken  a  fairly
 large  number  of  years.  J  would  appeal
 to  the  House  that  development  of  air-
 craft  does  take  time  even  in  indus-
 trially  advanced  countries.  I  have  got
 some  information  which  |  would  like
 to  share  with  the  House.  HF-24  was
 our  first  effort.  It  was  commenced  in
 the  year  29560  from  scratch.  The  Brat
 HP-24  aircraft  flew  in  May  1961,  The
 first  two  aircraft  were  handed  over
 to  the  Air  Force  in  May  1963.-  The
 first  production  aircraft  was  delivered
 to  the  Air  Force  in  1966.  Admittedly
 it  has  taken  a  period  of  about  eight
 years  to  complete  the  production  of
 HF-24  Mach  |  aircraft  and  deliver
 them  to  the  Air  Force,  But  this  sche-
 dule  compares  favourably  with  the
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 schedule  of  development  of  similar
 aircraft  in  western  countries.  Better
 achedules  were  given  by  HAL  in  the
 earlier  years  but  it  was  found  that
 these  were  baged  on  an  inadequate
 appreciation  of  the  complexities  and
 the  volume  of  effort  involved.

 Shri  Frank  Anthony  had  raised
 another  point  about  Hunters.  The  per-
 formance  by  Hunters  at  the  time  of
 the  Jast  Pakistani  aggression  was  very
 800d  and  it  is  our  intention  to  continue
 to  hold  on  to  them  because  they  had
 proved  very  good  in  operation,

 Shri  Frank  Anthony:  On  the  air
 force  side  J  had  also  usked  two  other
 questions.  Are  you  short  of  fighter
 bombers?  Do  you  have  any  intention
 of  manufacturing  bombers  at  some
 time  in  the  future?  That  I  think  was

 weakness.  What  is  wrong  in  telling us  that?

 Shri  Swaran  Singh:  The  House  is
 aware  of  our  programme  of  manufac-
 turing  MiGs.  They  are  very  good
 fighter  aircraft.

 Shri  Frank  Anthony:  I  am  talking
 of  fighter  bomber.

 Shri  Swaren  Singh:  We  have  got
 some  bombers.  He  mentioned  one
 category  about  which  he  said  that  they
 are  fairly  old.  It  is  true  that  they
 are  old.  But  we  have  no  manufactur-
 ing  programme  at  the  present  moment
 of  bombers  as  such.  |  may  be  quite
 candid  on  that  point.

 Some  bon,  Members  rose—
 Mr,  Deputy-Speaker:  I  will  allow  a

 few  questions.  Normally,  after  the
 reply  of  the  Minister  no  questions  are
 put.  Shri  Nath  Pai  raised  a  pertinent
 Point  that  certain  specific  points  were
 not  replied  to.

 hri  Nath  Pai:  Was  this  a  normal

 Mr.  Depaty-Speaker:  He  has  already
 Feplied  to  your  questions.

 Sari  Piloe  Mody:  You  must  draw  a
 distinction  between  reply  and  just
 sound.

 Shri  Nath  Paf:  You  said,  Sir,  ‘hat
 normally  questions  are  not  asked  after
 the  Minister's  reply.  My  submission
 is,  do  you  think,  in  fairness  to  the
 House,  that  Shri  Swaran  Singh  made
 a  very  sincere  effort?  Was  it  a  nor-
 mal  reply?  Did  he  try  to  satisfy  the
 many  agonising  questions  that  we
 asked?  He  is  the  head  of  the  defence
 affairs,  There  was  not  one  reference
 to  the  Navy.  We  have  two  oceans
 to  look  after,  the  Arabian  Sea  and
 the  Bay  of  Bengal.  Not  one  word
 about  the  navy  was  said  by  him.  Does
 he  forget  that  the  combined  forces
 make  the  Defence  Ministry?  Till  we
 provoked  he  had  nothing  to  say  about
 the  Air  Force.  And,  Sir,  you  tell  us
 this  has  been  a  normal  reply.  Indeed,
 Sir,  very  strange  it  is.

 Mr,  Deputy-Speaker:  As  I  have
 already  mentioned,  the  hon,  Minister
 has  clearly  stated  in  his  introductory
 remarks  that  information  in  reply  to
 all  the  points  that  were  raised  here
 cannot  be  given,  but  if  certain  specific
 points  remain  to  be  replied  to  or  clari-
 fication  sought  I  would  permit  that.
 That  much  latitude  I  will  give.

 Shri  N.  Dandeker  (Jamnagar):  Am
 T  to  assume  that  all  matters  connected
 with  the  navy  are  top-secret  and  that
 he  does  not  want  to  say  anything  con-
 cerning  some  of  the  things  I  have
 said?

 Shri  Ranga  (Srikakulam):  Let  him
 answer  each  one  of  these  questions
 separately.  Otherwise,  he  will  make
 a@  jumble  of  it.

 Shri  Swaran  Singh:  I  must  confess
 that  I  should  have  referred  to  the
 Navy,  on  which  Shri  Dandeker  made
 a  very  fine  speech.  I  was  greatly
 impressed  by  the  wealth  of  informa-
 tion  that  he  gave.  The  operative  part
 of  his  suggestion  was  that  we  should
 have  two  navies.

 Shri  Nath  है  Two  wings.
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 Shri  Swaran  Singh:  Shri  Nath  Pai’s
 intervention  partially  answers  it,
 because  he  says  it  is  not  two  navies
 but  two  wings;  two  fleets  is  another
 expression.  Therefore,  what  it  really
 means  is  that  whatever  is  our  naval
 strength*naval  craft,  it  has  to  be  suit-
 ably  deployed,  grouped  under  appro-
 priate  command  so  that  the  various
 tasks  that  we  face  on  the  western
 and  eastern  coast  and  in  relation  to
 Andaman  islands  can  be  effectively
 met.  It  is  true  that  to  discharge  them
 effectively  there  will  hava  to  be  addi-
 tions  to  our  navy.  We  have  been
 making  additions  from  time  to  time
 and  we  have  also  placed  orders  for
 acquiring  some  other  naval  crafts.  We
 are  conscious  of  it.  yt  should  not  be
 taken  as  two  navies  or  two  fleets,  but
 our  totel  naval  ctafts  being  deployed
 in  an  effective,  appropriate  and  suit-
 able  manner  so  that  the  tasks  which
 have  been  enunciated  there  are  taken
 care  of.  This  should  be  our  approach
 and  this  is  precisely  our  approach.  We
 are  developing  some  facilities  on  the
 eastern  coast  and  Andaman  and  Nico-
 bar  islands  in  order  to  realise  that
 objective.

 A  mention  was  made  about  the  num-
 ber  of  aerodromes  on  the  eastern  coast.
 We  have  already  several  effective
 aerodromes  on  the  eastern  coast.  I
 will  not  name  them  because  they  are
 known  to  most  of  us.  In  any  need
 they  will  be  quite  effective.

 The  other  question  was  about  emer-
 gency  commissioned  officers,  I  have
 Kittle  to  add  to  what  I  have  said  before.
 The  present  scheme  is  that  all  of
 them  will  have  an  opportunity  to  be
 considered  for  permanent  commissions,
 Some  of  them  have  voluntarily  resign-
 ed  and  their  number  runs  into  several
 hundreds.  They  want  to  go.  Then,
 the  others  appear  before  the  Board.
 Among  those  who  have  appeared
 before  the  Board,  the  figure  of  those
 who  have  actually  earned  permanent
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 0६  the  services,  gatTy  on  with  them.
 For  others,  we  will  do  our  best  ta
 find  other  alternative  jobs.  Several
 hundreds  af  them  have  already  been
 taken  into  the  Border  Security  Fores.
 Some  of  them  have  Deen  taken  in  the
 Central  Reserve  Force,  Some  af  them
 are  likely  to  be  recruited  to  the  seve-
 ral  State  services,  bath  civil  as  well
 as  police.  This  is  the  present  position
 with  Tegard  to  emergency  commission-
 ed  officers.

 बी  झोन  ST  त्यात्ी  (मुरादाबाद)  :
 उपाध्यक्ष  महोदय,  इन्होंने  मेरे  प्रश्न  का
 जवाब  नहीं  दिया  कि  हाइड्रोडन  बम  के  हमसे
 से  देश  की  रक्षा  क॑  से  करेंगे  ।  झगर  कल  चाइना
 हमला  करता  है  ऐटम  ह) अ  से  या  हाइड्रोजन
 बम  से  तो  उसका  बचाव  कंसे  करेंगे  श्राप  ?

 Shri  Bal  Raj  Madhok:  I  have  moved
 some  cut  motions  regarding  sub-
 marines.  We  know  that  even  a  smail
 country  ifke  OAR  tas  a  number  of
 submarines.  Pakistan  has  acquired  a
 number  of  submarines,  We  want  to
 know  whether  any  steps  are  being
 taken  to  acquire  submarines  so  that
 our  vast  coastal  frontiers  can  be  ade-
 quately  defended.  Then,  I  want  to
 know  something  about  NCOs,  who  are
 the  real  backbone  of  the  army.  Their
 service  conditions  are  very  poor  and
 because  of  that  there  ig  a  lot  of  dis-
 contentment  among  them.  I  want
 some  light  to  be  thrown  on  these  cwo
 things.

 Shri  Swaran  Singh:  We  have  given
 this  information  already  to  the  House
 that  we  are  taking  steps  to  acquixe
 submarines.  We  had  given  this  j

 pe  de mation  some  months  ago  and  |
 nothing  to  add  to  the  information  tha}
 bas  already  been  given.

 It  will  not  be  correct  to  say  thet
 there  is  any  discontent  among  the  nom-
 commissioned  officefs,  This  is  in-
 correct.  We  are  conscious  of  their
 problems.

 ‘aft  alte  meter  हवा :  उपाप्यक
 महीदय,  मेरे  प्रश्न  का  जयाब  नहीं  झादा  ।
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 Shri  Swaran  Singh:  Sir,  the  hydro-
 gen  bomb  is  troubling  that  hon.  Mem-
 ber  very  much.  We  discussed  the
 hydrogen  bomb  and  the  nuclear  pro-
 gramme  for  about  one  hour  some  days
 ago  and  I  have  nothing  to  add  to  what
 I  said  on  that  day.

 eft  we  लिमये  :  उपाध्यक्ष  महोदय,
 7  घन्टे  को  बहस  के  बाद  इस  तरह  का  भसन्‍्तोष-
 जनक  उत्तर  झाया  है  a  हम  लोग  लगभग

 एक  हजार  करोड़  रुपया  मन्जूर  करने  जा

 रहे  हैं।  प्रधान  मंजी  जी  भी  इस  समय  मौजूद
 हैं,  में,  उपाध्यक्ष  महोदय,  भाषसे  प्रार्थना
 करूंगा  कि  बिता  एक  स्थायी  समिति  के

 निर्माण  के  सुरक्षा  क ेमामले  पर  ठीक  तरह  से
 विचार  नहीं  हो  पायेगा  और  न  हम  लोग

 नियंत्रण  रख  पायेंगे  ।  इसीलिये  सब  विरोधी
 दलों  ने  लिख  कर  भेजा  है  ।  900  करोड़
 शपया  हम  इसी  तरह  मंजूर  करेंगे  यदि  प्रधान
 मंत्री  जी  झाश्वासन  दे  दें  कि  एक  स्थायी
 समिति  का  गठन  किया  जायगा  t

 Mr.  एकुनप्कि-ठिफुतन डला:  This  question
 does  not  arise  out  of  this  discussion.
 This  is  an  independent  question  that
 you  have  taken  up.

 की  यु  खिमये  :  इससे  सम्बन्ध  है  t
 are  चाहे  जितने  सवाल  पूछें  कभी  सन्‍्तोष  जनक
 उतर  नहों  प्रायेगा  |  यदि  इसका  उतर
 आयेगा  तो  असन्तोष  नहीं  रहेगा  |

 Mr,  Deputy-Speaker:  J  would  like
 to  finish  with  certain  questions.  It  is
 an  independent  question.

 Shri  Umanath:  ]  had  raised  a  ques-
 tion  which  is  causing  grave  anxiety
 among  the  non-Hindi-speaking  people.
 I  want  to  know  whether  it  is  a  fact
 that  there  is  a  stipulation  for  promo-
 tion  from  havildar  to  jamadar  that
 one  must  pass  झााछत  ईक  ह.  class.  The
 unity  of  our  armed  forces  should  be
 there  but  that  fs  information  which
 has  created  grave  anxiety.  J  want  the
 hon.  Minister  to  dispel  that  mie-
 apprehension  or  apprehension,  what-
 ever  it  is.

 Shri  Swaren  Singh:  I  will  ensure
 that  no  one  is  put  to  a  disadvantage
 on  the  question  of  language.  y  do  not
 know  the  factual  position  at  the  pre-
 sent  moment.

 Shri  Frank  Anthony:  These  Hindi
 fanatics  have  invaded  the  army  too.

 Shri  8.  M.  Banerjee:  I  would  like
 to  know  from  the  hon.  Minister  whe-
 ther  it  is  a  fact  that  some  of  the
 ordnance  factories,  specially  the  cloth-
 ing  ordnance  factories,  are  suffering
 because  of  no-work  problem  and  chat
 either  all  the  work  of  preparing  uni-
 forms  etc.  which  were  manufactured
 by  them  is  handed  over  to  private
 trade  or  the  Railways  and  the  Posts
 and  Telegraphs  Department  who  were
 giving  these  jobs  to  the  ordnance  fac-
 tories  have  stopped  that.  What  steps
 are  being  taken  by  Government  to  see
 that  jobs  are  given  to  those  ordnance
 tactories?

 Shri  Swaran  Singh:  The  ordnance
 factories  which  were  doing  this  cloth-
 ing  work  were  making  clothes  for  the
 armed  forces  only.  With  the  expan-
 sion  of  the  number  of  members  of  the
 armed  forces,  requirements  increased.
 Those  requirements  are  now  tailing
 off;  therefore,  there  is  less  work  aow.
 We  are  trying  to  supplement  this  by
 getting  orders  from  the  railways  and
 from  several  other  State  units  and  the
 like.  This  ia  the  best  that  can  be
 done.  If  there  is  no  work,  surely  we
 cannot  create  work.

 ber  of  Sainik  Schools  in  the  country.
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 who  were  being  trained  in  the  Sainik
 Schools  and  who  were  successful  in
 @etting  commissions.  They  succeeded
 in  the  competition  for  being  selected
 to  the  commissioned  rank.  That  per-
 Centage  is  pretty  high.  From  that
 Point  of  view,  they  have  done  very
 good  and  useful  work.  As  to  whether
 We  can  increase  it,  let  us  not  forget that  a  good  part  of  the  burden  of  this
 is  borne  by  the  States.  I  have  not
 received  any  fresh  request  from  any
 State.  If  any  State  makes  a  request,
 I  will  certainly  consider  it.

 With  regard  to  retrenchment,  in
 answer  to  a  Call  Attention  notice,  we
 devoted  about  an  hour  on  this.  This
 was  a  decision  taken  on  the  recom-
 mendation  of  the  Army  authorities.
 They  came  to  the  conclusion  that  on
 account  of  the  improvement  of  water
 aupply  position  in  several  cantonments
 and  in  several  camps—we  have  now
 pipe  water;  all  these  arrangements
 have  been  made—some  of  the  water
 carriers  had  become  surplus  and  it
 was  decided  that  as  there  was  no
 work  for  them  we  could  do  away
 with  their  services.

 Shri  Indrajit  Gupta  (Alipore):  I
 had  made  a  specific  reference  to  the
 recent  establishment  of  the  Indian
 Institute  of  Defence  Studies  and  I
 wanted  to  have  some  informatien
 about  its  clandestinely  tying  up  with
 the  Institute  of  Strategic  Studies  in
 London  and  all  sorts  of  fishy  things
 that  are  going  on.  He  has  maintained
 a  completely  studious  silence  over  that.
 May  we  know  something  about  it?
 Why  only  one  MP,  from  both  the

 Houses,  Mr.  Dandeker,  has  been  made
 a  Member  of  the  governing  body  of
 the  Indian  institute  of  Defence
 Studies?  Is  it  because  Swatantra
 Party  wants  an  alignment  with  the
 Western  biock  or  what?

 Shri  Swaran  Singh:  This  informa-
 tion,  I  remember,  was  given  on  the
 floor  of  the  House  by  the  Minister  of
 External  Affairs  on  an  earlier  occasion
 and  he  had  clarified  the  position  that
 there  was  absolutely  no  link  between
 the  Indian  Institute  of  Defence
 Studies  and  the  British  Institute  of

 DG.  (Min.  of  8794
 Defence)

 Strategic  Studies.  There  ig  absolutely no  link  between  the  two.

 Shri  Indrajit  Gupta:  They  have
 Joined  in  conferences  and  seminars.

 ee
 say  there  is  no  link  between  the

 ‘wo

 Shri  Swaran  Singh:  There  is  abso-
 lutely  no  link  between  the  twa
 Merely  because  there  was  a  seminar
 in  which  persons  working  here  and
 there  participated  does  not  establish
 a  link.  The  Chairman  of  this  Institute
 is  my  colleague,  the  Home  Minister.
 It  is  a  body  which  is  registered  under
 the  Registration  of  Societies  Act.  Shri
 Dandeker  is  a  Member  there;  there
 are  several  other  Members  also,  It
 will  not  be  correct  to  say  that  he  has
 been  selected  because  he  belongs  to
 Swatantra  Party.  That  will  not  be  a
 correct  statement,

 Shri  Narendra  Singh  Mahida
 (Anand):  Owing  to  our  limited  finan-
 cial  resources,  we  cannot  go  on
 increasing  our  man-Ppower  in  the  army
 by  payment  of  salaries  and  allowances,
 May  I  know  from  the  Minister  whe-
 ther  he  proposes  to  increase  the
 strength  of  our  auxiliary  forces?  As
 we  have  seen  lately  in  the  U.A.R-~
 Israel  conflict,  the  Israeli  army  was
 &  Small  one  but  they  had  increased
 their  auxiliary  forces  which  were  able
 to  meet  the  combatants.  May  I  know
 whether  our  auxiliary  force  is  being
 increased?

 Shri  Swaran  Singh:  This  matter  has
 been  considered  on  several  occasions,
 We  have  got  some  territorial  army
 units.  We  have  got  some  reservists
 also  and  those  who  retire  after  aerv-
 ing  for  a  certain  number  of  years
 have  also  a  liability  as  reserves.  We
 have  already  approved  this  idea  and,
 depending  upon  the  overall  resources,
 an  effort  will  be  made  to  increase  it,
 if  necessary.

 i6  hrs.
 Shri  s  Kundu  (Belasore):  During

 the  course  of  the  debate,  many  Mem-
 है... ह  expressed  some  comments  on
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 [Shri  s  Kundu}
 defence-based  industries.  They  have
 said  that  these  are  big  industrial
 empires  in  which  the  hon.  Ministers
 sit  like  kings,  and  there  was  also  the
 suggestion  that  it  should  be  separated
 from  the  Defence  Department  and
 should  be  put  in  a  different  depart-
 ment,  What  has  the  Minister  got  to
 say  on  this?

 Secondly,..

 Mr,  Deputy-Speaker:  No,  no.  He
 has  put  one  question.

 '  Shri  S.  Kundu:  This  is  not  a  very
 long  one,  Sir.

 Crores  of  rupees  are  spent  on  these
 defence-based  industries.  An  anxiety
 was  expressed  here  that  some  of  the
 less  developed  States  are  neglected
 and  political  considerations  are  shown
 in  putting  up  these  industries,  which
 employ  a  large  number  of  workers.  I
 would  like  to  know  why  out  of  four
 places  which  were  selected  for  putting
 up  MIG  factories,  only  a  very  smail
 unit  was  put  up  in  Koraput.  So  far
 as  Orissa  is  concerned,  for  a  long  time
 it  has  been  neglected  in  putting  up
 any  defence-based  industry.

 Shri  Swaran  Singh:  Defence  pro-
 duction  is  a  matter  of  very  great
 importance  and  there  is  a  separate
 Department  of  Defence  Production
 under  the  charge  of  a  full-fledged
 Secretary;  my  colleague,  Mr.  Bhagat,
 looks  after  the  Defence  Production
 Department.  The  overall  supervision
 must  be  of  the  Defence  Ministry  be-
 cause  they  are  the  principal  users  of
 this.  Therefore,  the  Defence  Produc-
 tion  Department,  on  account  of  its
 importance  and  volume  of  work,  is
 now  8  separate  department,  but  che
 overall  coordination  has  to  be  there
 between  the  production  wing  and  the
 user  wing;  the  Defence  Ministry  being
 the  user  wing,  it  has  to  be  coordinated
 in  an  overall  manner.

 I  strongly  rebut  the  suggestion  that
 the  location  of  these  production  units
 has  been  motivated  b}  any  political

 consideration.  It  is  not  correct  to  say
 that.  If  anything,  I  have  heard  of  a
 criticism  here,  which  is  something
 Quite  contrary  to  what  the  hon.  Mem-
 ber  is  saying,  i.e.,  why  should  it  have
 been  located  at  Koraput  for  the  manu-
 facture  of  engine.  (Interruptions).  The
 whole  engine  is  going  to  be  manufac-
 tured  in  Koraput.  At  any  rate,  I  am
 not  going  into  a  discussion  about
 regional  location  of  industries.

 Ghri  Jyetirmoy  Basu  (Diamond
 Harbour):  What  has  he  done  about
 providing  family  accommodation  to
 the  jawans?  I  suppose,  they  are  the
 least  paid  soldiers  in  the  world,

 Secondly,  we  have  not  been  recruit-
 ing  Muslims  in  the  Indian  Army.  He
 has  avoided  my  question  which  I
 tabled  in  the  House.  What  is  he  doing
 about  that?

 Shri  Gwaran  Singh:  With  regard  lo
 the  first  question,  my  reply  is  that
 we  are  every  year  undertaking  a  pro-
 gtamme  of  constructing  married
 accommodation  for  jawans.

 About  the  second  question,  4  strong-
 ty  deny  this.  It  is  absolutely  incorrect
 to  say  that  Muslims  are  not  being
 recruited.

 Shri  Jyotirmoy  Basa:  What  is  the
 percentage.

 Mr.  Deputy-Speaker:  Order,  order.
 He  has  replied.  The  hon.  Member
 may  please  resume  his  seat.

 hri  Jyotirmoy  Basu:  His  reply  is
 very  ambiguous  and  vague.  What  is
 the  percentage  of  accommodation  that
 has  been  provided  to  jawans?  That
 is  a  very  straightforward  question.  If
 he  is  honest,  he  must  answer.

 Shri  क,  0,  Sharma  (Gurdaspur):
 Recruitment  in  Army  i#  not  made  on
 a  communal  basis.  He  should  not  put
 any  questions  asking  how  masy
 Christians  are  there  and  how  menay
 Muslims  are  there.

 Mr.  Deputy-Spenker:  Mr.  इलाके"
 a
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 Shri  P.  Venkatasubdbdaish  (Nandyal);

 In  view  of  the  fact  that  they  are
 giving  the  greatest  importance  to
 defence  production,  may  I  know  whe-
 ther  the  Government  are  taking  any
 effective  steps  to  ask  also  the  private
 industry  to  go  in  for  defence  produc-
 tion  and  if  that  is  so,  whether  any
 arrangement  has  been  made.

 Secondly  I  would  like  to  ask  whe-
 ther,  without  impairing  or  damaging
 the  efficiency  of  our  defence  produc- tion  or  our  Defence  Department,  Gov-
 ernment  propose  to  go  fhto  the  entire
 working  of  defence  production  and
 suggest  various  ways  and  means  of
 increasing  defence  production.

 Shri  Swaran  Singh:  Private  indus-
 try,  where  they  can  supplement  the
 Production  apparatus,  is  most  wel-
 come,  and  we  are  making  efforts  to
 make  them  interested  in  manufactur-
 ing  several  components  of  several
 equipment.  They  are  also  participat-
 ing  in  the  manufacture  of  some  other
 items,  For  instance,  some  hon.  Mem-
 bers  had  criticised  us  and  asked  us
 why  we  were  purchasing  trucks  for
 Army  requirements  from  private
 industry.  If  there  is  capacity  in  the
 country,  whether  it  be  in  the  private
 sector  or  in  the  public  sector,  it  should
 be  available  to  meet  the  defence
 requirements  and  that  should  be  the
 guiding  principle  and  that  should  be
 our  approach  to  it.

 The  working  of  the  production
 apparatus  in  several  spheres  has  been
 the  subject-matter  of  investigation
 and  inquiry,  and  it  is  my  intention  to
 undertake  some  investigations  into

 the  production  of  aircraft,  and  I  intend
 to  initiate  some  action  in  that  respect
 before  long.  But  I  think  that  if  we
 have  an  overall  examination  of  the
 entire  production  effort  in  the  Minis-
 try,  that  perhaps  is  not  likely  to  yield
 2  useful  result,

 Shei  KN,  Pandey  (Padrauna):  In
 view  of  the  fact  that  the  threat  from
 China  and  Pakistan  still  persists  and
 We  raquire  the  services  of  young

 ta  hold  important  posts,  is  it
 not  possible  to  keep  these  emetgency

 DG.  (Min.  of  8x98-
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 commissioned  officers  in  the  reserve
 pool  so  that  at  the  time  of  need  their
 services  could  be  utilised?

 Shri  Swartn  Singh:  We  shal)  great-
 ly  welcome  their  continuance  in  the
 reserve  force.  We  had  taken  a  deci-
 sion  that  it  should  be  compulsory,  but
 it  was  represented  by  several  employ-
 ing  authorities  namely  the  police  and
 some  private  industries  also  that  if
 they  continued  to  have  this  responsi-
 bility  of  compulsory  service  for  a
 couple  of  months  every  year  or  every
 two  years,  then  that  was  likely  ६०
 impair  their  utility  in  their  new
 assignment.  So,  we  have  decided  to
 give  the  option  to  them.  We  shall
 greatly  welcome  if  a  large  percentage
 of  them  exercise  their  option  in
 favour  of  continuing  on  the  reserve
 pool,

 eft  तुलशौदास  wrem  (बारामती)  :

 मुझे  एक  ही  सवाल  पूछना  है  ।  यह  जो  फ्रंट  पर
 हमारे  जवान  तैनात  रहते  हैं  उनकी  फेमिलीज
 &  लिये  सरकार  को  जितनी  फिक्र  करनी
 चाहिये  उतनी  नहीं  की  जाती  है|  उनके
 यमशन,  दवा  झादि  दूसरों  भ्रावश्यकत्ताओों  के
 बारे  में  सरकार  ने  क्या  कोई  साकूल  इंतड़ाम
 किया  है  ?  शन  फ्रंट  पर  जो  हमारे  फोजी
 लड़ते  हैं  उनकी  फंसिलोज्  जो  पीछे

 यहां  रहती  हैं  उनकी  तरफ़  उन  का
 ध्यान  लगा  रहता  है  ऋौर  जब  उन्हें  पता
 अलता  है  कि  हम  तो  यहां  देश  की  सुरक्षा  के
 खातिर  झपनी  जान  दे  रहे  हैं  श्रौर  वहां  हमारे
 परियार  वालों  को  तरह  तरह  की  दिव्कतें  हो
 रही  हैं  तो  उनमें  असन्‍्तोष  उत्पन्न  होना
 स्वाभाविक  है  और  मैं  जानना  चाहता  हूं  कि
 सरकार  ने  उसके  लिये  क्या  इंतद्धाम  किया  है  ?

 ह... ह  Swaran  Singh:  I  agree  with
 the  purport  of  thie  question.  And  we
 are  impressing  upon  the  State  Govern-
 ments  and  the  District  Soldiers’,
 Sailors’  and  Airmen's  Boards  and  aleo
 voluntary  associations  to  give  special
 attention  to  this  aspect.

 Shri  G.  8.  Dhillon  (Taran  Teran):
 A  reference  was  made  in  this  House
 to  the  need  for  ह... क  pert-thne
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 military  training  to  the  people  in  the
 border  villages  and  also  supplying
 them  with  some  arms  against  any
 probable  infiltration  of  Pakistand
 snipers.  Is  there  any  proposal  under
 consideration  in  that  behelf?

 Shri  Swaran  Singh:  I  would  wel-
 come  that.  The  initiative  in  this  res-
 pect  will  have  to  be  taken  by  the
 State  Government  because  there  the
 civilian  population  is  involved.

 eft  भोलह  प्रसाद  (दांसगांव)  :  चीन  का
 सम्बन्ध  सिनिकम,  भूटान,  नेपाल  श्र
 पाकिस्तान  से  बढ़ता  जा  रहा  है  |  ससे
 भारत  की  सुरक्षा  कपे  सम्भव  है  इसके
 बारे  में  तिरक्षा  मंत्री  कया  सोच  रहे  हैं  ?
 मैं  उसर  प्रदेश  के  पूर्वी  इलाके  धर्भात्‌  गो रखपुर
 का  रहने  वाला  हूं,  इसलिये  पूछ  रहा  हूं  ।  ;

 Shri  Swaran  Singh:  The  whole  dis-
 cussion  related  to  the  threat  we  face
 fram  China  and  Pakistan.

 sat  खिव  नारायण  :  मैं  भ्राप  की  परमिशन
 से  डिफ्रेन्त  मिनिस्टर  साहुब  से  पूछता  चाहता
 हूं  एक  स्पेत्िफिक  प्वाइंट  के  बारे  में  ।  मैं
 ईस्टनें  बार  श्राफ  दि  कंट्री  से  प्राता  हूँ,  जो  कि
 नेपाल  के  पास  है,  जैसे  मेरे  मित्र  न ेगोरखपुर
 का  जिक्र  किया  ।  यहां  से  लेकर  नवसलबाड़ी
 तक  एक  रेन्ज  है।  इसके  बारे  में  भाप  ने  कुछ
 नहीं  कहां  कि  श्राप  क्या  करेंगे  t  मैं  चाहता  हूं
 कि  वहां  के  लोगों  को  ट्रेनिंग  दो  जाये,  जैसा  कि
 मैंने  प्रपती  स्पीज  में  कहा  था|  क्या  आप
 ऐसा  ऐ्पोरेन्स  हमें  दे  रहे  हैं  ?

 Mr,  Depaty-Speaker:  It  does  not
 relate  to  this.  Those  who  are  not
 satisfied  with  the  replies  should

 communications  to  the address
 Defence  Minister  who  will  satisfy
 them.  I  will  not  allow  any  more
 questions,

 T  shall  now  put  ali  the  cut  motions
 to  the  vote  of  the  House.”

 The  cut  motions  were  negatived.
 All  the  cut  motions  were  put  and

 negatived.

 —
 Depnty-Bpesker:  The  quattion

 “That  the  respective  sume  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  order
 Paper,  be  granted  to  the  Presi-
 dent,  to  complete  the  suma  ne-
 cessary  to  defray  the  charges that  will  come  in  course  of  pay- ment  during  the  year  ending  the
 3lst  day  of  March  1968,  in  respect of  the  heads  of  demands  entefed
 in  the  seconq  column  thereof
 against  Demands  Nos,  4  to  8  and
 J2l  relating  to  the  Ministry  of
 Defence".

 The  motion  wag  adopted.

 [The  motions  for  Demands  for
 Grants  which  were  adopted  by  the

 Py
 Sabha,  ave  reproduced  delow—

 Demanp  No,  4~—Muizsrey  or  Davence

 “That  ४  aum  not  exceeding Ra.  54,1€,000  be  granted  to
 the  President  to  complete  the
 sum  necessary  to  gefray  the
 charges  which  will  cotte  in  course
 of  payment  during  the  year  end-
 ing  the  Sist  day  of  March,  1968, in  Yespect  of  ‘Ministry  of  De-
 fence’.”

 5—Derencs  Smevices,
 Anmy

 Demanp  No.

 ‘That  a  cum  not
 Re,  4,48,27,83,000  be  granted
 the  President  to  complete

 year  and-
 ing  the  Sist  dey  of  March,
 in  respect  of  ‘Defence  Services,
 Eifective-Army’.”

 ड़
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 Dexxamp  No.  6—Derencz  Ssaviers,  try  of  Commerce,  for  which  7  hours
 Evrecriva—Navy

 “That  a  sum  not  exceeding
 Rs.  25,97,38,000  ‘be  granted  to
 the  President  to  complete  the
 sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  Sist  day  of  March,  1968,
 fn  respect  of  ‘Defence  Services,
 Eifective—Navy’.”

 Demann  No.  7  Derence  Szavices,
 Evvectivse—Am  Force

 “That  a  sum  not  exceeding
 Ra.  1,07,02,00.000  be  granted  to
 the  President  to  complete  the
 gum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  Sist  day  of  March,  1968,
 in  respect  of  ‘Defence  Services,
 ¥ifective--Air  Force’.”

 Demanp  No.  8  Dsrence  Seavices—
 Non-Errecriva

 “That  a  sum  not  exceeding
 Rs.  -17,00,00,000  ‘be  granted  to
 the  President  to  complete  the
 sum  necessary  to  defray  the
 charges  which  will  come  in  cours¢
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1968

 DunaAnp  No.  []—Derance  Carrrau
 Ovriar

 “That  a  eum  not  exceeding
 Rs.  83,68,36,000  be  granteg  to
 the  President  to  complete  the
 sum  necessary  to  defray  the
 oharges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  Slst  day  of  March,  1968,
 in  respect  of  ‘Defence  Capital
 Qutlay’.”

 6.22  brs,
 Monstey  or  CoMMERCR

 have  been  allotted.  Hon,  Members
 desiroug  of  moving  their  cut  motions
 may  send  slips  to  the  Table  within
 45  minutes  indicating  the  numbers  of
 the  cut  motions  they  woulg  like  to
 move

 Dsmanp  No.  |—Mousrer  or
 CoscERcE

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  29,43,000  be  granted  to
 the  President  to  complete  the
 sum  necessary  to  gqefray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  Sist  day  of  March,  1968,
 in  respect  of  ‘Ministry  of  Com-
 merce’.”
 Demanp  No,  2—Foxmcw  Taape

 Mr,  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  26,28,25,000  be  granted  to
 the  President  to  complete  the
 sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  gay  of  March,  2968,
 in  respect  of  ‘Foreign  Trade’.”

 DemAnp  No.  3-—OrleR  Revenczs  Ex-
 PENDITURE  OF  TAE  Ministry  or

 ComMEnRck

 Mr.  Deputy-Speaker:  Motion  moved:

 ‘That  a  sum  not.  exceeding
 Rs,  12,75,82,000  be  granted  to
 the  President  to  complete  the
 sum  necessary  to  gefray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  dey  of  March,  1968,
 in  respect  of  ‘Other  Revenue  Ex-
 penditure  of  the  Ministry  af
 Commerce’  ”

 Demanp  No.  0—Carrear,  Outtay  or
 vas  Muermrey  or  Commerce

 Mr,  Deputy-Speaker:  We  shall  now  Mr,  Deputy-Speaker:  Motion  moved:
 take  up  discussion  and  ‘voting  on  the  a

 Demands  for  Grants  Nos.  ]  to  3  and  “That  a  eum  not  exceeding
 7I0-under  the  control  of  the  Minis-  Re.  16,837,000  be  granted  to



 82०3  D.G.  (Min,  of  Commersa)  JUNIE  26,  200  DG.  (Min,  of  Commerce)  8204

 (Mr.  Deputy-Speaker)
 the  President  to  complete  the
 sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1968,
 in  respect  of  ‘Capital  Outlay  of
 the  Ministry  of  Commerce’.”

 ~Shri  M  Amersey  -(Banaskantha):
 I  rise  to  move  my  cut  motions  on  the
 Demands  for  Grants  of  the  Commerce
 Ministry.  If  the  facts  which  I  am
 about  to  present  were  known  to  the
 hon.  Commerce  Minister,  he  would
 perhaps  himself  have  put  in  these  cut
 motions.

 The  Commerce  Ministry  ig  a
 bureaucrat's  empire.  It  is  one  of
 those  important  Ministries  which  im-
 plement  the  current  socialist  dogma
 of  the  Congress  Party.  Anyone  in  the
 know  could  go  on  and  on  about  the
 misadventures  of  this  Ministry,  but  as
 J  have  a  limited  time  at  my  disposal,
 I  ehall  confine  myself  to  the  working
 of  the  STC,  the  Textile  Commis-
 sioner’s  office,  the  Forward  Markets
 Commission  and  the  proposed  Tex-
 tile  Corporation.

 The  STC  is  a  Congresg  baby.  It
 seeke  to  implement  Congress  soci-
 alism,  that  is,  statism.  It  has  mono-
 Polised  various  import  and  export
 agencies.  The  approach  of  STC  to-
 wards  business  js  most  unbusiness-
 like  and  in  whatever  field  it  has  en-
 tered,  it  has  made  a  mess  of  things.
 The  whole  history  of  STC  can  be
 summed  up  as  a  big  essay  in  how
 not  to  do  things.  Its  failure,  on  the
 export  and  import  front  are  window-
 dressed  in  its  books  by  the  huge  com-
 missions  jt  earns  On  sales  of  pro-
 duct,  of  companies  over  which  it  has
 oo  right  to  earn  commissions,  and  the
 monopolies  it  enjoys.

 On  the  export  front,  its  unbusiness
 has  frittered  away

 a  premier  Grporter  of  this  ore,  but
 since  the  MMTC  ‘monopolised  this
 line,  export  of  this  commodity  de-
 clined  from  12.80  lakh  tons  to  3.20
 lakh  tons  in  1966,  This  fact  has  to  be
 seen  against  the  background  of  the
 rising  trend  in  export  of  manganese
 ore  in  all  the  other  managese-pro-
 ducing  countries.  The  Viet  Nam  war
 has  created  a  certain  demang  for
 manganese  ore  which  the  MMTC  has
 failed  to  exploit  Ferro-manganese  ex-
 ports  have  declined  from  about
 §5,000  tonnes  in  1965  to  about  25,000
 tonnes  in  1966,  this  in  a  period  when
 there  was  a  rising  demand  for  the
 ore.

 It  has  been  stated  recently  by  the
 hon.  Minister  for  Commerce  that  the
 MMTC  has  made  a  loss  of  Rs.  2.20
 crores  on  exports  of  manganese  07९,
 hauxite,  and  iron  ore.  A  flourishing
 export  trade  has  been  snatched  away
 from  private  hands  and  the  natural
 advantage  which  the  country’  enjoy-
 ed  has  been  convetered  into  an  un-
 natural  loss.  Companies  which  used
 to  export  these  items  on  an  average
 used  to  make  a  handsome  profit  of
 about  Rs.  50  to  Ra.  60  crores,  but  socia-
 lism  has  converted  this  large  profit  into
 loss  of  Rs.  3.20  crores.  Imcome-tax
 revenue  has  suffered,  the  country  has
 Jost  valuable  foreign  exchange  at  the
 inept  hands  of  STC  and  MMTC.
 6.7  brs.

 (Sam  G.  S.  Damtow  in  the  Chair]
 Salt  exports  have  been  monopolis-

 ed  by  the  STC,  Exports  are  stagnant
 at  3.50  lakh  tons.  The  salt  industry
 is  groening  with  accumutfated  stocks
 of  28  lakh  tons,  but  the  STC  has  not
 been  able  to  provide  for  exports  of
 larger  quantities,  Early  in  1066,  the
 STC  entered  into  a  contract  to  supply
 salt  to  Uganda.  Failing  to  export
 froms  India,  it  bought  from  Aden  to
 fulfil  this  contract  when  there  were
 large  stocks  available  in  the  country
 I  can  assure  you  that  if  left  to  private
 hands,  the  exports  in  this  item
 be  easily  trippled  in  no

 The  STC  has
 the  export  cf  art  ह. ३  éebrigs  bet.
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 been  able  to  put  through  any

 8,  and  ai  fourishing  export
 market  in  this  business  to  the  tune  of
 Rs,  75  to  Rs.  00  lakhs  per  month  by
 the  private  trades  finished  and  gone
 tor  good.

 The  Government  has  _  repeatedly
 claimed  that  centralised  agencies  like
 the  STC  arc  best  suited  for  promot-
 ing  trade  with  Communist  countries.
 but  the  STC  has  failed  miserably  in
 promotion  of  even  this  trade.  The  in-
 efficiency,  unbusinesslike  attitude  and
 inordinate  delays  have  helped  STC  in
 creating  a  bag  name  for  the  country
 even  in  the  Communist  nations.  My
 own  experience  as  a  large  exporter
 of  Indian  products  confirms  this  fact.
 Anything  that  King  Midas  touched
 turned  into  gold.  Anything  that  STC
 has  touched  has  turned  into  dust.

 Let  me  assure  you  and  this  House
 that  the  parrot  cries  for  nationalisa-
 tion  of  export  business  through  the
 State  bureaucracy  will  only  lead  to
 a  complete  breakdown  of  our  exports,
 as  members  of  the  bureaucratic  set  up
 can  only  play  at  being  merchants,
 they  can  néver  deliver  the  goods.  I
 shudder  to  think  of  the  fate  of  the
 country  if  the  entire  export  business
 is  handed  over  to  these  filing  clerks
 who  parade  as  merchant  prices,

 On  the  import  side,  STC  creates
 problems  for  local  manufactures  by
 inept  handling  of  imports  or  by
 dumping  finished  goods  in  the  mar-
 ket.  STC  tcok  over  imports  of  sul-
 phur  last  year.  The  House  knows
 how  it  recklessly  allowed  itself  to  be
 trapped  into  a  bogus  contract  with  a
 petty  American  importer  of  ladies
 shoes  who  had  not  even  a  telephone
 to  his  name.  To  cover  up  this  failure
 and  consequent  loss  of  L.C.  Commis-
 sion,  STC  officials  ran  to  the  USA
 enly  to  return  some  time  Ister,  after
 having  regaied  themselves  in  Ameri-

 ‘can  hotels  with  the  taxpayers  money.
 To  cover  up  this  muddle,  these
 emateurs  entered  into  an  equally
 bogus  contract  with  a  Mexican  firm.
 The  Lok  Sabha  was  told  that  sulphur
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 purchased  under  the  second  contract
 will  be  arriving  soon.  This  appears to  have  been  a  deliberate  mis-state-
 ment,  as  the  second  contract  has  re-
 portedly  misfireg  like  the  earlier  one, and  no  sulphur  has  arrived  in  the
 country.  The  sulphur  scandal  has
 produced  a  stink  worse  than  the
 smell  of  socialised  sulphur  calling  for
 a  searching  public  enquiry.  The
 STC  is  also  responsible  for  the  im-
 pending  crisis  in  the  phosphatic  fer-
 tiliser  industry.  The  indus  ry’s  re-
 quirements  are  about  4  lakhs  tons.
 The  STC  monopoliseq  the  imports  of
 rock  sulphate,  but  it  has  no:  been
 able  to  arrange  the  import’  of  even
 half  of  this  quantity.  The  hon.  Shri
 Jagjivan  Ram  is  not  here  at  present,
 but  he  will  be  interested  to  learn  that
 his“brother  Minister’s  socialistic  lassi-
 tude  is  gomg  to  cost  the  country  a
 lot,  because  the  foodgrain  production
 is  going  to  suffer  due  to  lack  of  time
 ly  amports  of  rock  sulphate,  the  basic
 material  for  the  phosphatic  fertiliser
 industry,  which  is  now  on  the  verge
 of  collapse.  The  cheapest  rock  sul-
 phate  in  the  world  is  being  offered  by
 Israel,  but  a  socialist  agency  like  the
 STC  cannot  dare  to  hurt  the  foreign
 policy  of  the  I4th  Arab  State  by  im-
 Porting  this  material  from  Israel.

 Powerlooms  and  handlooms  are
 closing  down,  because,  after  mono-
 polising  the  art  silk  yarn  imports,  the
 STC  has  not  bothered  to  import
 during  ‘1966-67,  an  ounce  of  yarn.
 This  is  because  it  has  failed  in  ex-
 porting  art  silk  fabrics  which  busi-
 ness  again  the  STC  has  monopalised..
 There  are  reports  that  the  STC  has
 arranged  for  some  imports  of  art  silk
 yarn  recently  where  it  is  paying  the
 Japanese  suppliers  much  higher  than
 the  normal  international  price.  Social
 lism  and  STC  thus  cannot  even  bar-
 gain  despite  these  monopolies.  As  far
 as  this  deal  is  concerned,  I  suspect
 some  hankey-pankey  business
 between  the  STC  officers  and  its
 suppliers,  and  I  recommend  to  the
 hon.  Minister  of  Commerce  that  he
 better  look  into  it,
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 (Shri  M.  Amersey]
 Caustic  soda  and  soda  ash  produc-

 tion  in  the  country  is  ample  to  meet
 the  country’s  requirements,  the  in-
 dustry  cannot  dispose  of  its  goods
 today  and  yet  the  STC  has  imported
 heavy  quantities  of  these  commodi-
 ties,  and  dumped  them  into  the  mar-
 ket.  The  country  is  being  sought  to
 be  duped  by  a  consolation  that  this
 deat  was  financed  by  rupee  payment
 agreements.  Let  this  House  under-
 stand  wery  clearly  that  against  all
 rupee  payment  imports,  we  have  to
 export  commodities  which  can  ang  do
 earn  foreign  exchange  elsewhere.
 Taking  over  businesses  from  private
 hands  and  handing  them  over  to  the
 State,  has  meant  only  one  thing,  the
 country  has  lost  by  way  of  foreign
 exchange,  and  income  tax  revenue.
 The  only  new  thing  that  has  happen-
 ed  is  the  birth,  as  Mijolan  Dijilas  has
 called  it,  of  a  new  class.  “Tf  this  is

 —
 God  help  the  country  from

 What  is  this  new  class?  These  sre
 the  new  Nawabs,  (Interruption) —
 Mr.  Commerce  Minister,  I  would  ap-
 preciate  if  you  listen—the  new  Rajas
 amd  Maharajas  who  have  far  greater
 privileges  and  by  opportunities  of
 practising  corruption,  far  bigger
 jagirs  and  privy  purpses.  This  new
 class  comprise  the  Ministers  and
 members  of  the  bureaucracy,

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  I  thought  you  were
 speaking  of

 Shri  M.  Amersey:  They  rule  the
 country;  their  sovereignty  is  impeach-
 able.  Their  extractions  are  far  more
 crue}  and  exacting  than  the  worst  of
 the  Moghuis.

 This  House  has  at  various  times
 Deen  deeply  concerned  about  mono-
 polies,  I  also  share  this  concern.
 These  monopolies  are  created  by  the
 permit-licence,  quota  raj  of  the  Cong-
 ress  Government  ang  the  statism  de-
 fined  by  the  Congress  party  as  socim~-
 lism.  A  monopoly,  whether  it  be  in
 the  private  hands  of  a  Mr.  Birla  or
 im  the  public  hands  of  the  hon,  Mz.

 Dinesh  Singh,  is  equally  dangerous.
 It  is  only  free  enterprise  and  a  compe-
 titive  society  which  can  do  away
 with  the  evils  of  monopoly.  Socia-
 lism  does  not  serve  the  people.  It
 serves  the  new  Class.  Congress
 socialism  has  ruined  the  country  and
 brought  it  to  the  brink  of  disaster.

 Coming  now  to  the  Textile  Com-~-
 missioner’s  office,  we  fing  that  this
 great  office  has  managed  to  convert  8
 healthy  textile  industry  into  a  sick
 one.  For  25  years  it  has  sought  %
 implement  a  British-oriented  cotton
 control  and  failed  miserably  in  im-
 plementing  it.  They  have  had  sup-
 posedly  intelligent  and  able  officers
 to  man  this  office.  A  cursory  glance
 at  the  list  will  show  this.  Mr.  M.  xX.
 Vellodi,  Mr.  Nanjappa,  Mr.  Natu,
 Mr.  D.  Ss.  Joshi,  the  present  Cabinet
 Secretary  and  the  worthy  Mr,  Doral-
 swamy,  who  is  the  present  Commis-
 sioner  have  been  at  the  helm  of
 affairs  of  this  office.  They  have  all
 failed.  We  can  only  assume  that
 there  is  something  basically  wrong  in
 cotton  control,  whith  made  failures
 of  these  great  pillars  of  the  bureau-
 cracy.  After  a  trial  of  25  years,  cot-
 ton  control  certainly  demands  fresh
 thinking.  Like  the  great  Mr.  Kidwai,
 I  only  hope  the  new  Minister  hag  &
 mind  of  his  own  and  can  remove  this
 repugnant  control  which  has  only
 brought  misery  to  the  cultivators,
 the  industry  and  the  merchants.  The
 present  great  luminary  who  heads
 this  office  constituted  a  cotton  sd-

 Mr.  Chairman:  The  hon.  member
 shoulg  not  read  out  his  speech,

 Shri  P.  K.  Deo  (Kalahandi):  He  is
 not  reading  his  speech;  he  is  only
 referring  to  his  notes.

 Shri  है,  K,  Tapuriah  (Pali):
 his  maiden  speech.  Maiden
 can  be  read.

 Mr.  Chairman:  We  are  soing
 against  the  rules,  %  saw  some  other
 members  also  completely  reading

 prepared  speeches.

 %  ls
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 ली  ह द  खिले:  (मुगेर)  :  माननीय
 सदस्थ  को  अपने  नोट  देख  कर  भाष  देने  का

 पूरा  प्रप्िकार  है  भौंर  फिर  यह  उनका  पहला
 भाषण  है  |

 Mr,  Chairman:  He  can  make  refer-
 ence  to  his  notes,  but  not  completely
 read  out  his  speech.

 थनी  ह  लिमये :  :  वह  पढ़  नहों  रहे  हैं  ।
 बहू  अपने  नोट  देख.  कर  भाषण  कर  रहे  हूँ  ।
 झाप  थाड़ी  सहिष्णता  दिखाइये  |

 Mr.  Chairman:  I  do  not  mind  if
 ft  is  the  first  time.  But  this  should
 be  the  first  and  last  time.  He  may
 carry  on.

 Shri  8,  K.  Tapuriah:  The  book  also
 says  that  a  member  should  not  be
 interrupted  during  his  maiden  speech.

 eft  ay  लिसये  :  लेकिन ये  सभ्यता  नहीं
 जानते  है  ।

 SGri  M.  Amersey:  The  Cotton  Con-
 trol  Board  had  unanimously  recom-
 mended  decontrol.  The  East  India
 Cotton  Association  has  demanded  de-
 control.  The  Agricultural  Prices  Com-
 mission  has  recommended  decontrol  of
 cotton.  The  Indian  Central  Committee
 has  recommended  decontrol.  The
 Indian  Cotton  Mills  Federation  has
 recommended  decontrol.  All  Gujarat
 MPs,  irrespective  of  their  party  affilia-
 tions  have  demanded  decontro!  of  .cot-
 ton.  The  All  India  Cotton  Conference
 has  demanded  decontrol  of  cotton.  Yet,
 I  understand  that  the  great  Mr,  Tex-
 tile  Commissioner,  in  his  wisdom,  is
 recommending  to  overrule  all  these
 bodies  and  ask  for  ‘continuance  of
 cotton  control,  Obviously  he  has  a
 vested  interest  in  control  and  it  is
 this  one  single  fact  which  does  not
 allow  cotton  to  be  decontrolied.  If

 _the  judgment  of  the  great  Mr.  Tex-
 tile  Commissioner  is  sound  as  com-
 pared  to  the  joint  deliberations  of  the
 people  representing  all  facts  of  the
 cotten  trade,  including  agriculturists,
 merchants,  industry  and  even  labour,
 then  his  job  is  obviously  too  small  for
 him.  May  be  he  ought  to  take  over

 D.G.  (Min.  of  |  ASADHA  7,  680  (SAKA)  D.G.  (Min.  of  iy Commerce)
 the  Commerce  Ministry,  HK  on  the
 other  hand  ignorance  and  vested  in-
 terests  are  responsible  for  his  reject-
 ing  these  expert  advices,  then  the
 great  Mr.  Textile  Commissioner,
 along  with  his  office  should  disappear.
 The  President  of  India,  inaugurating
 the  Parliament's  session,  defined  his
 Government’s  policy  to  do  away  with
 unnecessary  controls,  but  all  this  is
 to  be  of  no  avail.  Parading  socialist
 slogans,  the  present  regime,  aided
 and  abetted  by  the  vested  interests
 of  a  miserable  bureaucracy,  are  com-
 ing  in  the  way  of  8  most  sensible
 approach,

 We  are  given  to  understand  that
 controlled  varieties  of  cloth  will
 go  up  if  cotton  ceilings  are  re-
 moved.  The  poor  will  suffer  by  pay-
 ing  higher  prices  for  cloth.  I  contest
 the  right  of  this  Government  to  speak
 on  behalf  of  the  consumer.  The  Rail-
 way  Budget  adds  Rs.  38  crores  to
 prices.  The  Finance  Bill  adds  crores
 and  crores  to  prices.  The  socialist
 policies  of  this  Government  add  more
 crores  to  the  prices.  Sugar  prices
 have  increased  by  Rs.  3  to  Ra.  4  per
 kilogram  in  the  last  one  month,  All
 foodgrain  prices  have  increased  tre-
 mendously  in  the  last  2-12  to
 months.  If  you  are  worried  so  much
 about  the  rise  in  the  controlled  varie-
 ties  of  cloth,  create  a  buffer-stock  of
 cloth  which  ig  available  today  lying
 unsold  in  the  mills.  About  1,00,000°
 bales  are  lying  unsold.  You  can  offer
 this  when  the  6  prices  go  up,  which
 they  are  not  going  to.  But  for  the
 sake  of  price  rise  you  should  mot
 control  95  per  cent  of  cotton  when
 only  23  per  cent  of  the  end  product
 is  controlled,  A  rise  of  Rs.  400  per
 candy  in  the  price  of  cotton  leads  to
 an  increase  in  the  cost  of  cloth  per
 metre  by  only  four  paise.  In  India
 the  average  consumption  of  cloth  per
 annum  per  person  is  about  i5  metres.
 Thus  a  rise  of  Rs.  00  per  candy  in
 the  price  of  cotton  would  add  to  the
 cost  of  cloth  per  person  by  only  60:
 paise  a  year  and  for  a  family  of  five
 it  would  come  to  3
 According  to  K.  Sheh  Committee's
 Report  every  five  crease:
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 im  the  ctst  of  cloth  would  increase
 the  cost  of  living  by  half  per  cent.
 ‘This  is  indeed  negligible  as  compared
 to  the  increase  in  the  cost  of  living
 brought  about  by  the  increase  in  the
 prices  of  other  articles  of  consump-
 tion,  I  would  like  to  warn  the  Gov-
 ernment,  through  you,  Sir,  and  the
 House,  that  unleSs*  immediate  steps
 are  taken  for  de-controlling  of  cot-
 ton,  that  as,  remova!  of  ceiling  prices
 whilst  maintaining  healthy  support
 prices  for  the  benefit  of  the  farmers,
 the  cotton  textile  industry,  whose  sick
 units  are  bravely  being  sought  to  be
 taken  over  by  the  Commerce  Minis-
 ter,  will  collapse.  I  would  like  here,
 in  fairness  to  the  hon.  Minister  of
 Commerce,  state  that  he  has  always

 given  us  a  patient  hearing.
 Shri  Renga:  He  is  smiling  also.
 Sbri  M,  Amersey:  He  normally

 ‘disarms  us  by  smiling.
 Turning  now,  Sir,  to  the  proposal

 of  setting  Up  a  Textile  Corporation
 to  administer  the  sick  units  in  te
 industry....

 Shri  हि.  M.  Banerjee:  Hospital.
 Shri  M.  Amersey:  l  agrec—hospi-

 tal.  The  guide  lines  for  setting  up
 such  a  corporation  should  be  a  pro-
 per  understanding  of  the  reasons  why
 these  units  have  become  sick  and
 the  experience  already  gathered  in
 the  State  administration  of  textile
 units,  l  may  say  that  growing  cor-
 porate  taxation,  heavy  excise  duties,
 high  cost  of  replacement  of  machi-
 nery,  ever  increasing  labour  charges
 and  raw  material  shortages  are  the
 main  causes  why  the  textile  industry
 is  finding  itself  in  a  difficult  position.
 The  natural  method,  which  would
 Ultimately  benefit  the  consumer  and
 the  industry,  would  be  to  go  to  the
 root  cause  and  eliminate  these  hard-
 ships  and  re-vitalise  the  textile  in-
 dustry.  Insteaq  of  doing  that,  the
 Government  talks  of  crazy  econoniic
 policies  snd  wants  to  put  further
 Durden  on  the  people  by  the  bogey

 -of  nationalisation.  Various  State
 Governments  have  taken  over  ad-

 Shri  D.  0,  Sharm,.  Sir,  it  is  for
 the  frst  time  that  I  an  seeing  a  thing
 of  this  kind.  The  hon.  Member  has
 got  a  manuscript  before  him  (Inter-
 ruptions).

 Mr,  Chairman:  Reference  has  been
 made  to  it  and  it  was  said  that  this
 is  his  maiden  speech,  At  the  request
 of  his  own  colleagues  X  have  allowed
 him.

 Shri  ML  Amersey:  Various  State
 Governments  have  the  experience  of
 administration  of  the  State  textile
 units,

 Mr,  Chairman:  This  ‘reading’  and
 ‘maiden  speech’  do  not  go  together.
 Because  all  of  you  want  it  XY  have
 allowed  it;  otherwise,  it  is  completely
 against  the  rules,  against  the  conven-
 tions,  This  privilege  of  ‘maiden
 speech’  should  not  go  so  far  that  the
 hon.  Member  may  completely  read
 the  whole  speech  from  prepared
 notes.  Because  once  I  have  allowed
 him  that  should  not  be  treated  as  a
 precedent,

 Shri  M.  Amersey;  Various  Steie
 Governments  have  taken  over  the
 administration  of  sick  textile  units
 and  made  them  far  more  sick  than
 they  were  “ever  before.  A  glaring
 example  was  the  Indiq  United  Mills
 of  Bombay.  Its  latest  balance  sheet
 shows  »  monthly  joss  of  Rs.  १35  lakhs
 and  the  Maharashtra  Government  has
 put  in  an  additional  Burden  on  the
 peofle  of  Rs.  3-119,  crores  for  the
 administration  of  these  sick  umits.
 Efforts  to  revitalis  these  dying
 babies  will  only  put  a  greater  burden
 on  the  healthy  units  and  the  people
 at  large.  With  the  record  of  the
 public  sector  in  mishandling  trade
 ang  industry,  there  i,  q  very  strong
 case  ior  the  private  sector  to  take
 over  the  entire  public  s@tor  which  is
 sick.  Amateurs  umder  our  parlia-
 mentary  system  My  be  given  &
 chance,  term  after  term  to  mishandle
 the  affairs  of  the  nation  but  in  indus-
 try  afl  over  the  world  liquidation  it
 the  only  niethod  of  doing  away  with
 auch  sickness.  The  hon,  Shri.
 Singh  will  find  out....
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 Mr.  Chairman:  How  many  pages
 are  left?

 Shri  M.  Amersey:  I  will  take  an-
 other  two  or  three  minutes,

 Mr,  Chsirman:  He  haa  already
 taken  20  minutes.  He  has  to  speed
 ‘up.

 Shri  ा,  Krishnamoorthi  (Cudda-
 lore):  Is  it  the  way  to  ask  a  new
 Member  how  many  pages  are  still
 left?  It  is  a  grave  misconduct  on
 the  part  of  the  Chair.

 Mr.  Chairman:  I  have  already  al-
 lowed  him  to  read  his  speech,  I
 wanted  him  to  conclude  his  speech.

 Shri  V.  Krishnamoorth!:  But  why
 should  you  ask  him  how  many  pages
 are  left?  (Interruptions).  ee

 Mr.  Chairman:
 ask  him?

 What  else  shouid  I

 Shri  R.  D,  Bhandarc  (Bombay
 Central):  Sir,  I  rise  on  a  point  of
 order.  is  it  in  order  for  an  hon.
 Member  to  say  that  it  is  misconduct
 on  the  part  of  the  Chairman  to  ask
 a  member  who  ®  speaking  a8  to  how
 many  pages  remain  unread?

 Shri  Piloo  Mody:  He  is  unneces-
 sarily.  wasting  the  time  of  the  House
 with  silly  objections,

 I  do  not  think  that  I  am  so  sensitive
 even  though  he  used  the  term  ‘mis-

 If  I  had  asked  the  Member

 op  @xpression.
 3039  (Al  LSD—9.
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 Shri  V.  Krisnnamoorthi:  It  is  not
 worthy  of  a  Chairman  to  ask  such  a
 question,

 Mr,  Chairman:  You  have  already
 reduced  the  Chair  to  an  attitude  of
 thick-skinness.  I  am  not  going  te
 depart  from  whatever  is  being  already
 established.  But  it  is  very  unfair.
 Please  do  not  repeat  such  remarks  in
 future.  Now,  the  hon.  Member  should
 conclude  his  speech  soon.

 Shri  M.  Amergay;  The  hon.  Shri
 Dinesh  Singh  will  find  out  at  the
 country’s  cost  if  he  insists  on  the  idea
 of  this  crazy  -corporation  that  his
 capital  of  Rs,  35  crores  will  be  wiped
 out  during  the  operation  of  a  single
 year.  Scrap  these  sick  units  and  give

 a  chance  to  the  more  efficient  to
 function  in  a  healthy  manner  and  you
 will  find  that  the  consumers  and  the
 country  at  large  will  not  suffer  bok
 on  the  other  hand,  will  benefit.  The
 experience  the  people  have  of  the
 working  of  this  Ministry  is  so  poor,
 that  the  general  public  has  no  faith
 in  this  Ministry  being  able  to  handle
 large  commercial  or  industrial  pro-
 jects.  The  Maharashtra  Government
 recently  has  started  a  move  for  reduc-
 tion  of  wages  in  the  mills  that  it
 runs.  This  sort  of  differential  treat-
 ment  between  the  public  and  the-
 private  sector  is  shameful,

 Looking  at  all  thig  it  can  be  con-
 cluded  that  the  Corporation  that  is
 being  set  up  is  to  be  a  charitable
 institution—a  pinjrapole  to  run  un-
 economic  units  at  the  cost  of  our
 peopte.
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 wranch  using  the  monstrous  powers
 mven  to  the  Commission  raids  busi-
 mess  houses.  Its  purpose  in  doing  s0
 is  not  to  secure  conviction  or  to  bring
 the  offenders  to  book  but  only  to
 secure  bribes.  {  recommend  to  the
 Minister  of  Commerce  to  look  into
 the  fighres  of  raids  carried  out  and
 he  will  appreciate  the  the  logic  of
 my  statement.  Scrap  this  body.  It
 fs  an  uneconomic  waste  of  public
 funds  to  maintain  such  cesspools  of
 corruption.

 When  the  various  bodies,  guch  as
 the  STC,  the  MMTC,  the  Forward
 Markets  Commission  and  the  pro-
 posed  Textiles  Corporation  were
 formed,  a  theory  was  advanced  that
 these  were  for  the  benefit  of  the
 nation.  Experience  has  proved  to
 the  céntrary.  I  want  to  reming  the
 hon,  Minister  of  Commerce  as  well  as
 the  hon.  Members  of  this  House  that
 these  various  corporations  are  to  be
 used  for  the  benefit  of  the  country;
 this  country  is  not  to  be  used  for  the
 benefit  of  these  corporations.

 In  closing  I  would  like  to  say  that
 the  problems  of  thig  Ministry  are
 man-made;  therefore,  they  can  be
 solved  by  goodwill  and  a  better
 economic  understanding  of  policies.

 Shri  8.  R,  Damani  (Sholepur):  Mr.
 Chairman,  Sir,  the  responsibility  of

 industry,
 aver  in  every  corner  of  the  country

 !  i  (शहर [8६88

 १४६]

 thie  Ministry.  It  has  also  to  main-
 tain  commercial  relations  with  other
 friendly  foreign  countries.  flo,  tne

 responsibility  of  the  Ministry  is  quite
 big  and  I  am  happy  that  the  Minis-
 fry  has  done  quite  well  in  view  of
 the  difficulg  position  through  which
 the  country  has  been  passing  for  the
 last  three  or  four  yeare—failure  of
 crops,  attack  by  Pakistan  and  China,
 rising  prices  etc.  In  spite  of  all  these
 things  production  has  been  maintain-
 ed  and  the  Ministry  has  done  quite
 well.

 Having  said  so,  I  would  like  to  say
 something  about  the  textile  industry.
 On  the  floor  or  this  House  questiuns
 are  very  often  asked  about  the  tex-
 tile  industry,  Many  Members  have
 shown  their  concern  about  the  pre
 gent  condition  of  the  infustry.  It  is
 one  of  the  major  industries  ef  ths
 country.  Directly  or  indirectly  it  is
 giving  employment  to  20  million

 people.

 Shri  Ranga:  20  million  or  2  mil-
 Hon?

 Shri  FE.  Damani:  20  million
 people,  that  is,  directly  or  indirectly
 —powerlooms,  Kandloms—taking  ail
 these.  30  per  cent  of  industrial
 Jabour  is  being  employed  in  the  tex-
 tile  industry.  But  the  industry  is
 passing  through  difficult  times.  It  is
 passing  through  a  crisis  and  it  is
 ime  that  the  Minister  should  see
 to  the  condition  of  the  textile  indus-
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 How  much  is  the  textile  industry making  profit  on  sale?  In  ‘1964,  the
 percentage  of  profit  on  sale  was  4.3; ह. छ  4965  it  was  only  0.45  and  in  ‘1966, it  was  a  loss.  The  excise  duty,  in
 1980-87,  was  Rs.  9  crores  ang  this
 year  it  has  gone  to  Rs.  0  crores. Now,  in  regard  to  production,  in  1950-
 83,  it  was  4076  million  metres  and  in 1968  it  was  4239  million  metres,  that
 is,  @  small  increase  whereas  excise
 duty  had  increased  by  II  times.

 The  main  reason  for  the  difficult condition  of  the  industry  is  the  sup- Ply  of  Cotton.  In  the  last  0  years,
 Government  has  allowed  expansion in  the  industry.  0  years  back,  the total  number  of  spindles  installed  in the  country  was  0  million  and  now the  number  has  increased  to  6  mil-
 lion,  that  is,  un  increase  of  60  per cent  whereas  the  production  of  cotton
 has  increased  by  a  few  lakh  bales
 only:  Tn  fhe  Third  Five  Year  Plan, we  estimated  that  coffon  production would  go  up  to  70  lakhs  bales  and
 the  expansion  was  allowed  on  that
 basts  but  the  production  of  cotton
 has  reniaine@  at  The  level  of  about
 55  lakh  bales.  Ag  such,  the  prices of  cotton  have  arisen.  It  is  difficult
 for  the  textile  mills  to  pay  such  high
 prices  of  cotton  and  that  is  why  they have  come  into  qifficulties.  That  is

 the  main  reason.  Therefore,  my  sug- gestion  is  that  it  is  very  important that  the  production  of  cotton  should be  increased  and  without  increase  in the  production  of  cotton,  the  problem of  the  textile  industry  cannot  be
 solved.  The  Textile  Commissioner  ३5
 looking  ‘after  only  the  distribution  of
 eotton,  but  there  is  nobody  to  look
 after  the  production  of  cotton.

 Ome  thing  more,  Our  per  acre  pro-
 @uction  is  80  pounds  whereas  in  the

 the  cost  of  production  is  higher,  tacy
 demand  -high  prices;  this  is  because
 their  production  i,  lower.  Therefore,
 au  efforts

 aux  cr
 made  to  increase

 pr Cur  per  acre  luction.  The  problem
 will  not  be  solved  by  the
 acteage,  Our  per  acre  production  is

 ASADHA  7,  889  (SAKA)  DG.  (Min.  of  8278
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 USA  and  UAR,  There  is  ample  scope
 to  increase  the  per  acre  production.
 Experiments  have  been  carried  out  in
 this  direction  by  the  Federation  and
 the  others  ang  they  have  proved  very
 successful;  the  per  acre  production
 has  gone  up.  Therefore,  it  is  very
 necessary  that  the  per  acre  produc-
 tion  is  increased,  In  this  connection  |
 want  to  suggest  that  the  hon,  Minister
 may  invite  the  cotton  growers,  the
 industry,  the  Chief  Minister,  and  Agri-
 culture  Ministers  of  the  cotton  -grow-
 ing  areas  ang  the  Agriculture  Minis-
 ter  at  the  Centre,  and  all  of  tnem
 may  sit  together  and  make  a  plan  as
 to  what  price  wil]  be  suitable  to  in-
 dustry  and  what  price  -vill  pe  suitable
 to  farmers  and  then  come  to  a  c¢2-
 clusion.  Nowadays  there  is  always  a
 dispute  among  the  cotton  growers,
 the  farmers,  the  Textile  Commissioner,
 the  consumers  and  the  industry,  This
 should  be  solved.  The  farmers  should
 be  given  adequate  fertilisers  ang  ade-
 quate  hybrid  seeds,  so  that  they  can
 increase  the  production,  If  our  per
 acre  production  goes  up,  the  cost  of
 production  to  the  farmers  will  also
 fo  down  ang  they  will  not  mind  sell-
 ing  at  a  little  less  price.  This  is  a
 very  important  subject  and  only  this
 cay,  solve  the  problem  of  the  industry,
 which  is  a  major  industry,

 Secondly,  we  are  importing  about  7
 lakh  bales  per  year  from  other  coun-
 tries  and  we  are  spending  Rs.  50  crores
 on  that.  Experiments  for  growing
 long  staple  cotton  are  being  trade  and
 have  been  found  successfu]  in  Gujarat
 and  Maharashtra.  Cotton  upto  more
 than  one-inch  staple  hag  been  grown, net  in  a  smal]  quaitity,  put  in  a  big
 quantity,  one  lakh  bales  and  2  little
 more  than  that.  That  is  not  sufficient
 to  meet  the  requirement  of  the  indus-
 try  and  we  have  to  import  cotton.
 Therefore,  those  farmers  who  sre
 growing  long-staple  cotton,  which  we
 are  importing,  should  be  encouraged:
 some  increase  in  price  may  be  given
 to  them.

 staple  cotton?
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 Shr,  8  R.  Damani,  Yes,  so  that  we
 can  stop  the  import  and  becume  self-
 sufficient.  Without  self-sufficiency,  we
 cannot  stand,  That  is  very  neceasary.
 This  is  the  crux  of  the  problem  of
 the  industry,  I  have  expresseq  my
 views  and  I  hope  the  hon.  Minister
 will  look  into  the  matter  very  ser-
 iousiy.  Two  mills  in  Bombay  have
 Closed  down,  eight  mills  in  the  South,
 in  Madras,  have  closeq  down,  and  40
 to  60  mill,  are  on  the  verge  of  closure.
 This  should  be  taken  into  account.
 The  present  condition  should  not  be
 allowed  to  be  continued,

 Having  said  about  the  textile  in-
 dustry,  I  would  like  to  say  something
 about  the  State  Trading  Corporation.
 The  STC  came  into  existence  some
 ten  years  ago,  and  in  ten  years,  it  has
 expanded  to  a  great  extent.  In  the
 first  year,  the  business  was  Rs,  919
 cfores  and  the  profit  earned  after
 meeting  the  expenses  was  Rs.  64  lakhs.
 Last  year,  the  business  had  rcached,  a
 figure  of  almost  Rs.  00  crores,  but
 the  profit  earned  was  only  Rs,  4.24
 crores;  in  Other  words,  the  profits  had
 not  gone  Up  accoding  to  the  ratio  in
 the  first  year,  .

 Shri  8.  K.  Tapuriah:  Being  a  s0cia-
 listis  organisation  it  cannot  make
 money,

 Shri  8.  BR,  Damani:  That  is  not  the
 consideration,  because  there  are  cer-
 tain  other  things,  The  main  thing
 which  I  would  like  to  point  out  js  that
 they  are  handling  export,  According
 to  the  latest  figures,  about  exports,  the
 STC  has  handled  about  Re,  3.3  crores
 worth  of  their  exports,  After  having
 an  experience  of  ten  years,  the  STC
 has  been  able  to  handle  only  about
 Rs.  3  crores  of  exports,  Out  of  this,
 Ra.  2  crores  woulg  be  the  worth  of
 agricultural  p-cduction  exports,  that
 is,  of  agricultural  itemg  which  ave  in
 short  supply  in  our  country  as  sls0
 outside.  So,  the  actusl  figure  of  ex-
 port  would  come  to  only  about  Ra,  Il
 croves,  If  we  compare  it  with  the
 total  export  of  the  country  which  is
 about  Rs.  800  crores,  the  percentage

 handled  by  the  STC  is  only  lB.  Atter
 ten  years’  experience,  with  all  the

 ‘facilities  thay  the  STC  has,  it  hag  peen
 able  to  handle  only  .5  per  cent  of
 the  total  exports,  Therefore,  |  would
 suggest  that  the  STC  should  make  all
 efforts  to  increase  our  exports.  There
 ate  some  industries  which  are  at  pre-
 sent  in  difficulty  and  they  cannot  sell
 their  products,  For  instance,  some  of
 the  engineering  industries  are  closing
 down,  The  quality  of  the  goods  pro-
 duceg  by  the  engineering  industries  in
 the  private  and  public  sector  is  very
 high  and  these  goods  could  be  sold
 and  could  be  exported,  So,  I  would
 suggest  that  efforts  should  be  made  to
 export  our  engineering  goods  and
 other  materials  which  we  afte  manu-
 facturing  here  and  which  are  in  sur-
 plus  here.

 So  far  as  imports  are  concerned,  the
 STC  has  handled  imports  of  the  order
 of  Rs.  80  corcs  during  the  last  yesr.
 These  items  were  mostly  meant  for
 the  consumption  of  industry;  they  were
 either  raw  materials  or  plant  and
 machinery,  Side  by  side,  however,  we
 see  that  some  of  the  items  which  have
 been  imported  ate  already  surplus  is
 the  country.  I  do  not  see  why  there
 was  any  necessity  to  import  such  items
 as  were  surplus  in  the  country.

 Ags  hon,  Member:  For  instance?

 Shri  8.  BR,  Damani:  For  instance.
 caustic  soda  is  one  such  item.  When
 the  report  of  the  STC  comes  up  for
 discussion,  I  could  mention  several
 other  items  of  that  type,  Therefore,
 the  STC  should  be  vety  careful;  ard
 the  hon,  Minister  should  be  Very
 careful  in  controlling  the  working  of
 the  STC,  If  we  go  through  the  profit

 halance-

 liseg
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 these  figures  should  be  given  so  that
 we  may  have  an  idea  of  the  profit  or
 loss  in  imports  and  exports  and  “we

 ‘can  thereby  appreciate  the  working  of
 the  STC.  This  is  a  very  important
 suggestion  that  I  would  like  to  make,
 because  these  figures  are  very  essen-
 tial,
 I?  hrs,

 At  present,  we  are  more  interested
 in  exports.  Demand  is  very  alack.
 Therefore,  such  institutiong  can  help
 in  increasing  our  exports,  I  think
 the  Minister  shoulg  look  into  this
 matter.

 Some  complaints  have  appeared  in
 the  papers  about  the  MMTC,  I+  has
 been  said  that  consumers  are  forced
 to  purchase  copper  from  them  at
 Rs,  12,200  per  tonne  when  the  landed
 cost  is  Rs.  9,000  per  tonne  only,  The
 point  is  that  they  want  to  pass  on  to
 the  consumer  and  ultimately  to  the
 indusry,  the  charges  incurred  in  gett-
 ing  the  licence  and  so  on.  I  do  not
 know  how  far  thia  is  correct,  If  such
 things  happen,  they  should  be  put  a
 stop  to  by  the  Ministry.  I  know  the
 hon,  Minister  ig  very  strict  in  these
 matters  and  I  hope  that  he  will  look
 into  the  matters  I  have  referred  to
 and  take  necessary  action.  With  these
 words,  {  support  the  Demands,

 की  स्  शोपाल  कासबवाले  (चांदनी
 चौक)  :  सभापति  मदोदय,  मैं  भ्रप  की  व्यवस्था
 चॉहता  हूं  ।इस  समय  सदन  में  कोरम  नहीं  है  !
 यहां  की  कारंवाई  कसे  चल  सकती  है  ?

 Mr,  Chairman:  The  bell  is  being
 rung—Now  there  ig  quorum,  ;

 att  औचन्द  गौयज  (चण्डोगढ़)  :  तभा--
 पति  महोदय,  इस  राम  वाणिज्य  सस्वालय
 के  झनुदानों  पर  चर्चा  करते  हुए  में  यह  भ्रनभव
 करता  हूं  कि  किसी  भी  देश  की  समृद्धि
 उस  के  वाणिज्य  शौर  व्यापार  को  स्थिति
 के  ऊपर  निर्भर  होती  है।  मैं  कुछ  कणों  के

 लिये  भारत  के  पुरोने  इतिहास  की  ओर  भाप

 को  ले  जाना  चाहता  हूं।  झाँजी  से  केवल  तीन

 2.6.  (Min.  of  ASADHA  7,  889  (SAKA)  D.G.  (Min.  of  8222
 Commerce)

 या  साढ़ें  तीन  सी  साल  पहले  जब  भारत  सोने
 की  जबिड़िया  कहलाता  था,  उस  का  मुख्य
 कारण  यह  था  कि  भारत  की  अधिक  व्यवस्था
 सुदृढ़  थी,  भारत  एक  समृद्धिशाली  देश  था।
 दुनिया  के  मसब  देशों  के  व्यापारी  भारत  के
 साथ  श्रपने  सम्बन्ध  जोड़  कर  यहां  की  सर्माद्ध
 में  शामिल  हो  कर  अपनी  समद्धि  बढ़ाना
 चाहते  थे।  आप  को  याद  होगा  कि  कोलस्मसः
 ने श्रमरका  की  खोज  इसी  बगरण  की  थी
 कि  वह  एक  छोटे  से  मार्ग  से,  समद्री  मार्ग  से.
 भारत  पहुंचना  चाहदा  था।  'उस  से  पहले
 भागतव्  से  जाने  वाला  या  भारतवर्ण
 में घराने  बाला  माल  ऊंटों  और  दूसरे  साधनों
 के  जण्यि  आया  करता  था।  लेकिन  जिस
 समय  विदेशों  में  यह  भावना  पैदा  हुई  कि
 किसी  प्रकार  से  हिन्दुस्तान  छोटे  मार्ग  से  पहुंचा
 जाग्रे  तभी  अमरीका  की  खोज  हुई  थी।
 बाप  को  यह  भी  स्मरण  होगा  कि  वास्को
 डि  गामा  जब  भारत  के  'कालीवट  के  इलाके
 में  क्राया  श्र  जिस  समय  कॉलीकट  के  गजा
 के  साथ  उस  की  व्यापारिक  सन्धि  पूरी  हो
 गई  तथा  यह  समाचार  जब  उस  ने  लिस्बन
 बाहर  को  भेजा  तब,  इतिहाराबगर  यह  'सिखरा

 है,  लिस्दन  शहर  में  इतर्ना  खुशी  मनाई  गई,
 वहां  इस  प्रकार  का  उत्तरव  सनाया  गया  कि
 सारे  लिस्वन  शहर  भें  नालियो  में  गन्दे  पानी
 के  बजाय  शराब  भरी  हुई  थी।  इतना  उल्लास
 और  उत्सव  मनाया  गया  था  जब  भारत
 के  साथ  उन  के  व्यापारिक  सम्बन्ध  जोड़े
 गये  थे।

 लेकिन  श्ाज  हम  देखते  हैं  कि  अवस्था
 इस  के  बिल्कुल  विपरीत  है।  मैं  समसता
 हूं  कि  दो  सौ  वर्ष  तक  भारत  में  पंप्रेजी  राज्य
 रहा  झोर  अंग्रेजों  के  सम्बन्ध  में  कहा  है  कि
 "हे  कम  हर  चय  ए  बेसेन्स  एम्ड  ara
 बेमसेल्म्ल  ह. ल  व्तथर  यानी  तराजू  ले  कर
 अझयि  लेकिन  उस  व्यापार  वेः  सहारे  यहां  इतने
 बड़ें  साधाज्य  का  निर्माण  कर  शिया  |  सौग्य
 निर्माण  करने  के  लिये  उन  के  दिमाग  में  एक
 चीज  पाई  और  यह  मह  कि  भारत  की  झपते

 ~
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 [oft  श्रीचन्द  गोयल]

 उच्चोग  धन्धों  भें,  अपने  व्यापार  में,  अपने  वा-
 जिम्ब  में  संसार  में  जो  इतनी  प्रतिष्ठा  है.  उस
 का  लाभ  उठाना  चोहिये।  उस  समय  जो
 यहां  के  कारीगर  थे  वह  आला  में  झाला  माल
 लैयार करते  थे  भोग  इ  प  के  बारे  में  तिहासकार
 लिक्षता  है  कि  इंगलड  के  सारे  लड॒द।  लड़कियां
 हिन्दुह्वान  का  बना  हुआ  कपड़ा  पहनना

 पमन्द  करते  थे।  भारत  की  इस  उन्नति
 में;  कारण  अयम् जी  ने  हे  विचार  किया  कि
 भारत  के  3  योग  धन्धों  को  शोर  उस  के  वागिज्य
 को  समाप्त  कर  ता  है।  दी  सो  वर्षा  तक  उन्होंने
 इप  प्रकार  की  नाति  का  संजालन  किया  शार
 भारत  की  इस  स्थिति  में  ला  छोड़ा  कि  यहां
 का  जो  कर्ना  माल  है  बहू  विदेशों  मं  जा  कर
 किलिश्ड  मुइस  के  रा  में  सैधार  ही  कर

 हिन्दुस्तान  में  शोर  इस  प्रकार  के  दूसरे  पिछड़
 द्मों  में  मंडियां  सला  करे  t

 मैं  अपने  मंत्री  महादय  ने  आज  यह
 लिदकेन  कशता  चाहता  हूं  कि  इतना  होते  हुए  भी
 जिस  समय  'भार्तयथं  स्वतन्थ  है: 16  पड्र्ग  समय
 हमारे  वास  isag  करोड़  रुूचया  स्टलिंग
 बैलेन्स  में  या  फारेन  एक्स्चे-ज  में  था।  हम
 ने  किस  ढंग  मे  बिछते  3-20  वर्षा  में  उस
 का  उपयोग  किया  है,  में  समझता  हूं  यह  खोज
 शौर  जज  का  विषय  Bi  इस  की  खोज
 कराई  जातो  चाहिये  श्रीर  देखा  जाना  चाहिये
 कि  कैव  यद  हुआ  ।  श्राज  मैं  यह  नित्दन  करना

 चाहुंगा  कि  जो  साधारण  व्यापार  ब्द्धि  है.  इस
 का  भी  इस  सम्बन्ध  में  प्रधाग  नहीं  किया
 गया ।  बल्कि  गलत  दंग  से  योजनायें  बने,
 गलत  व्यापस्कि  लि;  8  शीर  गलत  चीजों
 में  उस  को  व्यय  किया  गया।  भारत  में  करीब
 l08  ऐसी  जड़ी  केसन्स  हैं  जिन्हेंने  विदेशी

 मुद्रा  का  ला  उठाया  है।  उन्होंने  हर  प्रकार
 से  शाजनीसिशों  के  साथ  अपने  सम्बन्धों  का
 लाभ  उठाया  है  और  ध्तज  तक  इस  बिदेशी
 मुद्दा  का  झपब्यय  किया  है,  दुरुपयोग  किया

 है।  धाज  इस  बात  की  स्टडी  करने  की  जकरत

 है।  श्नाज  इत  सारे  हालात  का  मुताला

 ह... अ  जरूरल है.  जब  हम  देखते  हैं
 कि  एक  ुनिट  पर  कितना  कारेन  एक्स्थेन्ज
 लगा  और  उस  ने  बदले  में  कितना  फारेन
 एक्स्चेर्ज  हमें  दिया  है।

 हमारा  जो  गुक्स्प:ट  का  पेट  है  बह
 मैं  समझता  हूं  कि  कमोश्टीवाइज  है  शार
 रोजनवाइज  है।  अाज  मैं  चाहूंगा  फि  इस
 बात  की  जांच  की  जाये  कि  एक  एन  झाइटम
 के  ऊपर,  एक  क  यंनिट  के  ऊपर  ह्म  ने
 जितनी  विदेशी  मद  व्यय  की  है  उस  के  चले
 में  उन्होंने  कितनी  विदेशों  द्र  हमे  कमा
 कर  दी  है।  में  ई  उदाहरण  सामने
 रख  सकता  हूं।  झाप  ऊदा  बंक  को  ले  से
 दूसरी  चीजों  को  ले  नें,  देख प.  हिये  कि
 हम  ने  जो  रुपया  उन  प<  खर्ये  किया  हु  उस
 के  बदले  में  उस  यूनिट  ने  हमे  कितनी  विदेशी

 मुद्रा  कमा  कर  दी  है।  झाज  इस  बात  बा
 हिसाब  लगाने  की  जरूरत  है,  इस  बात  गा
 अन्दाजा  लगाने  की  जरूरत  ढ  वया
 में  संत्री  महोदय  से  यह  झाशा  रख  कि
 वह  इस  बात  की  गारण्टी  है... 6  ः  इन  सारे

 यनिंट्स  ने  जितनी  विदेश  मुद्दा  का  उपयोग
 किया  है,  झगर  झाज  लक  रहने  उतनों
 विदेशी  मुद्रा  कमा  कर  नहीं  दी  है,  तो  कभ
 में  वाम  प्रगले  दस  सालों  भईसपभप्रकार  का  हर
 एक  बनिट  कम  से  कम  उतनी  विदेशीमद्रा
 तो  कमा  कर  देगा.  जितनी  विदेशी  मुद्र!  का
 उस  ने  उपयोग  किया  है:

 मैं  मंत्री  महोदय  का  ध्यान  वाणिज्य
 मंबालय  के  विधिश्ञ  सचियों  शौर  हमारे
 विदेशी  दूताबातों  में  तैनात  कामक्षेस
 मसैंफेटरीड  की  तरफ़  दिलाना  चाहता  ।
 आज  उन  में  न  तो  वोग्यता  और  चुस्ती  चालाकी
 है.  झौर  न  सम  से  फ़ायदा  उठाने  की  बृति
 है।  वें  यहां  पर  और  विदेशों  में  एक  दीन
 के  तौर  पर  अपना  काम  करते  हैं।  बे  त  तो
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 व्यापारियों  के  किसी  प्रकार  के  सहयोगी
 या  मवदगा र  हैं  भौर  न  उन  के  पास  इन  बातों
 का  भ्प-दु-डेट  शान  है  कि  दूसरे  देशों  में  क्या
 नियम  झौर  कायदे  हैं,  उन  की  क्या  आवश्यकता
 है  और  ने  किसी  तरह  समय  का  लाभ  उठा  कर
 दूसरे  देशों  के  साथ  बड़ें  भे  बड़े  बिशिनेस  काने-

 गसूद  कर  सकते  हैं,  व्यापारिक  संघ्षियां
 और  सौदे  कर  सकते  हैं।  शस  प्रकार  की

 ग्द्धि  या  योग्यता  का  परिचय  उन्होंने  झाज
 सक  नहीं  दिया  है।  मैं  समझता  हूं  कि  भ्राज
 इस  वात  की  स्टडी  करने  की  ज़रूरत  है  कि
 अगर  किसी  देश  में  कोई  भोषण  क्राइसिस
 अथवा  आर्थिक  या  राजनीतिक
 संकट  के  कारण  कोई  उद्यल-पुथल  होती
 है,  तो  ऐसे  मौके  पर  हमारा  क्‍या  कर्सेग्य

 है  श्ौर  हम  उस  परिस्थिति  का  साभ  उठा
 कर  दूसरे  देशों  क ेमाथ  किस  तरह  व्यापारिक
 सम्बन्ध  जोर  सकते  हैं।

 मैं  समझता  हूं  कि  हम  पालियामेंट  के
 मेम्बरों  के ढारा  इस  प्रकार  की  स्टडी  करा
 सकते  हैं।  जो  व्यापारिक  विशेषज्ञ  हैं,  हम
 उन  को  इस  के  साथ  जोड़  सकते  हैं।  आज

 यह  स्टडी  करने  की  जरूरत  है  कि  हम  किस
 प्रकार  के  झाथिक  संकट  से  किस  तरोके  से  लाभ
 उठा  सफते  हैं।  में  समझता  हूं  कि  हमारे
 विभिन्न  दूतावासों  में  जो  हमारे  वाणिज्य
 सचिव  काम  कर  रहे  हैं,  उन  में  एक  ध्ाक्रमण-
 कारी  चूत्ति,  एक  एग्रेसिय  एटीचअ्यूड,  होना
 आहिये  कि  वें  समय  शौर  पररिस्यिति  का  लाभ
 उठा  कर  दूसरे  देशों  के  साथ  अपने  व्यापारिक
 मम्यन्ध  जोड़  सकें।

 मैं  ाप  के  सामने  इस  सम्बन्ध  में  एक
 उदाहरण  रखता  चाहता  हूं।  हम  जानते
 हैं  कि  दसराईल  दुनिया  के  कई  देशों  को--रूस,
 ईस्ट  जमंनी,  हंंगरो,  पोजींड  और  थूगोस्लाविया
 शादि  को--नीबू,  चकोला,  संतरा  भ्रौर  मौसमी
 आदि  साइट्रस  च््ट  बुहैया  करता  भा  रहा
 है।  पिछले  दिनों  इसराईल  झौर  धर  देशों
 का  जो  बुद्ध  हुआ,  उस  में  हम  ने  झरय  देशों
 eT  साथ  दिया,  खझेफिन  हम  ने  इस  ध... ल

 va.  (Min,  of  ASADHA  7,  688  (SAKA)
 Commerce)

 D.G.  (Min.  of  8226
 Commerce)

 पर  विचा र  किया  कि  भरन  देशों  की  क्‍या
 झावश्यकतायें  हैं  भौर  क्‍या  हम  ने  उतकी
 पूति  करने  की  कोशिश  की  ?  क्‍या  हमने
 इस  बात  की  व्यवस्था  की  कि  इसराईल
 जिन  देशों  को  a  गीजें  भेजा  करता  था,  इस
 समय  का  लाभ  उठा  कर  भारत  उन  देशों
 को  इन  बीं  का  निर्यात  करे  शौर  उस  मार्क ट
 को  कैँचलर  करने  की  कोशिश  करे?

 लेकिन  हम  ां  हुए  हैं  पुरानी
 चोजों  पर।  पिछले  पास  सौठ  सालों  से
 जो  चीजें  हम  निर्यात  करते  झाए  हैं,  हम
 उन  के  चक्‍क र  से  बाहर  नहीं  निकलना  चाहते,
 wit  उस  में  हमें  घाटा  हो  या  नफ़ा  हो  1  पिछले
 कई  सालों  के  आंकड़ें  इस  बात  को  पूरे  तौर
 पर  सिद्ध  करते  हैं  कि  ट्रेडीशनल  झाइटब्म
 में  हमें  प्रा  लाभ  नहीं  हो  रहा  है  !उदा  हरण  के

 लिए  चोनी  &  निर्यात  में  हम  2 करोड़  रुपये
 का  नुक्सान  उठाते  हैं  a  g  देशवा  सियों  को  महंगे
 दामों  पर  चोनी  सप्लाई  करत  हैं,  कपों
 विदेशों  को  भेजी  जाने  वाली  चीनी  को  हमें
 सम्सिडाइज़  करना  पड़ता  है,  कम  दाम  पर
 बेचना  पड़ता  है।  चूकि  हमारी  चीनी  उन

 माकेट्स  में  दन्ट  रनेशनल  प्राइस,  अन्तर्राष्ट्रीय
 मूल्य,  पर  नहीं  बिक  सकती  है,  इस  लिए
 हम  उस  को  सब्सिडाइज़  करते  हैं।  में  पूछना
 खाहता  हूं  कि  क्या  हमें  किसी  हकीम  ने  बताया

 है  कि  हम  ज़रूर  विदेशों  में  चीनी  का  निर्यात
 करें,  जिस  से  हमारे  देशवासी  तो  भूखों  मरें
 आर  विदेशी  हमारो  जोज़ों  पर  पलें।  झाज
 सखरूरत  इस  बातकी  है  कि  इस  नोसि  में
 परिषर्तत  किया  जाये।

 १4१.07  hrs.
 ‘[Me. ad ‘SepaAnen  a  the  Chair]

 झाज  के  लगभग  एक  साल  पहले  हमारी
 सरकार  ने  एक  महत्वपूर्ण  निर्णय  शिया---
 जस  ने  रुकने  का  अवमूल्यन  किया,  कीवेस्थुएशन
 क्या  ry  et  शिवेदन  करना  चाहता  हूं  कि  मैं

 में  पिछले  ह. अ  काजिज्द  अंजासन  qx  ह. ज
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 [sit  शीचन्द  गोयल]
 डीबेंट  को  पूरी  तरह  से  पढ़ा  हैं।  उस  समय
 हमारे  भूतपूर्व  वाणिज्य  मंत्री  ने  इस  सदन
 को  झाश्या सन  दिया  था  कि  रुपये  का  भवमूल्यन
 नहीं  किया  जागेगा।  लेकिन  उस  के  बाद
 6  जून  को  सरकार  ने  रुपये  का  भ्रवमूल्यन

 कर  दिमा  शर  उस  समय  इस  कदम  के  समर्थन
 में  दलील  शौर  तकों  यह  दिया  गया  कि  जो
 दस  बारह  ट्रेंडीशनल  प्लाइटम्ज  हम  बाप-
 दादा  के  जमाने  से  विदेशों  को  भेजते  झाए
 है  उन  के  निर्यात  में  हमें  लाभ  पहुंचेगा  शौर

 हम  दूसरे  देशों  के  मुकाबले  में  उस  के  का म्पी-
 टोशन  शौर  प्रतियोगिता  में  संसार  की  मंडियों
 में  खड़ें  रह  सकेंगें।  लेकिन  वाणिज्य  मंत्रालय
 की  तरफ़  से  जो  रिपोर्ट  पेश  की  गई  है,  उस
 में  ये  भ्रांकडें  दिये  गए  हैं  कि  भवमूल्यन  से

 पहले  के  पांच  महीनों  में  हमारे  निर्यात  में
 3  प्रतिशत  की  वृद्धि  हुई  थी,  लेकिन  भवभुल्यत
 के  बाद  से  ले  कर  वर्ष  के  अन्त  तक  को  झवाधि
 में  हमारे  निर्यात  में  5  प्रतिश्त  कमी  हुई  |
 मैं  जानना  चाहता  हुं  कि  हमारे  प्र्थ-शालियों
 शौर  इकानोमिक  एक्सपट्स  ने  झ्राखिर  क्‍या
 झन्दाज़ा  लगाथा  था।  क्या  ये  ब  यह  स्वीकार
 करने  के  लिए  तैयार  हैं  कि  उन्होंने  रुपये  का

 झबमूल्यन  कर  के  बड़ी  भारी  ग़लती  की

 है?  उन्होंने  भ्वमूल्यन  से  यह  झाशा  शौर
 झपेक्षा  की  शी  कि  इस  से  हमारे  निर्यात  को

 प्रोत्साइन  मिल्लेया  और  भपन्तर्राष्ट्रीय  मार्केट
 में  दूसरे  देशों  को  प्रतियोगिता  म॑  खड़े  हो
 सकेंगे,  लेकिन  प्रांकड़ें  तो  बिल्कुल  इस  के
 विपरीत  हैं।  झांकड़ें  यह  बताते  हैं  कि  अवमूल्यन
 का  कदम  उठाएं  जाने  के  बाद  हमारे  निर्यात
 में  काफ़ी  मांतरा  में--पंद्रह  प्रतिशकष--कमी

 हुई  है।
 सरकार  ने  यह  तय  किया  है  कि  हम

 चौथी  पंच-कर्षीय  योजना  में  500  करोड़
 रपये  का  निर्यात  कर  पायेंगे,  सेकिन  मुझें
 इस  में  सन्देह  है,  क्‍योंकि  में  देख  नहा  हूं  कि

 इस  बचें  हमारा  मनिमर्ि  कम  हुआ  है,  जिस
 ही  बजह बह  बताई  यई  है  कि  हमारे  देश  में

 खूला  पड़ा  है  भर  लेतो  की  वैदाबा रके  उत्पादन

 में  कमी  हुई  है।  जो  पांकड़ें  हमें  उपलब्ध
 हैं,  वे  यह  सिद्ध  करते  हैं  कि  चाय,
 कहवा,  चीनी  और  इंजीनियरिंग  गुडूज  के
 निर्यात  को  बड़ा  भारी  शगका  लगा  है।
 लेकिन  इन  की  तुलना  में भनेकों  ऐंसी  बस्तुरे
 भी  हैं,  जिन  के  निर्मात  में  काफ़ो  माता
 में  वृद्धि  हुई  है  और  में  बस्तुयें  हैं  गर्म
 मसाले,  शालें  भौर  जूते  भादि।  मैं  झाज

 यह  निवेदन  करना  चाहता  हूं  कि  क्‍या  धझाज

 यह  समय  नहीं  ह. | ल  गया  है  कि  हम  अ्रपनी
 इस  दिशा  को  बदलें  ?

 अध्यक्ष  महोदय,  झपने  दल  की  तरफ  से

 केवल  मुझे  ही  बोलना  है  भौर  हमारे  दल  के

 लिए  करीब  30  मिनट  ओ  निश्चित  ह्पा  है
 वह  पूरा  समय  मे  लेना  चाहुंगा।  झगर  झाप

 दूसरा  झाइटम  लेना  चाहें  तो  मैं  बीच  में
 बन्दे  कर  दूंगा।

 झप्यक  महोदय:  नहीं,  नहीं,  भ्राप

 बोलिए  |

 थ्गी  भीवत्द  गोयपस  :  भध्यक्ष  महोदय,
 मैं  यह  निवेदन  कर  रहा  था  कि  इस  रिपोर्ट
 डे  प्रन्दर  जो  वाणिज्य  मंत्रालय  ने  प्रकाशित

 को  है,  सफा  r9  पर  यह  लिखा  है:

 “There  hag  not  been  any  signifi-
 cant  shift  in  the  direction  of
 India’s  export  during  1966."

 i966  के  झन्दर  हमारी इस  निर्यात  नीति
 को  किसी  प्रकार  की  1... |  दिशा  नहीं
 मिली  है।  उसी  पुराने  ढर्र  के  ऊपर  हम  लोग

 बल  रहे  हैं।  तो  पाण  समय  इस  बात कौ  मांग
 करता  है  कि  हम  अपनी  इस  दिशा  के  झरदर

 परिवर्तन  करे।  समय  को  पहचान  कर  झाज

 हम  इस  बात  का  निर्णय  लें  कि  कौन  सी

 थीजें  हमें  विदेशों के  भ्रन्दर  भेजने  का  लाभ

 है?  कौन  सी  चीजों  के  लिए  संसार  के  झत्दर
 हमारे  लिए  माकंड  मिल  पकता  है

 ?  कौम

 ली  बसतुएं  हैं  जिन की  पैदाधार  देश के
 धत्दर

 बढ़ाकर हम  दूसरे  देशों  को  भेज  सकते
 हैं।
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 बह  w  पुराने  द्रेडीशनल  प्ाइटम्स  हैं  उन्हीं
 के  ऊपर  घड़े  रहता,  सकीर  का  फकीर  बने

 रहना,  इस  तरह  की  जो  नीति  है  मैं  समझत  हूं
 कि  बह  देश  के  लिए  लाभकारी  सिद्ध  नहीं
 होगी  |

 हमारे  वाणिज्य  मंत्री  को  इस  बात  का
 ब्यान  होगा  कि  अगले  वर्ष  i968  के  श्र
 में  यहां  पर  यूनाइटेड  नेशंस  कानफरेंस  झान

 ट्रेड  एच  डेवलपमेंट  होमे  जा  रहा  है।
 मैं  यह  समझता  हूं  कि  यह  एक  हमारे  लिए

 बड़ा  भारी  मौका  होगा  क्योंकि  यहां  पर

 जहां  सांरे  संसार  के  देशों  के  डेलीगेट्स  भायेंगे,
 में  यह  समझता  हूं  कि  ध्ाज  भारतवर्ष  यह
 निर्णय  ले  कि  हां  इस  मौके  का  लाभ  उठाना

 है।  इसलिए  इन  डेलोगेंट्स  के  साथ  साथ

 दूसरे  देशों  के  शौर  जो  व्यापारी  हैं  उन

 को  भी  झामंत्रित  किया  जाय  ताकि  उस  समय

 यहां  भारत  के  श्रन्दर  हम  उन  के  साथ  कुछ
 बिजनेस  डील  करें,  कुछ  व्यापारिक  सौदे

 उन  के  साथ  कर  सके।

 झनेकों  प्रकार  की  कठिनाइयां  जो  हमारे
 रास्ते  में  भाती  हैं  उन  के  लिए  हमें  पहले
 से  कुछ  कार्य  करना  होगा।  जो  इन्टरनेशनल

 कम्यूनिकेशंस  हैं  उन  के  भन्वर  न  सिर्फ  वृद्धि
 करनी  होगी  बल्कि  शौर  चुस्ती  के  साथ  डोल
 करना  होगा।  पनेकों  प्रकार  की  कठिनाइयां
 भाती  हैं,  ब्याहे  वह  केबल्स  का  सवाल  ही,
 चाहे  वह  टे  लोप्रिन्टसं  का  सवाल  हो,  बाहे  वह
 टेलेक्स  का  सवाल  हो  इन  सारी  चीजों  के

 झन्दर  न  सिर्फ  हम  वृद्धि  करे  बल्कि  उन  को

 एक्टिवाइज़  करे  ताकि  उन  हेलीगेशंस  के  साथ

 दूसरे  व्यापारी  भी  प्रायेंगे  तो  कुछ  न  कुछ
 बड़े  पैमाने  पर  बिजनेस  उन  के  साथ  कान्कलूड
 क्र  सकते  हैं।  हम  उस  सारी  चीज  का  लास

 कका  सकते  हैं।

 'बच्तिम  रिपोर्ट  है  1966-67  की  उस

 दो  लीग  महत्वपूर्ण  केसेस  की  तरफ  भपने

 7.0.  (Min.  of
 Commerce)

 मम्झी  महोदय  का  ध्यान  दिलाता  चाहूँगा।
 इस  के  सफा  24  पर  एक  केस  इस  में  दिया  गया
 है।  प्रध्यक्ष  महोदय,  रूस  के  झन्दर  एक
 भ्रदर्शनी  हुई  थी  ।  उस  के  प्रन्दर  जो  लोग
 आने  वाले  थे  उन  को  भारत  की  तरफ  से
 एक  एक  बैज  दिया  जाथ  इसलिए  इस  हमारे
 मंत्रालय  ने  इस  बात  का  निर्णय  किया  कि  2
 लाख  59  हजार  बैजेज़  तैयार  कराये  जायें
 घौर  वह  एक  बम्बई  के  फर्म  से  तैयार  कराये
 गए।  एक  बैज  की  कीमत  204%  झाती थी  |
 भ्र्धात  कुल  कीमत  5800  रुपये  बनती
 थी।  लेकिन  इन  बीजेख  के  बनवाने  के  लिए
 जिनकी  केवल  sisoo  रुपये  कीमत  है
 लगभग  १  साख  रुपये  के  पभ्रल्यूमिनियम
 शीट्स  के  इम्पोर्ट  लाइसेंस  उस  को  दिए  और
 उस  के  लिए  शौर  कई  ऐसी  थीजों  के  लाइसेंस
 दिए  कि  जिन  का  इस्तेमाल  उन  बेजेज़  के
 शन्दर  होना  ही  नहीं  था।  पब्लिक  एकाउंट्स
 कमेटी  ने  इस  के  संबंध  में  अपनी  बड़ी
 विपरीत  राय  दी  है,  बड़े  विपरीत  कमेन्ट्स
 दिए  हैं।  खास  तौर  पर  उन्होंने  कहा  कि
 जितनी  कीमत  उस  की  थी  उस  का  उस  से
 कोई  संबंध  नहीं  जितनी  कीमत  का  उन  को
 इम्पोर्ट  लाइसेंस  दिया  गया  भौर  खास  तौर
 पर  ऐसी  चीजों  का  लाइसेंस  देता  कि  जो  उस
 के  मैन्‍्यूफैक्चर  के  धर्दर  इस्तेमाल  होने  वाले

 8230-

 भी  नहीं  थे,  उचित  नहीं  था।

 पब्लिक  एकाउंट्स  कमेटी  ने  सफा  29
 पर  यह  कहा  है:

 ‘They  are  surprised  to  find  that
 the  value  of  the  import  licence
 sanctioned  was  not  correlated  with
 the  value  of  material  actually  con-
 sumed  in  the  preparation  of  the
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 [लो  श्रोचन्द  गोयल]
 झागे  चल  कर  उन्होंने  पेशब्राफ  425

 में कहा है:
 “The  Committee  do  not  consi-

 der  it  a  healthy  practice  to  issue
 import  licences  for  the  raw  mate-
 rials  which  are  either  not  requir-
 ed  for  the  manufacture  of  an
 article  ordered  07  are  in  excess  of
 requirements,  In  their  view  such

 action  of  the  Government  are  not
 only  irregular  but  also  taxes  the
 foreign  exchange  resources  un-
 Mecessarily.”

 अध्यक्ष  महोदय,  इस  के  भ्रलाबा  पब्लिक

 शकाउंट्स  कमेटी  ने  शो  रूम्स  के  मतालिक
 कहा  है।  इस  मंत्रालय  ने  विश्रिन्न  देशों  में
 शो  रूम्स  रखे  हुए  हैं।  उन  के  संबंध  में
 जी  फर्मेटी  न ेसिफारिश  की  है  कि  इन  को  जारी
 रखने  का  कोई  उपयोग  नहीं  है।  इन  के
 द्वारा  रुपये  का  अिसकुल  भअ्रपष्यय  होता  है,
 दुग्येय  होता  है,  इसलिए  उन्होंने  इस  बात  की
 सिफारिश  की  है  पैराग्राफ  428  में  पेज  32

 फर:
 “The  Committee  would  like  to

 suggest  that  in  view  of  the  diffi-
 cult  foreign  exchange  position  it  is
 imperative  to  conserve  foreign
 exchange  worth  every  rupee  and
 hence  the  Government  must  care-
 fully  examine  the  actual  utility  of
 these  show-rooms.  Those  show-
 rooms  which  have  not  justified
 their  continuance  oy  the  result
 must  be  discontinued,  The  Com-
 mittee  feel  that  mere  transfer  to
 STC  would  not  solve  the
 problem.”

 इस  के  साथ  साथ  अध्यक्ष  महोदय,  जो
 डी  बोर्श  का  मामला  है

 Mr,  Speaker;  There  is  no  time  left
 for  him.  He  hag  already  taken  37
 minutes.  Go,  there  ig  no  question  of
 continuing  tomorrow,  He  has  to
 finish  now.

 wt  फोचन्द  भोबल  :  जहां  तक  कि  टी
 बोडे  का  मामला  है  उस  के  संबंध  में  5  करोड़
 इफ्ट  का  एक  रिवाल्विंग  फंड  रखा  गया  है  1
 उस  में  से  एक  करोड़  रुपया  इरीगेशन  परपजेण
 के  लिए  है।  पब्लिक  एकाउंट्स  कमेटी  का
 यह  कहता  है  कि  केबल  सारे  साल  के  भ्रन्दर
 एक  व्यक्तित  ले  इस  बात  का  झाजेदनपत्ष  दिया
 कि  उस  को  इरीगेशन  फंसिलिटीज़  मिले।
 तो  इस  कमेटी  ने  कहा  कि  इतनी  बड़ी  रकम,
 5  करोड़  की  रकम  इस  चीज  के  लिए  धलग
 रखना  जिस  का  कोई  उपयोग  नहीं  है,  ठीक
 नहीं  है।

 इसी  प्रकार  भे  रबड़  बोड  के  संबंध  में
 पब्लिक  एकाउंट्स  कमेटी  ने  कहा  है  कि  उनको
 भी  इस  प्रकार  की  रकम  जितनी  कि  लोक  सभा
 ने  बोट  की  थी  उस  से  ज्यादा  रकम  दी  गई
 है।

 अध्यक्ष  महोदय,  इस  रिपोर्ट  के  झन्दर
 जो  वाणिज्य  मंत्रालय  ने  छापी  है,  इस  में
 965  में  हमारे जो  इम्पोर्टस  है ंबह  386,  5
 करोड़  रुपए  के  भे  और  966  के  झन्दर
 I658.7  करोड़  रुपये  के  इम्पोर्टंस  हो  गए

 अब  मैं  यह  निवेदन  करना  चआहता  हूं  कि  इस
 बात  का  निश्चथम  किया  गया  कि  जो  हमारे
 आयात हैं  बे  कम  किये  जायेंगे,  लेकिन  एक  साख
 के  आंकड़े  हमें  बताते  हैं  कि  हमारा  झाबात
 386  से  बढ़ कर  659 तक  पहुंच  गया है

 अर्थात्‌  हमारा  जो  वर्ष  का  हैंछिसिट  है  बह
 583.  8  करोड़  से  बढ़  कर  664.4  करोड़

 ब्प्ये  हो  गया  है!
 Mr,  Spenker:  In  a  minute  tlie  bon.

 Member  will  have  te  conclude  hit
 apesch.  Firstly,  his  time  is  over.

 ‘Secondly,  it  Is  time  to  take  ap  the
 half  an  hour  discussion,

 were  महोदद,  इस  लिये  मैं  सिधेदन
 करना  चाहता  हैं  कि  हमारी  थो  नीतितां हैं
 उन  पर  फिर  से  विचार  फिका  -  अध्यक्ष
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 महोदय,  मैं  भाहता  हूं  कि  मुझे  तीन-चार
 मिनट  और  दे  दिया  जाये।  *

 Mr,  Speaker:  No.

 The  hon.  Members  may  now  move
 the  cut  motions  to  Demands  for
 Grants  relating  to  the  Ministry  of
 Commerce,  subject  to  their  being
 otherwise  admissible.

 Shri  Yashpal  Singh  (Dehra  Dun):
 I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Commerce  be
 reduced  to  Re.  a"

 {Policy  regarding  import  of  cars  for
 official  use  (I).]

 “That  the  demand  under  the
 head  Ministry  of  Commerce  he
 reduced  to  Re.  37".

 {Policy  regarding  nationalisation  of
 foreign  trade  (2)7

 “That  the  demand  under  the
 head  Ministry  of  Commerce  be
 reduced  to  Re.  aw

 (Failure  to  check  rise  in  the  prices  of
 textiles  (32).)

 “That  the  demand  under  the
 head  Ministry  of  Commerce  be
 reduced  to  Re.  wv

 [Failure  in  protecting  the  interest  of
 consumers  in  basic  consumer  in-
 dustries  by  not  opening  the  mills  in
 the  public  sector  (4).

 “That  the  demand  under  the
 heaq  Ministry  of  Commerce  be
 reduced  by  Rs.  100.”

 {Need  to  improve  the  working  of
 the  Kha&i  Commission  ().)

 “That  the  demand  under  the
 heag  Ministry  of  Commerce  be
 veducea  by  100."

 {Need  for  development  of  free  trade
 mang  in  Kendin.  <7).)

 DG.  (Min.  of  $234
 Commerce)

 “That  the  demand  under  the
 head  Ministry  of  Commerce  be
 reduced  by  Rs.  100."

 [Need  for  better  organisation  of
 Indian  exhiditions  abroad  8)  ]

 “That  the  demand  under  the
 head  Ministry  of  Commerce  be
 reduced  by  Rs.  100.”

 [Need  for  reorientation  of  policy  re-
 garding  export  of  tea  ang  jute  (7

 Shri  Shinkre  (Panjim):  I  beg  to
 move:

 “That  the  demand  under  the
 head  Foreign  Trade  be  reduced
 by  Ra.  25,00,000.""

 (Futility  of  participation  in  inter-
 national  exhibitiong  and  fares  (15).]

 “That  the  demand  under  the
 head  Foreign  Trade  be  reduced
 by  Rs.  100."

 [Futility  of  participation  in  interna-
 tional  exhiditions  and  fares  an  J

 “That  the  demand  under  the
 head  Capital  Outlay  of  the  Min-
 istry  of  Commerce  to  reduced  by
 Re.  ”,

 (Failure  to  improve  the  working  of
 Minerals  and  Metals  Trading  Cor-
 poration  (26).)

 “That  the  demand  under  the
 head  Capital  Outlay  of  the  Min-
 istry  of  Commerce  be  reduced  by
 Rs.  1,00,000.""

 [investment  in  equity  Capital  in  the
 Sugar  Corporation  of  Uganda  (38),
 है. ह  Ramevatar  Shastri  (Patna):  I

 beg  to  move:
 ‘That  the  demand  under  the

 head  Foreign.  Trede  be  -  reduced
 to  Re.  3.7  ४

 (Failure  to  nationalize  export  trade
 (30).J

 “That  the  demand  under  the
 head  हठत्थद्वात  Trade  be.  .  redused
 to  Re.  lL  .t
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 (Shri  Ramavatar  Shastri}
 {Stow  rate  of  expansion  of

 trade  (3l).]
 ‘That  the  demand  under  the

 head  Foreign  Trade  be  reduced
 to  Re.  ad

 [Failure  to  pay  adequate  ettention  to
 keep  pact  with  the  socialistic  coun-
 tries  in  foreign  trade  (82)  J

 “That  the  demand  under  the
 head  foreign  trade  be  reduced  to
 Re.  Ble

 [Dependence  of  foreign  trade  mainly
 on  the  capitalist  and  imperialist
 countries  (33).)

 ह... उ

 “That  the  demang  under  the
 heag  other  revenue  expenditure
 of  Ministry  of  Commerce  be  re-
 duced  to  Re.  i”.

 (Failure  of  the  Government  to  take
 over  the  closed  cotton  milig  (35).

 “That  the  demang  under  the
 heag  other  revenue  expenditure
 of  Ministry  of  Commerce  be  re-
 duced  to  Re.  1,

 {increase  in  the  price  of  textiles  by
 mill-ownerg  (36).

 “That  the  demand  under  the
 heag  other  revenue  expenditure
 of  Ministry  of  Commerce  be  re-
 duced  to  Re.  >

 (Neglect  of  the  development  of  cotton
 mille  in  Bihar  (87).

 “That  the  demang  under  the
 heag  other  revenue

 (Pailure  in  ह...  of  metric  डडिन
 ह... उ  of  weights  ang  measures  in  far
 off  villages  (38).)

 Siri  Sequeira  (Goa,  Daman  and
 Diu):  I  beg  to  move:

 “That  the  demand  under  the
 head  foreign  trade  be  reduced  to
 Re.  1,

 (Failure  to  give  incentive  for  export
 im  the  form  of  freely  transferable
 ह...  and  exchange  vouchers
 (48).)

 Shri  Surendranath  Dwivedy:  I  beg
 to  move:

 “That  the  demand  under  the
 head  Ministry  of  Commerce  be
 reduced  by  Rs.  100”.

 [Failure  to  take  steps  for  nationali-
 sation  of  foreign  trade  (68)  J

 “That  the  demand  under  the
 head  Ministry  of  Commerce  be
 reduced  by  Rs.  100".

 [Need  to  take  over  purchase  of  jute
 by  State  Trading  Corporation  in
 order  to  assure  fair  price  to  jute-
 growers  (89).

 “That  the  demand  under  the
 head  Ministry  of  Commerce  be
 reduced  by  Rs.  100”.

 [Impact  on  export  trade  as  a  resuit
 of  devaluation  (70).)

 Shri  K.P.  Singh  Deo
 nal):  I  beg  to  move:

 (Dhenka-

 [Failure  to  effectively  regulate  the
 price  of  cotton  and  to  decontro!

 .  Goth  prices  «ny.
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 Shri  Sequeira:  I  beg  to  move:
 “That  the  demand  under  the

 head  foreign  trade  be  reduced  to
 Re.  i”.

 [Need  for  faster  availability  of  ex-
 port  incentives  especially  draw-
 back  (78).
 Shri  K,  P,  Singh  Deo:

 move:

 “That  the  demand  under  the
 head  foreign  trade  be  reduced
 by  Rs.  100".

 I  beg  to

 (Pailure  to  safeguard  the  Indian  ex-
 ports  to  West  Germany  (75).

 “That  the  demand  under  the
 head  foreign  trade  be  reduced
 by  Rs.  100".

 {Failure  to  take  steps  to  counter
 Pakistan’s  attempt  to  cut  into
 Indian  trade  in  Isiamie  and  South
 American  countries  (16)  .J

 “That  the  demang  under
 head  Foreign  Trade  be
 by  Rs.  100”.

 [Futility  of  participating  in  Turkish
 Trade  Fair  (TI) Y

 the
 reduced

 Shri  Ramavatar  Shastri:
 move:

 “That  the  demang  under  the
 head  Other  Revenue  Expenditure
 of  the  Ministry  of  Commerce  be
 reduced  to  Re.  1,

 {Failure  to  pay  much  more  attention
 towards  handioom  industry  (78).J

 I  beg  to

 “That  the  demang  under  the
 head  Other  Revenue  Expenditure
 of  the  Ministry  of  Commerce  be
 reduced  to  Re.  re

 [Failure  to  stabilise  the  prices
 cotton,  tea,  cardamom  and  rubber
 (79).]

 “That  the  demand  under  the
 head  Other  Revenue  Expenditure

 (H.A.Hi.  Dis.)
 of  the  Ministry  of  Commerce  be
 reduced  to  Re.  i”.

 [Unnecessary  expenditure  on  Khadi
 and  Village  Industries  Commission
 (60)  .J

 “That  the  demang  under  the
 head  Other  Revenue  Expenditure
 of  the  Ministry  o?  Commerce  be
 reduced  to  Re.  rr

 [Failure  to  nationalise  tea  planta-
 tions  (81)  a

 “That  the  demand  under  the
 head  Other  Revenue  Expenditure
 of  the  Ministry  of  Commerce  be
 reduced  to  Re.  i”.

 (Failure  to  develop  cottage  and  small
 scale  industries  (82)  Bi

 “That  the  demand  under  the
 heag  Other  Revenue  Expenditure
 of  the  Ministry  of  Commerce  be
 reduced  to  Re,  i”.

 (Unsatisfactory  progress
 crafts  industry  (83).]
 Shri  Surend?anath  Dwivedy:

 to  move:
 “That  the  demand  under  the

 head  Other  Revenue  Expenditure
 of  the  Ministry  of  Commerce  be
 reduced  by  Rs.  100."

 [Working  of  Khadi  and  Village  In-
 dustries  Commission  (84).]

 “That  the  demand  under  the
 heaqg  Other  Revenue  Expenditure
 of  the  Ministry  of  Commeice  de
 reduced  by  Rs.  100."

 [Need  to  develop  Powerloom  Indus-
 try  (85).

 of  handi-

 I  beg

 8 )  hrs.

 *CONVERSIONS  IN  BIHAR
 आग  कंजर  लाल  गृष्त  (दिल्लों  सदर)  :

 भध्यक्ष  महोदय,  हमारे  सं  वधान  के  भशाटिफल

 2s(1)  में  भारत  के  हर  एक  ब्यक्ति  को

 “Haif.An-Hour  discussion.
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 (श्री  कंबर  लाल  बुप्त]
 धर्म  की  स्वतन्तता  है,  प्रयार  करने  के  लिये  भी
 शौर  कौनसा  धम  वह  प्रपनताये--उस  के  लिये
 भी।  भारत  की  तो,  प्रध्यक्ष  महोदय,  यह
 विशेष्ता  रही  है.  कि  यहां  पर  हर  एक  श्रादमी
 स्वतन्त्रता  के  साथ  जिस  चम  को  वह  प्रज्छा
 समझता  है.  उस  धम  को  अपना  सकता  हैं  |
 यहां  पर  ईसाई  पादरो  स्कूल  चला  रहे  हैं,
 दवाखाने  प्बला  रहे  है  और  उनकी  संझुया
 भारत  में,  जो  रजिस्टडं-फौरन-मिशनरीज
 हैं,  4328  हें,  लेकिन  इन  के  अति रत  भी
 और  भी  बहुत  भरें  पादरी  हैं।  भ्रगर  इन
 के  सही  आंकड़ें  दस  जायें  तो  दस  हजार
 पादरी  इस  समय  भारत  में  काम  कर  रहे  हैं  1
 अगर  ये  लोग  केवल  सेवा  का  काम  करते,
 मम  का  प्रचार  करते  तो  उस  में  किसी  को
 शार्पात्त  नहीं  थी,  लेकिन,  झध्यक  महोदय,
 बस  को  झाड़  मे  मे  एक  ऐसा  जहर  फैला  रहे  हैं,
 उन  में  से  बहुतों  का  ऐसा  कःशिश  होती  है  कि
 हमारें  देश  को  जो  लायलटो  है,  उसको  बदल
 दिया  जाय  |

 जो  पैसा  बाहर  स--प्रमरीका  से,

 qo  के०  से,  कैपाढा  से---आरता  है,  सरकारी
 आंकड़ों  के  अनुसार  i227  लाख  रुपये
 ब्राहर  से  भाये  हैं,  लेकिन  इन  के  झलावा  कपड़ा,
 खाना,  दूध  झादि,  दूसरे  रूप  में  जो  चीज
 उम्बेंसीज  को  मारफत  अ्ाती  हैं,  उन  का
 अन्दाजा  लगाया  जाय  ता  एक  साल  में  30
 करोड़  द्वय  के  लगभग  ये  विदेशी-मिशनरीज
 खर्च  करते  हैं।  क्षय  इस  को  भाड़  में  ये  विदेशी
 झौर  दूसरे  मिशनरोज  जो  काम  करते  हैं,
 बिहा र  की  जो  स्थिति  हमारे  सामने  आई  है,
 बहू  बड़ी  भंयकर  है,  बही  एलामिंग  रिपोर्टस
 झा  रहो  हैं।  जो  लोग  भूखे  हैं,  गरीव  हैं,
 पंड़ित  हैं,  जिनको  काने  को  नहीं  मिलता  है,
 जिनके  पास  बस्त्र  नहीं  हैं,  उन  की  कठिताइयों
 को  गाजापज  फायदा  उठा  कर  ये  लोग  उनका
 ।  परिवतंन  करन  को  कोशिश  कर  रह  हैं।
 एक  लाजं॑-स्केल  पर  भारत  के  कोने  कोने  से,
 विदेशों  से,  बहुत  सारे  fafewar  भिशनरीज
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 wer  पर  पहुंच  गये  हैं  तथा  लाउं-स्केल  पर
 + बहां  कन्वर्शन  शुरू  हो  गया  है  और  ऐसा

 मालूम  होता  है  कि  धागे  चल  कर  यह  एक
 बहुत  ही  भयानक  और  डराबनी  शक्ल
 झख्तियार  कर  सकता  है  |

 यहां  पर  क्‍या  हो  रहा  है?  लोगों  को
 क्रास  के  मंडल  दिये  जाते  हैं,  उन  के  गले  में
 लटकाया  जाता  है  शोर  कहा  जाता  है  कि  उन्हीं
 लोगों  को  खाता  मिलेगा  जिनके  गले  मे
 मैडल  लटका  होगा  |  उन  मैडलों  पर  क्राइस्ट
 का  निशान  होता  है।  गांव  के  आहर  उन्होंने
 क्रास  के  पट्ट  टांग  रखे  हैं,  कई  जगहों  एर
 जहां  मन्दिर  थे  वहां  उन्होंने  गिरजाथर,
 बना  दिये  हैं।  इस  किस्म  का  काम  खास  तौर
 से  बिहार  के  तोन  जिलों  में  किया  जा  रहा  है---
 हजारी  बाग,  रांची  और  पालामऊ  जिले  से  t
 जहां  पर  पिछड़ी  जातियों  के  लोग  रहने  है
 ढ्राइबल  एरियाज़  &  लोग  रहते  है,  वहां  पर
 ये  लोग  ज्यादा  काम  कर  रह  हैं  t

 wear  हाल  में  वहां  की  स्थिति  का  सत्र
 करने  के  लिये,  फैक्ट्स  फाईन्डिग  के  लिये  एक
 कमेटी  गई  थी,  उस  ने  अ्रपतो  रिपोर्ट  में  एक
 ऐसा  केस  ट्रेंस  किया  है,  जिसमें  उक  झादमी
 को  चोटो  काट  दो  गई।  मैं  प्रभी  उस  अ्ादमों
 का  नाम  बताता  हूं  7  बह  अपनी  चोटी  नहों
 कटवाना  चाहता  था,  लेकिन  उस  को  कहा  गया
 कि  तुम  चोटी  कटवाओंगे,  तब  खाना  मिलेगा  +
 उस  के  नाम  है--नानू  महतो,  षुत्र  राकंचन्ट
 महतो,  गांव  काराखार।  जब  उस  ने  बोटो
 कटवाने  से  मना  कर  दिया  ध्रौर  रात  को  स॑ः
 गया,  तब  वहां  पर  जो  दूसरे  लोग  थे,  जिनको
 कन्यर्टे  किया  गया  था,  उन  के  साथ  मिलकर
 उसकी  चोटी  काट  दी  गई।  ऐसे  केसेज  एक
 जगह  नहीं  हुए  हैं।  मेरे  पास  लिस्ट  है  एक
 एक  गांव  की  जहां  पर  यह  कनकर्मन  हुआ  है.
 जैसे  कुजू  राम,  पो०  यारू  ‘i  वहां  पर  77  लोगो

 को  ईसाई  बनाया  गया.  चेडांग,  Ne  बालूमठ,-
 5  झादमियों  की  ईलाई  ब्रनामर  गया;  जॉपेफाल,
 ोन  दालूमठ--6  शादक्षियों  को  ईसाई

 el
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 गया,  इसी  तरह  मेरे  पास  15°20
 ते  लिस्ट  है।  इस  के  मुताबिक  करीब
 oo  चादमियों  को  वहां  पर  क्रिश्चियन
 गया  है।  यह  केवल  एक  तहसील  की
 it  aft  परसों  /बिहार  झसेम्बली  में
 के  डिप्टी  मिमिस्टर  से  सवाल  पूछा
 व  उन्होंने  जो  प्ांकड़ें  बताये,  उन  के
 :  एक  जिले  में  250  के  करीब  लोग
 न  बनाये  गये।  जो  दूसरी  (रिपोर्ट्स
 है  मुताबिक  कई  गाय  के  मांव  इसाई
 के  गये  हैं।  लगभग  5  हजार  लोगों  को
 वो मैं,  जब  कि  वहां  पर  क़हत  पढ़ा
 परह  से  ईसाई  बनाया  गया  है।  लाजै-
 ्र  कन्वर्शन  हो  रहा  है।

 ना  हो  नहीं,  ये  लोग  थोड़ी  दवाइयां
 वे  हैं,  श्रस्पताल  चलाते  हैंग  एक  केस
 |  को  एंक्ज्ञमा  हुप्रा,  उस  फा  पैर  सूज
 इस  को  ठीक  कर  दिया  गया  जिस
 ते  उस  को  कन्वर्ट  किया,  उसका  ताम
 2  हडनू ०  लकरा।  इस  तरह  से
 (एक  हैं  फादर  एम०  सी ०  बागट,  एक
 हां  पर,  भध्यक्ष  महोदय,  कई  मिशन्ज
 र रहे हैं  एक  गांव  में  वहां  १र  लड़ाई
 हो  गया,  उन्होंने  पुलिस  को  रिपोर्ट

 T  सरकार  ने  उस  फादर  को  बहां  से
 दिया।  इन  पादरियों  के  कामों  को

 Ld  वहां  पर  रजिस्ट  करते  हैं,  उन  में  कुछ
 पमाज  के  कार्य  कर्ता  हैं  भ्रौर  कुछ  राष्ट्रीय
 बक  संघ  के  कार्यकर्ता  हैं,  लेकिन  उन
 एफ  ये  लोग  झूठे  मुकदमे  चलाते  हैं।
 इन  के  पास  पैसा  होता  है,  बाहुर  से

 ता  है।  इस  लिये  मैं  सरकार  को  यह
 देना  चाहता  हूं  कि  झगर  इन  के

 सहो  समय  पर  कदम  नहीं  उठाया
 '  अहां पर  भी  नागालैप्ड  जेंसो  स्थिति
 सकती  है।

 ्य  महोदय,  झापकों  मालूस  है  कि
 सालेज्ड  में  या  मिजी  हिल्स  में  भारत
 “रहने  की  प्रदूलि  नहीं  थी,  उसी  तरह
 बहो  पर  चो  ईसाई  बनते  रहे,  उन  को
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 फीलिग्श  को  एक्सप्लायेट  कर  के,  उनकी
 नैशनैलिटो  को,  देश  के  प्रति  लायलंटी  को
 बदलने  का  प्रयास  चलता  रहा  तो  इस  के  भी
 बहुत  खतरनाक  नतीजे  सामने  ायेंगें ।

 “यदि  कोई  ब्यक्ति  प्रपनी  भर्जी  से  ईसाई  बनता
 है,  तो  हमें  कोई  झापत्ति  नहीं  है,  हर  एक
 घर  का  प्रचार  हो  सकता  है,  भारत  एक
 सैक्यूलर  स्टेट  है,  लेकिन  हम  हर  एक  आदमी
 में  चाहते  हैं  कि  देश  को  वफादादरी  को  नहीं
 छोड़ना  चाहिये,  किसी  को  गरीबी  का,  उस
 के  दुख  और  पोड़ाओ्रों  का  नाजायड  फायदा
 उठा  क्र  उस  प्रका  घन  परिवर्तन  नहीं  क  रना

 चाहिये  |

 अध्यक्ष  महोदय,  आपके  जरिये  भें  माग
 करता  हूं  कि  जितने  भी  फौरन-क्रिश्चियन
 मिशनरीज  बिहार  मे  गये  हैं,  उन  को  वहां  मे
 निकाल  देना  चजाहिये।  ज  तथ्य  भ्राज  महा
 पर  मैंने  दिये  हें  तथा  वहां  पर  जो  स्थिति  है
 सरकार  फौरन  उस  का  से  कराये।
 पिछले  6  महीनों  में  जो  क्क्  हुए  हैं,  इस

 क़हत  दिनों  में  जो  कन्वर्टे  हुए  हैं  पिछले  एक
 साल  में,  उस  को  रजिस्टर  कराने  के  लिये

 कहना  चाहिये  और  वे  प्रमाण  पत्न  दें  कि  वे
 अपनी  स्वेच्छा  से  ईसाई  बने  हैं  या  किसी
 लालच  से  बने  हैं।  इस  प्रकार  का  सर्बे
 यदि  सरकार  करायेगी  तो  यह  चीज़  स्पष्ट

 हो  जायेगी  कि  ये  जो  मिशनरोज  हैं  इनकी
 एक्टिविटीज़  एन्‍्टी-नेशनल  हैं।  इस  सिये
 मैं  श्यांग  करता  हूं  कि  इन  फौरन-मिशनरीज
 को  निकाल  देना  चाहिये  7  तथा  जो  इण्डिवन
 मिशनरीज्ञ  हैं  खन  के  ऊपर  बाच  रखता
 आाहिये,उनकी  एक्टीविटोज़  की  एक  सेजिस्लेशन
 बनाकर  रेग्मूलेट  करना  चाहिये।  जो  कपड़ा,.
 पैसा  और  खाना  उपहार  में  झाता है,  यह  सब
 उन  के  जरिये  से  डिस्ट्रीब्यूट  स  करायें,  बल्कि
 अपने  माध्यम  से  डिस्ट्रीब्यूट  कराना  चाहिये  4
 सरकार  एक  कानून  बनाये  कि  जितना  पैसा
 बाहर  से  झ्ाता  है,  जैसे  2  करोड़  रुपया
 आपके  दिसाद  से  झाता  है,  कोई  भी  पंसा
 किश्चियन  शिशनरीसण  हारा  भारत  में  प्रचार
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 करने  के  लिये  बाहर  से  नहीं  ध्राना  चाहिये  |

 यह  इण्डियन  क्रिश्चियन  की  चो  मांग  है।
 परे  पास  पत  झाये  हैं  जिसमें  कि  मांग  की  गई
 है  कि  यह  जो  बाहर  से  पैसा  भाता  है  वह  यह
 गड़बड़  करता  है।  यहां  के  मिशनरीज  मखा
 नहीं  चाहते  ।  इतलिए  बाडर  से  पैसा  झाना
 बन्द  कर  देना  च,हिए  प्लौर  कोई  भी  फौरेन-
 मिशनरीज्ञ  यहां  पर  खासतौर  के  हिन्दुस्तात
 मन  रहने  पाये।  यह  जो  हमारा  कांस्डी-

 टयूशन  का  रैलेबेंट  आटिकल  है  जिसमें  यह
 स्वतन्त्रता  दी  गई  है,  उस  के  अन्दर  कुछ
 ऐसा  प्राविज्ञों  है  शौर  वह  यह  है  कि  पब्लिक
 नाइईंर,  हँल्‍थ,  कुछ  एकदन  सुना  छूट  नहीं
 है,  90  रैस्ट्रिकशन्सं  लगें  हैं,  में  चाहता  हूँ
 कि  जहां  देश  की  सुरक्षा  का  सवाल  ही,  देश
 को  राष्ट्रीयता  का  सवाल  हो,  मैं  मंत्री  महोदय
 से  चाहूंगा  कि  उस  के  ऊप  र कोई  कानून  बनाक र
 चाहे वह  स्टेट  को  कहें,  वहां  की  सरकार  को

 कहें  या  केन्द्रीय  सरकार  को  कहें,  इस  के  लिए
 जल्‍दी  ही  कोई  कदम  उठाना  जाहिए  सम्यभा

 यह  पौकट  नागालंण्ड  बन  जायगी  भौर  यह
 द्सी  समस्या  हो  जायगी  जिस  का  किः  बस्ट्रोल
 करना  मुश्किल  होगा।

 Mr.  Speaker:  There  are  about  nine
 members  wanting  to  put  questions.
 Therefore,  no  speech  is  possible.  He
 has  already  made  the  speech.  The
 others  may,  therefore,  put  one  ques-

 Minister  hes tion  each,  so  that  the
 the  time  to  gnswer.

 ह द  लिव  कुसोर  शास्त्री  (झलीगढ़)  :

 अध्यक्ष  महोदय,  मैं  इस  सदन  का  एक  न्या
 सदस्य  हूं  मेरे  ऊपर  यह  प्रभाव  है  कि

 जय  किसी  श्रराष्ट्रीय  और  झापसिजनक
 कृतिपय  मूससमानों  भौर  ईसाइयों  की  गति-

 विधियों  से  वियम  में  सदन  का  या  मंत्रालय  का
 स्यान  भाकृष्ट  किया  जाता  है  तो  तत्वाथ

 उस  को  सन्देह  की  दृष्टि  से  देखा  जाता  है
 न्पौर  इस  प्रकार  का  वातावरण  बना  विया

 जाता  है  कि  उस  विषय  पर  जितनी  बब्यी रता
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 से  वियार  होना  चाहिए  वह  नहीं  हो  पाता  है|
 जैसा  कि  पूर्व  वक्ता  ने  कहा  हम  में  से  किसी
 भी  व्यक्ति  का  यह  विचा र  नहीं  है  कि किसी  सतत
 और  सम्प्रदाय  का  प्रजा  रन  हो  t  यहां  प्रत्येक
 मत  य  सम्प्रदाय  को  झपने  विचारों  के  प्यार
 करने  की  पूर्ण  स्वतस्तता  वश्नधिका र  है

 अध्यक्ष  महोदय  :  स्पाय  के  लिए  टाइम

 नहीं  है  सिर्फ:  कईश्चन  पृष्ठ  लीजिए  ।

 चची  हिंद  कुतार  ज्ञास्त्री  :  मैं  बहुत  संकेप
 में  अपनी  बात  कटता  हूं  7  विशेष  झ्रार्वा  की
 बात  तो ma  है  कि  चह  मिसी  की  गती  के

 कारण  न  का  ईमान  खरीदें  इस  वी  उन  कं।

 अनुमति  सह्री  दी  on  सकती  |  भेरे  पास

 एक  पावरों  का  पत्र  झाया  है  घौर  उस  मे धाप

 यह  अनुप्तान  सगा  सकेंगे  कि  वास्तव  सें  स्थिति
 क्या  है।  मैं  उस  के  थोड़े  से  झश  झाप  को  सुबाये
 देता  हूं  जिस  से  कि  परिस्थिति  पर  पूरा  प्रकाश

 पड़  जाय  1

 पत्र  के  Hy  जश  इस  प्रकार  है

 “दो  वर्ष  से  संधिक  समय  हुआ  अब  से

 मैंने  रोमन  ककंथोलिक  पादरी  बत्ति  लब

 कैथीलिक  सम्पदाय  से  स्थायित  ईसाई  दल

 (सोसायटी  शाफ  जैसम),  जिस  का  कि  में

 पूरे  30  वर्षो  से  सदस्य  था,  सम्बन्ध  तोड  लिया

 है  1  मैं  केरल  के  नम्बूदरीपाद  परिवार,  ह... ह

 केवल  दा  पीड़ियों  से  ईसाई  हैं,  से  हूं  ।  मैं  ते

 रोमन  क  बोलिक  झनुमाइय  से  इसलिए  सम्ननन्‍्त

 तोड़ा  है  कपों, क  मैं  उन  की  ह (इ  परिवतेत

 गतिविधियों,  उन  का  भारत.  बिरोधो

 र्वेया  तथा  उन  की  धर्मान्धता  बर्दाश्त  नहीं:
 कर  सका  I

 मं  ब्ात्र  स ेनिवेदन क  रता  हूं  कि  भाप  पग
 लोक  सभा  के  बतेमान  अधिवेशन  में  कुछ  7

 सरह की  बात  उठायें जिस  से  कि  इस  कार की
 परिस्थितियों  पर  पुरा  प्रकाश  पढ़ें



 Conversions  in  2848  7,  १889  (SAKA)  Bihar  (H.AH.  Dis.)  8945

 विदेशी  रीमन  कंथोलजिक  पादरी  प्रपने
 ये  सशाधियों  के  सहयोग  से  गिरजाघरों
 कभी  सम्प्रदारों  के  बच्चों  के  लिये  खोले

 हुलो  तक  में  भी  प्रारम्भ  के  वर्षों  से  ही
 प्रत  के  हित  में  यह  शिक्षा देते  हैं  कि केवल
 कंथीलिक  लोगों  को  ही.  स्वर्ग  मिलेगा

 i  हिन्दू  लॉग  हमेशा  के  लिये  नक  की
 हैं  अलते  रहेंगे  क्योंकि  केसा  मासूम  दोता
 वे  झूठ  देवताओं  की  पूजा  बरते  हैं

 Speaker:  He  need  not  read  out
 hole  thing.  If  he  reads  out  the

 thing  then  he  will  be  taking
 the  time  of  ¢he  others.  He  may
 ask  his  question  only.

 मो  सिजकुनार  दास्त्री  थोड़ा  सा  जंग

 a

 हैं  गोबा-पूना  वाइस  प्राविस'”  नामक
 से  सम्बन्ध  रखता  हूं  और  उनका  मुख्यालय
 जन्सेद्स  हाई  रुइूल,  पूना  है।  विदेश

 झश्रित्तर  गोवा  के  पादरी,  पूना,
 (नगर  जिले  में  बड़ी  तेजी  से  कार्य  कर  रहे
 र  दयानामाता  स्कूल,  संगमनेर  उन
 फ्रेन्द्र  है  tT  वे  यहां  गरीब  महरों  को
 देने  में  सफल  हो  जाते  हैं ौर,  जब  उन
 i  परिवर्तन  कर  लिया  जाता  है  तो  फिर

 लिए  बतीमखाने  तथा  स्कूल  खोलते

 एसी  के  कुछ  रोमन  केैघधोलिक  बिशप
 गबाद  जिले  के  धर्म  परिवर्तन  कार्यों  का
 पोषण  करते  हैं  गोगा  के  दो  रोशन
 गक  नेता  जिन  को  धर्म  परिवर्तन  के  लिये
 लता  है  व  हैं  पूना  के बिमप  1: . ह  डी  सोजा
 [ना  के  सेट  विसेद्स  हाई  स्कूल  के  रैव०

 गोमण . ...

 Minister  has  to  reply.  He  cannot  go
 on  reading  out  the  whole  article.  I
 ‘cannot  allow  ®.  If  he  wants  he  can
 hand  it  over  to  the  hon.  Minister.

 की  छिवक्मार  शास्त्री  :  इस  पत्र  का  जो
 झाशय  हू  उस  पर  मंत्री  महोदय  विचार  करे

 Shri  Baburao  ‘Patel  (Shajapur):
 Article  25  (2)  o¢  the  Constitution  en-
 titles  the  State  to  regulate  or  restrict
 any  political  activity  associated  with
 religious  practice.  Will  the  Govern-
 mient  consider  the  enactment  of  a  law,
 without  embarrassing  the  right  of  the
 individual  to  the  freedom  of  his  cons-
 cience,  to  regulate  and  restrict  masse
 convervions  if  it  is  found  and  proved
 that  the  ¢otal  number  of  conversions
 in  a  year  either  to  Christianity  or  to
 any  other  religion  assume  a  com-
 plexion  of  mass  conversions?

 Mr.  Speaker:  Now,  Shri  Kartik
 Oraon.

 Shri  Kartik  Oraon  (Lohardaga):
 Ylow  many  minutes  can  I  have?

 Mr.  Speaker:  There  is  no  question
 of  any  speech  now.  He  can  put  &
 question.

 Shri  Kartik  Oraon:  This  is  a  sub-
 ject  on  which  I  can  speak  for  hours.

 Mr.  Speaker:  In  that  case,  he  may
 Please  sit  down.  I  shall  call  other
 Members  60  ask  questions.

 Shri  Kartik  02४०७:  I  would  like  to
 ask  ong  question.

 The  point  is  that  this  conversion  is
 nothing  new.  But  the  process  of  con-
 version  Was  gained  more  momentum
 efter  Independence  than  it  had  be-
 fore.  So,  I  would  like  to  request
 Government  to  take  measures  to  pro-
 tect  the  Adibasis  from  conversion
 which  is  being  done  by  taking  ad-
 vantage  of  their  poor  financial  posi-
 tion.

 In  fact,  I  would  go  further  and  say
 that  it  would  be  a  good  thing  if  the
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 Mouse  could  enact  a  legislation  that
 %  would  be  a  penal  offence  to  convert
 anyone  below  the  age  of  2]  because
 @  person  below  the  age  of  28  is
 not  supposed  to  have  his  own  mind.
 So,  conversion  of  such  young  persons
 who  are  in  a  helpless  condition,  by
 force,  should  be  stopped.

 Shri  Lobo  Prabbu  (Udipi):  In  view
 of  the  fact  thet  my  hon.  friend  has
 admitted  the  constitutional  right  to
 profess,  pracise  and  propagate  any
 faith  in  this  country,  in  view  of  the
 fact  that  he  has  not  given  q  ingle
 verified  instance  of  conversion  which
 has  not  been  free  and  in  the  exercise
 of  this  right,  in  view  of  the  fact  that
 this  country  has  received,  according
 to  him,  Rs.  2  crores  for  the  poor,
 without  distinction  of  faith,  in  view
 of  the  fact  that  this  country  is  in-
 debted  to  other  countries  with  Chris-
 tian  population,  in  view  of  the  fact
 that  we  should  maintain  the  proper
 image  in  those  countries,  in  view  of
 the  fact  that  this  country  has  a  re-
 ligion,  the  most  tolerant  in  the  world,
 a  religion  which  says  ‘In  whatsoever
 form  you  worship  me,  that  form  I
 ehall  approve’,  a  very  high  concept
 of  tolerance’  in  view  of  all  these
 facts,  I  want  to  ask  this  simple  ques-
 tion.  Is  this  House  so  anxious  to
 bring  forward  this  legislation  to  res-
 trict  ang  regulate?  Is  there  any  evi-
 dence  which  has  been  put  satisfacto-
 लाए  to  Government  to  show  that  ‘an
 attempt  has  been  made  with  money,
 wih  medicine  and  with  other  help
 which  has  been  so  liberally  given  to
 the  whole  population  of  thig  coun-

 Shri  Kanwar  Lal  Gupta:  Question.

 Mr.  Speaker:  I  think  he  has  made
 the  main  point.

 Sri  Lobe  Prabha:  The  point  is  that
 it  is  no  good  saying  that  there  are
 hundreds  or  thousands  of  cases.  Men-
 thon  Mese  cases:  and  now  and
 Yet  them:  be  variged.
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 at  रामायतार  शारणी  (पटना)
 यह  दुर्भाग्य  की  बात  है  कि  बिहार  में  ही  प्रकाल
 है  शोर  झकाल  की  वजह  से  ही  यह  ईसाई
 मिशनरी  धर्म  परिवर्तन  की  बात  कंर  सटे  हैं  ।
 हमारे  मंत्री  महोदय  शौर  सरकार  का  ध्यान
 बिहार  की  खबरों  की  तरफ  भी  गया  होगा  कि
 वे  शिखा  काटने  की  बात  कहते  है  और  सजबर
 करते  हैं,  तभी  रोटी  देते  है।  एक  तरफ  तं।  यह
 हो  रहा  है  और  दूसरी  तरफ  इस  बात  का  प्रण्त्न
 हो  रहा  है,  जिसका  स्ूलासा  शी  दो  सीन  दिन
 पहले  हिन्दुस्तान  के  बड़े  द्वन्द  लेखक  स्वर्गीय
 प्रेमचन्द  दे:  लड़के  श्री  अमृत  राय  ने  एक  प्रेस
 कांफ्रेन्स  में  किया  था,  कि  चर्म  परियतंन  के
 साथ-साथ  ये  मिशनरी  लोग  जो  महायता
 कार्य  संगठित  कर  +है  हैं  वहां  के  लोगों  की
 तस्वीरें  ले  रहे  हैं,  स्केद  ले  +  है  है  शीर  परमर्  बा
 भेज  रहे  है,  श्रौर  इस  तरीके  हमारे  ठेश  की
 सुरक्षा  को  कमजोर  करने  की  कोशिश  वर  ४  हैं
 है

 मैं  जानना  चाहता  हूं  कि  बया  इन  तमाम
 बातों  की  तरफ  सरकार  का  ध्यान  गया  है  *

 झौर  झगर  गया  है  ता  स्वर  इन  तरीकों  का
 राकने  के  लिये,  या  इस  तरह  की  जा  गइबड़ियां
 चल  रही  है.  उन्हें  रावन  के  लिये  कोई  तरीका
 इस्तेमाल  में  लाने  का  विचार  है  कर  रही  है
 या  कोई  इन्कवाय टी  बरवा  कर  5  चित  कार  वाई
 करने  जा  विचार  कर  रही  है  :

 ही  जगेशबर  थादव  (बांदा)  :  ग्रध्यक्ष
 महोदय,  मैं  माणिकपुर,  जिला  बांदा  का  एक
 दिन  का  दोरा  करने  गया  था।  यहां  पर  पहाड़ी
 इलाका  है।  काले  भीलों  की  बस्ती  में  ऐसा  देखा
 जाता  है  कि  यहां  पर  ईसाइयों  का  एक  ग्रुप  है
 जो  शहला  बाटता  है,  दवा,  बिस्कुट  अादि  बांटला
 है  शरीर  भलमरी  की  वजह  से  लोगों  की  सेवा
 करता  है।  मैं  ने  वहां  के  हिश्ट्रिगट  मजिस्ट्रेट
 में  कहा  कि  यह  लोग  जो  चम  परिवर्तन  के
 विषय  में  काम  करते  हैं  उनके  बारे  में  झोप  को
 जया  राय  है  उन्होंने  कहा.  कि  बह  लोग
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 अधिक  सेवा  करते  हैं  ।

 ही  ल्

 हिन्दस्तानियों  ये

 में  कह  सकता  हूं  कि  हुरनगुक  में  भले

 इस  तरह  से  कर  रहे  है
 फ़्क  स्वार्थ  है  द्
 का  कोय  करते  हैं।  में

 क्या  सरकार  इस  तरह  का  कोई

 कता ह  जिस  से  उन  लोगों  वे
 aq  गरिकतंद  बचाय  सके  ? ays  से

 Shri  D.  C.  Sharma  (Gurdaspur):  I
 have  heard  some  _  speeches’  which
 painted  a  very  dismal  and  frightful
 picture.  After  notice  was  given  of
 this  half  an  hour  discussion,  have  the
 Government  of  India  made  any  on  the
 spot  study  as  to  the  correctness  of
 what  has  beén  said  on  the  floor  of
 this  House,  that  these  persons  had
 been  converted  under  the  pressure  of
 hunger,  under  the  strain  of  poverty
 and  under  the  stress  of  famine,  and
 whether  this  has  happened  only  dur-
 ing  the  famine  days  or  has  been  hap-
 vening  even  before,  because  these
 foreign  missionaries  have  been  with
 us  all  these  years  even  before  India
 became  free?  If  this  has  been  hap-
 pening  all  these  years,  why  have
 Government  not  taken  any  steps  to
 stop  these  forcible  conversions,  if
 they  can  be  called  as  such?

 श्री  रघर्बरर  सिह  शाथ्त्री  (वागपत)
 एशिया  के  पिछडे  देशों  को  यरोपीय  समाजवाद
 के  पायोतीपस  इन  वि  दरियों  का  पय [ए

 अनुभव  मैं  पूछता  चाहता  हुं  कि  यदि  दाज-

 नीतिक  दलों  अथवा  सामाजिक  संगठनों  को

 अमरीका  से  बहुत  पैसा  मिलने  की  बाल

 सामने  श्ाती  है  तो  शोर  मुचाता  हे

 र धर  के  नाम  पर  विदेशी  धन  का
 ह... थी  प्रन्‍

 उपघाग  होता  है  तो  इस  सरकार  को  उस  पर

 बयो  आयात  नहीं
 है,  और  क्या  सरकोर

 ऐसा  नहीं  कर  सकती  कि  इस  तरह  पसे  को

 ग्रपंती  जिम्मेदारी  पर  देश  में  खर्च  कराये

 शौर  णदि  यह  स्वीकार्य  न  हों  तो  हिन्दुस्तान  के

 इसाइयों  के  द्वारा  यह  पैसा  खर्च  किया  जाये  ?

 शी  राम  गोपाल  बालवाले  :  अध्यक्ष  महोदय

 मैं  श्री  रघवीर  सिंह  शास्त्री  के  इस  प्रस्ताव
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 का  समर्थन  करता  हुं  और  कहना  चाहता  हूं
 कि  जो  धन  विदेशी  पादरियों  की  तरफ  से  श्राता

 है  यदि  गोश्रा  सरकार  की  तरह  भारत  सरकाश

 इस  प्रकार  का  लियम  बना  दे  कि  वह  धन

 पादर्यों  के  जरिये  से  गरीबीं  को  न  बांदा  जाय

 बल्कि  सरकारी  एजेंन्सी  के  द्वारा  बांटा  जाये,
 तो  हमें  इस  में  कोई  आपत्ति  नहीं  होगी  ।

 इस  के  अति  रिबत  मैं  यह  भी  निवेदत  क  रना

 हता  हूं  कि  फादर  विलियम  जो  इंडियन
 श्वियन  एसोसिएशन  के  प्रेंजीडेंट  हैं,  वह

 भी  मेरे  इस  प्रस्ताव  के  समर्थक  हैं।  सरका  र  कौ

 चाहिए  कि  वह  फादर  विलियम  से  इस  सम्बन्ध

 में  जानकारी  प्राप्त  करे  कि  उनकी  क्‍या  इच्छा

 है  nl  भारतवर्ष  को  अंग्रेंज  छोड़  कर  चले  गये

 शौर  श्राज  विदेशी  गोरे  पार्दारियों  की  हमारे
 धर्म  के  सम्बन्ध  में  प्रचार  आदि  का  अधिकार

 नहीं  है।  यह  हमारा  नारा  नहीं  है,  यह  श्रार्य

 समाज  का  नारा  नहीं  है,  यह  फादर  विलियम

 का  नारा  है  जो  कि  इंडियन  क्रिश्वियन

 एसीसिएशन  के  प्रेजीडेंट

 में  आज  पहली  बार  इस  सदन  में  बोल

 रहा  हुं  इसलिये  श्राप  की  सेवा  में  निवेदन  क  रने

 में  यदि  एक  दी  मिनट  ज्यादा  लग  जायें  ती
 अ्ाप  मझ  क्षमा  करेंगे  |

 हता  हूं  कि  ग्राज  सहायता
 वर्तन  हो  रहा  है  t  यह  एक

 पड़यन्त  है  अभी  एक  माननीय
 हा  था  कि  वह  धर्म  का  प्रदा  र करते

 हैं  |  मैं  इस  बात  को  मानता  हुं  कि  संविधान
 के  अनुसार,  भारतवर्ष  के  सभी  लोगों  की

 अपने  धर्म  का  प्रचार  करने  का  अधिकार  है,
 धौर  मैं  भारतीय  ईसाई  पादरियों  का  स्वागत

 करूंगा  थदि  बह  अपने  धर्म  की  विशेषता

 बतला  कर  अपने  धर्म  का  प्रचार  करें  |  लेकिन

 वह  यह  कार्य  नहीं  करते  हैं  ni  अगर  वह  धर्म

 प्रचार  के  लिये  रायें  तो  हम  उन  का  मुकाबला
 करने  के  लिये  तैयार  हैं।  लेकिन  अगर  वह
 पैसे  के  बल  पर,  हमारी  गरीबी,  वीमारी

 उार  ब्रेकारी  की  वजह  से  फायदा  उठा  कर
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 ली  रघुबोर  सिंह  शब्स्त्री]
 हमारे  देश  का  नक्शा  बदलना  नचादते  हैं  तो
 यहू  उचित  नहीं  है  ।

 मुझे  खतरा  है  कि  इन  बीस  वर्षों  में
 हमारे  यहां  जितने  हिन्दू  लोगों  का  धर्म  परिवर्तन
 किया  गया  है  उतना  शायद  प्रंग्रेंकी  राज्य  के  दो
 सौ  वर्षों  में  जब  कि  इस  देश  के  झन्दर  पादरी
 को  डिप्टी  कमिश्नर  के  बराबर  भ्रधिकार
 ट््भा  करते  थे,  नहीं  हुआ  ।  मैं  समझता  हूं
 कि  मह  भारत  सरकार  की  कमजोरी  है  नझौर
 सरका र  को  इस  कमजोरी  की  दू  र  क रना  चाहिये
 झगर  इस  कमजोरी  को  दूर  नहीं  किया  गया
 ती  मुझे  ऐसा  मालूम  पड़ता  है  कि  जिस  तरह  से
 झाज  नागालैंड  में  अलग  राज्य  बनाने  की
 तैयारियां  हो  रही  हैं  उसी  तरह  से  भा रतवर्षे
 में  प्रन्य  नागालंड  और  पाकिस्तान
 बनाने  की  तैयारियां  को  ह | द  रही  हैं।  भ्राज  पादर  *

 जोजफ,  जो  दस  वर्ष  पहले  प्रक्षिण  ले  करपादरी
 स्काट  के  साथी  के  रूप  में  वहां  काम  करते  रहे
 झौर  जिन्होंने  नागालैंड  के  हिन्दुओं  को  ईसाई
 बना  कर  इस  भारत  सरकार  के  विरोध  में
 खड़ा  कर  दिया,  महुझा  डांड  भीर  डालटनगंज
 के  जंगलों  में  जा  कर  हजारों  हिन्दुप्नों  को
 झातंकित  कर  रहे  हैं  |  मेरे  पास  समय  नहीं  हैं
 नहीं  तो  मेरे  पास  कटिंग  मौजूद  हैं  पढ़ने  के  लिये,
 लेकिन  मैं  कह  सफता  हूं  कि  झाज  भा  रतवषें
 के  लिये  बड़ा  भारी  खतरा  हैं।  इस  देश  में
 नये  पाकिस्तान  बनाने  की  योजना  बन  रही
 है।

 हमारी  सरकार  ने  नियोगी  कमेटी  को
 स्थापित  किया  था  1  पता  नहीं  उस  पर  कितना
 रुपया  ह ।  किया  गया  लेकिन  निवीगी  कमेटो
 की  रिपीर्ट  पर  tit  तक  झ्राच रण  नहीं  हुमा  ।
 मैं  मंत्री  महोदय  से  प्रार्थना  करूंगा  कि  नियोगी
 कमेटी  की  रिपोर्ट  को  दुबा रा  खोलें  पौर उस उस  पर
 झाचरण  करने  का  प्रयत्न  करें  -  इसके  साथ

 साथ  पंडित  नेहरू  ने  देवो  इन्दिरा  क ेनाम  कुछ
 चिंट्टियां  लिखी  हैं,  मैं  चाहता  हूं  कि  मंत्री  महोदय
 उन  चिंट्टियों  की  भी  चढ़ें  |  स्वतन्तता  मिलने  से
 पहले  में  एक  बार  भंगो  कालोनी  में  महात्मा

 fost  JUNE  28,  067  Bier  (HAH.  Din)  Gags

 गांधी  के  पास  गया  था  |  चहा  जब  उनसे  मेरी
 ्य्या  हुई  तो  गांधी  जी  ने  मुझ  से  कहा  था  कि
 झगर  हुमें  भाजादी  मिल  गई  झौर  अंग्रेज
 भारत  छीड़  कर  चले  भये  ती  एक  कसम  को  नोक
 से  विदेशी  पादरियों  की  भारत  की  सीमा  से
 बाहर  निकाला  जायेगा  |  हम  झाशा  करते  ये
 कि  झ्राजादी  मिलने  पर  गांधी  जी  की  इच्छा
 को  मान  क  र  विदेशी  पार्दारियों  को  यहां  से  बा  हुर
 निकाला  जायेगा,  लेकिन  मैं  झाज  सरकारी,
 रिपोर्ट  के  श्लाधार  पर  कहता  हूं  कि  ध्ाजादी
 मिलने  से  पहले  प्रंप्रेजी  राज्य  काल  भें  2237
 पायरी  यहां  पर  काम  क  रते  थे  शौ  र झाज  लगभग
 0  हजा र  गोरे  पादरी  ईसाई  धर्म  का  प्रचार

 कर  रहे  हैं।  यह  कितनी  भयानक  स्थिति  है
 कि  करोड़ों  रुपया  बाहर  से  धा  रहा  है  और

 हमारी  गरीबी  भौर  बकारों  का  नाजायज
 फायदा  उठाया  जा  रहा  है।  मैं  कहना  चाहता  हूं
 कि  पाकिस्तान,  भ्रफंगानिस्तान,  चीन,
 जापान  आदि  देशों  से  विदेशी  पादरियों  की
 देश  निकाला  दे  कर  बाहर  किया  जा  चुका  है
 वहां  पर  किसी  को  भी  भ्रध्िका र  नहीं  हैं  कि
 वह  किसी  का  धर्म  परिवर्तन  करें  ।  झाज
 भारत  वर्ष  भें  कांग्रेंस  सरकार  है,  जिस  को
 कमजोर  सरकार  कहते  हैं,  उस  की  कमजोरी
 से  धर्म  परिवर्तन  हीता  है  |  मैं  चाहता  हूं  कि
 इस  विषय  पर  मुझे और  बोलने  का  मौका  दिया
 जाये  |

 Mr.  Speaker:  Order,  order.
 rt}  brs,

 Some  Hon.  Members  rose—
 Shri  A.  B.  अकबत ७6:  We  had  alse

 given  our  names  before  the  discus-
 sion  utarted.

 Mr.  Speaker:  Yea.  What  am  I  ¢o  do?
 Halg  an  hour  is  over.  I  have  allowed
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 time  in  six  monhs  he  has  come,  I
 should  allow  him  to  speak.  Let  him
 eomplete  what  he  wants  to  say.

 ti  राभ  गोपाल  शलवा ले  :  भ्रध्यक्ष  महीदय,
 विदेशी  मिशनरियों  के  पास  से  जो  नक्शे  पकड़ें

 गए  हैं,  जितके  अधार  पर  भारतवर्ष  में
 अनेक  प्रकार  के  नागालैंड  बनाने  की  तैयारियां

 हो  रही  हैं,  मैं  चाहता  हुं  कि  भारत  सरकार
 उनकी  खोज  करे  )  ग्रगर मुझे  समय  मिले  और

 श्राप  मुझे  ब्राज्ञा  दें,  तो  मैं  सारा  विस्तृत  चित्र

 मंत्री  महोदय  के  सामने  रखने  के  लिये  तैयार

 हूँ  1

 Mr.  Speaker:  The  Minister.

 Shri  Kartik  Oraon:
 that  area.
 much
 minute.

 I  come  from
 Yo  have  allowed  him  so

 time.  Please  give  me  just  a

 Mr.  Speaker:  No,  please.  The  Min-
 ister.

 श्री  मोलहु  प्रसाद  (बांसगांव)  :  प्रध्यक्ष

 महोदय,  मैं  केवल  एक  प्रश्न  पूछना  चाहता

 हूँ।

 अध्यक्ष  महोदय  :  सब  सदस्यों  का  एक

 एक  प्रश्न  ही  हैं  ।

 The  Minister  of  State  in  the  Min-
 istry  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  Mr.  Speaker,  Sir,  I
 am  glad  to  note  that  all  hon.  Mem-
 bers  who  spoke  in  this  discussion
 have  conceded  and  have  mentioned
 the  provisions  in  the  Constitution
 under  which  every  citizen  of  this
 country  and  also  those  who  are  allow-
 ed  to  come  to  this  country  for  mis-
 sionary  work  have  a  right  to  propa-
 gate  their  religion  by  legitimate
 means.  As  far  as  the  legitimate  means
 are  concerned,—

 tt  रघुवर  सिह  शास्त्री  :  मंत्री  महीयद
 से  निवेदन  है  कि  अगर  हो  सके,  तो  वह  हिन्दी  में

 जवाब  दें

 श्री!  राम  गोपाल  हञालवाले  :  वह  बहुत
 ग्र्च्छी  हिन्दी  जानते  हैं।इस  लिए  वह

 हिन्दी  में  ही  बोलें  |
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 Mr.  Speaker:  You  have  started  in
 English;  you  will  have  to  continue  in
 English.  Because,  some  others  may
 demand  that  you  should  speak  in
 English  if  you  were  to  start  in  Hindi.

 Shri  Vidya  Charan  Shukla:  As  far
 as  the  activities  of  propagation  of
 one’s  faith  is  concerned,  there  could
 be  no  objection  to  such  activities  un-
 less  unfair  and  foul  means  were  used.
 This  position,  all  Members  have  em-
 phasised,  and  this  is  exactly  the  posi-
 tion  of  the  Government.  If  we  come
 across  any  instance  where  unfair,
 foul  or  illegal  means  have  been
 adopted  to  bring  about  conversion,
 even  if  it  is  done  either  collectively
 or  individually,  then  we  take  appro-
 priate  action  in  this  matter.  As  a
 matter  of  fact,  whenever  such  reports
 have  been  received  by  us,  we  have
 taken  immediate  action  in  such  mat-
 ters  by  referring  the  question  to  the
 State  Governments  concerned,  and
 asking  them  to  take  appropriate
 action.  We  have  taken  the  _  reports
 from  the  State  administrations  and
 only  when  we  have  been  convinced
 that  the  instance  is  free  of  doubt,
 only  then,  we  have  closed  the  mat-
 ter.  Otherwise,  if  there  is  any  such
 forcible  conversion,  action  is  taken
 against  that  defaulting  person.

 There  have  been  several  complaints
 recently  and  this  matter  has  also  been
 agitated  in  this  House  and  in  the
 other  House  also,  regarding  exploita-
 tion  of  the  helpless  condition  o¢  the
 weaker  sections  of  our  society,  and
 the  drought-stricken  areas  of  our
 country.  This  matter  wag  referred  to
 the  Govenment  of  Bihar  several
 times  and  even  recently  we  have  got
 a  report  from  them  about  various
 points  that  hon.  Members  raised  in
 their  questions  as  well  as  in  their
 letters.  They  have  not  given  us  any
 instance  where  any  conversion  has
 taken  place  by  coercion  or  because
 of  any  unfair  or  foul  means.  There  is
 no  doubt  that  conversion  has  taken
 place,  as  hon.  Members  have,  and
 particularly,  Shri  Kanwar  Lal  Gupta
 has,  said.  There  have  been  a_  few
 cases  of  .conversion  and  [  can  also
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 [Shri  Vidya  Charan  Shukie].
 corroborate  that  a  few  hundred  peo-
 ple  have  been:  converted;  but  the
 complaints  have  not  been  received
 by  us

 Shri  Kanwar  Lal  Gupta:  Have  you
 made  enquiries?

 Shri  Vidya  Charan  Shukla:  I  am
 saying  that  no  complaints  have  been
 received  by  us  here,  from  those  areas
 that  there  has  been  any  forcible  con-
 version.  In  spite  of  that,  we  referred
 this  matter  to  the  Bihar  Government
 to  let  us  know  if  they  have  received
 any  complaints  about  forcible  conver-
 sion  and  if  so,  what  action  they  have
 taken.  The  Bihar  Government,
 which  includes  representatives  of  Jan
 Sangh,  reported  ¢hat  they  had  re-
 ceived  no  complaints.  Because  of
 this,  we  afe  absolutely  helpless.  |
 can  assure  the  House  that  the  Gov-
 ernment  of  India  is  very  keen  to
 stop  any  conversion  from  any  reli-
 gion  to  another  religion  by  any
 methods  of  coercion  or  illegat  me-
 thods.

 att  कंबर  लाल  गुप्त  :  विहार  गवनंमेंट
 ने  एक  पादरी  की  उस  को  एन्टी-नेशनल
 एक्टिविटीज  की  वजह  से  निकाल  दिया  है
 भौर  मंत्री  महीदय  कहते  हैं  कि  कीई  रिपोर्ट
 नहीं  है

 Shri  Vidya  Charan  Shukla:  I  am
 depending  on  the  report  we  have  re-
 ceived  from  Bihar  Government.  If  a
 missionary  has  been  sent  out  of  Bihar
 for  anti-national  activities,  ig  may  be
 for  anti-national  activities.  I  am  not
 denying  that.  ह  am  saying,  about  for-
 cible  conversion,  we  have  received  no
 such  information  from  Bihar  Gov-
 ernment.

 Regarding  the  question  of  putting  a
 cross  in  the  neck  of  the  people  and
 identifying  them  and  giving  them
 help,  this  question  was  specifically
 referred  to  the  Bihar  Government.
 But  the  Bihar  Government  sent  a  re-
 port  saying  no  such  instances  have
 coma  to  their  notice.  If  dny  steh
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 thing  happens  there,  they.  have
 assured  uy  that:  they  will  take  proper
 action  stop  %

 A.  point  was  raised  about  some
 legal  measure  to  stop  conversion  of
 People  below  the  age  of  38  or  245.  I
 would  like  to  draw  the  attention  of
 the  House  to  the  proceedings  of  the
 Constituent  Assembly  in  this  connec-
 tion.  Our  founding  fathers  also  diw-
 cussed  this  question.  The  sub-com-
 mittee  on  fundamental  rights  actually
 Proposed  two  clauses:

 “No  person  under  the  age  of
 8  shal!  be  made  ¢o  join  or  pro-
 fess  any  religion  other  than  the
 oMe  in  which  he  was  born  or  be
 initiated  into  any  religious  order
 involving  loss  of  civil  status.

 Conversion  from  one  _  religion
 to  another  brought  about  by
 coercion  or  undue  influence  shall
 not  be  recognised  by  law  and  the
 exercise  of  Such  a  coercion  shall
 be  an  offence.”

 This  recommendation  was  considered
 by  the  advisory  committee  and  they
 amended  it  further.  After  a  debate  in
 the  Assembly  Sardar  Patel  moved  the
 amendment  and  this  ‘matter  was  re-
 ferred  to  another  committee,  which
 after  long  consideration  ang  taking
 into  account  the  practical  conditions
 in  the  law  of  the  and  and  other
 things,  decided  to  drop  this  matter
 completcly  from  the  Constitution.  !
 am  mentioning  this  only  to  indicate
 that  this  problem  has  been  considered
 right  from  our  days  of  independence.
 After  that,  the  Government  of  India
 has  been  following  a  very  strict  po-
 licy  in  this  matter.  We  have  now
 made  regulations  for  the  incoming
 foreign  money  which  goes  to  the  mis
 sionaries.  We  check  that  #  ig  not
 used  for  any  illegal  activities.  We
 keep  a  sttict  check  on  the  foreign
 missionaries  operating  in  thig  coun-
 try

 Shri  Kanwar  Lal  Gupta:  Tell  us
 what  are  those  checks



 _  Conversions  in

 hri
 Vidya  Charan  Shukla:  I  can

 to  him  and  give  those  details.  I
 ve  no  time  to  read  them  here.

 hon.  member  said,  there  were
 10,000  missionaries  in  India.

 do  not  think  that  is  correct.  There
 2  only  4000  and  odd  foreign  mis-

 onaries  in  our  country  at  present.

 tt  राम  गोपाल  शालवाले  :  में  ने  जो

 कड़े  प्राप्त  किये  हैं  उन  के  श्रनुसा  र  4700

 प्रशनरीज  तो  कामनवैल्थ  देशों  के  हैं  श्रौर

 Shrj  Vidya  Charan  Shukla:  The

 issionaries  belonging  to  Common-
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 wealth  countries  as  well  as  other
 countries.

 I  want  to  emphasise  that  we  are
 equally  anxious  along  with  the  hon.
 members  to  prevent  any  coercion  or
 forcible  conversion.  We  do  not  want
 to  acquiesce  with  any  such  _  illegal
 activity  either  by  our  own  missiona-
 ries  or  by  foreign  missionaries.  If
 any  such  thing  happens  and  if  it
 comes  to  our  notice,  we  shall  defi-
 nitely  take  appropriate  action  in  the
 matter.

 i8.i0  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,  June
 29,  967/Asadha  8,  889  (Saka).
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